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LOK SABHA DEBATES

LOK SABHA

Thursday, April 3, 1969/
Chaitra 13, 1891 (Saka)

The Lok Sabha met at Eleven
of the Clock,

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Dr. Sushila Nayar—
absent. Shri Amin - absent.

Even Mr. George Fernandes is absent. Shri
Samar Guha—absent.  Shri Madhukar—
absent. Shri Naidu—He is present.

SHRI CHENGALRAYA NAIDU :
Question No, 875,

MR. SPEAKER : Question No. 875,
Minister of Information and Broadcasting.

SHRI SEZHIYAN : For the first four
questions, the members were absent. Now
the Minster is absent.

Press Publicity Bureau

*375. SHRI CHENGALRAYA NAIDU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that there is a
proposal to strengthen the Press Publicity
Bureau which is under the consideration of
Government ; and

(b) if so, the nature of the proposal and
when it will be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, Sir.

(b) The proposals under the Fourth
Five Year Plan include strengthening of the
Indian Language Publicity Units in the
Regional Offices of the Press Information
Bureau ; opening of additional Offices at
major néwspaper centres ; and the expansion
of the PIB's Feature and Ebonoid Service,
These proposals will be finalised after the
Draft Fourth Five Year Plan has been
approved by  Government, Non-plan
proposals for improving the Press Infor-
mation Bureau’s services include the
strengthening of the Hindi Publicity Unit for
preparing more publicity material in  Hindi.
These non-Plan proposals are under
consideration of Government.

SHRI CHENGALRYA NAIDU : The
hon. minister just now said that he has got
a proposal in the fourth plan to strengthen
the Hindi Publicity Unit. All the people in
the country do not know Hindi ; only a few
people know Hindi, If the Government is
going to do like this, it will affect the south
Indians and large sections of people will be
cut off from the use of this bureau. Will
Government také into consideration the
feelings of south Indians and try to have it
in English instead of Hindi ? If they want to
have it in Hindi, let them include the other
South Indian languages also, so that South
Indians may benefit. May I altco know
whether this Press Publicity Bureau is going
to be directly under the charge of the
Ministry of Information and Broadcasting or
whether they are going to appoint some
people to look after this and if so, whether
they are going to select any people or
people who are already in the field 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL) : I am in great
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sympathy with whatever my hon. friend has
said. The role of the Press Information
Bureau is not to concentrate on any parti-
cular language, but 10 hclp small newspapers
in whichever language they are published.
In 1967-68, for instance, ihe total
were 55,000 and odd, out of which 25,770
were in English, Hindi and Urdu combined
and 29,000 and odd in ten regional
languages.

The basic method of deciding as to the
language in which the hand-out should be
give 1is on the basis of the demand from
the newspapers. We have opzned twenly
regional offices up till now and we are
opening seven more in the Fourth Plan, The
idea is, as the Diwakar Committee
recommended, that smaller newspapers
should have more and more material
available in the language in which they
desire.

SHRI CHENGALRAYA NAIDU : Just
now the other Minister, who replied to the
main question, said that they are going to
give preference to Hindi information.
Now the Minister says that the Ffigures
show something else. May I know whether
in the Fourth Plan they are going to
continue the same policy and give perference
to other languages also ? The hon. Minister
said that they are going to open some more
regional offices. May 1 know whether
when they select people to man these centres
they will take direct recruits or they will
select the people who are already in the
field ?

SHRI I.LK. GUJRAL ; It is difficult for
me to say now how we will get the persons.
‘Whatever is available in the staff will be
utilised first and then only we will go in for
direct recruits.

SHRI LOBO PRABHU : Sir, I proceed
from three premises. Firstly, that no press
release by Government will have less infor-
mation and more propaganda; secondly, that
there should be no duplication in news
agencies because this country cannot afford
it—we have already a large number of
private agencies like the UNI, the PTI etc,,
which can handle all this news and also in
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different languagces - and, thirdly, that the
Press has recently come 10 the conclusion
that the more Press releases from Govern-
ment the less is their use for their own
agencies have become a wall betwzen infor-
mation and themselves. In the circums-
tances, since the expenciture on news
services has increased almost threefold after
the Pakistan conflict, would the Government
reconsider their proposals to spend more 7

SHRI I, K. GUJRAL So far as
duplication in the question of services is
concerned - information” services - I might
say that there is no effort whatzoever to
replace or substitute the work of the news
services, The main idca is that something
should be made available particularly to the
smaller newspapers. When the Diwakar
Committee was sitting on this issue the
Commitee observed that the foreign missions
in this country are more conscious of the
existence of smaller pewspapers and make
that medium more useful for their own
purpose. Therefore,” the Committee said
that the Government of India should also
pay attention 1o that. We have paid
attention to that. The second issue is that
not only material should be available from
the point of view of Government’s general
social policy but also from the point of view
of giving the background material. At the
time of the conflict with Pakistan it became
obvious to us that unless we expand fast
sufficiently to cover smaller and medium
newspapers rumours get away by anything
and the general public do not get educated.
My idea is to try, assist and help the smaller
and medium newspapers who do not have
resources sufficient to subseribe to the
normal methods of information.

SHRI P. VENKATASUBBAIAH : The
hon. Minister said that this dissemination of
news by publishing hand-outs is to  help the
smaller newspapers to have the necessary
material for their information as they will
not be in a position to get news from the
agencies. May I know whether in this
process Government will take sufficient care
to see that emphasis is given more 1o some
of these social and economic programmes
that have been undertaken by the Govern-
ment s0 that these can be directly made
available to a large number of population
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who speak different "languages in the
country 7 To that extent, may I know what
departure this Government is making from
the beaten track of the dissemination of
news from the agencies like PTI, UNI and
others. Secondly, Shri Sher Singh while
replying to the main question said that in
the Fourth Plan certain non-plan schemes
are being undertaken to strengthen dis-
semination of news in Hindi. How could he
reconcile this statement with the other
statement that his colleague made that the
different  languages  will be given
importance ?

SHRI LK, GUJRAL : 1 will take the
last question first. The reconciliation lies
in the fact that with the incrcase in news
services the number of newspapers in Hindi
is increasing ; also the demand from the
correspondents who need news in Hindi
language is increasing. Hindi is not a
contradiction of regional languages. Hindi
and regional languages grow side by side.
Our basic approach is that wherever service
in Hindi is needed, news in Hindi is
provided ; wherever news in regional
languages is needed, it is provided. For
the benefit of the hon. Member I will
again read the relevant portion of the
answer :

*“Non-plan proposals for improving

the Press Informatlion Bureau's
services include the strer ing of
the Hindi Publicity Unit for

preparing more publicity material in
Hindi. These non-Plan proposals are
under consideration of Government."

So, I do not think there is any contradiction
between what 1 and my colleague have
stated.

The second point which my hon. friend
has raised was what steps we take to see that
we are not doing the same thing.  Apart
from the beaten track, our new approach is
this. We are a government with a social .
commitment. Our publicity seeks to project
that angle more and more.

sit sree fagrdt arold) WA S A
%g1 fF 37 %1 I3 Q1T A 7AW T§
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& garar 9 Y TR T FAT L
& st wrgan g fr @0 ST wsaw o
¥ gniwic-gx wgi ¥ faey §, e gt
g Gt Ag fadd @ ag v
gUAY 9% WA | FREIC-IA 1 @
gT Wt S§ & W@ AL F GHA |
WAy 1@ wfears #1 fFw g9 R wA
TRt FTwre ?

st o go Yo - WA fou ag
I foar mn @ fF e sl 9X e
anfee =re el i &, &l am &l gl
X WeY FT oW &1 g7 27 AR &
R dzw sy 1 @1 fos § 2fe-
fre ¥ gro gwrae o 59 gfawr wt
IIGIT FT GFA § |

&t ife &Te Aiga @ giw-wma q@
= #) g F ARG G A Asq
TN & gATNT4 § HIX 9 o AT
argre # fawed §, G¥ afes §, qoody
g dwe g, Sfem, qard) wud), gwd
wrard § | ¥ WA wgey & quAT wgar §
fF an ¢ 5@ THC A NG FEH@ F
a1z Wt & g1 #T W T & gATNIT-
gAi F1 A AT AR §, IR A
Q1w T T9r fad § 9% S aueR-
T ITHT T GAA FT G4 HF §T
g2 FAES AT FT WY
Tg TR G §1 FQATS FLAFITE !
arer 150 qide ¥ &I 9T G
amar T g1 § ER ARAEH A &
FHET-94T § Sq®r ge # ghaqa &
frdem wom wmgar § fr sreeny wd
WTeTEY & i S A=A QUAT-9E] A
#3ZT FLAT A8 §, 1A fF a9 MY AR
sTRE A AN W T T W



1 Oral Answers

@ w=rEd aife ot WIte g & fawe
s § S PamF § sT N Adw
wieTsll % NI A~ a1g § 9HI-
faa s A%

A AW WA Y wwArC Ay (o
e T8g) : TF 9% F7 SRA 9%
¥ A @ wrw A g, A A
9aEq ¥ 9 garo I3 faqr | 9w demEr
T Y 7 q3ET TW AT HT GATS qOAA
w0 § 1 gH SN TW 9T AgT A6l 98
F e faae se @ &1 i g fag
§g T Fgm A% AL R, WA g
N FY agyfd @ AmE A

st e fagrd gt : Ay s
At a1 §9 fear o afeg ) e
T w7 Fifaw |

ot wegTmaw fog : & Fwav § R oow
a% S GEWT TG & AT § A9 A
&% S | TAT 99 3 @137 FH
woft & Fa1 aqeTd £ ¥ g ?

fi e : feeew @ Wi
AR H @A NI FA FT AW
¢ 7 o W@ agewn fe dfaaa
#1 8 &Y gt ¥ o oEg W § 9 H
qY. wré, @Y. F A 9K FH AR d98
qaif@ & 1 & 9 aOF Faaw

F1 agF ¢, g9 foat AT A
¥ aonl 2 @, 99 ¥ s s g
gy 7z § f g fomdt § 3 § wifw
faedt ¥ FIY WIATC 97 GOA E | T
atg ¥ sqi sui fgrr Y sl F sr@arc
U WA, gW 94 A1 FT WIRT 3
# sifaet £ | faT gEd Il 7 O
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s o mr g, 9 gafeas § 7
o wEW f5 gard Ao i fe
W W fggeam 9fs a4 awrarw @
AT &, O A% qHrr w1 Fwior &Y
w8, Wioy gu ofies anifrm &
HaTfa® 99 |

§t waee fag: & AEm W
WERT ¥ qET A §, g3 W ¥ @
oS A5T WS TETHT FT ATETHI A
T 1T &1 Ag g awerd (% W)
arfeam) o &, el arfear W
ol §, S wifgardt owmenst ®
g BY  TEEY T oqAedr #Y

T

=t go go g : F AT FFT
T ATATL

st wgarw fag : =T T aew

St ye go g - g W g
g fr = oo fag e & W@ aw
MEIIFREHE aw § I I
oft 3t F argaTe &

% g asf T w@rar  fF anfEam
warEt § o aEAe oo §, g9 sifaw
w4d & % 99 9% "ol a9 og'ET aw |
Y §7T T FT Y&O+9 $AT & 98 9 q9
FT SO TEATE | AT AT AT wiE
et @€ aih ff few sraare 1 fraet
wELd § AWl FY g TEAQIC & ar
wfare #1 a1 5@ feem & @0
# & a ¥ 07 waTe & oA &1 oY
anfeard Sl & foq gua & @ 3T ®
W HEZ AT AT 8§
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SHRI JAIPAL SINGH : Sir, my
question has not been answered. The
Adivasi languages are the prescriptive
languages ; Hindi and other things come
afterwards. I wanted to know what they
have done in regard to supply of news to the
most ancient languages® newspapers of this
country,

SHRI I. K. GUJRAL : I do not want to

- be second to Shri Jaipal Bingh in my respect

for these most ancient languages of India and

I respect them as much as Shri Jaipal Singh

does. Iam very keen that they must

flourish and that their newspapers should be
helped.

MR. SPEAKER ! Next question. Shri
Gowd...... Absent. Shri Raghuvir Singh
Shastri.

SHRI V. KRISHNAMOORTHI ; Sir,
question No. BB9 may also be answered
along with this,

MR. SPEAKER : Yes, question No. 889
also may be answered along with this.

CHAITRA 13, 1891 (SAKA)
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TATHT WY arETawar

*877. it g fag wen @

g Tqr §fE FA 28 dgrac 1968 ¥

Farcifea g deqr 2489 F A ¥
T ¥ gg aam 5 e 0 fr

(%) 1969-711 % e * fead
wfqea aEmwar B I g A
fra sfawa smasasar s <y 7@
F1 IR it

(&) Al A W 9¢ 1968-69
¥ foaet fadat gar smmatr @ st
Tt ag feat fadst ger s el
T FY gEITEAT 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-

SAHIB SHINDE) : (a) A Statement is
placed on the Table of Sabha.

Statement
1969-70 1970-71
Imports Indigenous Imports Indigenous
Production production
Percentage Percentage Percentage Percentage
Niteogen 55 45 41 59
P,0, 37 63 57 4
K.0 100 100

(b) The amount of foreign exchange
spent on import of fertilisers in 1968-69 Is
Rs. 205.11  crores (approx.) The amount
of foreign exchange budgeted to be spent in
1969-70 is Rs. 195.89 crores.

Reguirements of Fertilizers
*889. SHRI K. LAKKAPPA ;

SHRI A. SREEDHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any assessment has been
made by Government regarding the require-
ments of Fertilizers during the next § yeary
in the country ;
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(b) ifso, the Cetails thereof, State- requirements. for the Five Year Plan are
wise ; and concerned, they have been worked out,

(c) the funds allocated for the same in-
cluding the foreign exchange components to
meet the demand of Fertilisers in the coun-
try during the same period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). A statement
giving the required information is laid
on the Table of the Sabha. [Placed in
Library. See No. LT—601/69.]

st Tgeite fag ool & deEn
AT 7 ITG F IAET HHAT HIT
T Foi A I F T ¥ g
Farear ) 120 fawT owwE AT
wifs e o9-aifg Ao § T
¥ gamen &1 ot wen faaifea fear o
ar 7g @ 1968-69 a% W qur AE @
qraT ? REW & AT AT A AR e
gifceza aT 39 % foram A 8 ==
wwr =y fmifa fera, afs
1968-69 &% AT 5 W T & FT I |
™ feafa & e & fog o a1 92
®E?

7z Wt sy fs Y dg-afis
Ao ¥ o9 ¥ IeqIEA ¥ F4T AEw
fraffa g &, ok 57«1 oft fer
wiat & s fe g &Y o ?

SHRI ANNASAHIB SHINDE: Itis
true that there was shortfall in produc-
tion as compared to the targets but as a
result of this we did not allow the avail-
ability of fertilisers to suffer because the
shortfall was made up by impeorts. It is
heartning to note during the last two
years the availability to fertiliser in this
country 13 casy and comfortable, As far as the

that is, nitrogenous fertilsers—37 lakh ton-
nes ; PTO; —17 lakhs tonnes ; K,0—II
lakh tonnes. :

st vgete Ty mrest @ FAT T
frgar ¢ f& sawi & faam €
e 39 X oagd & dwgw ek
framl 1 sEw o @ frerse fear
T g AR AT A S ¥ aw g,
e fem qar g ? s & fexq
A ST A oEAEE FAE A faaor
sTqEqT FY a€t F AEEAT Y E |
aw® qg A N faaw wgwry afafei
geromag A e FwmgEr
gg q31 ¢ fFw frai Fr w1 wrd
FTETAFAT & | T T AT faa<or qorrefy
# Ay § o fral 3 wrg o et
giar & e faeme Y &, o= A
F W FA § fag R T § FIOR
IMTFE !

SHRI ANNASAHIB SHINDE : So far
as the Government of India is concerned,
we do not come inthe picture as far as distri-
bution is concerned. We make bulk allotments
the State Governments and the detaild disribu-
tion arrangements are expected 1o be made
by the State Governments. But we are aware
of some of the shortcomings. We have
drawn the attention of the Stateé Govern-
ment to streamline the procedure for distri-
bution.

Moreover, we have ourselves taken some
positive steps in ‘this direction by encou-
raging the producers, the manufacturers,
themselves to have extensive distribution
arrangements including extension services.

SHRI K. LAKKAPPA : Indiais pri-
marily an agricultural country. 80 per cent
of the people depend on  agriculture,
This . policy pursued by the Govern-
ment of India has resulted in failure
because the farmers cannot  cullivate
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their lands if they do not get fertiliser.
According to the statistics available, the im-
port requiremznts of nitrogenous fertiliser for
1968-69 is 1°05 million tonnes, of phospha-
tic fertiliser 0-14 million tonnes and also of
potash fertiliser 0.213 million tonnes. The
reason for this is that public sector ferti-
liser factories in this country are not working
to capacity and there are malpractices, cor-
rupt practices and wasteful expenditure which
have been pointed out and still no inquiry
has been made so far as this aspect is con-
cerned.  Siill we are not self-sufficient so
far as fertilisers are concerned. May I know
what steps the Government of India is go-
ing to take to remedy all the evils that have
crept in so far as agriculture and sufficiency
of fertiliser in our country is concerned?

SHRI ANNASAHIB SHINDE : The
hon. Member's question deals entirely with
the production aspzct. This is dealt with
by the Ministry of Petroleum and Chemi-
cals. Broadly, I would say that by the end of
the Fourth Plan, that is, by 1973-74, we
expect that most of our requirements of
nitrogenous fertilisers would be mst from
indigenous production. The same would
apply to P,TOQ;, that is, phosphatic ferti-
liser, Bat, unfortunately, as far as potash
fertrliser is concerned, w2 do produce it in
the country b=cause raw material is not
avaslable and we will have to continus
to depend on imports and necessary
arrangements have besen contemplated by
the Government.

st Agw afgeaw @ @ TER
N g & g T awR AR
ot g% MArifew ¥ 0 weari
Fieft @t 7 qie T I owfEqt F
e ¥ @A deavm gE &< faar
ok w@F Fro fewel W@ oarr
F AEAT FETTE W ? WA qw
@t ¥ evarsfoai gy o F w9 OF
gr 2 ¥ of ¥ ww s mEde
woifaat & ¥ 97 ¥ A9 4R FFT IR
wlewrgae 3t & 1 feEl & 9@
e dur W d fou adi T g ok W@
FE FAR qLAAT  FT AT FTU T
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W 21 IAR T RIAET & qI@F
for g #71 IME F@ 9T W E,
ag & 9% FAT TEAr g

SHRI ANNASAHIB SHINDE : Very
substantial distribution arrangements have
been mad: by ths Sta‘e Governments and
the coopezratives. Even som: of the State
Governments are also helpei by way of
short-term credits from the C:ntre so that
adequate supplies are made available at
various points. As I have submitted,
so far as the distribution arrangements are
concerned, they have to be iooked into by
the State Governments. But all the problems
are engaging our attention, We have been
drawing the attention of the State Govern-
ments to this matter.

SHRI V. KRISHNAMOORTHI: The
offtake of chemical fertiliser in this country
is not encouraging, with the result that
even public sector undertakings like
Trombay as well as the FACT, Alwaye
and WN:veli, are comp:ting with one an-
other under cutting the price because they
are unable to push through what they
have produced. I do not agree with what Mr,
Lakkappa has said that there is insufficien-
cy in production. Th= position is that
even what they have produced, they are
unable to sell in the market. May I know
from the hon. Minister whether the Govern-
ment of India has taken iito concideration
the demand of this country ? Will the
Government reduce the import of fertilisers
from foreign countriss so that we can save
much forcign exchang: and also encourage
the local production ?

SHRI ANNASAHIB SHINDE : Broad-
1y we do not propose to curtail the imports
at the moment b:cause w2 went to ensure
easy availability of feriilisers. The hon.
Member’s point that Trombay fertilisers are
not being sold is not correct. That was
the situation a year earliér ; he is referring
to a much earlier situation. The indi-
genous manufacturers, those who hav: good
marketing arrangemsnts, are in a position
to sell their products and we also want to
ensure that, every season, carry-over stock
is there. There should not be any difficulty
as far as availability is concerned.

SHRI V. KRISHNAMOORTHI: He
has not answered my point. About offtake
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of fertilizer, I will cite one example. The
Madras Government purchased materials
for Rs. 20 crores and they have been unable
to push them through for more than eight
months. We are losing Rs. 50 lakhs by way
of interest. The offtake is not encouraging.
Why should he impose ?

MR. SPEAKER : Mr. \‘ishwa Nath

st fesamry qedm : 9 877 &Y
889 ¥ gy oY A WWr e W
WA Y E I H @ AT ¢ R aEE &
IR R et FoET ¥ gro 3@ AW H
FEHT & Y |7 IEEr qft A o
gigmowdw sl mamaw g e
I IT ITAT A JACHT AT SATATARATT
g ¥ o A gl A &
o IEH #Y F agaT g 1
ST STEar g 5 wn Fedfo dwx
¥ 71 qfee® §¥2 U 1% IACH FrEamn
ofre & & A e s @ @
R T T @ € a1 R wam aw ek
wqaw !

SHRI ANNASAHIB SHINDE : A
number of units in the private sector are
coming up. There are also proposals under
the cooperative sector. As I have already
replied, by the year 1973.74, as far as nitro-
genous and phosphatic fertilisers are con-
cerned, we expect to meet our requirements
from indigenous production.

SHRI K. M. KOUSHIK : From the
statement laid on the Table of the House,
it appears that an amount of Rs. 195 crores
has been budgeted as foreign exchange in
1969-70 for the import of fertilizers. As
against this, I have seen a news item in
some of the papers that there is export of
fertilisers from our country, If that is so,
how can these two things be reconciled —
import on the on¢ hand and export op the
other 7
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SHRI ANNASAHIB SHINDE : The
news item, if it has appeared, about ex-
port is not correct.

Fforag & s Q& arfe O mlw
freAagifa v T ¥ a& 7 &
arT arger g fF wmd ar A ww Ay
wafgfma @ E?

SHRI ANNASAHIB SHINDE: We
worked out the allotment in consultation
with the State Governments. They are
based on the acreage to be taken under
high-yielding wvarieties programmes. each
crops and other intensive programme. There
is no complaint from any State Government
that supplies are inadequate,

St qYAW FAR : FAW AGRA,
A w5 &1 g G w0 e 9T f*
wa ofer aga w4 8, Tafag 22 m-
Hreg W st s Agt W A g0 &
s g g 5 oww afm wtam
Ffogam st gl 2 R E 7

SHRI ANNASAHIB SHINDE : It is
true that as far as the poor farmers are
concerned, they are obviously in difficulties.
But we are making credit available to the
farmers through crop loans, etc. and the
hon. Member would be happy to know that
the rate of consumption of fertilisers in our
country during the last 3 years is very
satisfactory.

st vAEE Tar: g9d FERA,
AR W A uF ohE A o dImE gy
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13,
t 7 agT ¥9 &, Twifs wfsmez
Fol A ¥ R FE gidl § a1 =F
¥ fas w@rg ) =@ w1 & aga A
s 7z 3— 5 wRfws sedEwT w1
arw 11 q@e St a2 98 dTorw §
¥ &Y Sory §1 Wig =T ), e Gfafedt
g @t gy it ww AN F fod @
F @E ¥ 11 9@z A, fomt &6
e Tedlaes dT A Flw 80 wfww
g ara e ST § AR 63 il
@ oy E fomd o i oFs ar I
w7 g § o amo=r g gl
FT FE A A gEAT E | T a@ER
¥ gqgar AT g R ag st 63 v
sm & W& fad awere 7 @ sgaear
A & @A ok A aon ¥ e
a7 frar g fo @ i a1 oA I8
faer Tifgd, o1 @AY #fer sfefadt
orex faeet afgd | W WA ot Y
T R g fewr |
frm g, ¥ gvaew § 3w Afees
o< =mgar g ?

SHRI ANNASAHIB SHINDE : May
I submit that there is no blackmarketing
anywhere in the country as far as fertilisers
are concerned. We have not received
any complaint from the State Governments.
(Interruptions)

st haww : 9w Tmw AT R
g1 T AR Y, W G A
wg =fgd |

SHRI UMANATH: The Deputy
Prime Minister, Mr Morarji Desai, said
that there is black-marketing in fertilisers,
(Interruptions)

MR. SPEAKER : Order, Order now.
There may be some difficulty about that,
Still let him answer.  (Interruptions)
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SHRI ANNASAHIB SHINDE : I am
sorry for the misunderstanding. In fact
1 was submitting that there have been
no complaints recently from any State
Government about black-marketing. If the
hon. Member draws my attention to any
such information...(Interruptions).

SHRI UMANATH: You ask the
Finance Minister. He said the other day
on the floor of this House that there (s
black-marketing.

ot wg fovd : T ¥ ax T OE
ghea @ § senféim i g, &
w4 A aw@ Y gE WA Frean §, @R
T AT FT THT T Beernnnns

MR. SPEAKER : You want everybody
to resign immediately. How is it possible 7
I have already given 20-25 minutes for this,

&t vt fag : fram iE Ame
LHE TGS AR~ IR CE 8

MR. SPEAKER : All right. Order
please. Still another 10 people want to

ask question. That means only one
question per day. I do not know where
it will lead us.

SHRI KANWAR LAL GUPTA :
What specific steps have been taken for
the small farmers ?

SHRI ANNASAHIB SHINDE: As
far as the small farmers are concerned,
obviously I have already said that there
are difficulties for the small farmers
because of various other factors but the
crop loan system has been introduced so
that credit is made available to small
farmers on the basis of the crops. They
are expected to get fertilisers on the basis
of crop loans and 1 think a number of
States have taken up steps to see that
through co-operatives or through manu-
facturers fertilisers are made available to
the small farmers. If there are any
difficulties, the State Governtments are
expected to look into that.
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MR SPEAKER : Next Qusstion No.
878. The hon. Minister may take up
Question No. 879 also...

AN HON. MEMBER : Shri Beda-

brata Barua is not here.

MR, SPEAKER : Then, don't worry,

Film Censorship Committee
+

*878. SHRI S. K. TAPURIAH :
SHRI YAJNA DATT SHARMA :
SHRI YOGENCRA SHARMA :
SHRI HARDAYAL DEVGUN :
SARI P.C. ADICHAN :
SHRI HIMATSINGKA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
MNICATIONS be pleased to state :

(a) whether the Film Censorship
Committee set up to examine de-navo
the question of film censorship and its
ratioaalisation has submitted its report ;

(b) if so, the details thereof, and

(c) if not, the reasons for the delay
and when it is likely to bz submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUIRAL) : (a) No, Sir.

(b) Does not arise,

(c) The Enquiry Committee on Film
Censorship was set up only on the 16th
April, 1968. It expects to submit its
report by the 30th of June, 1969,

SHRI S. K. TAPURIAH : Sir, there
isa saying that if you want to kill an
idea, appoint a Committee. That is what
seems to be happening in this Government.
They appoint such Committees. They
never report within the time. Even if
they report, the reports come after such
along time to consider all these things,
that by the time the reports come, the
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reasons for which they were appointed
are getting obviated. In the modern

world, ideas and social wvalues change
very fast, In these days they composition
of Governments also changes very fast.
We don't know what purpoze they will be
serving. May I know from the Minister
as to what were the reasons for which
they have double or triple standards for
censoring? What allowed in foreign
films are scissored for the Indian films
and now what is scissored in Indian films
are sought to be brought forward by the
producers in the form of documentaries.

Therefore, may I know, what your
guldelines are as to what should be
exhibited ? Why should there be any

difference in the standards of censorship
in respect of foreign and Indian films 7

SHRI I.K. GUJRAL: For the
information of the hon. M:mber, I would
like to submit that this Committee has
been set up on the recommendation and
the explicit Resolution of the Rajya Sabha.
Therefore, this Committee has not been
set up by the Government of its own
accord ; but it has been set up because the
Parliament directed us to do so, Now,
under Parliament’s directive this Committee
was set up on 28th March, 1968 ; that
was done last year. The report is
expected within about the months or so.
No undue time is being taken on this
thing. So far as the general approach to
censorship is concerned, to a great extent,
I am in sympathy with what my hon.
friend says. It is very important that
our approach to the film as a medium,
positive and negative, must be in
conformity with our social objectives, and
our social growth. Therefore, this
Committee has very widz terms of
reference and, judging from the interest
which pcople have shown in this committes,
we are hoping that when its report
comes in due time, we will be in a
position to modify our entire approach and
evolve a proper film policy.

siwat gaiten Qgant : seqE WRN-
zg, firew ¥=1< fro %Y w1 F170 aga
geaqa 2, g wadr afzwr feedt £

fear & AFME 1 AT EE F IH
ot #rE e afafy § GoF ey
¥ o=y aew! Aoy feedl #Y oar #
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ST fear s ? afz @ @ wm
form fediom & arsaw ¥ agrean oY &
Sta oo A feen aard € @, 9w
frem Y ol sy af § gx o
frges qo wfafs = & fear s
FT FTAHH TATAT 1T ?

ft §o wo ywww . A St F
qafces o feew “agrear’ a1 g, 98
foen fedtom sl aidt 3=l owdd
F fresy i g1 99 N faefeag
TEY FeAdr FHAF AW BN BW I
e @ Efvow &Faga A
faew fFe o @ifs aga T
ol o feard ar &% ...,

sit sew fagrdt Tt : aga @
s §

st €0 Fo TAUS : qrodr ot
W wET ], A AT, q@ O 9T ey
femg) gafma @ ERF 59
FT grer aniT qar frar o @nfs sw
R ot AT ggd geamit § 3 fawan
o AEE

gt qF A9 gEAIEEIr ardr v
aegE & T G R R oa wm A
ft i o s, AfFoF AR A
F o9 F IEAT Y, WA I AR
[ FgI_ATES & o A Ew A Fw
FTAX AW oA ¥ e sk
T FM—A FH FwAAR W § #
aowar g f7 o s & am gart
for oF 7% oifedft avmT T gem

sftwat  gsfer Qe weaw
wrT, & oF edwam R SvEEr
1w dwd fr wem foer age
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¥y g, wfeT wTag gwE gl g fw
ww f7 o §F foar &9 7 wfe
T & 39 foew 7t fe=mm &Y syaear
Lkl

ot §o Fo TS : 7T IW ¥ firw
frre  amrd AT At IO TR g
duer w2 fF gEd ey fweew
frrr @iw, a9 W W A ¥ fEn
FT Fr | gg geEw Iy §, firew
F oo FAR W RAR fmwar
Far g |

SHRI JYOTIRMOY BASU : There was
a film organised by the West Bengal United
Front Government called MANUSHYA JOI
JATRA the great victory march of the
people, but that has been stopped by the
Film Censor Board. Is the Minister aware
of that fact and, if so, will he tell us why it
has been stopped from screening ? .

SHRI LK. GUJRAL : The information
at the disposal of my friend is not totally
correct, The film was not made by the
West Bengal Government. OQur information
is that it was made by some private pro-
ducer and the West Bengal Government is
thinking of buying it. According to the
rules, it has to be submitted to the Central
Film Censor Board and the Film Advisory
Board in Bombay. We have not rejected
it or accepted it. Itis being examined by
the appropriate authorities according to the
normal rules.

Y Qo STe ATEYTS : F=41 AT 3
anft Ty fF i o= Y feew vt
AfFT IAFT FiT GiT FT BT FA0@T |
¥ wet AEkRT ¥ AT FTI THAT TR
g T tar 37 § Far 9w fsew w1 Agw
# a@ @ s ? 3w fewm ¥
wErent Aidt F afexr ax St gFw I
war €, 99 feew #Y @t FT 3 ¥ A
Fa7 gt SIT IEF) gEE g !
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&t §o %o quOS : Fusd F g
ug TRt Ad At wfge fF gara
F1E T var € fF 9w feew ®Y #mer
oy, 3y A9 Fr = & @ e
qg A gae wea § e gy kol
o DA ek ad wrF arfr s
Frart ¥ faamar s %

SHRI INDRAJIT GUPTA : 1 would
like to ask a supplementary in pursuance of
of the point made by my friend Shn Jyotir-
moy Basu. Why is it that we have this
information and the Minister must have
read it too in the paper that this documen-
tary film was exhibited at a private showing
in Calcutta a few days ago where the Re-
gional Film Censor was present and the
Minister for Information was also present
and both of them approved of this film and
it was reported that the certificate was going
to be issued the same day or the next day.
Bince this report which going to set up new
norms and principles has not yet been sub-
mitted, pending that is it not extraordinary
procedure that, when the Regional Film
Censor has approved this documentary and
was about to give a certificate, it was sent to
the Bombay Central Film Censor Board ?
I want to know who is responsible for this
and what is the procedure involved ? Why
should such an extraordinary thing be done
with this documentary film 7

SHRI LK. GUJRAL : 1do mot think
that the information that the Regional
Officer was going to give a certificate is
correct. The Regional Officer has as
referred it to Bombay for the approval of
the Central Board at Bombay. It is not for
us to decide politically whether a film is
objectionable or not. There are certain rules
and norms laid down and I think we should
all subject ourselves to them till they are
changed.

ST SEHISTAIERT | AEq AR ST
Fafug & ot feemm ¥ S wedlT
@A AT WH § | OERF
feors &1 & ar S g fr 9w @
qed ¥ o g AT s AT ¢ ?
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sty ¥ TUOW: wew A,
1§ W swf st & fodr g
&g g¥ar & | ¥feT gt ar d, |
g &, @ moifres geifas o7 &
THdr § 1

st s fagrdt Aot : W F fog
TF FAE qATEd |

st §o go TINTH : TEH I TH
Fut faae w1 @ & o wredifadt /o
g wad

ot g WY wEnT : qEUM W,
ferat & o fmedl gk 3w ¥ ol § 9w
¥ a8 w§ At aram faxr femd o §
oY fiF gaTt 3 ¥ Siw gl e o S
q g FEE ¥ qgFT A G
f& g dWT) g am agfEa
...(wwemA).,, @Y & AT g E R
faat § 91 @ ww A e W §
T 39 F & wwIK § e e
s ?

oy wfafea ot feqar & owed
i g oy §97 ¥ aga ¥
pafaa for @ § st @ qave 7@
FWEE WA ¥ faxq o1 I,
T A AFA FY AT TEC
i ?

st oty o AoE WX SR
e =ifgw |

MR. SPEAKER : Many Members are
getting inspired now. 1 think I may better
go to the next question.

SHRI I.LK. GUJRAL : I do not know
what the hon. Member was objecting
to. Was he objecting kissing as such
or was he objecting screened ? These are
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two different things. The main point that
Iam trying to make is that there
are certain rules and norms laid down.

So far as posters are concerned, they are
the responsibility of the local authorities and
ngt of the Central Government.

SHRI KANWAR LAL GUPTA : What
are the rules for kissing ? That was what
the kon. Member was asking.

MR. SPEAKER : There are

methods.

many

=it yRweR Tl : AUy WERY, qT
T g & wgEgy § ST J-woms
¥ oo agew &t &gr o1 wr g ¥
wawat g f w0 v & o 9o fadr
g i sy qaar g 1 ¥ 39
B G qaw AT NPT |

1—at 9T T § v o Tw
A A1 §, 9@ gL AR 9T men
1 FZ@HY 7 |

2 WENE F WET sMEm g
A ITFN AT FT Wo-dT FAE ?

3 fogy am=-u 1968-69 ¥ Hax
¢ ¥ q fea fasre wr At SR
FAT 7T FrH Ay w5 9% 7

SHRI LK. GUJRAL: So far as the
terms of reference are concerned, it is a
long list of about seven terms of reference.

MR. SPEAKER : He may place it on
the Table of the House.

SHRI ILK. GUJRAL : I shall place it
on the Table of the House.

So far as the number of members are
concerned, out of 16 members, eight are
Members of Parliament and eight are other
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experts from various walks of life. If you
so wish, I can place that also on the Table
of the House,

st fnay a7 EET AT
Tz g faar | § quy ar i fagy @
Fer d &1 feadr fawad fael o
I 92wy FrEa gs ?

SHRI LLK.GUJRAL : So as the number
of complaints received is concerned, 1 would
require notice. But when an organisation
like the Film Censor Board deletes some
portions from the films, naturally one will
get certain reports against it, and that is
quite understandable,

SHRI S. KUNDU : Recently, a nice
documentary was produced by Shri K.
Abbas, one of our very famous producers,
and it is named ‘The Table of Four Cities’,
This documentary portrays the different
aspects of life, the pleasures and sufferings of
our cities and palaces and hovels and among
other things the affluent society the
cities and also the stark poverty on the other
side. This film has also been censored by
the Censor Board and it has not been given
the A certificate, I think against this an
appeal was preferred to Government, and
Government have not decided yet on this
matter and are sitting tight over it. May
I know why Government is sitting tight
over it and not coming to a decision 7

SHRI LLK. GUJRAL : Bince an appeal
has been preferred, we are looking into it.
‘The Censor Board has not rejected it, but it
has given it an A certificate. The appeal
is on the question whether it should be
given a U certificate which will make it
permissible for childrea also to see it.

‘We are examining it from that angle.

MR. SPEAKER : Shri Bedabrata Barua.

SHRI BEDABRATA BARUA : I under-
stand that my main question was called
along with this question. Shall I put my
main question now or shall I ask a supple-
mentary question on this question ?

MR. SPEAKER: When I called the
hon. Member earlier, he has absent. Now,
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he may go ahead with his supplementary
question on this.

SHRI BEDABRATA BARUA : The
usual tendency in production of films today
is the composing of a numbsr of songs and
then discovering a plot to combine those
songs together, and all the plots are hack-
neyed plots where there is lost identity and
then at the end the whole family meets.
The production of such type of films cannot
be prevented by the scissors of the censors.
Do Government have any proposal to
encourage the production of films based on
grant books as they do in many countries in
the East or West ? Is it possible for Govern-
ment to adopt any measures whereby films
based on great books could be produced 7

SHRI LK. GUJRAL : We consider
films to be the medium of public instruction
and public information. Therefore, our aim
and approach is that like all media, it
should have maximum freedom subject to
the fact that they will be in conformity with
our tocial set up. We would like very
much that our fi!ms should be made as well
as they are made in other countries and
their standards should improve. But we
should also not ignore the fact that almost
everywhere in the world wherever our fi Ims
have been shown, many of our films have
received recognition. I would like to men-
tion in this connection particularly the
documentary film entitled ‘Anpanta’ which
has been sold in England for £ 1100 and 50
per cent of the earnings, which is one of the
highest ever eamned by a foreign documentary
in England.

The main point is that our approach to
the problem is positive, Through the Film
Finance Corporation, through the Film
awards, and through training in the film
institute, we are trying to influence the
thinking and the methodology in this regard
rather than do negative acts.

Sarvey of Underground Water
Sources in Gujarat

*880. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state @
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(a) whether the Central Goverament
have made any survey of underground
water sources in Gujarat ;

(b) if so, the details thereof ;
(c) if mot, the reasons therefor ;

(d) the estimated acreage likely to be
irrigated in Gujarat with its underground
water resources ; and

(e) the ratio of underground water in
Gujarat to that in other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (e¢). A statement is
laid on the Table of the Sabha.

Statement

(a) Yes, Sir.

(b) During the Second and Third Plan
periods, the Exploratory Tubewells Organi-
sation, a subordinate Office under the
Department of Agriculture, had taken up
exploratory drilling in Gujarat State on
89 sites, out of which 22 proved successful
and the rest were abandoned either due to
poor quality of water or sub-standard dis-
charge. The district-wise break-up of the
89 bore holes is given below :

District Number of Successful Aban-

bores doned
drilled
1 2 3 4

Kutch 22 8 14

Banaskantha 12 6 6

Mehsana 14 5 9

Jamnagar 12 12

Junagarh 7

Bhavnagar 4

Ahmedabad 4 1 3
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| 2 3 4
Zalawad 13 2 1
Central
Saurashtra 1 1
Total 89 22 67

(c) Doas not arise.

(d) Only a rough assessment has been
made of the long-term groundwater po-
tential for minor irrigation in the State
and ultimately an area of about 3 million
acres is tentalively expected 1o be brought
under minor irrigation from groundwater
resources.

(e) It is estimated that the underground
water potential in Gujarat State may ac-
count for 5 per cent (round) of the total
groundwater potential of the country.

SHRI NARENDRA SINGH MAHIDA :
I find from the statement that :

“During the Second and Third Plan
periods, the Exploratory Tubewells
Organisation, a subordinate Office
under the Department of Agriculture,
had taken up exploratory drilling in
Gujarat State on 89 sites, out of which
22 proved successful.”

May 1 know the target for this in the
Fourth Plan ?

Further, I find from the statement :

“Oply a rough assessment has been
made of the long-term groundwater
potential for minor irrigation in the
State and ultimately an area of about
3 million acres is tentatively expected
to be brought under minor irrigation
from groundwater resources'.

May I know how long it will take to
complete or fulfil the 3 million acres
mark ?

SHRI ANNASAHIB SHINDE : Itis
very difficult to indicate the time by which
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that area,
very large
come

we shall be able to cover
During the Fourth Plan, a
acreage out of it is expected 1o
under minor irrigation.

As far as the Exploratory, Tubewells
Organisation’s programme is concerned,
financial allocations have been made and
the details will be worked out in the Fourth
Plan in the near future.

SHRI NARENDRA SINGH MA-
HIDA : 1 understand that a groundwater
cell has been established in Gujarat. May
I know what progress this cell has made
and what results it has achieved ?

SHRI ANNASAHIB SHINDE : The
Ground Water ccll is operated by the
State Government. As far as the Centre
is concerned, we provide 50 per cent of
the expenditure incurred by the Siate Go-
vernment. The actual work of the cell is
to explore the possibilities of underground
water, to assist farmers in locating wells
and suggest the distance between the different
wells etc. As far as the Gujarat State is
concerned, it is working very satisfactorily.

it wgrea fag Wt @ qfE e
#ag wred # AT wIE 99 TG WY,
THRT AT WET qW ALY gWT @, o §
oT STgT R 9 faerd & fag wEe
qgl AT WIIT AL §, ¥ I q@l
siiad aw ft WAl w @
@t wr g faawr @@ g & dar
et & 99 fgem ¥ ot @ aofe
BMEHT,. 9 qF F0 1 0 foww o
BT §, T IF I ASE AR F1 &
TE A F™ a8 @ I T F
srafaar [ ?

SHRI ANNASAHIB SHINDE: Yes,
we are giving first priority as far as minor

irrigation works in Gujarat and elsewhere
are concerned.

St AT ¢ WA AT, et St
o ¥ gfena o &1 qImor fear g,
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3 gg ot Twdl 1 o fEan g, @
IaoT 747 fagor §? wik wgfage ¥
art 7€ fear smar § 2wt $9 0@ yfAea
qS & T @A F7 71 faa< g !

SHRI ANNASAHIB SHINDE : The main
question relates to Gujarat only, As far as
the other States are concerned, similar pro-
grammes are there.

St TR WX w7 OAAY S qarEd
fF i afor @ § w1 @@ 9
qft &1 g fAe w@mer g @ R
anTEIT ¥ wfd ¥ gU AR &
E e & 5 a8 ? a1 | =N
FOI T &0 F7 7

SHRI SHINDE : Tt is for the State Gove-
rment actually to implement the pro-
gramme.

=it o fag : wwT wRE faegw
aft @ g fe o ¥ i § A
oY art & @g 2 g9 @ & afd sl
& afr A ¥ < 7 |y &7 gwr )
TE ¥ gomEr ar g8 d3few o §
TR ATTE AT § | NG AA A G
ghaarg & Y oY, 7gi 16 g gRaar
i gF ¥ § A I g g
Hiw o v g fomd A o aga
Y, 14, 15 Bie 9 aga #rer 9= § |
qIL IF gt EgE dw F Ay IS
AT T 41 Ao faest & 9 9 T
wwr @R gfamm R fegwm A
feor aFaT &1 &Y 7T HAY S & W
1§ @ § fomy o9 Jgadw ot &
TER A AX F FIC OF, A8 7
Te@ @ 7 93, @ ww @ AR
feggam Ao M FT A @ ?
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SHRI ANNASAHIB SHINDE : The
main question is confined only to Guja-
rat, and as far as that State is concerned,
my statement fully explains the position.

e R & gt et § g
g fererd & o 8 st

*351. o srere wwe el :
st Trererey faamat
AT HHET gRI ¢

T w1 aqT W G ag I9 &r
FT FO0 i :

(%) &= omtw #t fawfead &
& mE Jue wdw F Wi qdf o
# foora gfo sk oy faurd & &=
¥ foamm o9 fomr mm & 7w w0
g # faefal F sge W
e & for fam ofo & ¥ feaey
ufrwmFd g A AL E

(@) &1 7R &1 fEAR w=
g & afid ® & af fawif
®1 quia: fearfraa s AT 5

() afz g, &t w2 ; 3%

(@) afz #&f, @t s Fa1 FTC0
§?
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-

OPERATION (SHRI ANNASAHIB
SHINDE) ¢ (a) to (d). Yes, the
recommendations of the Patel

Commission for the four districts viz.,
Azamgarh, Dcoria, Jaunpur and Ghazipur
were implemented. Detailed information
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h;u not yet been received from the State
Government and will be placed on the Table
of the Sabha as soon as possible,

st e weg i ©F Ay
ama g oY s w1 ot &1 sq fgow
s § fr fregm At e @
ardr g & fegem fager gem @
I frgr 209w & Mo e & Fr@
fergeam 1t e # gox w3w fogy mar
&, o soe 2w ¥ q|@f o faged gu §
T ggi W uF 9 §T @ g, wmd
or foor g awit wgr ¥ & amm g
frg® o9 g9 F A= §W 4% 9%
aeht forem s W fog® w21 we
s frgea fFar mam ar sk s@9 §9
fasric & ot w faet & ait & | 7
ot 7 9a famfai & at d#gr g f
3T T faure fear s @ & @R
gt ag gAwide g afer awEt
o at #gg ot @ fear mm)
¥ sz wgm 5w WA gy i
a% g frar & oY st w3 7 Fifaw
war? foegy e fafrec vt g3ar
zmnﬁaﬂv: %of’l‘nmaﬁlﬂ, ST AT F1
TgE  arRaEt R gHTEEY
Fged ¥, agl ¥ HOT A9
g; fex ot g9 Adf gom R @ wm
et o & Ffy dens F aiy ¥
TG T F1 A Fifaw w0 ? agi w
9§ #9 i Starf 299 4% dER 9
g =1 fod aog ¥, 1 fFlt 7o ¥,
WAt ¥ & aowr sy fadw alk ¥
HTHIGT FIAT @A § |

SHRI ANNASAHIB SHINDE : We have
suggested that both Basti and Balia districts
should be included so that the recommenda-
tions of the Palel Commission are made
applicable to them, We have requested the

State Government to work out a special
plan for this,
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=t AUaw w9 TRl ;. 98 T aF
¥ A19T IR FIAT 7 TAG |

SHRI ANNASAHIB SHINDE : This is
being implemenied for the last two years,
This year of course they will form part of
the Fourth Plan formulation.

st werela oEd : Far HA oo
Ay fs @ wlmT ¥ @W aR §
Fg A9l F F9C A fear 4r ) s}
RIFMNfrgtgufod § 7 graw
gEr Ay ATAR ¥ qE g d famd
Y Eewr &1 ygi fAai@ wwE @
"EH O AT & Y, AR
freg gu oy § 1 oF a =T TR
T ot awls Agar wAe feerdl, f
Y T WA ¥ UMW A few ¥
forq aam fawrfar wp #Y o awdt § )

Iq #Her #t fawfa @ T e
F 7€ § | o AENT AY eggAT I
HTH I gE 97 | T5T FLHI HT 48
fawrga § 5 &t @7 ¥ a@R #
g anfgn 9w fawrfal # anp s34
& fo ag ¥ty g Ad § 1 W
g ¥ @ & S fawfal w
e st faar ar afsq offam &
gT® F A WA A S EF ww e
gATOY g6 H @91 9 T 41 gWieY
@A T 9 owm afg T far
a1 | wu & ar wEa g 5 oag <t
q9aTg 9T a9 T 2 a1 FT qEHIC
WA N A W g fF e &
¥ gflr aEgeT F1 GEEn §1 AW
TH TR @1 W R, qE 99 @R
figd ¥ g 5 A #07 % @
FUT ymETE FE E @l &Y g aR
¥ fme gu § = = fewfai
HIH BT FO AT AL S
it ot & gTETe N YA A AR g
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fF sot R F 97 o ol § wawx
AT TOW 3T F §19 S {0 5 99
o FH FET TE FT giws @ q@m
A T AR 9EH qnAnr wy fawrfen
s FA ¥ oy aoe F1§ F2W
g a@FR & faest gem # fifaw
ot ?

SHRI ANNASAHIB SHINDE : We
apreciate the concern of the hon. Member
for the eastern UP districts, and that is why
the Patel Commission was appointed, and
as | have said, some special allocation of
Rs. 8.5 crores was made by the Planning
Commission during the last two years to
implement the recommendations of the
Patel Commission. MNow, it has been sug-
gested to the State Government that they
should prepare a special plan of develop-
ment etc., in the light of the recommenda-
tions of the Patel Commission for the
eastern U, P. districts,

SHRI CHANDRA JEET YADAV : It
has been suggested to the State Government
to implement those recommendations. {
asked you specifically. The State Govern-
ment has been complaining that the Central
Government has not given the assistance
which is enjoined upon the Central Go-
vernment. 1 have asked whether the
Central Government is prepared to discharge
that part of the responsibility which is
laid cown for the Central Government :
whether the Central Government is prepared,
to advance money to the State Govemn-
ment.

SHRI ANNASAHIB SHINDE: The
State has already formulated a tentative
plan or proposal for the fourth Five
Year Plan, and the Planning Commission
is expected to take care of it,

WRITTEN ANSWERS TO QUESTIONS

Disappearance of Wheat Bags
from F. C. 1. Godowns
pear Ahmedabad

*§71. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) whether it is a fact that 2,300 bags
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of wheat valued at nearly 2 lakhs of rupees
disappeared from the godowns of the Food
Corporation of India near Ahmedabad during
the month of October, 1968 ;

(b) if so, whether any inquiry has been
conducted into the matter ; and

(c) if so, the details thereof; and the
nature of action taken against the persons
concerned in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) ; (a) Yes, Sir.

(b) and (c). The matter is being in-
vestigated by the State Police and Central
Bureau of Investigation and their investiga-
tions have not yet been completed. The
owner of the godown, the Regional Mana-
ger incharge were arrested by the State
Police. Four officials including  the
Regional Manager Incharge have also been
placed under suspension.

Exhaustion of Undergroand Water
in Mensana District, Gujarat

*872. SHRI R.K. AMIN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the under-
ground water in Mehsana District of Guja-
rat State has gone deeper and due to
shortage of rains there has been rapid ex-
haustion of underground water ;

(b) if so, whether the Gujarat Govern-
ment have prepared any pians for the use
of water resources of Gujarat Siate and
sent it to the Central Government for ap-
proval ;

(c) whether the Gujarat Government
have also asked for early implementation of
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Narmada and Mahi irrigation projects to
save the situation ; and
reaction

(d) if so, Government's

thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. A depression has
been observed in the regional water table
in Parts of Mehsana due to limited
recharge to the aquifer.

(b) Yes, Sir.

(¢) Yes, Sir.

(d) Mahi project is already under im-
plementation. Efforts are being made to
resolve the Narmada dispute early by
negotiation, failing which recourse to ad-
judication has to be taken.

Modern Bakeries (India) Ltd.

*873, SHRI GEORGE FERNANDES :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the authorised capital of the Modern
Bakeries (India) Ltd .,

(b) the number of bakeries run by the
Company ;

{c) the total turn-over of the Company
during the last financial year ; and

(d) the number of bakeries under con-
struction by the Modern Bakeries (India)
Limited ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Rs. 1 crore.
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(b) Five.
(€) Rs. 14.97 lakhs for 1967-68.

(d) Four.

Anti-Indian Propaganda By Peking Radio

1874. SHRI SAMAR GUHA :
SHRI K. M. MADHUKAR :

‘Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
CATIONS be pleased to state :

(a) whether it is a fact that Peking
Radio has a special daily broadcast progra-
mme for the Indian people and whether such
programme includes regular features of
vitriolic attack on India’s demozcracy ;

(b) if so, the basic theme and object of
such anti-Indian propaganda by China ; and

{¢) whether the All India Radio broad-
casts any progromme for the Chinese people
inside China and therein includes features to
counter anti-Indian propaganda by the
PekingRadio ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) Yes, Sir.

(b) Propaganda by China attacks
India’s economic, political and social pro-
grammes and minimises Indla’s democratic
achievements in different fields.

(c) Yes, Sir. AIR's exiernal services
include daily service in Cantonese and
Kuoyu of one hour’s duration,

Digging of Irrigation Wells

*876. SHRI GADILINGANA GOWD 1
Will the Minister of FOOD AND AGRI-
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CULTURE be pleased to state :

(a) whether Government have any
machinery to assist the peasants to locate
the availability of ground water to dig
irrigation wells ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) . A Siatement is
placed on the Table of the Sabha.

Statement

With a view to carrying
out surveys to delineats groundwater worthy
areas which may not contain enough ground-
water potential to justify investigation
through the Central Exploratory Tubewells
Organization, bul may yet offer for ground-
water extraction through dug-wells, dug-
cum-bore wells and shal'ow tubewells, a
Centrally Sponsored Scheme for ground-
water survey and investigations was initiated
in the year 1966-67. The main objectives
of the schemes were as follows :

(i) Providing technical guidance to the
cultivators in such matters as (i)
type, safe specing of dug-wells/
tubewells ; (ii) scope, type and
manner of boring and deepending of
the dug-wells for augmenting their
discharges ; (iii) selection of sui-
table water lifting appliances for
installation of wells ; and

(ii) regulating conmstruction of wells/
tubewells so that there is no undue
risk of over-draft and failure of the

wells,

This programme envisaged setting up of
groundwater cells in the States to collect and
collate groundwater data from various
sources and serve the immediate needs of
the groundwater development programme in
the States by providing various important
guidelines regarding silting, drilling, and
spacing of wells/tubewells etc. Several States
like Haryana, Gujarat, Tamil Nadu, Maha-
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rasthra, Mysore, Orissa, Punjab, Rajasthan
have already set up their groundwater cells
and the other States are in the process of
doing 0.

Quality of Indian Films

#879. SHRI BEDABRATA BARUA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Indian films, in their theme
and presentatic compare favourably with
films produced in the West and U.S.S.R.

(b} if not, the steps which have been

taken to improve the quality yf Indian films ;
and

{c) the results achieved so far in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : Every film whether
produced in India or abroad has paturally
its own theme and manner and quality of
presentation. ‘Therefore, a generalised com-
parison between Indian films and films
produced in different countries in the West
and in USSR will not be appropriate. The
best Indian films compare favourably with
and the best film produced in the West and
the USSR and those have received interna-
tional recognition at several Film Festivals.

(b) and (c). Do not arise.

Unemployed Agricultural Labour

#*882, SHRI SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION  be pleased to state :

(a) whether Government are contem=
pleting to take any measures 0 provide
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employment to the partly unemployed labour
working in agricultural fields ; and

(b) whether Government have conduc-
ted any survey to find out the number of
wholly aad partly unemployed agricultural
labour in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Partly
unempioyment labour working in agricultural
fields would bzpefit from various progra-
mmes of agricultural development proposed
to be included in the Fourth Five Year
Plan.

(b) Data relating to the number of
days of employment and uneployment of
membezrs of Agricultural labour households
during a year were collected in the course of
two Agricuitural Labour Enquiries (1950-51
and 1956-57) and the Rural Labour Enquiry
(1964-65\

Agricditural Loans to Farmers

*#§83. SHRIMATI ILA PAL CHOU-
DHURI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that a propdsal
for providing long-term agricultural loans to
farmers throughout the country has bzen
recently finalised :

(b) if so, details of the proposal with
particular reference to (i) the conditions on
which the loans will be granted : (ii) the
total amount to be given to each farmer,
(iii) rate of intérest on the loans and (lv)
repayment procedure ; and

(c) when it is likely to be executed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir,
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(b) and (c). Qu:stions do not arise,

Wl ot T gu N

*884. =t wgrer fag wral : T A"
aar wfy woit 7g a9 F FT FO¥ v

() mmmEiF s o=
Wl # & 50 sfaga wrea A § o faRa
Fqddai Sraga A g ;

(@) afz gt aY wqd Fwwdta dweem #
A A AW F ga ¥ foU F@w dporw
T i ;

() Fm wfaATg swAT AFE R
¥ el AT g ¥ ¥ ewfow
Fr ¥ a ¥ sfga faorfa & foar Tt
g W

(7) afz gf, o g6 9w 1 ?

wma, §fy, wgufos faem aw
wgeT wAmq ¥ v WA (R sen-
g fR (%) $ 00T OFeIS Stew
Tae g, 1957 F agarc fasa & F
N g geqr F1 4373 gfewa @ 7
g feit st 2o & fafesr v @ g
#i N o Al A g AW
a§ 20 g A§ TIRAfEm & 175
@ RE Aurw &1 frafa < # wgafa
fag

(@) fre oy faww e & o
¥ o &l & arg Wy Fal A AEF
garc o afeafon § 9qd deen ¥ 79T
T W @A —
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(1) w3 Ao

(2) @7 oy fawra gieET |

(3) w7 st Iw-wTda A
Fam AT afem I S T |

(4)

()

(6)

qEIT IO AT |
geafa gde FsET |

(7) wmere W A fawr Ao

(8) wew ggEw wwl F1 faEm
F Ig qIAT M |

(9) 9y wewifrat st gre-vdmeA
sfeaifimard |

e & afafor, Fm oy we-
T ETHT A TMAT T FE GTU WA-
fea o Ao & s gdl T A
#6i & dwfas woew & fod e
Ueq HHoma< § UF G &7 @gdr
& o€ & gou Aw W A6 ¥ foX g
THIT F UF ga B ST AT fa=-
T g1 W & Wg g, sl ¥
FAF EW T 91 @ &, foAn e
AF TT AT KT @I §

() 3 () &= fraf== @@ & sfa-
FET % i F Irara aifasare a1 "wry
s ¥ FEY A9 q9 " FOF §) e
F werew # o e o, faud
fter & s Y A AT E

TR § |TEFA §7 S I

* foq yooae & fadewt & oo

*885. St WEWEIT WTES o FT
wrg, aw gfw WM 3% W@ Y FA
Far fs :

(%) * gwenT ¥ @ww W
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. & IOEE Ay & o gevwe ¥ i

fadrasit & #f qormst oy mar a7

(@) #ar 3% &Y TIEAE W
AT &7 qR F o &1 w©7F 7%
W TTHFR FY 1 7679 ¥ g} &R

(m) afe &, @ @ F@99 F3w
2w & falwwi F e w1 Iwwh @

fem % for T o T AT X G

g7

ww, gy, wmgufas fem ao
wgeTc Waew # Tew WA (st s
wifgr fR) : (7) 7ot (7). I 7@

() s & A g

Employees State Insurance Corporation

*386. SHRI D.R. PARMAR : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the Employees State
Insurance Corporation has proper rules
of staff recruitment for officers and
ministerial posts, for purchase, contracts
and sales ;

(b) if so, details thereof ; and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes, Sir.
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(b) Recruitment to various ministerial
and officers’ posts in the Employees
State Insurance Corporation is made in
accordance with the Employees State
Insurance Corporation (Recruitment)
Regulations, 1965 published in the Gazette
of India dated 3.4.1965. Since the
publication of the Recruitment Regula-
tions in the Gazette, some new posts
have been sanctioned and the Recruitment
Regulations for these posts are under
preparation.

As regards rules for purchases, contra-
cts; and sales, the Corporation is following
the Government of India rules and
proccdures.

(c) Does not arise.

Aregrmef w frfor

*887. it qoTrSt W
st Hieg AA

1 wrm aa gfe w19 v,
1968 & srardifed w7 wear 5099 %
IJATF §FT § gg q@ w1 FOT w0
fF :

(%) 25,000 el =7 * wwar arr
weETT & &, forrer ftow @ g
#R 965 are HTd & FT @HaT ary
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sEqTT ¢ fiFad WIoEPTIC gETEE 67 N
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¥E;

(/) @1 g A @ AW 1 AEEd
¢ fF 9ae wra ¥ Framl ®) oAt S
) wfedt § o ¥ age sfont gt &
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() afe g, ot a1 FwFR #7 faa
TG ® FoT AIE T MEAH T4 7Y
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HE &Y 9T fFETET B AAH FT WL
T &Y gfawr waw s & fag agerd
- gfafaat #1 dfam s & fou fasity
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Yead o Fwr sAEME 9T W
g A

(¥) ey afafaw, 1965
¥ Iyaey eqTy srfawat ara fafaa
FHaIfedl 9T Sy 7€ g

() fogdr it & wearor & aEafAw
¥ F17 F9 ¥ sAma, oG @A
FY Wz qur awr§ Tt # w1
FM A T 9T F1 q@rEl § ogEw
A & fou wgms sgem oo &
Ig AT FFF ATl F 9rd, dgad qur
awrd  FHEIfEl, wHETA T wHET
IaT Al F 7gE T & for guEm
&t & 9 aggfaw wfeat & 9 @aeat
¥ fou gral 1 omEl Y swaEdr s
g o1 (%) srzgsg wF F A 6 (|)
St gfed wfes § ot 9 @@ A
¥ 99 Fgadl qAr AHE HHAME F
WETAT FT GEIT g, Wl TR qEAT gETRAT
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Feary faamr gro 9+F 75 wftwa s
39T faar Svar g |

Postal Rates for Newspapers

*800. SHRI S.C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the small newspapers
publishers are satisfied with the change
in postal rates for newspapers which
Government have accepted ; and

{b) if mot, what are thejr demands
and the difficulties in accepting them 7
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THE MINISTER OF INFORMA-
TION AND BROADCASTING, AND
COMMUNICATIONS (SHRI SATYA
NARYAN SINHA) : (a) No, Sir;it is
not possible to expect that they will
welcome any increase in the postage rate.

(b) Their demand is generally for a
reduction in the postage rate particularly
for pewspapers weighing less than 60
grams. This matter however, is under
serious consideration of the Government.

™ T afaten F arf agt § s
afy Wy ag w¢ aifeeam =@ s

T @A qAT FiW AFAT I A FY
FaT 4 fF

(7) s ag e g f faam o
FFqas, 1968 ¥ srarw ST apfafer &
o€ agl ¥ WG # IgYeT 9w A
gdfas qur 4% 2% 98 F afemm=
S Ay A ‘

(@) ag ¥< oifear &t 7€ FwE

T I A gt g
q1 ; HIX

(1) =t arfew ¥ § for agEw
T 74T FrgaTE w0 &1 e g ?

ww, gfy, amufoe  foew ao
e wAwm ¥ Tww wet (st
sararfey ) : (F) w1 W= g fF
fareart 3T spagae 1968 & afafem &
9% @ ¥ Fw SFEY AT AT H 10
FHEAEOA A Ay ¥ FrE gfT Ay
N ) g @ R §
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(/) =TS e T

() a8 wem wowE A@ § fr A
FT QT T9 AAM S TE7 FT qUiFET

T4 |
Growing of ‘Lathyrus Sativa’ Dal

*892. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether it is a fact that the
number of cases of paralysis -has shown
a rapid increase in the States of Bihar,
Gujarat, Madhya Pradesh, Orissa, Uttar
Pradesh and West Bengal, as a result of
growing ‘Lathyrus Sativa’, a kind of dal
and if so, by how much.

(b) the total acreage where this crop
is grown, State-wise 3

(c) the reason why the farmers are
allowed to grow this crop despite the
paralysis the dal is known to cause ;

(d) whether it is a fact that the
Indian Agricultural Research Ipstitute is
likely to evolve a non-poisonous variety
of *Lathyrus Sativa, with the help of the
U.S. Government ;

(e) if so, when and the share of the
U.S. Government towards this research
project ; and

(f) in view of the paralysis it has
caused to thousands of villagers for years,
whether Government will consider an
immediate ban on the growth of this crop
and if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No information is avilable
to Indicate that the number of cases of
paralysis has shown a rapid increase in
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the different States as a
Lathyrus Sativus.

result of growing

(b) Bihar 935,000 hectares.
Madhya Pradesh 694,000 ,,
West Bengal 200,000 ,,
Maharashtra 157,000 ,,
Assam 7,000 ,,
Gujarat 165,000 ,,
Andhra Pradesh "Not availabe

(c) Inspite of attempts made in the
pest to discourage cultivation of Khesari
dal (Lathyrus sativus) farmers continue
to grow it because it is a hardy crop
growing even in adverse climatic conditions
and it gives good yields of grain and
fodder with minimum of cultivation. It
does well under drought conditions in low
lying areas and even when the clayey
padey soils have dried up almost completely.

(d) The Indian Agricultural Research
Institute is conducting research for selecting
varieties of Lathyrus sativus which are
either relatively free from or have very
low contents of, the neutrotoxic chemical
responsible for lathyrism. Some lines of
Lathyrus sativus have already been
identifed which almost do not possess this
neurotoxic chemical. This work is not
being carried out with the help of U.S.
Government but is being done by the
Institute on its own.

(e) The question of U.S, Govern-
ment sharing the exp:nditure does not
arise. The Indian Agricultural
Institute is already doing this work on
its own and hopes to release the new
varieties of Khesari, free from the
neurotoxic chemical, - after the  field
tests are over.

(1) Sinace the discovery of the nature
of the toxin in these seeds the first
obvious suggestion made to the Govern-
ment was to tetally ban the cultivation
of this crop. However, several practical
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considerations, of which the following area
the most important, have weighed in the
Government decision to drop this extreme
steps.

(I) a total ban on the crop without
adequate facilities for growing alternate
crops would jeopardise the agriculture and
dietary pattern of the region.

(2) the seeds of Khesari are fairly
good source of protein (28 per cent)

(3) The Nutrilon Research Labora-
tories at Hyderabad have evolved a
simple method by which the toxin in
the seeds could be removed. Te neurotoxic
chemical principle is soluble in water,
Therefore, if the dal is soaked overnight
in water and the liquid is thrown away,
the dal could be cooked and eaten
without any harmful effect.

Preservation of Wild Life

*893 DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
bs pleased to state :

(a) whether any statistics have been
taken recently to show whether the
precautionary steps taken to preserve the
wild life have yielded good results ; and

(b) if so, how those statistics compare
in the period of last three years showing
the upward or downward trend in respect
of Gir Lions, Kashmir Stag, Chittals
Black Bucks, Chinkara etc. 7

THE MINISTER OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAIB SHINDE) : (a) and (b). The
required information is being collected
from the Btate Governments and will be
placed on the Table of the Sabha.
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Centres for Development of Rural
Committee

#894. SHRI R. BARUA :
SHRI N.R. LASKAR :

Will the Minister of FOOD AND
AGRICUL-TURE be pleased to state:

(a) whether it is a fact that Government
propose to set up 40 Centres of growth in
different parts of the country in the Fourth
Plan to give a fillip to the development of
rural communities ;

(b) if so, the main features of this
scheme ;

(c) how far these proposed centres of
growth will help the rural communities ;
and

(d) what is the total expenditure invol-
ved 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQPERATION (SHRI M S. GURUPA-
DASWAMY) () Under a scheme
called ‘Pilot Projects for Viable Rural
Committees’ it was originally proposed to
start 40 pilot projects in the different States
and Union Territories for identifying poten-
tial growth centres and promoting their
growth ; consistent with the likely resource
availability during the coming Plan period,
however, only 20 such projects are now
proposed to be started, The scheme, which
has been redesignated as ‘Pilot Projects for
Integrated Area Development’ by the plan-
ning Commission, is awaiting final clearance.

(b) The scheme seeks to give a plan-
ned direction to the emergence of growth
cenires, with clusters of villages around
them in selected areas, and study the growth
factors that enable rural communities to
pick up viability. Itenvisages field investi=
gation and experimental rescarch for per-
fecting the methodoloy to identify emerging
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growth centres and delineate associate
villages around them in terms of an area
with an economic base and a population
sufficiently large to support a range of
economic and soeial services, Based on the
field investigation, an attempt will be made
to provide the needed social and economic
infra-structure in these areas through com-
munity support and action on the one hand,
and coordinated convergence of plan and
non-plan resources on the other ; any crucial
gaps still left in the infra-structure would be
met, to the extent possible, with the help of
funds earmarked under the scheme for the
purpose.

(c) The objective of the scheme is to
study the factors and processes involved in
co-ordinated area development around
growth centres with support of viable rural
communities.

(d)  Besides the other relevant resources
that may become available, an expenditure
of Rs, 145 lakhs is anticipated under the
scheme over the Fourth Plan period.

Asian Laboar Minhm’au_\fm

*§95. SHRI ONKAR LAL BERWA ;
SHRI SHIVA CHANDRA JHA :
SHRI YASHWANT SINGH

KUSHWAH : .
SHRI DHIRESWAR KALITA :
SHRI SITARAM KESRI :
SHRI MANGALATHU-

MADAM :

SHRI K.P. SINGH DEO :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a Conference
of Asian Labour Ministers was held on the
28th January, 1969 ;

(b) if so, how many countries partici-
pated therein ;

(c) the subjects discussed and Indian
contribution thereto and the decisions arrived
at ; and
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(d) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, the
Conference was held at New Delhi from
28th to 31st January, 1969,

(b) Fourteen countries including India,
The International Labour Organisation was
also represented at the Conference,

(c) The subjects discussed were :

(i) Laws and Practices relating to Trade
Unions, Industrial Relations and
Wage Determination ;

(ii) Technical Cooperation within the
Asian Region with special reference
to Labour and Technical Training ;
and

(iii) Obligations of ILO Membership and
ILO’s Role in Asia.

The Conference adopted four Declara-

tions concerning : —

(1) Trade Unions and Industrial Rela-
tions ;

(ii) Technical Cooperation within the
Asian Region ;

(ifi) Asian Manpower Plan ; and

(iv) The International Labour Organisa-

tion.

The Government of India undertook
Secretariat work for the Conference and also
extended hospitality to the delcgations,

(d) The declarations will be taken note
of, in framing Government’s policy in respect
of matters convered by them.

Sogar Production

*896. SHRI VISHWA NATH
PANDEY :
SHRI YASHPAL SINGH : Wwill
the Minister of FOOD AND AGRICUL-

APRIL 3, 1969

Written Answers 56

TURE be pleased to state 3

(a) the total sugar production in 1967-68
State-wise and the latest recovery of various
sugar factories, State-wise ;

(b) whether there has been any short-
fall as indicated by latest recovery of sugar
as compared to 1967-68 and if so, the
reasons therefore ;

(c) how much sugar Government require
for internal consumption and for export pur-
poses ; and

(d) the future programme drawn up so
far for increasing sugar production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving the re-
quired information s laid on the Table of
the Sabha. [placedin Library See No.
LT—602/69]

(b) No, Sir. The production of sugar
in 1968-69 so far has excesded the total
production of sugar in 1967-68,

(c) A precise figure of requirement for
internal consumption cannot be given.
However, a quantity of 25 lakh tonnes is
likely to be released for internal consump-
tion during 1968-69. A quantity of about
1.00 lakh tonnes of sugar is likely to be
required for export purposes.

(d) The policy of partial decontrol has
been adopted to increase sugar production. It
is proposed to provide for reasonably attrac-
tive price for sugarcan, cxtension services to
improve productivify in the fields of the
factories and adequate capacity for crushing
the expending production of sugarcane,
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Delay in putting throagh Trunk Calls
in Delhi, Calcutta, Madras, and
Bombay

*§97. SHRI R. V. NAIK :
SHRI S. P. RAMA -
MOORTHY :
SHRI D, N, DEB :
SHRI K. M. KOUSHIK :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether the attention of Govern-
ment has been invited to a report in the
Times of India, dated the 16th January, 1969
to the effect that maternity leave to
Telephone Operators is a major factor of
delays in putting through trunk calls at the
Exchanges in Delhi, Calcutta, Madras and
Bombay ;

(b) if so, whether it is a fact that the
delays in putting the trunk calls cost the
Telephone Department a huge sum of money
each day; and

(c) what action Government are taking
in this respect to set things right ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA): (a) Yes; but the grant of
maternity leave to lady Te'ephone Operators
is not a major factor causing delays in
putting through trunk calls at Exchanges in
Bombay, Calcutta, Delhi and Madras. The
pe of ab ism due to maternity
leave is of the order of 2§ and 59/ only.

(b) The delay in putting through
trunk calls due to shortage of operators
resulting from maternity leave necessitating
cancellaction of Trunk Calls does involve
some amount of loss which cannot be
separately computed,

(¢} No action can he taken as the
grant of maternity leave cannot be refused
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as it is one of the established types of leave
admissible to female employees.

Commercial Broadcast From A, L. R.
Delhi .

*898. SHRI MANIBHAI
) J. PATEL :
SHRI 8. R. DAMANI :
SHRIMATI TARA SAPRE :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATION be pleased to state :

(a) whether applications have been
invited from the commercial firms for com-
mercial broadcasts from the Delhi Station
of All India Radio ; and

(b) the rates fixed or proposed to be
fixed in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K, GUJRAL) : (a) Yes, Sir,

(b) A copy of the Rate Card for Com-
mercial Broadcasting Service from Delhi is
placed on the Table of the House, [Placed
in Library. See No. LT-603/69].

Trainging of Fishery Personnel in
Pern

*899. SHRI B. K. DASCAOW-.
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether India has received any
offer fromn Peru for the training of fishery
personnel in Peruvian fish-meal plants and
for providing other assistanee in this regard ;
and
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(b) if so, the decision taken by Govern
ment in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No specific offer from
Peru for the training of personnel in Peruvi-
an fishmeal plants has been received from
the Food and Agriculture Organisation indi-
cates that Peru would be willing to offer its
experience and know-how in fish-meal pro-
duction to countries bordering the Indian
Ocean,

(b) Detailed information will be

obtained and the matter examined.
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Foodgrains Godowns in Madhya Pradesh

5153. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the number of foodgrains godowns
in Madhya Pradesh, their locations and
total capacity of storage;

(b) whether any improvrments have
been made or designed in  foodgrain storage
godowns and if 0, the salient featurcs of
such improvements ;

(c) the number of improved storage
structures proposed to be constructed in
Madhya Pradesh in the near future with
their capacity and locations ;

(d) whether any demonstrations of
modern technology of storage have been
given in Madhya Pradesh ; and

(e) if so, when, how many and where
and if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) All the foodgrain godowns belonging
to the Food Department have since been

- transferred to the Food Corporation of
India, The Food Corporation of India
have at prescnt owned gocdowns at Raipur,
Dhamtari, Bilaspur and Bhopal of a total
storage capacity of 45900 tonnes. Besides
this, tke Food Corporation of India
have also hired godowns at 123 centres in
Madhya Pradesh of a total siorage capa-
city of 2,14,740 tonnes.

(b) Improvements have been made in

the owned godowns. These comprise
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making ihe godowns rat, damp and white-ant
proof. Further, acration arrangements in
in these godowns are controllable, thereby
enabling fumigation of the entire godown
and also maintaining the stocks in proper
condition.

(c) Improved storage structures are
proposed to be constructed in Madhya
Pradesh in the near future at 14 centres,
viz.,, Dhamtari, Raigarh, Saina, Ratlam,
Vidisha, Tikamgarh, Ashoknagar, Bagh-
bahra, Indore, Durg, Gwalior, Raipur,
Bilaspur, Jabalpur of a total siorage capa-
city of one lakh tonnes.

(d) and (e). A project has been under-
taken for construction of silos at 4 important
centres and small metal bins at about 100
centres, In addition, training programme and
progitamme of setting up larger number of
metal bins for the use of the farmers are
under consideration. As regards location
of these demonstration units, a decision
will be taken by the Apex Marketing
Society in consultation with the State
Government shortly.

Accidents On Live High Voltage Transmitters

5154, SHRI BABURAO PATEL :
SHRI RAGHUVIR SINGH SHA-
STRI :
SHRI R. BARUA :
SHRI N.R. LASKAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the number of accidents caused to
All India Radio mechanics during the last
two years while working on live high wvol-
tage transmitters to keep the programmes
going on with the names of persons who
died or were injured, the date when and
the station where these accidents occurred
and the amount af compensation paid in
each case ;

{b) whether it is also a fact that
safety equipment and tools provided are
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in rotten condition and lend no protection
at all of the nature of work done by them :

(c) the salient features of the memo~
randum submitted by the Federation of
A.LR. employees and the reaction of
Government ;

(d) the practical steps taken by
Government to safeguard the lives of
workers 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL): (a) A state-
ment furnishing the required information
is laid on the Table of the House. [Placed
in Library. See. No. LT—604 [69]
No Mechanic in All India Radio is asked
to work on high electric voltages ; where
it becomes necessary to work on equipment,
the relevant provisions of the Indian
Electricity Rules are observed and guidance
of Senior Supervisory Staff is given.

(b) No, Sir.

(c). A statement containing the points
raised by the AIR Technical Employees
Association In their letter dated 27.3.68
and views of the Government as explained
to the members of the Association is laid
on the Table of the House. [Placed in
Library Sec. No. LT—604/69].

(d). Adequate safety equipment md
measures for the protection of AIR personnel
are alwas provided.

Collection of Entertainment Tax

5155. SHRI BABURAO PATEL :
Will the Mipister of INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS be pleased to state :

(a) the amount of entertainment Tax
collected apnually from the Indian Film
Industry during the last three years ;
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(b) the amount of excise duty collected
annually on raw films and photo goods
required by the Indian Film TIndustry dur-
ing the last three years ;

(c) the help given by Government to
the Indian Film Industry by way of finance
or relief on excise duty during the last
three years ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS :
(SHRI 1. K. GUJRAL) (a) and (d). In-
formation is being collected and will be
laid on the Table of the House in due
course,

Resettlement of Refogees in Indian
Islands

5156. SHRI P.C. ADICHAN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased Lo state :

(a) whether there is any scheme for
rehabilitating and settlement of refugees from
East Pakistan and from other countries in
about 1,300, islands in India’s terrilorial
waters ;

(b) 1f so, the details of the islands which
are big enough to be used for the purpose ;
and other details of the said rehabilitation
scheme ; and

(c) if the reply to part (a) above be in
the negative, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAEOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) A pro-
gramme of accelerated development of the
Upion Territory of the Andaman and Nicobar
Islands has been approved by Government.
The number of known islands comprising
this Union Territory is 348,
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(b) The programme of development
covers the following islands to begia with ;
the area of these islands is indicated
against each :—

Name of the Island Area in sq. miles

Middle Andaman 592.9
South Andaman 520.4
Neil Istand 1.0
Little Andaman 282.4
Katchal 67.3
Great Nicobar 403.3

A team of experts drawn from various
Departments/Ministries of the Government
of India was constituted in 1965 to advise
the Government on the lines on which these
islands can be developed under ths acceler-
ted development programme subscquently
approved by Government. This Report,
copies of which are availale in the Library
of the Parliament, gives details of, and lays
down the guidelines for, the programme of
development. Based on the recommenda-
tions of the team of experts, schemes have
already been approved for clearing an area
of 2050 acres of forest land at Betapur in
Middle Andaman island and another area of
2,000 acres in Neil island and 339 and 86
families of Bast Pakistan migrants respectis
vely have already been settled on those
lands, A batch of 84 more families of East
Pakistan migrants is proposed to be settled in
Neil island in the current argricultural season.

In South Andaman island, a Research-
cum-Development Rubber Planntation over
an area of 500 acres of former forest land,
which have been cleared, has been establi-
shed, 37 families of Burma repatriates are
earning wages in this project. 150 acres of
Jand have been cleared in Katchal island and
have been planted with rubber seedlings.
According to the present programme, another
265 acres will be planted in the current
planting scason. Eventually, this rubber
Plantation will cover an area of 6,000 acres
and will give employment to 1,200 families
of repatriates from Ceylon.

Part of a tractor unit of the Rehabilita-
tion Reclamation Organisation has been
shifted to the Little Andaman island where
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it has comm:nced the work of clearing being
drawn up for this island.

The Andaman and Nicobar islands have
good prospects for fisheries development.
A sch for establishing fisheries has been
formulated and will shortly b: launched.

With a view to improving facilities of
communication between the islands and the
mainland and also between the islands them-
selves, which a prerequisite to the develop-
ment of these islands, the number of ships
carrying freight as well as passengers from
the mainland to the islands and between the
islands has been augmented. Jetties and
other embnrkation and disembarkation faci-
lities are also being built and are in various
stages of completion.

To make use of the rich timbzr wealth
of these islands, it is contemplated to set up
a number of saw mills and plywood factories
of medium sizes. In addition, cottage
industries, which will make use of forest
products including timber, are also in view.
These will also give employment to migrants
and repatriates.

(c) Does not arise,

Scheduled Caste/Tribe Officers in Delhi
Milk Scheme

5157. S4YRI RAM CHARAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state !

(a) how many gazetted officers from
Scheduled Castes/Tribes have been taken in
Delhl Milk Scheme so far ; and

(b) their psreentage to the total Gazet-
ted vacancies ; and

(c) the steps being taken in fututure so
as to give them full representation in Delhi
Milk Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIII_}
SHINDE) : (a) 2 (Two)



61 Written Answers

(b) Out of a total of 84 sanctioned
posts of gazetted officers in Delhi Milk
Scheme, 36 posts are required to be filled
by transfer/deputation and promotion and
28 posts are required to be filled by direct
recruitment through the Union Public
Service Commission, to which reservation
orders in respect of Scheduled Castes/
Scheduled Tribes are normally applicable,
Out of these 28 posts six posts are lying
vacant, The percsntage of Scheduled Cusl:f
Scheduled Tribe candidates appointed in
D.M.5. to the posts filled up by direct re-
cruitment works out to 9.1,

(c) In all requisitions sent to the Union
Public S:rvice Commission through whom
direct requirem=nt to gazetted posts the
D.M.S. is made, an indication whether a
post is res:rved for Scheduled Caste/Scheduled
Tribe candidates is always given. Efforts
are thus already being made to give repre-
sentation to the Scheduled Castes/Scheduld
Tribes*

Rice Supply to Madhya Pradesh

5158, SHRI G.C. DIXIT: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity of rice allocated to
Madhya Pradesh during the period from
January 1965 to December, 1968 ;

(b) the total supply of rice during the
same period ; and

(c) the reason for
supply 7

the shortfall in

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c) . Madhya Pradesh
is surplus in rice. No rice was allotted to
Madhya Pradesh from outside the State
during the period January, 1965 to December
1968, Of the rice procured in the State
locally, such quantities as were required
for local distribution were utilized within
the State and only the balance was exported
to other States,
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Test Boring Exploration in Sarguja
District M.P.

5159. SHR1 G.C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Madhya
Pradesh Government have requested the
Central Government to accord sanction for
test bore exploration in the Surguja District
at an estimated cost of Rs. 21000 in order
to find out sub-terranean water in view of
the fact that water yield in the existing wells
has been found scanty and an underground
water survey also did not share any possibi-
lity of well irrigation in that area ; and

(b) if so, the action taken thereon uptill-
now ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Ministry of
Rehabilitation sanctioned in May 1967 a
scheme for re-settlement of 100 families of
new migrant refugees from East Pakistan in
Sarguja District under the Garden Colony
Scheme for displaced persons, The Govern-
ment of Madhya Pradesh requested the
Ministry of Rehabilitation in July, 1968 to
accord sanction for test bore exploration in
that district at an estimated cost of Rs.
21,000 in view of the fact that the yield
from open wells was scanty and in-sufficient
for irrigation purpotes. The State Govern-
ment was requested by the Ministry of Re-
habilitation to indicate the progress made in
the implementation of the scheme of resettle-
ment already sanctioned by it. The Govern-
ment of Madhya Pradesh reported that the
refugees families were not willing to settle
down under the above mentioned scheme,
The proposal of the State Government for
construction of a tubewell at a cost of Rs.
21,000 was not, therefore, pursued further,

Accident in Industries and Mines

5160. SHRI CHANDKA SHEKHAR
SINGH : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

{a) the number of accidents that took
place in the manufacturing industries and in
the mines (separately in Public S:ctors and
Private S:ctor) during the period 1966-68,
year=wise ;

(b) the number among them that proved
fatal, that resulted in parmanent disablement,
and that resulted in temporary disablems=nt,
year-wise and industry-wise, separately for
public and private sectors respectively ;

(c) the number of cases in which the
disablement was due to occupational
diseases, year-wise in each industry and the
number of such cases, disease-wise ; and

(d) the number of cases in which
disablem=nt comp:nsation was paid, year-
wise and industry-wise, together with amount
In rupees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d).
The subject matter of the Question relates
mostly to the State sphere. However, a
Statement giving ths available information
on cases of employment injuries is laid on
the Table of House. [Placed in Library.
See No. LT-605/69].  Figures are not
available separately in respect of the Public
Sector and Private Szctor.

Model Promotion Procedure

5161. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to

1891 (SAKA) Written Answers 70

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) A sub-
Cormmittee set up at a me:ting of the Head
of Public 8:ctor Undsrtakings has evolved a
set of Mbdel Prinzipls to b: followed whea
ordering promtioa of industrial warkers in
Public S:ctor Uadertaking:.  Th2sz Moadel
Principles have bz2en communicated to all
public sector undertakings and for their
guidance,

(b) A copy is laid on the Table of the
House. [Placed in Library. See No.
LT-606/69].

Mines Fatigue Commitiee

5162, SHRI CHANDRA SHAKAR
SINGH : Will the Minisier of LABOUR
AND REHABILITATION be pleased to
state :

(a) the d:tails of working and progress
of the Mines Fatigue Committee since its
inception ;

(b) whethzr such a Committee is also
being contemplated for th: manufacturing
industriss in privatz and publiz sectors with
a view to study problems of fatigu: among
the workers : and

(¢) when such a committe is likely to
start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) On the
dation of the Conference on Safety

state @

(a) whether a Modle Promotion Pro-
cedure has been evolved by this Ministry to
be followed by the managements of all
public  sector undertakings for their
guidance ; and

(b) whether g copy of it would be laid
on the Table 7

in Mines (1958-59), a Committee of Expzrts
was set up in October, 1959, to carry out
sy atic  investi into the fatigue
factor in mines. The Committee was com-
posed of Chief Medical Officers drawn from
the mining industry with the Chief Inspector
of Mines as its Chairman. It drew upa
plan of work and completed all preliminaries
connected therewith, but progress was held
up by the inability to recruit a Pathologist-
cufm-physiologist. Ultimately, the services

galions
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ofan I, L. O. Expert were » secured for
nine months in June, 1965. This Expert
carried out investigatlons inone coal mine
and in one gold mine. He also trained
the staff of the Industrial Hygizne Ssction
of the Direcrorate General of Mines Safety
to carry out future investigations. From
1965, to date, investigations in 7 coal mines
have been completed.  Investigations at the
8th Colliery is continuing.  Altogether, 21
coal mines and 10 non-coal mines have
been selected for investigation.

(b) No, Sir.
{¢) Does not arise.

Irrigation Facilities to the Agriculturists
Affected by the Extension of

Bag-Dogara Alrport

5163, SHRI C. K. BHATTA-
CHARYYA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether lrrigation facilities to the
lands of a number of agriculturists of
Darjeeleing have been affected by the exten-
sion of Bagdogra Airport ;

(b) whether the agriculturists have
asked for alternative irrigation facilities ;

() whether the matter has been taken
up with the Goveroment of West Bengal :
and

(d) whether  alternative
facilities have bcen provided 7

irrigation

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (b). About 200 acres
of land in Darjecling district Wwere
reported to have been affected
by the extension of Bagdogra Airport.
The matter was taken up with the Govern-
ment of West Bengal with a view to provid-
ing alternative irrigation facilities. The
State Government pleaded its inability to
investigate the matter as the land stated to
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have been affected were accessible only
through the security area. The Ministry
of Defence has, therefore, been requested
to furnish a report in the matter and the
same is awaited.

o qawat & fog Hear ¥

5164. sit Wo %o fag fusz : ¥
UAT AW TWEW A qArT §A a8
T 7 For Fw fF e
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(%) 7ar 3o w2w # fawnrfafaa
Tifral YT gord &1 adl, g wife
a5t fad I,

(=) afz gr, &t =15 F awianfx
YEuE @R Faam & fau ¥4t sygear
Lik L+

(m) #raw v @&t Rk
aifs T fag dag o= #1 gfaa @
g% WX W Svg SMHT T &, HIT

(7) 7 g #1 fae fmnfa-
fom sl § 19 0 arer wHaTfEy
¥ o7 AWl # gfg FE FT ¢ @ifw I
& 7 ¥ faw s fay ?

FEAT AT JE AT A HwC
fram & e Wt (it A Fog) : (F) oY
g

(=) fmfafem faar oot &t
faaor 93 far oy &1 w7t Wy Wi

E1ci - C B 1 B O
(Fve %) de § = A ot g

(7) 5@ gwg w991 afeqi @ur Ew
anfx &% &1 91E weaE @ g feU ol
FHFA S AOT@EAN 320y I
A gr s fer oo

(v) fnfafaa o frafi
YT AT A T § | IR Ay v
N frew & st 92 39 Fraifa e
R goaw Al F wwEd CF quiea
Wt fear w1 W R W I
T & afada g g @ ww oW W
g Qv firar St §
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FmAgr fasr (39T gdm) & e
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Plays of song and Drama Division

5167. SHRI SUBRAVELU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;

(a) whether the
Division of A.LR.
and held performance
than Hindi ; and

Song and Drama
has produced plays
in languages other

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a). Yes
Sir. The Song and Drama Division of
this Ministry (the Division is not part
of AIR) has produced plays or held
performances languages  other than
Hindi,

in

(b). Language-wise Cetails of

performances given are as follows §

the
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(i) Performances given  through
the Regional Officers of the
Directcrote of Field Publicity.

1. Assamese and tribal dialects 134
2. Bengali 274
3. Gujarati 789
4. Kannada 499
5. Kashmiri, Urdu and Dogri 241
6. Malayalam 312
7. Marathi 137
8. Oriya 367
9, Tamil 209
10. Telugu 352
11. Punjabi 217

(i) Performances given directly by
the Song and Drama Division.

1. Urdu and Kashmiri 397
2. Assamese, Bengali and Nepali 357
3. Manipuri 234
4. Gujarati and Marathi 42
5. Tamil, Telugu, Malayalam

and Kanada 21
T.V. Sets for Ministers

5168. SHRI SUBRAVELU : Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that some
Union Ministers have been supplied with
free Television sets by his Ministry ; and

(b) if so, the details and the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI [. K. GUJRAL) : (a) Yes,
Sir.

(b). Four sets have been supplied to
(i) Prime Minister
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(i) Minister of Informalion and
Broadcasting and Communications

(iii) Ministers of State in the Ministry
of Ioformation and Broadcasting
and in the Depariment of Commu-
nications.

Supply of these sets has been approved
by Government so that these Ministers
who are connected with the development
of television India may have the facility
of viewing the progrmmes at their
residences.

Song and Drama Division shows in

Souathern States
5169. SHRI SUBRAVELU : Will the
Minister of INFORMATION AND

BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether the Song and Drama
Division has staged any shows in Southern
State ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
Song and Drama Division staged perfor-
mances through its own troupes and through
private troupes and artists in the States
of Andhra Pradesh, Kerala, Madras and
Mysore during 1968 as follows :—

Andhra Pradesh 486
Kerala 360
Madras 300
Mysore 667
The ahove figures do not incclude

291 performances arranged by the Family
Planning Publicity Centre of Division in
the above mentioned four States during 1968,
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G ive Stamp in H of
Barathidasan

5170. SHRI SUBRAVELU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS te pleased to refer to the reply
given to Unstarred Question No. 493 on
the 20th February, 1969 and state the
reasons for which the suggestion to issue
the stamp in honour of poet Barathidasan
could not be accommodated ?

MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH) :
As stated earlier the proposal
was not recommended by the Philatelic

Advisory Committee, Further, owning to
the limited printing capacity at the
Security Press only a small number of
special postage stamps can be brought out
in a wyear. Moreover, Commemorative
Stamps on personalities are generally
brought out on the occasion of their birth
or death cenlenaries or on the occasion
of 1st or 10th anniversaries. The proposal to
issue the stamp in honour of poet Barathi-
dasan on the occasion of his 78th birth
anniversary could not therefore be accommo-
dated during 1969.

D’s:iplanary Action for non-attendance of
Hindi Classes in P. and T. Department

5171. SHRI SUBRAVELU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether some employees in the
Posts and Telegraphs Department have
been threatened with disciplanary action

for non-attendence of Hindi classes ; and

(b) if so, the provisions and Particulars
of the Act under which such action is
proposed 1o be taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) and
(b). The statement is placed on the Table
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of the Lok Sabha.

[Placed in Library
See No. LT—607/69)

Intensive Agricultural Development
Programme in Tamil Nadu

5172. SHRI S. D. SOMASUNDARAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the
performance in the Thanjavur District,
Tamil Nadu is the best of all the other
districts in other States in the Intensive
Agricultural Development Programme

(b) if so, whether Central Government
propose to allozate more amount for
Thanjavur District under I, A.D.P. Schemes ;
and

(c) the total amount allocated for
each district under [.A.D.P, Schemes
during the last three years and also for
the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPECATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required infor-
mation is given in the statement laid on
the Table of the House. [Placed in
Library. See No LT—608/69.

Aid to Bharat Sewak Samaj, Nahan
for Supply of Milk to School
Children

5173. SHRI SHANKAR RAO MAME :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased (o refer to the reply
given 1o Unstarred Question No. 4954 on
the 22nd August, 1968 and state :

(a) whether the information regarding
aid to Bharat Sewak Samaj, Nahan for
supply of milk to schcol children has since
been collecied ;

(b) if not, the reasons therefore ; and
(c) how much time is likely to be taken

by Government to collect the information
asked for 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) to (¢) . The infor-
mation has already been collected and
furnished to the Department of Parliament-
ary Affairs for laying on the Table of the
House,

A copy of the information is, however,
laid on the Table of the House. | Placed in

Library See. No. LT-609/69].

Aid to Bharat Sewak Samaj, Nahan
for Sapply of Medicines to
Villagers

5174. SHRI SHANKARRAO MAME :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 4955 on
the 22nd August, 1968 and state :

(a) whether the information regarding
financial aid to Bharat Sewak Samaj, Nahan
for supply of medicines to villagers, has
since been collected ;

(b) if not, the reasons therefore ; and

(c) how much time is likely to be taken
by Government to collect the information
asked for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

., CODPERATION (SHRI M.S. GURU-
PADASWAMY) : (a) to (c) . The infor-
mation has already been collected and
furnished to the Department of Parliament-
ary Affairs for laying on the Table of the
House. !

A copy of the information is, however,
laid on the Table of the House. [Placed in
Library See. No. LT-610/169].

MNon-Payment of Salaries to Teachers by
Bharat Sevak Samaj, Nahan

5175. SHRI SHANKARRAO MAME :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
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given to Unstarred Question No. 4857 on
the 22nd August, 1968 and State :

(a) whether the information regarding
Non-payment of salaries to teachers by
Bharat Sewak Samaj, Mahan, has since been
collected ;

(b) if not, the reasons therefor ; and

(c) how much time is likely to be taken
by Government to collect the information
asked for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRIM.S. GURU-
PADASWAMY : (a) to (c) . The Hima-
chal Pradesh Administration, from whom
information is awaited, have been reminded
to furnish it at an early date.

Charge for Local Calls at Bhuj

5176. SHRI R. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether there is a strong dis-satis-
faction against taking charges for local
calls ic Bhuj by Vyapari Mandal of Bhuj ;
and N

(b) if so, what steps Government pro-
pose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING) AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There was a
complaint from the Bhuj Chamber of Com-
merce expressing dis-satisfaction against
introduction of metering at Bhuj Exchange.

(b) It ts the policy of the Government
to introduce metering in Exchanges having a
capacity of 300 lines or more, The posi-
tion had been explained to the party.
This requires each subscriber to pay for
the service to the extent he uses it and also
tends to limit the traffic and hence reduces
the wear and tear of the equipment and
thus results in better operating and main-
tenance efficiency.
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Aeroplanes for Gujarat State for Taking
Census of wild Asses

5177. SHRIR.K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Govern-
ment of Gujarat have asked for aeroplanes
to take the census of wild asses on the border
of Banaskantha and Kutch in Gujarat State ;
and

(b) if so, whether
agreed to this request ?

Government have

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise.

A.LR. Station, Bhavnagar

5178, SHRIR. K. AMIN :
SHRI D. R. PARMAR :

Will the Minister of INFORMATION
AND BROADCASTING and COMMUNI-
CATIONS be pleased to state ;

(aj whether it is fact that a proposal to
establish a Radio Station at Bhavnagar in
Gujarat State has been received by Govern-
ment ; and

(b) if so, the reaction of Government
thereto ?

MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUIRAL) : (a) and (b). No
proposal from the State Government or any
representative organisation has been receiv-
ed. A suggestion from an individual from
Bhavnagar town was received, and reply
was given to him that since Bhuvoagar was
well served by existing service of A.LR.,
the suggestion could not be accepted,
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" Establishment of more Cinema Theatres
in India

5180. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased 10 state :

(a) whether Government are consider-

Ing any proposals to help the establishment
of more cinema theathres in the country ;

(b) if so, the details thereof ;
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(c) whether Government have taken any
decision on the representations received from
the New Cinema Movement of Bombay for
assistance to build cinema theatres for
exhibition of quality films ; and

(d) if so, Government's reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRL 1. K. GUIRAL): (a) and (b)
Cinema is a State Subject. Need for more
cinema houres in the country has been
stressed upon the State Governments time
and again. A Statement showing the steps
taken by t'e States of West Bengal and
Madras and the Union Territories of Delhi,
Himachal Pradesh & Tripura is laid on
Table of the house. (Placed in library.
See, No, LT-611 [69). Other States have
not taken any specific steps so far. The
Central Government is also exploring the
possibility of securing loans to the Film
Finance Corporation for this purpose.

(c) and (d) . The request of the New
Cinema Movement has been under conside-
ration of Government but it has not yet
been found possible to accede to it.

Strike by Wagon Loading Workers in
Visakhapatnam Port

5181. SHRI GADILINGANA GOWD :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that about 1850
wagon loading workers in Visakhapatnam
port went on strike from the 26th December,
1968 demanding increase in Pongal advances
to bring it at par with workers of the Dock
Labour Board and the Port ; and

(b) if so, the action taken by Govern-
ment on their demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.
Sir.

(b) At the intervention of Assistant
Labour Commissioner (Central), Vishaka-
atnam the governing body of the Vishaka-
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patnam Minerals Association resolved to
grant the advance as demanded by the
Union, viz. Rs.75/- to Maistries and Rs.
65/- to Mazdoors. The advance was paid
to the workers on 30.12.1968.

A.LR. Programme in Bengali for East Pakistan

5182, SHRI SAMAR GUHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Bengali
people in East Pakistan are eager to listen
the radio programme of A.I.R. Calcutta
Station ;

(b) if so, whether a special programme
meant for the Bengali people of East Bengal
will be included in the regular programme
of Calcutta Station ; and

(c) whether, in view of vital develop-
ments in East Pakistan which in many ways
affect the people of Eastern Region of India
particularly Government propose to give
more importance to news related to East
Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yes, Sir
According to our assessment, there is consi-
derable listening in East Pakistan to AIR
programmes.

(b) A special service in Bengali of the
total duration of 7 hrs. 45 minutes is broad-
cast daily from the Calcutta Station since
May 15, 1966. It is heard both in East and
West Bengal.

(c) This is already being done.
I A Tw AR ehwifal & feg
e T w1 fmior
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Growth of Sweet Potato in Gujarat

5184. SHRI NARENDRA SINGH
MAHIDA :  Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether keeping in view the big
programme of development of sweet potato
proposed to be uncertaken during the
Fourth Plan of Gujarat, Goverment have
developed any variety of sweet potato ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) . The information
is being collected from the State Government
and will be placed on the Table of the
Sabhe as soon as it is received.

Land Conservatlon in Gujarat

5185. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the amount allocated to Gujarat
for land conservation during 1967-68 ; and
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(b) the amount spent on the said work
during the above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) For schemes of soil con-
servation under the State Plan, a total out-
lay of Rs. 156.00 lakhs was approved for
1967-68. In addition, under the Centrally
sponsored schemes of eoil conservation in
the catchments of River Valley Project,
Dhantiwada, and Pilot Project for raclama-
tion of saline, alkaline land, a sum of sum of
Rs. 7.55 lakhs was allotted to Gujarat.

(b) According to reports received from
the State Government the total utilisation is
of the order of Rs. 168.58 lakhs in execution
of the State Plan Schemes and Rs, 8.35
lakhs under the Centrally sponsored schemes.
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aifgw ) : 30 faww & At # 4
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(@) 77T 3% gaX AcoEnr wfew
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() 7 rem  Frfaer oo §
FTH FT @ FHANCET Y T647 TG 57
&g g7

AT AAT WA WATGT ST HAC
faam & Tom W (s 3 Tag) ;o (F)
fet WM Tt ¥ gau qEh
Y s 13,000 SoirETEl T 70T &1
¥ |

(=) =\ 7 g9 g =i xfoar
gt STt e ¥ 9ge Wi #

AT ST AT g |
() ot &t

Suger Mills

5190. SHRI P. M. SAYEED :
SHRI1 MANIBHAI J. PATEL :

Will the Mimister of EOOD AND
AGRICULTURE be pleased to state :

(a) the number of sugar mills actually
working and the namber of those which did
not work during the current year ; and

(b) the reasons for which some of the
sugar mills did not work ?

THE MINISTER OF STATE IN EHE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE}: (a) and (b). 202 sugar mills
commenced crushing operations and one
mill in Tamil Nadu is scheduled to go into
operation tn the first week of June, 1969,
Of these, 18 sugar mills have reported
closure of crushing operations, upto 3lst
March, 1969 and 184 sugar mills are in
actual operation.

Four sugar mills are not likely to work
during the season 1968-69 mainly for want of
adequate cane.

Development of Co-operative seetor in
Agriculture

SHRT RAMAVATAR
SHASTRI :

SHRI LATAFAT ALI KHAN :
SHRI SARJOO PANDEY :

5191.
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SHRI K.M. MADHUKAR :
SHRI BHOGENDRA JHA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the proposals for the deve-
lopment of the Cooperative Sector in Agri-
culture during the Fourth Plan have been
finalised ; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) No, Sir. The proposals
for development of the cooperative sector in
agriculture have been formulated by the
Gentral Working Group in consultation with
the State Governments and will bz finalised
when the Fourth Five-Year Plan is finalised
shortly.

(b) Does not arise.

ing of the Guij

¥

Inquiry into the functioning
Postal Circle

5192, SHRI D. R. PARMAR :
SHRI R. K. AMIN :
Will the Minister of INFORMATION
AND BCROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the Post
Master General and the Director of Postal
S=rvices of Gujarat Circle being not prompt
in disposal and on not taking quick dezisions
the development of newly formed Gujarat
Postal circle is badly affected ;

(b) whether Government would institute
a Committee of Enquiry to examine the
functioning of the Gujarat Circle ;

(c) if so, details thereof ; and

(d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH : (a) No.

(b) and (c). Do not arise,
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(d) The issus of instituting an Enquiry
can be examined only if specific instances
of administrative laxity on the part of
the P.M.G. and D.P.S. of Gujarat Circle
are brought to the notice of the Government.

wrgafas faera wodf &t ofil w1
g ¥ sam
5193, =it q@OH AT
st ey vy

4T W qqT Fhw A 19 fewme,
1968 ¥ wrarcifea weT gear 5092 &
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fw .
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faa s F ¥ |7 Frfawd &7 0f
¥ fF ¥feg qar wog gl ¥ aRal
F1 g wfawfal qar faag =
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gATat & S v o A 8

(@) 71 s ot F o7, ow <fS-
& w@AT AfEd AW w1 9T g,
At g # oamw & S oaf df gk
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() afe 7Y, @ w@% Fav Froor § 7
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¥ amwrdy Al wf § #) oard g 9<
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# gyaTe
5194 it rw wwTH =R
= T |/
5I7 GUAT AWT NETCT I HWTC
HAY g AT 1 FIq FLTFF
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(7) oz o= & 5 & & wfw
g9 arateq aar 19 fages, 1968 31
W gETae ¥ 2RE STORT ¥ T
T a fawm & @aw wHafal A
fregare fear man v & s fafas
gFF e fer 7 &

(w) afz g @ serEw, A,
gt A1 aate 5y 17 sd=rfet
%Y gus gus ge At g

() ;T IF FAwf@El § %
freg ¥R f& I ¥ qF wdtwTw
X %1 arga faar mav ar;

(%) 71 PR #7 earA A wrAS
T < femrar v & Ol sfasfa) ¥
I TN T T AL STH IS
fdiw sAafal N, far @ gsae
¥ #r§ g agl 9T, A dn
¥awe faar g ; o

(3) 7 zt, @ wfrerfeadl &t =
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wE?

FUAT AT TWLN HATET AAT HAR
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¥ 1 word dR agegrdt  wAwfo
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12 &qr§ 371 wgeamEr  FHAfEl
g™ & famm g & W 13 wem
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gra sifad Fearad & smare 93 332 9T
agE 3 & wrw far o @ E
13 77,1969 %t qifvw 1 7 Fgraai
¥ a7 fox ¥ fasre fearam @
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(a) werawa fohr ag
saatfoat 5t e ...
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(7) = @R Faa w26
sar, 1969 FY fawm &@E #1 faaAy
st &1 feedt @@ TET 9T W afy
TEN A T\ AT Fq § ; At

(¥) 71 "R #1 fa= o S
Framg T w g !

ww, wfw, awifas fasw oo
BEETT WA W (T WA (s oW
qw. qeReEn) (%) ¥ (8) . W
TLETA q AT FTE AT 7§ A s
g 9T TT 92 9T & & e

Production of Pure Ghee

5196. SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Unstarred Question No. 5105
on the 19th December, 1968 regarding
Production of Pure Ghee and state :

(a) whether the information in regard
to production of pure ghee in 1967 has since
been collected ;

(b) if so, the details thereof ; and
(c) the production of pure ghee in 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB P.
SHINDE) : (a) and (b): Ghee produc-
tion is estimated on the quinquennial
Livestock Census figures, of the years 1956,
1961 and 1966. The estimated ghee pro-
duction figures during these years are as
below :—

1956 10,600 thousand maunds
1961 9,304 thousand maunds
1966 9,772 thousand maunds

The production of ghee was on the
decline between the years 1956 and 1966.

(c) Since the ghee production is esti-
mated on quinquennial Livestock Census
figures as stated in (a) and (b) atove, the
production figure for the year 1968 is not
available.

Allotment of Shops to Repatriates from

Burma in Kalkaji Colony, New Delhi

5197. SHRI GADILINGANA GOWD:
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Will the Ministtr of LABOUR AND
REHABILITATION be plased to state :

(a) whether itis a fact that Govern-
ment had announced a scheme for the
allotmsnt of 50 shops to the repatriates
from Burma in the Kalkaji Colony, New
Delhi in the year 1967 ;

(b) whether itis also a fact that the
blue prins and plant were approved by
the Municipal Corporation of Delhi for the
construction of these 50 shops ; and

(c) if so, the reasons for non-imple-
menting the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
A scheme had been formulated for
providing shops to the repatriates from
Burma in Kalkaji Colony, Delhi, in
consultation with the Municipal Corpora-
tion of Delhi. Under the sdid seheme,
shops were to be constructed by the
Corporation and given on rent to the
repatriates, The proposal was further
reviewed and it was considered that a
revised scheme might be formulated which
mizght provide allotment of shops to the
repatriates on  ownership  basis, The
details of the proposed revised scheme
are being worked out.

Land for Construction of for
Repatriates from Burma in Kalkaji
Colony, New Delhi

5198. SHRI GADILINGANA
GOWD : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether the Government have got
earmarked any land by the Delhi
Development Authority fur the construc-
tion and allotmeat of shops to the
repatriates from Burma besides 50 shops
in Kalkaji Colony ;

(b) if so, when the land is likely to
be released by the Delhi Development
Authority ; and

(c) if not, the reasons for with-holding
the scheme of allotment of shopsto the
repatiiates from Burma ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA) : (a) No, §ir,
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(b) Dues not arise.

(c) The Delhi Administration have
intimated that the Local Bodies are not
in a position to allot shops to the Burma
repatriates due to limited pumber of
shops at their disposal. It has also been
intimated by them that, under the Scheme
of Acquisition, Development and Disposal
of Land in Delhi, commercial plots
Including shop plois are disposed of
by public auction and it is not possible
to show any preference 10 the repatriates
from Burma in the disposal of these plots.

Food Requirements of Certain States

5199, SHRI GADILINGANA -GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the annual food requirements of
the States of Madras, Andhra Pradesh
and Uttar Pradesh to feed its population
separately ; and

(b) the yearly production of foodgrains
in those States in normal conditions and
the extent of deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The demand for foodgrains
like that for other commodities is elastic
and depends on a number of factors such as
population, material prosperity of the
people and their food habits, the extent of
urbanization and availability of other sub-
stitute foods. Inview of this and in the
absence of any rational survey on consump-
tion it is difficult to assess the require-
ments of foodgrains at any particular point
of time even for the country as a whole.
It is much more difficult to assess the
requirements of each individual State.

(b) The production of foodgrains in
the States of Tamil Nadu, Andhra Pradesh
and Uttar Pradesh for the last three years
is given below :

(In Millions Tonnes)

Year Tamil Andhra Uttar
Nadu Pradesh Pradesh

1965-66  5.25 6.22 13.31

1966-67 5.79 127 11.87

1967-68 5.93 7.50 16.81
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As surplus or deficit of a State depends
on its production and its requirements and
as it is not possible to make a preciot
assessment of the requirements, it is sen
possible to indicate the exteat of deflicit or
surplus.

T Fawt Y a3t
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@AY | AT GTHIC AR argar
frem aff et &1 wow g@w
N I gwg vazg faqr mm ¢ fR
s @ & afgdfar § gdsw
aT TQ A FAF A oIEEr qeyfa &
ITGF IIT 9% QL Qe w0
frare far &1 ogwar &0 Farfe, 31
T AT wT AW gfE Y 9w AW
9T 9 S5 gAR TCal, ALH qF
FIHAE FL AT T HT TFAr g1 | T
g A qf fawfar 9T &1 0
YETT AE g

Difference in Export Figures

5201. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 631 on the 14th November,
1968 and state :

(a) whether the difference in figures
of export shown by the State Government
and figures available from other sources
has been looked into by now ; and

(b) if so, reason for this differenge in
two figures 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNIY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE): (a) Yes, Sir.

(b) The difference in figures was due
to the fact that about 6,000 tonnes of
rice was exported direct by the Orissa
Government to Tea Associations in West
Bengal. Information about these exports
was not available with the other source.

Registration of Unemployed Engineers

5202. BHRJ BEDABRATA BARUA :
SHRI RAM SWARUP VIDYA.
RTHI :
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SHRI OM PRAKASH TYAGI :

SHRI NARAIN SWARUP
SHARMA :

SHRI VISWA NATH PAN-
DEY :

SHRI HUKAM CHAND KA-
CHWAL :

SHRI BIBHUTI MISRA :

.Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of unemployed engi-
neering Graduates and diploma holders
registered with the employment exchanges
from st January, 1965 to date in the
country ;

(b) whether this unemployment increased
very mush during th: years 1966-67 and
1967-68 ;

(c) the number of persons who have
been p-ovided with emsloym:nt through
employmant exchanges ; and

(d) the measures propysed to bz taken
in the Fourth Five-Year Plan period to
see that no such unemployment due to
slow industrial growth occurs again ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-

CHAITRA 13, 1891 (SAKA)

WAT JHA AZAD). (a) to (c).
Available information is as under :—
No. of persons No. of
registered as engineers
Year engineers Who placed
were on  the in em-
live Register ployment
at the end of
the year
1965 17,033 4,588
1966 26,474 3,658
1967 40,538 4,099
1968 55,715 3,557

(d) Various development programmes
included in the Foyrth Fjve-Year Plan
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are expected to create more and more
employment opportuni‘ies for the unem-
ployed, including cnginecring  graduates
and diploma holders.

Defrauding by Film Producers

NARENDRA SINGH
MAHIDA :
SHRI JUGAL MONDAL :

5203. SHRI

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to refer to the reply
givento Unstarred Question No. 2341 on
the 27th November, 1968 and state :

(a) whether Government have since
completed the investigations regarding
defrauding of several lakhs of rupees by
some Indian Film producers and advertisers
in league with commercial services of the
Ceylon Broadcasting Corporation ;

(b) if so, the result thereof ; and

(c) the action which has been taken
against the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL): (a) No, Sir.
Investigations are still in progress.

(b) and (c). Do not arise.

qrESt ¥ ¥ ITE AT ¥ OF =% IO

agTat aa srgait w1 frerer wen
5204 st wra fag Wigm :
St gER WS YA :

T GAAT AAT AT AT HAC A
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(se) <ty Gwanfia i § afen-
for fafwer famre  sEwEl g
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Ty geARAd & fed  afuwfas
AAMT & 5T ITS9T A &Y 1w
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Telephone outstanding revenuve
in UP.

§209. SHRI VISHWA NATH
PANDEY : Will the Minister of INFOR-
MATION AND BROADCASTING AND

COMMUNICATIONS be pleased to
state :
(a) the total telephone revenue out-

standing at present in the State of Uttar
Pradesh ; and

(b) the steps taken or proposed to be
taken by Government to recover the
same 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a) A
sum of Rs. 49.03 lakhs was outstanding on
1st November, 1968 in respect of bills lssu=
ed upto 31st July, 1968.

(b) steps, such as, disconnection of
telephones, correspondence or  personal
contact with defaulting subscribers and
finally legal action, where necessary, are
taken with a view to recovery,

Free Tibet Radio

5210. SHRI R. K. SINHA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether ~Government have  been
approached by certain agencies for per-
mission to set up a *‘Free Tibet Radio”
in India ; and
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(b) if so,
thereto 7

Government’s  reaction

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
gIONS (SHRI SHER SINGH) : (a) No,
ir.

(b) Does pot arise.
Exploratory Tube Wells in U.P.

5211. SHRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state ;

(a) the number of exploratory tube
wells sunk in the State of Uttar Pradesh as
on the 31st January, 1968,

(b) whether there is any proposal to
sink more such tube wells in the State
during 1968-69 ; and

(c) if 50, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Exploratory Tube.
well Organisation, a subordinate office
under the Department of Agriculture,
drilled 48 exploratory bores in the State of
Uttar Pradesh upto 31,1,1968, of these, 38
bores proved successful and the rest were
abandoned either due to poor-discharge or
bad quality of water,

(b) and (c). It was proposed to conse
truct 20 observation wells in the State of
Uttar Pradesh during 1968-69., However,
subsequently, it was deciced to construct
production tubewclls instead. So far, 11
production tubewells have be:n drilled
during 1968-69 in that State of which 9
have proved successful.

Resetilement of East Pakistan
in Garo Hills Areas (Assam)
5212. SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :
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(a) the steps taken by Government for
rehabilitation of Hazon refugees who have
been squeezed out from the Garo Hills area
of the Mymensingh District of East
Pakistan after the mass killing in 1964 ;

(b) the total number of these tribal
refugees and the names of the places where
they have been camped prior to their
permanent rehabilitation ;

(c) whether these tribal refugees have
been subjected to various mal-treatment by
the police for removing them from their
present camps in Assam, and if so, what
difficulty Government are facing regarding
their rehabilitation ;

(d) whether Government propose to
rehabilitate them in the sparsely populated
area of Garo Hills, Assam adjacent to the
area of their displacement in East Pakistan ;
and

(e) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD) : (a) to
(¢). No statistics about refugees is main-
tained class, community or area-wise.
They are being classified according to their
occupation, e.g., agriculturists, fishermen,
small-traders, plantation workers, indus-
trial workers and the like.

Assam Government is, however, being
requested to collect the required informa-
tion.

Revenue from Commercial Broadcasting

5213. SHRI GEORGE FER-
NANDES : Will the Mimster of INFOR-
MATION & BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) the estimated revenwe from com-
mercial broadcasting since it was first
introduced ;

(b) the total expenditure on the com-
mercial broadcasting system ; and
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(c) the net profit earned by Gowvern-
ment so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, IN THE DEPART-
MENT OF COMMUNICATIONS™ (SHRI
(I. K. GUJRAL) : (a) to (c). Estimates
of these figures for the period 1.11.67 to
31.3.69 are as follows :

Gross Revenue : Rs. 97,36,350
Recurring Expenditure : Rs. 23,24,909
Net profit : Rs. 74,11,360

Figures of capital expenditure have not
been included in the above statement.

Unemployed Persons

5215. SHRI R. K. SINHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of unemployed pecrsons
registered with the variour employment
exchanges in the country during the year
1968 ;

(b) the number of persons
with jobs ; and

provided

(c) the steps being taken to create
job opportunities for the remaining ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) 40,39,516.

(b) 4,24,227.

(c) Various development programmes

in the field of Agriculture, Village &
Small Industries, Irrigation & Power,
Transport & C ication and Social

Services included in the Fourth Plan and
the Annual Plan of 1969-70 of the Centre
and States are expected 10 create more and
more employment opportunities for the un-
employed.

Graats to Banpur Lok Karya Khetra of
Puri in Orissa
5216. SHRI CHINTAMANI PANI-

GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) the total amount of money which
the Banpur Lok Karya Khetra in the
District of Puri in Orissa was to receive
from the Government for its work during
1964-65, 1965.66 and 1966-67 and 1967-68 ;

(b) whether any amount has been paid
to them for these years ;

(c) If so, the amount paid ;

(d) the amount which remains unpaid ;

(¢) when their dus are going to be
cleared 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 5. GURU-
PADASWAMY) : (a) to (¢). Information is
being collected and will be laid on the
Table of the House on receipt.

Co-operative Farming in Orissa

5217. SHRI CHINTAMANI PANI-
GRAHI : Will the Ministry of FOOD AND
AGRICULTURE be pleased to state :

(a) the total acreage of land under Co-
operative Farming in Orissa as on the 3lst
March, 1969 ;

(b) whether this is making any progress
in Orissa ; and

(c) the progress for extending Co-opera-
tive farming in Orissa, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.5. GURUPA-
DASWAMY) : (a) to (c). Information as
on 31.3.1969 is not available. It is reported
that 11,085 acres were covered by coopera-
tive farming societies as on 31.12.1968 and
that there is no programme for extension of
cooperative farming by organisation of new
socicties during the Fourth Plan.

Irrigation Projects in South Kanara
District
5218. SHRI LOBO PRABHU : Will

the Minister of FOOD AND AGRICUL-
TURE be pleased to state ©
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(a) the number of irrigation proj:cts
surveyed in South Kanara District which cost
more than Rupees two lakhs but not sanc-
tioned by Government for want of funds ; and

(b) the namszs of the projects which
were started more than two years back but
have not been completed so far and the
reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected from the Government of
Mysore and will on receipt, bz laid on the
Table of the Sabha.

News Reel Stations

5219. SHRI D.N. PATODIA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that Chanda
Committee had suggested that more news reel
stations should be opened in different
States ;

(b) whether it is also a fact that the
work pertaining to the preparation of news-
reel of one Siate is now being done by
another State ; and

(c) if so, whether Government have
considered the question of creating more
such stations during the Fourth Plan Period
and if so, the names of the States where new
stations will be located ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI LK. GUIJRAL): (a) The Chanda
Committee has suggested that regional units
of the Films Division to produce news reels
and documentaries should be set up at Delhi,
Calcutta and Madras in addition to the
existing organisation at Bombay.

(b) The weekly news reel is compiled
and prepared by the Films Division _at
Bombay from the coverages reccived from its
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15 Newsreel Officers posted at different
places in the country.

(c) A proposal is under consideration
to set up at least two new Newsreel produ-
cing units in the Fourth Plan for a wider
coverage of news., The placement of these
additional units will be decided after the
proposal has bezn finalised,

Rice Procurement in West Bengal

5220, SHRI JYOTIRMOY BASU:
Will the minister of FOOD AND AGRI-
CULTURE bt pleased to state :

(a) total quantity of rice procured by
the Food Corporation of India in West
Bengal till date ;

(b) the share of rice mills in the total
collection ;

(c}) wheth=r it is a fast that the big
producers are holdiag oa to their stocks ;
and

(d) what steps if any, have been taken
to procure rice from the big producers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a): 3.11 lakh tonnes from
1.11.1968 to 14.3.1969,

(b) 1.41 lakhs tonnes.

(c) It has bzen reported by the State
Government that no such tendency is per-
ceptible,

(d) The State Government has a levy
in force during the current year on pro-
docers holding more than eight acres of
paddy land in irrigated areas and tenm acres
in non-irrigated areas,

Industries Covered by the Employees
State Insurance Scheme in West
Bengal

5221. SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the npumber of workers in each
industry in West Bengal covered till date by
the Emplo- yees State Insurance Scheme ;
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(b) the percentage of workers in each
industry covered by the scheme ;

(c) the number of hospitals with number
of beds set apart for the workers till date; &

(d) respective contributions in rupees
by the workers and the employees in
each industry covered by the employees
State Insurance Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The indus-
try-wise position of the workers covered
under the Employees’ State Insurance Scheme
in West Bengal as reported by the Employees
State Insurance Corporation is as under :

Name of Industry No. of Workers
covered

Jute Mills 2,16,164
Cotton Mills 89,358
Silk Mills 1,347
Woollen Mills 996
Rubber 26,259
Engineering and Metal

Industries 2,89,724
Printing Presses 12,959
Leather Industries 2,398

Chemicals and Pharmaceu-

ticals 38,933
Food 16,538
Others 86,139
Total 7,80,815

(b) This information is not available
with the Employees’ State Insurance Corpora-
tion.

(¢) Total number of hospitals : 23 ; and
the total number of beds available for
workers is 1740,

(d) The record of contributions received
from employers and employees is not main=
tained industry-wise. As such respective
contribution in rupees by the workers and
the Employers in each industry covered by
the Employees' State Insurance Scheme is not
available with the Employees’ State Insurance
Corporation. However, the total contribu=
tions realised from the employees and the
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employers in West Bengal during the years
1966-67 and 1967-68 are given below :

1966-67 1967-68
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Amount

realised

from

employers Rs. 2,94,28,193 Rs. 3,07,45,131
Amount

realised

from

employees Rs. 2,68,55,955 Rs. 2,75,44,218
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Area sown under-Dry and Wet Farming
3224, SHRI HEM RAJ: Will the

MINISTER of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the area that was sown under
dry farming and that was sown under
wet farming in the year 1967 and ]968
respectively in the country ; and

(b) the steps that are being taken to
set up the production in the dry farming
areas in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) The Statistics of the area sown
under dry farming and wet farming for the
years 1967 and 1968 are not available yet.
The latest available information is for the
year 1965-66 according to which the net
irrigated area was 26.44 million hcctares
and area under rainfed farming 109.39
million hectares.

(b} for such areas, the State Govern-
ments have undertaken programmmes of
minor irrigation works such as rennovation

‘and desilting of tank and bandharas for
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maximising water storage. Besides,
moisture conservation practices have been
intensified, with particular reference to
the following items : —

(i) Land levelling and ridging ;
(ii) Contour bounting ;
(1il) Deep ploughing.

Subsidy ranging from 25 to 1009 is
given to small farmers and backward sections
of community for contour bunding and
other soil conservation works in dry
farming area. Development of ground-
water and minor irrigation works have
also been taken up by cooperative land
development banks with the assistance
of Agriculural Refinance Corporation.
Other supporting  measures, including
consolidation of fragmanted holdings,
sinking State-owned and cooperative tube
wells and propagation of short-duration
vareties to synchronise with the maximum
availability of soil moisture, have also been
undertaken.

East Pakistan Refugees in Assam and West
Bengal

5225. SHRI K.M. MADHUKAR :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) the total number of persons who
migrated to Assam and West Bengal from
Bast Pakistan in the year 1968 ;

(b) the arrangements made to reha-
biliitate them ; and

(c) the rotal expenditure incurred on
this account ?

THE MINISTRE OF STATE IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI BHAGWAT JHA AZAD) :
(a) According to reports received from
State Governments, 3,673 persons came to
West Bengal and 4,821 to Assam from
East Pakistan during 1968.

(b) As a matter of policy, rehabiltation
assistance is extended to those persons
only who seek admissien to camps. QOut
of those whe entered West Bengal In 1968,
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no person sought admission to camps. In
Assam, 26,40 persons were admitted to
camps during that year.

Rehabilitation plans and programmes
are not drawn up on the basis of the
requiremenrs of a small section of displaced
persons who have migrated over a small
specific period of time. The new
migrants, who sought admission to camps
during the year 1968, will be given
rehabilitation assistance along with ohter
camp families.

Rehabilitation site have been set up
in a number of States for resettlement of
displaced persons in agriculture. A large
numher of migrants from East Pakistan
are also being resettled in Dandakaranya
Project. Besides, special areas are being
developed in the Andaman and Nicobar
Islands and in Chanda district in Maha-

rashtra. For non-agriculturists, loans are
advanced for starting business and for
construction of housesfshops etc. Efforts

are also made to secure them employment
in industry and in other suitable under-
takings.

The Government of Assam undertook
to rchabilitate 12,000 families of new

migrants, i.e. those wbo cam= over to
Assam from 1.1.1964 onwards. The
process is nearly completed. Arrangements

have been made for the rehabilitation,
outsides Assam, of families who are in
relief camps opened in Assam and who
are in excess of the quola of 12,000.
Some of these families are showing
reluctance to move outside Assam.
Efforts are being made to persuade them
to go to sites of rehabilitation prepared for
them outside Assam,

(¢) Expenditure figures for relief and
rehabilitation of displaced persons during
a particular year are maintained joitntly
for all displaced persons from East Pakistan,
whether migrated during that year orin
earlier years. Itis, therefore, not possible
to furnish specific figures of experditure
incurred in respect of displaced persons
who migrated in 1968.

relief and
from  East

The expenditure on the
rehabilitation of migrants
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Pakistan in Assam and west B:ngil during
the year 1968-69 is expected to be of the
order of Rs. 4.35 crores.

F.A.O. Projects in Fourth Plan

5227, SHR1 MANGATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of programmes and
projects to be undertaken with the aid and
collaboration of the Food and Agricultural
Organisation in the Fourth Plan ; and

1b) the amount of aid received so far
frem the Food and Agricultural Organisa.
tlon for the development of agricultural
farms in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Assistance from - F.A.O.
is sought for as and when possibility of a
project emerges, and not on the basis of
Plan period.

(b) Assistance F.A.O. in the general
field of agriculture has been of the
following orders :—Under the Technical
Assistance Programme so far assistance
worth $4.5 million in shape of experts and
consultants have been received. Twelve
projects under UNDP/SF costing $13.23
million have been approved for exeCution
by FAO. Other assistancce of various
kinds has been channelled through F.A.0's
Freedom From Hunger Campalgn.

Cooperative Processing
5228. SHRI LOBO  PRABHU :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state ;

(a) whether Government's attention
has been drawn to the statement of Mr.
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Ogle as given in Express News Services
report of the 30th January, 1969 that the
cooperative  processing has reached the
point of no return ;

(b) whatis the average return from
dnvestment on Co-operative sugar factories
and private sugar factories in India and in
Maharashtra ; and

(c) what is the proportion in the
investment of Government and {ts financial
institutions in Co-operative sugar factories ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU-
PADASWAMY) : (a) Yes, Sir.

(b) Comparable data as between co-
operatives and private sugar factories
are not available. Moreover, the greater
part of the surpluses earned by the
cooperative sugar factories {is ploughed
back to the grower members of the
cooperative socicty towards the sugarcane
price. The rate of returns on their
investments, therefore, cannot be worked
out on the lines of the sugar factories in
the private sector.

{c) 20% of the block investmets of a
cooperative sugar factory or an amount of
Rs. 35 lakhs, whichever s less, is
contributed by the Governmant as share
capital and about 60 per centis raised
as loans from the Government financing
institutions such as Inddustrial Finance
Corporation and Life Insurance Corporation,
The remaining 20 per cent is raised by
the cooperative sugar factory by way of
share capital from the growers and their
cooperatives,

New Transmitters

5229, SHRI B.K. DASCHOW-
DHURY : Will the Minister of INFOR-
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MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether Government have com-
missioned any transmitters which were
proposed to be installed in various parts of
the country during this year ;

(b) if so, the names of the places where
these have been installed ; and

(c) the amount spent on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I.LK. GUJRAL) : (a) and (b). Yes
Sir. One was commissioned at Dibrugarh
on Februery 15, 1969.

(c) Rs. 36 lakhs approximately.
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Buffer Stock of Foodgrains

SHRI YAINA DATT
SHARMA :

SHRI R. K. AMIN ¢

SHRI D. R, PARMAR :

5231,

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) the estimated target of buffer-stock
for the coming year and the prospzcts of
its being achieved according to the
present indications of harvesting ; and

(b) the target of buffer-stock of food
that will enable India to refrain from any
imports and also stabilise the food
prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,

COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A buffer” stock of 3

million tonnes of foodgrains was planned to
be built up with the Centre and State



125 Written Answers

Goverameants by the end of October, 1969,
The target for the coming year isan addi-
tional 1 million tonnes. It is expected that
the targets will be achieved:

(b) Oace self sufficiency is reached,
it is estimatel that a buffer stock of 5
million tonnes would bs adequate to even
out changes in production from year to
year provid:d there are nd> very bad years
similar to 1965-66 or 1966-67.

Postal Services between Delhi and
Bikaner

5232. DR. KARNI SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are aware that
often postal mail between Bikaner and
Delhi reaches the destination on alternate
days when there are two fast and through
trains between Delhi and Bikaner ; and

(b) if so, the reasons therefor and
remedial action proposed to b: taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) Yes.

{b) Oaly
early in the day can be
despatches made through the R.M.S.
Sections working by the Bikaner Mail
enabling delivery at destination the next
day. Later postings can be cleared only
through the Bikaner Express and delivered
at destination on the third day.

letters  posted  sufficiently
included in the

Mistake in Commemorative Stamp on
Dr. Martin Luther Kiog

5733, SHRI B.K. DASCHOW-
DHURY : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
stale :

{a) whether therc is a mistake in the
ycar of Dr. Martin Luther King’s birthday
on the first day cover is issucd by the
Posts and Telegraphs Department ;
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(b) whether in the folder itis printed
that “Mrs. King has been depicted on the
stamp with formal presentation of the
Award...... " but the stamp has only the
picture of Dr. King ; and

(c) the reasons for such mistakes and
how Government propose to rectify such
mistakes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (8) Yes,

(b) Yes. The mistake had unfortuna-
tely occured in the Hindi version of the
‘write-up’.

(c) Serious notice has been taken of
these lapses and action has been taken to
ensure that they do not recur.

Promotion of C.LS. Officers from
Grade II to Grade I

5234, SHRI K. LAKKAPPA : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether uniform procedure has not
been followed in promoting officers of
the Central Information Services from
Grade 1I to Grade I ;

(b) whether it is a fact that officers
selected in 1967 were given retrospective
promotions from the dates vacancies existed
while those selected in 1966 were denied
this privilege though vacancies for the
posts existed as long as 10 or 12 months ;
and

(c) whether Government
remove this anomaly 7

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) The
standard procedure of seniority-com-fitness
adopied for making only 4d hoc promo-
tions from Grade IT to Grade 1 had to be
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departed from in the public interest only in
the cas: of those promotions posts where
proficiency in a  particular regional
language was found essential. There has
been no such deviation in cases of regular
promotion,

(b) No, Sir,
(¢) Does not arise.

Master Plan for Davelopment of Fisheries in
Kerala

5235, SHRI V. VISHWANATHA
MENON :
SHRI P. GOPALAN
SHRI A.K GOPALAN ;
SHRI C.K. CHAKRAPANI :

‘Will the Minister of FOOD AND AGRI-
CULTURE bz pleased to refer to the reply
glven to Unstarred Question No. 672 on the
14th NMovember, 1968 and state :

(a) whether Government are aware of
the fact that the huge investment involved
in the plan drawn up by the Kerala Govern-
ment for development of fisheries cannot be
met by the State alone ;

(b) i so, whether the Central Govern-
ment propose to finance the Master Plan ;
and

(c) if so, the detalls in respect thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE!: (a) to (c). No separate
*Master Plan, for development of

fisheriess in Kerala has been recelved.
Tha Central Government will contribute to
the outlay on Fourth Plan State programmes,
including fisheries developmnet programmes
in the form of block grants and loans, the
quantum of such contribution being deter-
mined on the basis of the criteria adopted
for the purpose. In addition, it is proposed
to continue in the Fourth Plan the provision
of landing and berthing facilities for fishing
vessels under a Centrally sponsored scheme
with a pattern of assistance of 1009/ grant.
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Outlays under the Fourth Plan have not yet
been determined.

Migor Irrigation Schemes in the Fourth
Five Year Plan

5236. SHRI S.K. TAPURIAH :
SHRI HIMATSINGKA :

SHRI JYOTIRMOY BASU:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total outlay earnmarked for
minor irrigation scheme during the Fourth
Five Year plan and the share of Central and
each State Government out of it ; and

(b) additional area proposed to be
brought under the minor irrigation pro-
gramme in each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERTION (SHRI ANNSAHIB
SHINDE): (a) to (b). A plan outlay of
Rs. 600 crores and about Rs. 900 crores
from the institutional sector agencies was
proposed for the Fourth Five Year Plan for
Minor Irrigation with a physical target of
about 24 million acres, However, a total
Plan outlay of Rs. 467 crores for the State
Governments and Union Territories and an
outlay of Rs. 650 crores (net) from the insti-
tutlonal sector has tentatively bzen approved.
The proposed Statewise break up of the Plan
outlay of Rs. 461,36 crores for Minor lrriga-
tlon Programme of the State Governmnet
for the Fourth Five Year Plan is given in
the statements laid on the Table of the House,
[Placed in Library. See No. LT— 614/169]
The State wise break-up of the institutional
outlay and the coresponding physical targets
have not yet been formulated. The pattern
of financial assistance for the States Minor
Irrigation programme for the Fourth Plan
has also been decided.

Increase in Entertainment Tax in
Delhi

5237. SHRI S.K. TAPURIAH .
SHRI HIMATSINGKA :

Will the Minister of INFORMATION AND
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BROADCASTING AND COMMUNICA -
TIONS be pleased to state :

(a) whether th: Indian Mtion Picture
Producers *Association and the Film Federa-
tion of India had approached the Lt, Gover-
nor of Dzlhi to requist him to exert his
weight to effect the abandonm:nt of the
propased increase in the entertainment tax in
D:zlhi and MNew Delhi ; and

(b) if so, in what circumstances the
entertainment tax is proposed to bz increased
and to what extent ; and

(c) the reaction of the Delhi Adminis-
tration in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes Sir.

(b) and (c). Ke:ping in view the urgent
need to collect more revenue for the acti-
vities of th: Delhi Municipal Corporation
and also on account of the fact that the
existing rates of entertainment tax in Delhi
are below those in the nzighbouring States
like U.P., Punjab and Haryani, the Delhi
Administration have, on the basis of the
recommendations of the Delhi Municipal
Corporation, ordered that the entertainment
tax on all cinematograph exhibitions in the
Union Territory bz enhanced from 409 to
60°/ with effect from the 4th April, 1969.

faaeaT, 1968 ¥ foeeht & guu

FHTT 9T @ T TAT G
&= g
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Delhi Milk Scheme

5240. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the financial position of
the Delhi Milk Scheme has improved after
the recent rise in the price of ghee and
other milk products ;

_ (b) whether the Scheme is still showing
loss ; and

(c) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) The price of ghee and
butter was raised with effect from 22.1.1969,
This will reduce the losses.

(b) The Scheme will show a loss in
1968-69.
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(c) Estimated loss in 1968-69 is around

Rs. 76 lakhs. The scheme is expected to
show a marginal profit in 1969-70,

Ownership of Land under Land Reforms

5241. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that after twenty
years of land Reforms, tenants in 7 million
acros of land have received ownership
rights ;

(b) in how many million acres tenants
are still to receive similar rights *

(c) whether the tardy progress has
been due to resistance from land owners
both in and out of courts ; and

(d) if so, whether any proposal is under
consideration to allow land owners to retain
their ownership rights subject only to the
tenants acquiring under proprietory rights
with a view to implement land reforms
expeditiously 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Legislation has
been enacted for enabling tenants to come
in direct contact with the State and acquire
ownership rights in the following States =

Gujarat,
Haryana.
Kerala.

Madhya Pradesh,
Maharashtra,
Mysore,
Orissa.
Punjab.
Rajasthan.
Uttar Pradesh.
West Bengal
Bargadars).
Telangana area of Andhra Pradesh,
Delhi.

Himachal Pradesh.
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15. Manipur,
16. Tripura.
17. Mahe region of Pondicherry.

The Legislation in these States provides
for optional right of purchase as well as
except in Punjab and Haryana compulsory
transfer of ownership to tenants. This is
in addition to the provisions made in the
intermediary  abolition laws for bringing
tenants into direct relationship with the
State.

The statutory provisions relating to
compulsory vesting of ownership rights have
not so far been enforced in Kerala, Mysore,
Orissa, Manipur and Mahe region of
Pondicherry.

The tenants have not been given the
right of purchase in the following States so
far :

Andhra area.
Assam.

Bihar.

4, Jammu & Kashmir,
West  B:ngal
Bargadars)
Tamilnad.
Goa, Daman and Diu.
Pondicherry.

Dadar and Nagar Haveli.

BN

relation to

L

(in

0 @ N oor

In these States where ceiling on owner-
ship has been imposed, the tenants and share
croppers in possession of surplus land come
in direct contact with the State and are
enabled to acquire ownership.

In the implementation of the provisions
for acquitition of ownership by tenants, it
is reported that about 3 million tenants and
share croppers have acquired ownership of
more than 7 milllon acres. Precise data
are not available regarding the extent of
land in which tenants have not besn confer-
red the right to acquire ownership orin
which tenants, where they have been given
an optional right have not exercised such
rights.

(c) The State Governments have not
reported resistance from Jacgd owners both
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in and out of courts to the provisions for
acquisition of ownership right by tenants,

(d) Does ot arise.
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Soil Conservation Works in Catchment areas
of River Valley Projects in Maharashtra

5243, SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Maharashtra Govern-
ment  have recommended the  taking
up of integrated soil conservation
works in the River Valley Projscts during
the Fourth Five Year Plan on priority basis
in the catchmeats of Ghod, Veldari, Mula,
Katepurna, Nalganga, Gima and Manar ;
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(b) whether the Maharashtra Governs
ment have also urged that the Cemrally
sponsored scheme should cover the entire
project area ; and

(e) if so, the final decision of Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (aj A Study Group apooint-
ed by the Government of Maharashtra in
1962 rccommended taking up of integrated
s0il conservation works in the catchments
of Ghod, Yeldari, Mula, Katepurna,
Nalganga, Girna and Manar,

(b) The State Government has indicated
its preparedness to take up soil conservation
works over 1.86 lakh acres out of a total
catchment area of more than 60 lakh acres.

(c) The catchment of Ghod project is
already included in the Centrally sponsored
scheme of soil conservation and areas of
high sedimentation will continue to be
treated under that scheme during the Fourth
Plan (1969-74). As regards other projccts,
detailed information has been called from
the State Government with a view to select-
ing major river valley projects the catch-
ments of which are most vulnerable to the
hazards of soil erosion., Subject to availa-
bility of funds, soil conservation works in
the catchments of additional projects will be
taken up in order of priority.
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Commercial Broadcasts

5248, SHRI D. N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether, encouraged by the
success attained in the commercial broad-
casts, Government have considered the
desirability of making the commercial
broadcasts being heard throughout the
country at one and the same time through
installation of powerful transmitters ;

(b) if so, the scheme that has been
formulated in this connection ; and

(c) when the
finalised ?

schzme is likely to- be
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) No, Sir.
Government does not contemplate installa-
tion of additional powerful transmitters for
commercial service. This service is pro-
posed to be extended, in a phased
programme, over the existing Vividh
Bharati net-work,

(b) and (c) Do not arise.
Mid-term Election Broadcasts

5249, SHRI RAMAVTAR SHASTRI :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased 1o state :

(a) whether it is a fact that the leaders
of various political parties had addressed
the mid-term elections in Bihar ;

(b) if so, whether their speeches had
been broadcast by the All India Radio as
news bulletins ;

(¢) if so, the duration fixed for the
broadcast of these speeches ;

(d) whether  uniformity has bcen
observed in fixing the duration ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I.K. GUJRAL): Yes,

Sir.

(b) No, Sir. Items unconnected with
the elections, however, which had intrinsic
news value, were included in the news
bulletins.

(c) to (e). Do not arise.

‘Dharna’ by Refugee Action Committee at
Akhnoor Tehsil Headquarters (J & K)

5250, SHRI A. K. GOPALAN :
SHRI UMANATH :
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SHRI E. K. NAYANAR :
SHRI BHAGABAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) The total number of persons dis-
placed from the Chhamb-Jaurian Sector in
Jammu and Kashmir ;

(b) whether the attention of Govern-
ment had been drawn to the reported
decisions of Refugee Action Committee
that they would stage a sit-down strike on
the 6th and 7th March, 1969 at Akhnoor
Tehsil Headquarters ;

(c) if so, the demands of these dis-
placed peasons ;

(d) whether Government propose to
consider their demands ; and

(e) if so, the action taken by Govern-
ment in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) About
24,000 families comprising about 1 lakh
persons were displaced from the Chhamb-
Jaurian Sector in Jammu and Kashmir
during the Indo-Pak conflict of August-
S:ptember, 1955,

(b) Yes, Sir.

(c) The displaced pzrsons, according to
a report received from the Govemment of
Jammu and Kashmir, had made the follow-
ing demands :

(i) The recovery of resettlement loans
be postponed for five years ;

(ii) interest on the resettlement loans be
remitted ;

(iii) the traders be given grant of

Rs. 1,000/- ;

(iv) making of effective arrangements
for the security of the border areas ;
and
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(v) the cost of cattle purchased with
the help of loans and driven away
by the Pakistanis be adjusted
towards the repayment of lonas
advanced to the displaced persons.

(d) and (e). It will be for the Govern-
ment of Jammu and Kashmir, after exami-
nation of these demands, to make a
reference to the Centre, if they consider
such a course necessary.

Bonus Paid by M/s. Pure Drinks
(N.D) Pvt., Ltd., New Delhi

5251. SHRI G. KUCHELAR : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state':

(a) the npumber of times bonus has
been paid to the workers of Mfs.
Drinks (N.D.) Pyt. Ltd., Connaught Circus,
New Delht during the three years ; and

(b) whether it is a fact that inflated
figures of payment of wages are shown in
the records, whereas the actual payments are
much less ; and

(c) if so, action taken by Government
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) According
to the information recieved from the Delhi
Administration, bonus has been paid to the
employees for the financial years 1964-65,
1965-66 and 1966-67 in accordance with a
settlement.

(b) No such complaint bas besn recei-
ed by the Administration.

(c) Does not arise.

Agricultural Education

5252, SHRI NITIRAJ SINGH CHAU-
DHARY . Will the Minister of FOOD
AND AGRICULTURE be pleased to state
the steps Government hereafler propose to
take to strengthen agricultural education
ipasmuch as agricultural production and



143 Written Answers

rural economy play a major role in the
national life of the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI. ANNASAHIB
SHINDE) : As an essential and integral
part of the programme of increasing agricul-
tural production and improving rural eco-
nomy, the Government propose to strengthen
agricultural education through the establish-
ment of at least one Agricultural University
in each Sta'e. The programme of education
at the Agricultural Universities is so organi-
sed that it enables complete integration of
extension, reseiwrch and teaching, The
University specialists earn new knowledge
through production oriented research.,  This
new knowledge is communicated to the
College graduates in the class rooms, to the
extension workers through inservice training
courses, and to farmers through farmers’
training programmes and field days with the
shortest possible tim= lag. The educational
institutions are also directly involved in
extension education programmss and are
kept abreast of the problems facing contem-
porary agriculture. The scientists at these
institutions are expected to put up first line of
demostratioas on farmers’ fields. The scheme
of national demonstrations has already made
a mark in this direction, It is now tc serve
as base-line for farmers' education. Thus,
the new Agricultural Universitics are be-
coming the real sites for disscmination of
new technology directly related with increa-
sed agricultural production, The Govemn-
ment propose to help these Universittes as
well as the good Agricultural/Veterinary
Colleges through a revised pattern of assis-
tance to strengthen not only teaching, but
research and extension education activities
also. The Fourth Plan schemes of agricul-
tural education proposed by the Indian coun-
cil of Agricultural Research are all geared to
achieve this end.

Supply Of Newsprint To Newspapers
5253. SHRI P.C. ADICHAN ;

SHRI JAGANNATH RAO
JOSHI ;

SHRI SURAJ BHAN :

SHRI RAJIT SINGH :

SHRI RAM GOPAL SHAL-

WALE
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SHRI ATAL BIHARI
VAJPAYEE :
SHRI BRIJ BHUSHAN LAL:

Will the Minister of INFORMATION
AND BROADCASTING ‘AND COMMU-
NICATIONS be pleased to state :

(@) the name of newspapers which are
being supplied newsprint (i) short of their
requirements, (ij) equal to their require-
ments, and (fij) above their actual require-
ments : and

(b) the reasons for the discrimination 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b).
Newpriat is being allocated to newspapers,
numbering about 1,600 in accordance with
the policy announced by Government in April
every year., No discrimination is made in
the allocation of newsprint. Information in
regard to the actual quantity of newsprint
allocated to and consumed by the newspapers
is being compiled and will bz laid on the
Table of the House shortly. It is, however,
difficult to objectively assess “‘requirements””,

Supply of Credit etc. to Agriculturists

5254. SHRI DEORAO PATIL :
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased (o state ;

(a) whether it is a fact that the ordinary
programmes of supply of credit, materials or
technical knowledgs are usually taken advant-
age of chiefly by big agriculturists ;

(b) if so, the reasons for which the
small agriculturists are unable to benefit from
them ; and

(c) the adjustments suggested by Govern-
ment in the existing programmes so that any
handicaps from which smail agriculturists
suffer may be removed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND CO-
OPERATION  (SHRI ~ ANNASAHIB
SHINDE) : (a) No, Sir,

(b) and (c). Do not arise.

Coconut Production in Kerala

5255. SHRI A, K. GOPALAN :
SHRIE. K. NAYAR :
SHRI K. M. ABRAHAM :
SHRI P. P. ESTHOSE :

Wiil the Minister of FOOD AND
AGRICULTURE be pleased o state :

(a) whether there is any proposal of the
Kerala Government to double the coconut
production in Kerala ;

(b) if so, the details thereof ; and

(c) whether the Cesntral Government
propo:e to render any (inancial help to the
Kerala Government with regard to the pro-
posed scheme to double the coconut pro-
duction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
BHINDE) : (a) to (¢). Information is
being collected from the Siate Government
and will be placed on the Table of the
Sabha when received.

Production and Export of Sea Foods

5256. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government propose to pro-
cure or allow import of bigger fishing
vessels in view of the scope for expansion of
sea-food exports and the results of the Indo-
Norwegian sea explorations establishing the
existence of extensive off-shore fish-resources
to easure sustained yields ;

(b) if so, the number of such vessels
being obtained, their source of supply and
the price to be paid for each.
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{c) if not, the reasons therefor ;

(d) the targets for sea food production
and exports fixed for the Fourth Five Year
Plan ; and

(¢) the broad outline of the programme
and the financial outlay thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A sizeable fleetof
bigger fishing vesaels is proprosed to be
introduced for exploration and commercial
fishing beyoned the coastal belt and to in-
crease the yield so as to meet the internal
demand and 1o auzment exports. An order
has been placed with the indigznous ship-
building firms for construction of forty steel
fishing trawlers of 57-ft. length which will
be owned and opzrated by the Central Insti-
tutions and some State Governments. The
price of these trawlers exshipyard is Rs, 8.75
lakhs cach,

In addition, under a scheme which is
being implemented, it is expzcted that thirty
large fishing trawlers will be imported from
different countries for commercial fishing
both in the private and public sectors at
varying prices. The scheme envisages fur-
ther construction of fifteen trawlers in the
country for commercial fishing.

(c) Dwoes not arise,

(d) The target of sea food production
during the Fourth Five Year Plan is expec-
ted to be raised by 4.4 lakh tonnes from its
persent level of 9.6 lakh tonnes. The export
of sea food is also expected to increase by
about Rs. 23 crores from the present export
level of about Rs. 23 crores,

(¢) During the Fourth Five Year Plan
it is proposed to introduce a total number
of 300 medium and large sized fishing vessels
for deep sea fishing. In addition 5500
small mechanized boats are proposed to be
introduced. The Fourth Five Year Plan is
in an advanced stage of prepartion and the
details of outlay will be available when the
Plan is finalised.
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Implementation of The Coal Wage
Board Award by Collieries

5257. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to refer to the reply given
to Starred Question No. 852 on the 19th
December, 1968 and state :

{a) the number of Collieries that have
started implementing the Coal Wage Board
Award since Government tock decision not
to entertain tenders from sueh of them who
have not implemented the award ; and

(b) steps Government propose to take
against such collieries as are not still imple-
menting the Boal Wage Coard Award 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Fifty.

(b) The recommendations of the Wage
Board are not enforceable statutorily.
Efforts, however, coatinue to be mads to
secure implementation through persuasion
and advice.

Closure of Chalbalpur Colliery of M/s.
K. L. Selected Coal Concern in
Burdwan District
5258. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Chalbalpur
Colliery of M/s. K.L. S:lected Coal Con-
cern, P.O. Jaykaynagar, District Burdwan
has stopped working from the 3rd February.
1969 rendering about 400 workers unem-
ployed and without paying any lay-off com-
pensation to them ;

(b) whether it fs also a fact that the
said Company has not paid three quarterly
Bonus for 1968 Profit Share Bonus for year
ending 1967 to the workers ;

(¢) whether it is also a fact that the
management has expressed their willingness
to open the colliery if the workers agree to
accept wages and emoluments lower than
that have been awarded by the Coal Wage
Board ; and
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(d) if so. the steps coatemplated by
Government to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir,
Due to non-availability of permission from
the Department of Mines Safety to work in
any further underground area of the colliery,
300 workmen were rendered unemployed and
laid off with effect from 3rd February, 1969.
Permission to work Panel No. 29 A was
subsequently accorded and the lay-off was
withdrawn with effect from 220d February
1969. The management aggeed to pay lay-
off compensation to the workmen from 3rd
February, 1969,

(b) Yes, Sir. Subsequently, however,
on persuasion, the management paid Boous
for the quarters ending March and June 1968
to 379 and 72 workers respectively.

(¢) No, Sir.

(d) L=gal action ts being taken against
the management for non-payment of quarterly
bonus and profit sharing bonus for the year
ending 1967.

C. P. W. D. Employees on depatation
in P&T Department

5259. SHRT VISWANATHA MENON :
SHRI A. K. GOPALAN :
SHRI MOHAMMAD ISMAIL :
SHRI K. RAMANI :

Will the Ministrr of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that some
C.P.W.D. employees were taken on de-
putation in P&T Civil Wing in July, 1963 ;

(b) if so, the total number of em-
ployees thus absorbed ;

(c) whether the P&T Board in 1964
agreed either to repatriate the C.P.W.D,
staff in a phased manner or to give option
to the staff to get themselves absorbed in
the P&T Department ;

(d) if so, whether this agreement was
implemented ;
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(e) il not, the reasons thereof ; and

(f) whether Government propose to
implement the proposal now ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) None have been absorb:d so far.
The case for absorbtion of 275 officials
is in hand,

(c) Yes.
(d) Yes, necessary action is in hand,

{e) Does not arise.
(f) Yes.
Gradation List of P&T Civil Wing Staff

5260. SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI P. GOPALAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether itis a fact that Govern-
ment assured that the gradatioa list of the
staff of the P&T Civil Wing would be
soon finalised ;

(b) il so, whether such a list has been
published ;

(c) if not, the reasons therefor and when
it would be published ;

(d) whethes the attention of Govem-
ment had been drawn to the irregular
promotions granted by the authorities
for want of such a gradation list ; and

(e) if so, the steps taken in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BRQADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.
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(b) Not yet.

(c) Options from the C.P,W.D. staff
have been received and the case for per-
manent absorbtion will be finaliced as
soon as possible,

(d) No. There has been no case of
irregular promotion in the Civil Wing of
the P&T.

(¢) Does not arise.
Housing Accommodation to P&T Employees

5261. SHRI NAMBIAR :
SHRI UMANATH :
SHRI K. RAMANI :
SHRIMATI SUSEELA GOPA-
LAN}

Will the Minister of IINFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state 3

(a) whethar the Civil Wing employees
of P&T Department have requesied
Government to allow them to retain
quarters allotted to them under General
Pool from which they are being evicted
by the Estate Office ; and

(b) if so, the action taken by the
P&T Department to  ensure housing
accommodation to these employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH : (a) Yes.

(b) The question of retention of general
pool of quarters occupied by the staff of Civil
Wing has already been taken up with the
appropriate Ministry at the highest level.

Broadcast of Programmes from AJ.R
Station Imphal

5262. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION AND
BRGADCASTING AND COMMUNICA-
‘TIONS be pleased to state :
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(a) the different media through which
the AIR Imphal is making broadcasts
and putting up programmes for the different
sections of the communities of Manipur ;

(b) the actual length of time devoted
to each m>dium in the programmss and
the basis for the aforcsaid allottment of
time ;

(c) the number of the staflf ariistes
employed to take up the aforesaid pro-
grammes medium-wise ;

(d) the number of Programme execu-
tives and Producers in the AIR, Imphal ;

(e) whether the appointment Rules
are framed in keeping with the local peeds
of this station in view of the specific
requirements out of the languags differ-
ences of the different commuuities of
Manipur ; and

(f) if not, whether Government con-
sider the need for revising the Appoint-
ment (Recruitmant) Rules to suit the
needs of this Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I K. GUIJRAL): (a) to (f). The
information is being eollected and will be
laid on the Table of the House.

Import and Manafactare of Farm
Implements

5264. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the quantum of
farm implements with their value that is
being imported every year and those manu-
factured in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Farm implements both tractor
and animal drawn of the value of Rs. 373.60
lakhs and Rs. 197.99 lakhs were imported
during the years 1966-67 and 1967-68, res-
pectively.  Tractor drawn agricultural im-
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plements of the value of Rs. 190.50 lakhs
and Rs, 223,00 lakhs were manufactured
indigenously in the organised sector during
the years 1967 and 1968 respsctively. Be-
sides, firms in the organised <ector farm im-
plements are also manufactured in the small
scale sector, There are more than 1300 units
scattered all over the country manufacturing
agricultural implements, hand tools and
irrigation equipment and farm machinery in
the small scale sector, Information in re-
spect of these units and also other units under
the control of the State Governments/Union
Territories manufacturing farm implements is
not available,

Central Aid for Agricultural Projects in
Madhya Pradesh

5265. SHRI NITIRAJ  SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be pleased
to state :

(a) whether the Madhya Pradesh Govern-
ment have asked for speclal assistance from
the Centre for aiding agricultural projects in
that State ; and

(b) if so, the details thereof and the
Central Government's decisions thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No.

(b) Question does not arise,
Central Aid for lift Irrigation Scheme in
Madh

ya Pradesh
5266. SHRI NITIRAJ  SINGH
CHAUDHARY : Will the Minister of

FOOD AND AGRICULTURE be pleased
to state :

(a) whether lift irrigation schemss have
been submitted by the Madhya Pradesh
Government for approval and aid by the
Centre; and

(b) if so, the details thereof and the
Centre’s decisions thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such scheme has been
received in the Ministry of Food, Agricul-
ture, Community Development and Coopera-
tion from the Government of Madhya
Pradesh.

(b) Dozs not arise.
oy &x @it aegew
5267. st Tgde fag @l @ Fm

wa aq W FN qg qay & Fr
FOT fF :

(7) Tarag ax & fF diemm amgir
TR qeaisT G067 § FeqqT & A~
qTT A & fafwet Teaf F s & @7 §
A §

() afz g, ot @& wv o §
E 188

(n) sfy F&dx § & awgea
T FE S fou aF &1 a7 FriarE
s faame g ?

urg, ¥fw, sgafas fawe aw
®EETC WAHA § wew Wt (s aen-
aifgg ) : (F) FAFT  TEaiw
TS O 9FIfaE aeqge s “dae
Foung e gige fedemioz gz da
wis feag”’ ¥ qar ==ar & fr fafr
Todt # #fe & 7§ s awg-
sTE

(@) seqg & sadAE FgoT &
Front 9x faare agl frar mar & fax
W ag afea grar & 5 wfw & a=fa,
Frqiy an Ffa-faee & grafag a7
Ao I & sy e F fafus &
F +ft fae-fer @1F €1 g0 &7 71 wf
farm gaar ey @9 ¥ oFuT O
F@ T W, THIT HST-HST & T@ar g |
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() fawre wriwt w1 uF 33w wf-
I ¥ aifgm 3fg e FA X afa-
fees it faamarad &1 gz sww it g
¥ AN o7 gER fafase 64
foq, a1 g¥ &4, werw sk FAe-
arwe qfq, yq@ & T THE &
RA A a1 &4, @ @& s
amg qut frgg gu @i § wgd 9
Ty FreAT & mity, frgst mi sfaw
&7 foar o vgr &, fafoe grad amr
W g1 gE fadre FdwHi, 9§ ¥
&t ¥ farard #r ey, st Fawmamsit
AW F 9w g

s § A 3 S wvw awr e fawm
¥ fage afes & st

5263. =it TrATAATT WrEA
st wo o wgwe :

FIT YA AT TEXA FUT HAC AT
7g Ta W F FA 5 —

(%) 19 faeraz, 1968 Ft gEars #
W A F FTOT F quUT AT fawmr &
fage afFs & femY w9910t qefe A
o, e gafaa fer o s fees 4-
=rfcat #t ¥arg are & )

(@) Fmag a7 ¢ f& Ta A
Tl & faeg #1 78 I9gaT -
arét arfi A7 1 faafa feam &

(1 afz g, @ fagz efFe & feay
sinifcdl & faeg svgsa  sTdamdr
i AN TEL

(%) o7 FHmifc & faeg #t @
FEaH wit aF afrw T for o F
T FTOT § ¢ AR
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(%) &n sl & favg &t of
AET FAATE F9 qF AT AT & q3-
Fre s e g ?

AT TGV JARO AT AT {AC
fawm ® wew s (st 3 Teg) : (7)
Tate ey mir et 3 e
gafes fey 1 sdafal § gen—43
W wwarfat & @er o s g
qHTT FY TE—S5 |

(&) st geedl &1 AT g% HAl-
s7 F oA g 13 Wi, 1969 #Y wEA
¥ fau @ qewsy Y o fawmar smar @0

(m) 6 FHmf N guaer ¥ v
arfg & fow g &1

(%) 13 a7+, 1969 ¥ awasw #1 gfw
¥ ad g 5y swfal & waei
9 fg & faee far o7 <gr € fom #r
g g w7 A f o | e 6y
™ FHwfaEl F o aifvg & af
Farar # Afy F weadia 7@ a

(%1 13 o, 1969 ¥ aF=q #t gfee #
&Y gu o ArAel A1 e & afew
Wrferaa e ®E

Receipt of Fereign Assistance by a
News Agency of M. P.

5269. SHRI G.C. DIXIT : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
‘TIONS be pleased to state :

(a) whether there is any news agency
of Madhya Pradesh which has received any
foreign exchange as the Universal Press
Service and- Tarun Bharat have received ;
and

(b) if so, the amount in foreign exchange
and Indian currency reccived by it from
abroad since 1966 so far in the form of grant
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or in some other way of data compiled by
Covernment ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATION (SHRI
I. K. GUJRAL) : (a) and (b) . The infor-
mation is being collected and will be laid on
the table of the House shortly.

weq wiw § qwfan o w1 fawe

5270. it Wo wo Fifm : FT awn
AT AN AT WA AT A AW FY
FO K fF 1 (F) Ty ag W9 & =@
s ¥ amd ¥ wmerwdwaa @
afas frgmr T 21

(=) afz gr, aY «1 #ey WA A 7@
gam &1 favw FEF fera@wd
FIE Ayt 78 § 1

(n) afz g, &y amFaedY @R @ g,
L R

() afe #&), o S9F T FTOE ?

AT AGT GATCN  WATHY AR qAR
fermmn & Tow w0 (S o Fo JAWW) :
(%) % (7). g wex A ar @R
AT FaEEE §3F A AT R W&
Sl

Deep Sea Fishing in Tamil Nadu

5271, SHRI C. CHITTY BASU:
Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether the Tamil Madu Govern-
ment have submitted a scheme to organise
the Decp Sea Fishing Industry in Tamil
Nadu ;

(b) if so, the reaction of Guvernment
thereto ; and

(c) if no scheme has been sent by Tamil -
Nadu whether Government are considering
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to organise deep sea fishing in Tamil
Nadu 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Government of Tamil
Nadu have included a scheme on deep sea
fishing in their Fourth Five Year Plan.

(b) The scheme was examined in consul-
tation with the State Government and was
generally approved. Outlay will be deter-
mined when the Fourth Five Year Plan is
finalised.

(c) Besides the scheme formulated by
the State Government for deep-sea fishing,
the Government of India have undertaken
programmes for the development of fishing
harbours at Madras and Tuticorin for deep
sea fishing. The Government of India have
also proposals for strengthening their ex-
ploratory fishing programmes at Madras and
Tuticorin during the Fourth Plan period.

TR (Aeage feftom) How e &
for gerear

5272. sit W31 WS WAT © 4T GEIAT
AQT WA AT FAOX AT 43 q@ A
gnsa@ f&: (Famwgaa g s ac
HTT ToeqT § W@ F aaTarg S
Hemm Fforos a8 ©IRg a9 §
a ¥ frae w¢ W & FifE agam
AT 34 qOT § fou gqafa §

(=) afz g, @t ag T F7 7% TTE
ST |

() afs 7€, @t F@% T FO E,
"t

(7, =@ Fferg # fFe g1 G FW
#7 e & 7

FEAT AW AT FEHTST AT WA
fram & wvw weit (s e dnfey) ¢
(%) off
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(&) = & 7Y 95an

(1) =r49% 98 & & T gma
¥ frag & (yoqd fomea Tara) o

(%) admT gomea § wg A =
3w afada sty afeadas suazq@
F FT qeAT §, A aivex & Foedr arr §1

AAYT a9 ward AT ¥ TR q AR
T #Y 3 vt § wiEn

5273. sit wfier o1 AT F@T ogEA
9T TR T WO AFAT A FqT By
FnEA fF: (F) #m 9g a9 & f5
oF 7 e faumr & waqy fedlom &
FIW FT TEATIEF 1 31 efer ¥ g
A fedtom & gard g fefe
F) AST FH AT ATHGL, TSI H
W et #1 oF 7t fedftome geamey
ST F AT TG AT 0

(=) afz gf, @ ag T&1 Tioq o=
a% T @I A & T4T FTCT 8 |

(Memagtas g fm mr@adr
F #1w @R # faw 99y T fedt-
o & geq wated #1 dr fed §
e T8 |

() war§ AegR srET AT A TW
geq FEleq ¥ w9 aF @9 A w0
FHTET §; AT

(z) afs o, t v |1 WA E?
FUAT AV FHIO WG AT WA

fermmn & Tow wt (st B Tag) - (7)
ot 7@t

(=) & (¥). war mEg AT TMYR
# T THTT FIAA BT TEATT T TAMN
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9T IIGHT T IITEH A g4 ¥ FrOw
sfag asT 1 Wyt s & fag @
yoor frg st @ €

THEAT ®Y 997 Y srawwt & fog
SrwiTdnT ¥ wgEar

5274 : sit wWeT W AT AT
o o §fw wet ag @ @ oFr
Fon -

(%) = gadfa g wafe &
HI¥ Gigea 7 TAEAW w7 e w@}
9% guT Hfg w14 w9 * fou feed
safa € 4 ;

(®) = wavit & fou fe-fem faret
T TG, HAT TAT AT HT AT FT L
v ot ?

(n) o= aF fed a7 st & Fw
qform faser aar farer are I9% st
1 §,

(w) =z afemai & s 9 fee
wfasy § Toreaw v feadr afw #Y
agraar &Y ;o

wra, ¥fw, agafos fasm awar
EER WHTST @ em wet
(sft rrenfgm fX) (F) omelt fadr &
auq ¥aY far F1A%T ¥ FhEgT ¥
fag ®¥ s ¥ qafig GEadi
AT F FRE TORIH FIC Y
20.986 =T ®I% F1 AU 97 A

(@) v+ usa & us gas faw §
auT &t fadr FE-FT F TG FO
7 ifg & fore & fa=i #1 393 F fou
ara g gra feifa 568 &
HIH1T 9%, $T4-F 7 ¥ fearaaw & fag
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AT FIFIT A &t fa wt gAT )
S Y A -—(1) aga aF @A ¥
aqt ar faard 1 glawrsi £ sgeey
FT Iugad ®7 ¥ glafma v (2)
srEfas smafaat &1 &4, gar, a7, a©
fra dar gfw dwear aoemt 1 go-
Tras w4 (3) e a@ ¥ fawfaw
TH-AEAE, W 99T R §gEIT
afafaat 8t sgaf & (4) wqom s
¥ a7 * oF G wafy & sy swmew
F1 @ & fou afusrfas swmem@y |

() o=t 9 # Fuw &N faew
FTH-HT 1961-62 F A sy fear
T AT 1 1966-67 ¥ s @ 1t wd i
qT g ¥ TIGAAF 67 | FEAEA A
T e o e feam; s s SR
EfF 99, gER gu oA, O
T WA W W1 F SERT A
TR § A wfasfas @ § s
fear & w31 AR IdET w7
sam (eitfraw gote & avrg ¥) o
196061 & wré. q. @. 1. ¥ qF safy
# 234 =Y T4 & vy w@T 9T A1 @,
1966-67 & 5,074 #Wedt =7 37 AT |
I dE eEEfeF A T oEw
(grewradfes & gy ) o 1960-61
¥ dqa gwe fa® § waw 64 W
Z7 oY, 78 1966-67 # 2,112 izt =
ag wf | gut gu et & faww A, @
araTor 1961-62 % 0.18 a¥ux ¥ 1966-
67 ¥ 035 ¥wTTagmT) 9T T
sagi ¥ fesft T & smemw
7 fafera w37 % fou o smar &
aarr iy A P Haga ¥ 7% GA @
gyrat & senfad go o framt § a7 Y
95y dwafrg i & faeg i W
afgwifes grare foar | grfe A
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F AT A 1961-62 F 254 izl zAl F
T AT 1966-67 7 2,182 wdyzdr =4 FaT
faar | Faag Aiwar F agAR agEd @
1, onfs wrow # fawr # aga & efto
q1. ggg A7 qAdifay &W F a0
AT A | TA SAEAl F GO
fa § mal & 98 gfesm A o F9
Fft amaEr & 48 wlgmw &1 |@gFQ
oA ¥ weaad @ 1965 aF arAr
e @ 957 | ®7gFd w=o wfafqal #
e ot 1961-62 § 421 oY 1966-67 ¥
TF FC 598 g g | gEE gEAnAl F
oo framt 1 Ffead sgaan A H
At st gfe g 1 = wafu & dm faw
¥ 9rg v AEgedqu wHEl ® gnad 7
sfe after wgfa famrd | waeT 9 waa
oA T G srafa Y 9ge (1958-61)
¥ afy dsdq 7-6 fravew 41, 1966-67 &
79 fmew wia ¥wx ¥ 2.1 fawme
afq R M A F sfwg s 8.7
faes sfx dRaT & 92 faw=w
ufe gFa< ag 7€ |

(=) Trsreqrs wTFTT 7 1967-68 F
s A wden 7 fa & @Em o
freag fear faga fr s wo 3 o
gav gfs st ¥ wawe § o 9@
s arat Fadr ¥ gav oy faer sdww
! wax sfq @7 FTAFT ¥ a5+ fyav
T S §F 919§ F quw wphy Y
S FATIGAT TF FF TS SACT Av@AT
g1

ITANET FT AT @R TAEA
FTFTL F AATHY q91 F o &N Forer
FEw ¥ sEife & feu 0w
qEaar 3 FT qEA A T

Minor Irrigation Schemes in Mysore

5275. SHRI J.H. PATEL: Will the

Minister of FOOD AND AGRICULTURE
be pleased to state ;
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{a) whether Government have sanctioned
any amonnt for undertaking minor irrigation
schemes in Mysore State during 1968.69 ;
and

(b) if so, the amount allotted for these
schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB-
SHINDE) : (a) and (b). The State Minor
Irrigation Schemes, according to the existing
pattern of central financial assistance, are
eligible for a loan of 609, and a grant of
159 on the approved outlay subject to the
expenditure actually incurred. Against an
approved outlay of Rs. 600.00 lakhs for this
programme for 1968-69, an amount of Rs,
360.00 lakhs loan and Rs. 90.00 lakhs grant
has been released to the State Government,

In addition, central assistance to the
extent of Rs. 5.40 lakhs were also pro-
visionally sanctioned during 1968-69 to the
State Government as indicated below :—

(i) Scheme of —Rs. 4 lakhs—350%;
Groundwater grant by the Govt.
Surveys and of India.
Investigations

(ii) Scheme for —Rs. 1.40 lakhs —
Research on 1009, grant by
Minor Irri- the Gowt. of
gation and India.

Water Use.
e wim ¥ foq A Tiwfrex

5276, st Hio Wo Aifeww : FT W
AQT TETCN HIT WML HAT A qAOA T
T F4T fF ¢

(%) #1 @THIT A T AT ToT W
# fafwess arbraramon 1 ® X afas
grafwet wa & fou w1 faada e
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(@) afz g, & wdmaon ¥ s
T F AW ATE w3 s zrafwex
T AT T AEATE & AR

() v ax gz feadt avafy sam
9 Y e 2 ?

FEAT qGT WGEIW A AR
w@oe e § Tew s (s €0 wo
as) 0 (F) & (7) :ww owRw &
FIam ed = A Ak giwfaeT s
1§ A wE {0 qwifr 1969-70 F
o TSR, gagT A | A Ay
et &7z eifam v w1 w1d ge fean
|ATTAT | T TENART T TS SEA T
A 44w Wy & I 5 O
WA 59 S ®H g F qEATEAT &

Categorisation of Village Level Workers

5277. SHRI NIHAL SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it isa fact that the best
Village Level Workers of State level in
differcnt States have submitted a Memoran-
dum to him on the 16th March, 1967 in
which they have demanded that the system
of categorisation as grade ‘A’ and grade ‘B"
of such of the village level workers as have
done good work during the five years as is
done in Maharashtra and Rajasthan should
be introduced in other State also ;

(b) whether Governm:nt have issued
instructions in this regard to the States other
than Maharashtra and Rajasthan ;

() if so, the date of their issue ; and

(d) if not, the reasons therefor and the
date by which Government propase to issue
such orders ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURUPA-
DASWAMY : (a) No, Sir.

(b) to (d) : Do not arise,
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Advertisements for Kerala Newspapers

5278. SHRI K.M. ABRAHAM :
SHRI C.K. CHAKRAPANI :
SHRI K. ANIRUDHAN :
SHRI E.K. NAYANAR:

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS bz pleased to state :

(a) whether any political discrimination
was shown in giving advertisements to
Kerala Newspapzrs during the last financial
year ; and

(b) if not, the amount paid to news.
papers in Kerala for advertisements and the
space given for each Kerala paper during
the above period 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
LK. GUJIRAL): (a) No, Sir.

(b) : Information regarding the details
of advertisements released to  individual
newspapers and the amounts paid to them
is treated as confidential as bztween the
Directorate of Advertising and Visual Publi-
city and the individual papers. It would
not be good business ethics to divulge this
information unilaterally without the prior
consent of the papers concerned.

Import of Tractors from Czechoslovakia :

5279. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of Zetor 2011 Tractors
imported so far from Czechoslovakia and
the number planned to be imported in the
ensuing year, completely built-up or in
S. K. D. packs ;

(b) the c. i. f. cost, both for complete-
ly built-up and in 5. K. D. packs;

(c) the selling price for the farmers and
the percentage together with amounts includ-
ed in the same for State Trading Corpoation
and Agro Industrial Corporation
separately ;
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(d) whether it is the policy of Govern-
ment that Tractors in S. K. D. or C. K. D.
packs are allowed for import only if the pro-
ject for their manufacture is sanctioned ;

and

(e) if so, the reasons to give preferential
sanction for import of Z=tor 2011 Tractors in
8. K. D. condition ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) 3000 Zstor-2011 tractors
(1000 completely built and 2000 in S. K. D.
condition) have been imported so far, 4000
Zetor-2011 tractors in SKD condition to be
imported during 1969.

(b) The C.I.F. price of each Zetor-2011
complete tractor and SKD tractor with extra
accessories is Rs. 10,397.29 and Rs. 9,884.20
respectively for imports against 1967 eontraet
The C. i. f. Price of each tractor in SKD
packs against 1963 contract is Rs. 10,177/-
and Rs. 10,285/-against 1969 contract. The
variation in Price is due to certain  impro-
vements effected in the tractors by the
suppliers.

(c) The selling price of each Zstor-2011
complete tracter and SKD tractor after
assembly with extra accessories is Rs. 12,935/-
and Rs. 13,071.15 respactively. The price
varies from State to State due to freight and
other charges. The Agro Industries Corpora-
tions are allowed to charge 16}% on C.LF.
value of the goods as their margin including
S. T. C.’s margin of 1}%.

(d) The proposal to manufacture Zetor-
2011 tractors in Public Sector is under ex-
amination of the Government.

(e} Does not arise,

Alleged Mal-Practices in milk powder for
Delhi Milk Scheme

5280. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-

CULTURE be pleased to state ;

(a) whether Government's attention has
been drawn to the report published in the
Citizens Gazette dated the 14th MNovember,
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1968 in which it is alleged that certain quan-
tities of milk powder consigned to the Delhi
Mi'k S:heme wers not put on record and
the same are feared to have bzen stolen

away,

(b) whether it is a fact that an Engineer
working in the Dzlhi Milk Scheme was forc-
ed to relinquish the charge on the basis of
certain malpractices  attributed to him
with regard to the storage of milk powder;
and

(c) whether Government propase to set
up an Enquiry Committee to study the func-
tioning of the Delhi Milk Scheme and to
examine the alleged charges of malpractices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No, Sir.

(c) The specific allegation mace in the
Press Report is being investigated by the
Internal Audit S:ction of Delhi Milk Scheme
for examining whether any action is called
for by Government.

Supply of Russian Tractors to Farmers,

5281. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of farmers registered and
on waiting lists for supply of Russian Trac-
tors separately for 14 HP and 50 HP in each

state;

(b) whether 6000, 14 HP and 500, 50 HP
tractors decided for import in the ensuing
year are being allocated to different States
proportionate to the pending demands; and

(e) if the reply to part; (b) be otherwise,
wholly or partly, the basis of allocation and
justification of such basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
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'§H.1NDE) : (a) The required information
is being collected and will be laid on the
Table of the Sabha as soon as available.

(b) and (c). The distribution of the
tractors was made after taking into consi-
dertion the following factors ;:—

(i) Relative demands registered by
State Agro-Industries Corporations,
State Governments, Union Terri-
tories etc,

(if) Acreage of high yielding varieties
in the respective State & Union
Territories.

(iii) Existing population of tractors in
the States & Union Territories.

(iv) Tractors already allotted to the
respective States.

Agricultural Tractors in the Comntry

5282, SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of all Agricultural Trac-
tors in the country, make-wise and horse-
power=wise in each State; and

{b) the year of such survey carried out
and the basis of the survey 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
on the number of tractors in the country is
collected as part of the All-India Livestock
Census taken quinquennially, The last such
Census was taken in 1966, according to
which the tractors population was of the
order of 53,966. A sta'ement showing the
slatc-wise position is laid on the Table of the
House, [Placed in Library. See No. LT-
668/69). The information regarding make-
wise and horse-power-wise of these tractors
is not available,

Recommendation of the second Cotton
Textile Wage Board.
5283. SHRI D. N. PATODIA : Will
the Minister of LABOUR AND REHABI-
TATION be pleased tp state ;
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(2) whether any mecting was held bet-
ween the representatives of the cotton textile .
industry and the employees in February last
to consider the recommendations of the
Second Cotton Textile Wage Board ; and

(b) if so, the outcome of the discussion?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and \b). A
tripartite ing was d on the
25th February, 1969 to discuss the recom-
mendations of the Second Wage Board for
Cotton Textile Industry, The representa-
tivs of employers and workers explained
their viewpoints in regard to the Board's
recommendations, The matter is being exa-
mined further,

A. L R. Station at Darbhanga

5284, SHRI BHOGENDRA JHA :
SHRI SHIVA CHANDRA
JHA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No. 1239 on
the 26th February, 1969 and state ;

(a) whether the proposal for the
setting up of a Broadcasting Station of the
All India Radie at Darbhanga is being
included in the annual plan for 1969-70, the
first year of the Fourth plan ;

(b) if s0, the exact details : and
(c¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF. INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI LK, GUJRAL) : (a) No, Sir.

(b) Does not arise,

(c) Because of comparatively high
priority according to some other projects,
this could not bz included in the 1969-70
programme, It is, however, included in the
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draft Fourth plan proposals, and will bz
taken up during the plan pzriod.

Cashew Plantation in Kerala
5285. SHRI P. C. ADICHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) whether Government’s attention
has been drawn to the recent tendency in
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(b) the location of such projects so
far established and the annual value of
fishing done in these projscts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The total valus of mate-
rials and equipment received from Norway

Kf"‘h-“’ replace c“’h“"m?“‘zﬁm for establishment of fisheries stations from
with  rubber plantations, ~ despite the 146/ upto the end of 31.12.68 amounts to
high  position  of  cashew indus- Rs, 2, 17, 64, 286.73 Paise. The equipment

tries as a foreign exchange earner with
great export potentialities, simply because it
does not enjoy the exemptions under the
Kerala Land Reforms Law, unlike other

supplied consists mainly of workshop
machinery, equipment for boat-building
yards, ice and cold storage plants, marine
diesél engins for smarl boat and machinary

plantations such as rubber and tea ; and and equi for slipways. Some vessels

have also been supplied to the Ernakulam

(b) if so, Government's reaction Station and a fish meal plant to the
thereto ? Mandapam Station.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b) Information  is
being collected from the State Government
and will be placed on the Table of the Sabha
as soon as it is received from the State
Government.

Indo-Norwegian Fishing Projects

5286. SHRI SRADHAKAR SUPAKAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total value of materials and
equipments received so far from Norway for
establishment of fishing projects wlth the
assistance of that country ; and

(b) Fisheries stations have been esta-
blished at Needakara, Erpakulam and
Cannanore in Keral State, Mandapam in
Tamil Nadu and Karwar in Mysore State,
Construction work is still in progress at
Connanore Kamar and Mandapam. Each
Station is a fisheries complex comprising of
a boat-building yard, workshop, slipway
and ice and cold storage unit. The Station
are used for boat building and boat repair,
training and demoostration. The wvessels
are used primarily for survey and exploration
and the fish catches are mostly incidental to
survey operations, Some fishing pro-
grammes in proved grounds have also been
taken up. The figures of fish catches
during the last three years are as follows :-

1965-66 1966-67 1967-68
Rs. Rs. Rs.

Neendakara :

This project was transferred to the Kerala Government

with effect from 1.4.63.

2, Ernakulam : 41,237 1,23,132 3,08,570
3. Cannanore : 13,975 2,162 —_—
4, Mandapam ; 29,226 21,300 —
5. Karwar 28,064 7,434 1,028
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The fishing boats constructed at the
Stations are issued to fishermen and their
Cooperative and statisrtcs of fish landed by
such boats are not maintained.

s, wEET wEE, free
¥ wrenfaat v foe & v

5287. &t UW AQIE  WISATS 4T
oW quT g w12 fowway, 1968
& aarifed weT dear 4297 § IEI &H
g # ag 99 F1 F S0 fF

(%) #av &l qor, TEEr  FTALA,
ot & faeafye ofegt & av §
afea srAwrd @ @7 oFA s A
&

(=) =fg gf, @ 38 &1 | w7 E;
104

() afg =, A @ & w9 qF @0
e T W AW F gEAEETE 7

oW, AR aqr g snew #§
# Trsq wit (st WP s ) ¢
C(F) &) (|m). W, o7 o1, el
sg g g 1 vw fageo, o 9m-
&0 &1 A faar @ g, & 99 93
&1 9T § | [qeaeren § o foan wan
e wwr LT—617/69]

() s 7€) AT

Transport of Milk to Delhi through
milk tanker
5238. SHRI M. L. SONDHI : Will

the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that lack of
milk tankers is responsible for failure to
transport additional quantity of milk from
Gujarat to Delhi ;
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(b) whether it isalso a fact that
tankers from existing stock can be converted
for transportation of milk easily ; and

(c) if so, what steps Government
have taken to provide additional milk-
tankers on a priority basis 10 augment milk ~
supplies to Delhi urgently ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a). Yes, Sir. Possibilities of
transhipment of milk from Gujarat to
Delhi have arisen very recently. It takes
sometime to manufacture rail tankers for
transporting milk.

(b) No, Sir. For transport of Milk
Tankers are required to be made of Stain-
less steel whereas on the existing Tank
Wagons available with the Railways, the
barrel are made of ordinary steel which is
not suitable for carrying milk.

(c) The question of purchase of rail
milk tankers is under comsideration of the
Delhi Milk Scheme.

Short Supply of Postal Stationery im
the Hilly Areas of West Bengal

5289. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that postal
stationery in Post Offices in the hilly
areas of West Bengal mostly remains in
short supply ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) There was
a temporary shortage of only Inland letter
cards at Kalimpong in Darjeeling District
and the situation was met by obtaining
supplies from other offices.

(b) Due to unforeseen sudden demands
and delay in timely replenishment of
stock.
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Public Telephone Booths in West
Bengal

5290. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the number of Public Telephone
booths at present ih West Bengal and the
cost of maintaining them ;

(b) the number of booths which are
out of order or damaged and the reasons
therefor ; and

(c) the steps taken by Government to
maintain the public telephone booths in
order ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a). 755

Maintenance Cost approximately
Rs. 34,000
per anpum
(b) The information is being ascer-
tained.

(c) The Public Telephone booths are
regularly inspzcted by maintenance staff
and faults removed. Cases of thefts, if any
are reported to the Police.

Tube-wells sunk in West Bengal

5291. SHRI JUGAL MONDAL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of tube-wells drilled
during the last three years uplo the 3lst
December, 1968 in West B:ngal ; and

(b) the steps taken by Government to
keep wells in working order ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
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is being coll=cted from the State Gowvern-
ment and will be placed on the Table of
the Sabha on receipt,

Scheme for setting up Tube-wells in
water scarcity areas of West
Bengal

5292, SHRI JUGAL MONDAL ;
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the West
Bengal Government have formulated a
scheme for setting up tube-wells in the
water scarcity areas ;

(b) whether the State Government have
asked for any aid from the Central Govemn-
ment in this regard ; and

(c) if so, the nature of aid sooght
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The State
Government has formulated a scheme for
the construction of 40,000 shallow tube-wells
within a pericd of 2to 3 years in water
scarcity acres, with a view to bringing
roughly 4 lakh areas of land under irriga-
tion to be financed mainly with funds from
the institutional agencies like the Land
Development Banks, Agricultural Refinance
Corporation etc. and the financial assis-
tance to be provided to them by the
Government of India for their 4th Five
Year Plan for minor Irrigation. The
Fourth Five Year Plan is yet to be finalised.
However, central assistance is given for the
Minor Irrigation programme as a whole and
not separately for a particular scheme.

" Sholapur Telephone Exchange

5293. SHRI TULSHIDAS JADHAV:
Will the Minister of INFORMATIOM AND
BROADCATING AND COMMUNICA-
TIONS be pleased to state :

(a) the present capacity of the
Sholapur Telephone Exchange ;
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(b) the number of applicants who are
on the waiting list at present for fresh
connections ; and

(c) whether Government is contem-
plating to convert the Sholapur Telephone
Exchange to an automatic exchange and il
so, by what date ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : {a) Shola-
pur has two manual exchanges, namely,
Sholapur—city 1080 lines and Sholapur—
Main 700 lines making total equipped
capacity of 1780 lines. The number of
working connections on 1.1.69 was 1616.

(b) 374 and 73 applicants were on
waiting list for mnew conneclions on
1.1.69 in Sholapur —City and Shkolapur—
Main exchanges respectively.

To meet these cemands, schemes for
expansion of the two exchanges have been
sanctioned,

(i) City exchange by 360 lines to
raise its capacity to 1440 lines,

(ii) Main exchange by 140 lines to
r ise its capacity to 840 lines,

() The replacement of the manual
exchanges by Main Automatic Exchange
has been approved in principle. Proceedings
for acquiring a suitable piece of land for
constructing the building for Main Automatic
Exchange are in progress. Subject to the
timely acquisition of the land, eur present
plans envisage an automatic exchange at
Sholapur by 1974,

Waste Land Survey Committee

5294, DR. SUSHILA NAYAR1
SHRI A. SREEDHARAN 1

Will the Minister of FOOD AND
AGRICULTURE be pleased to state

(a) whether any Waste Land Survey
Committee has appointed by Government
after the First Committee in 1959 to go into
the reclamation of the waste lands ;
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(b) if so, whether any report has
been submitted by that Committee and if
50, the details thereof ; and

(¢) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Government
did not appoint any Committee as such
1o go into the question of reclamation
of waste lands after the Waste Lands Survey
and Reclamation Committee under the
Chairmanship of Dr. B.N. Uppal which
was set up in 1959. The Committee on
Natural Resources in  the Planning
Commission, however, undertook a study
on waste lands including waterlogged,
saline and alkali lands. The report of
this technical group was published by
the Planning Commission in 1963. The
recommendations of the Study Group were
brought to the rotice of all the State
Governments for appropriate assistance has
also been made available for the
reclamation of waste lands for resettlement
of landless agricultural labour under a
Centrally sponsored scheme.

Decontrol of Vanaspati
5295. DR. SUSHILA NAYAR ;
SHRI M. SUDARSANAM ;
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state ;

(a) whether there is any proposal
under consideratian of Government to
de-control vapaspati in the country ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). At present it
is not the intention of the Government
to remove the price control on vanaspati.

over the price of

(b) The control
the Government te

vanaspatl enables
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regulate the prices in the light of the

prices of ground nut oil and of the
soyabean oil which is issued by the
Government.

Sapply of Fertilizers by Norway

5296, DR.SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Govemnment of
Norway have made any offer for the
supply of fertilizers to this country ;

(b) if so, whether the offer has be:n
accepted by Government ; and

(c) the terms and conditions of the
offer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Such a possibility
was indicated by the Norwegian Minister
of Industries during his wvisit to India in
February, 1969 and the maiter is under

consideration in consultation with the
Norwegian authorities.
Checking of Desert in Rajasthan
5297. SHRI R.K. BIRLA : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

the progress of work done so far
Board - for

(a)
by the Desert Davelopment
checking desert in Rjasthan ; and

schemes
regard
and the

(b) the details of specific
drawn up by the Board in this
for the current financial year
proposed allocation therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The question of
developing arid and semi-arid areas in
Rajasthan, Gujarat and Haryana has been
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receiving the atltention of the Government
of India for some time Past. A Desert
Development Board has heen set up to
keep under review the preparation of
schemes, their execution through the
agencies of the State Governments to move
administrative  bottlenecks hindering the
piogress of the scheme, etc, The Board
recommended a programme, costing Rs.
10.00 crores, for pasture development,
soil conservation, afforestation, agriculture
development etc. in the desert areas of
Rajasthan Gujarat and  Haryana, for
inclusion in the Fourth Five Year Plan.
Due to constraint of resources, the Planning
Commission has agreed to provide only
to Rs. two crores for this programme in
the Fourth Five Year Plan. The approach
in the Plan period is to take up specified
items of work, depending on the suitability
of the area selected, in compact and well
defined areas. Detailed schemes are now
being prepared by the State Governments
for execution under this Central Sector
Project. A budget provision of Rs. 50.00
lakhs has b:en made in the budget of
this Department for the year 1969-70 for
this programme to be undertaken in the
States of Rajasthan, Gujrat and Haryana.

Ceatral Assistance for Minor Irrigation in
Rajasthan

5298. SHRIR. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) the amount of assistance given by
the Central Government to the Government
of Rajasthan for minor irrigation during the
last three years, year-wise ;

(b) the extent of increare in the yield
as a result of minor irrigation operations for
which Central assistance has been given ;
and

(c) what are the details of the proposals
if any, included in the Fourth Plan for
minor irrigation in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The amount of assistance
sanctioned by the Central Government to the
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Government of Rajasthan for the State Plan
Minor Irrigation and Centrally Sponsored
Schemes during the last three years is indi-
cated below :—

(Rs. in lakhs)

Year Amount released provisionally for

APRIL 3, 1965

State Plan Centrally Total
M.IL. Scheme Sponsored
Schemes
1965-66 239.16 1.90 241.06
1966-67 437.96 3.09 441.05
1967-68 193.05 7.15 200.20

(b) A number of fact'rs, apart from
minor irrigation facilities, contribute to the
additional production and as such it is diffi-
cult to calculate precisely the extent to which
production increases by the use of any
single factor of production. It is, however,
broadly estimated that on an average every
additional acre of land benefited by minor
irrigation schemes contributes about 1/5
tonne of additional production. As a result
of minnor irrigation works executed during
the last three years, the area brought under
irrigation is indicate below :—

Year Area brought under irrigation
(in lakh acres)

1965-66 1.15

1966-67 1.86

1967-68 0.98

(c) The Fourth Plan proposals of the
State Government involving an outlay of
Rs. 11.26 crores for Minor Irrigation envi-
saged the following targets for different

minor irrigatioa schemes as indicated
below :—
(in Number)
5.No. MName of the Fourth Plan
Scheme Targets
1. Construction of open wells 18,125
2. Installation of Persian Wheels 2,000
3. lostallation of Pumpsets 36,000
4, Boring in wells 2,900
5. Deepening of wells 87,750
6. Sinking of Private tubewells 475
7. Construction of State tube-
wells 100
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However, an outlay of Rs. 8.00 crores
only has been tentatively approved for the
minor irrigation programme in the State
during the Fourth Plan. Consequently,
there will be a corresponding reduction in
the targets originally proposed by the State
Governments. As the Fourth Plan of the
State Government has not yet been finalised,
the revised targets, consequent on the pro-
posed reduced outlay have not been formu-
lated,

Licenses for New Cinema Houses in
West Bengal

5299. SHRI JYOTIRMOY BASU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to State :

(a) the total number of licenses for new
Cinema Houses issu>d by the Governor, during
the President's Rule from February, 1968 to
February, 1969 in West B:ngal ;

(b) whether Governm:nt propose to lay
a list of persons or firms to wbom these
licenses have been issued ; and

(c) what was the criteria for issuing
such licenses.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL) : (a) & (b). A state-
ment containing the information is placed
on the Table of the House. [Placed in
Library, See No. ET—618/69].

(c) Cinema licenses in West B:ngal are
granted under the West Bongal Cinemas
(Regulation)  Act, 1954 by the District
Magistrates and the Commissioner of Police
who are the licensing authorities in the dis-
tricts and Calcutta, respectively.

Family Budget Sarvey of Industrial
Workers

5300. SHRI BENI SHANKER
SHARMA :
SHRI RANIJIT SINGH :
SHRI D. C. SHARMA :
SHRI HARDAYAL DEVGUN;
SHRI BAL RAJ MADHOK :

Will the Minister of LABOUR AND
REHABILITATION be placed to state :



181 Written Answers

(a) whether Government have accepted
the recommendation made last year by the
Indian Labour Conference that a new family
budget survey of industrial workers be made
for a fresh price index H

(b) if so, the steps taken to implement
the recommendation ; and

(c) when the said index is likely to be
available 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) Preliminary work, including a Pilot
Survey, is in progress. The main survey is
scheduled to be conducted from July, 1969
to June, 1970.

(c) In 1972,

Refand of Excess Charges on Wheat
Consignments at Calcutta Port

5301. SHRIMATI JYOTSNA CHAN-
D.A : Will the Minister of FOOD AND
AGRICULTURE be pleased to refer 1o the
reply given to Unstarred Question No. 1400
on the 15th November, 1966 regarding shor-
tage in imported Wheat consignments loaded
at Calcutta port and state :

(a) whether it is a fact that the excess
amount charged from the mills, on the basis
of the provisional wzight, has not so far
been refunded to the mills concerned ;

(b) if so, the reasons for the same ; and

(c) the action Government propose to
take to expedite payment to avoid hardship
to the mills due to long delays ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNMNASAHIB
SHINDE) : (a) The excess amount charged
from the mills in Bihar, U. P. and stations
in West Bangal and outside Calcutta on the
basis of the provisional weight has been
refundsd upto December 1966, In the case
of Mills in Assam refund has been made
upto August 1966.

(b) and (c). The question of making
refunds for periods after those mentioned
under (a) above is under consideration.
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Government Influence on Newspapers

5302. SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether Government are aware
about the criticism about the criticism
about Government's undue influence on
the newspapers ;

(b) if so, whether it is proposed to
stop giving Government advertisements
to newspapers and utilise the Gazette of
India, State Gazettes, etc, for Government
advertisements to avoid newspapers depen-
dence upon Government ; and

(c) if not the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUIJRAL) : (a) Government
are not aware of any such criticism.

(b) Does not arise.

(c) The scope and readership of the
Gazeties published by the Central as well
as State Governments being limited, it is
not p ssible to cover the desired wider
readership without using newspapers for
Government advertisements.

seitng & Weat warTr dex & g
qfw w1 st

5303 =it frx gwix  wredt @ w4
O AN AT FIT qawe HA AR
Ta™ T FHH fF

(FsmmartfF Fm s
g arai 1 yYfr g7 97 Weal  sarewr
#77 wrfad w4 & fag afaa &Y 0 2,

(€) s ag M a= ¢ s zafr gy
¥ o w1 A7 a9 @ g §, aarf yfy
& wifsal #1 @it a5 #1€ wfewe T
T
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(v) afs gt, & 3% F9r FROT
T 3¢ afasT 3 § faova & Far srew
¥ ek

(7) afe wfawe 3% w1 faord frar
T @ & FEE AT w4 foa qrE

AT AT FARA HAST HT FoC
faam & wom  wE (ot @fo %o
TwRI®) : (F) o gi o

(m) &tz (7). smwws SO
ST ALY 9T &7 a1 @ § &}
TATHT FE F1 AT 9T T & et |

Purchase of Rice From U.A.R.

5304, SHRI BALMIKI CHOU-
DHARY :
SHRI BXK. DASCHOW-
DHURY ;
SHRI J.H. PATEL
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether an agreement has recently
been signed for purchase of 60,000 tonnes
ofrice from U.A.R. during the current
year ;

(b) if so, details of the agreement ; and

(c) by what time the consignment of
rice would reach Indian shores ?

THE MINISTER OF STATE IN
THE FOOD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND CO-
OPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir, an
Agreement for the purchase of 60 thousand
metric tons of Egyptian rice was signed on
the 18th February, 1969. Shipment of the
entire contracted quantity will be effected
by the end of August, 1969. Payment
will be made in non-convertible Indian
rupees to be utilised by U.A.R. for the
purchase of goods from India.

(c) The entire contracted quantity is
expected to reach Indian shores by Sep-
tember, 1969,
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Films Approved By Board of Film Censors

5306. SHRI JUGAL MONDAL ; Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the pumber of films approved for
exhibition by the Board of Film Censors
during the last two years till March, 1969,
the names of those films and the names and
addresses of the producers of these films ;

(b) whether the Board has not accord-
ded approval in the case of some films
and if so, the names of those films ;

(c) the names of films where no cut
at all was applied by the Board ;

(d) the reasons separately in the case
of films where cuts were applied ; and

() the names of those films which have
been passed by Board of Film Censors for
““Adults only* during the above period

and the reasons for their being ‘‘Adults
only” ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a)
to (). Information is being collected
from the Central Board of Film Cenzors,
Bombay and will be laid con the table of
House in due course.
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w4, qome aar grate Ao #
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(@) o dfremr & aF7@ &1 yaw
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Price of Raw Jute

5311. SHRI INDRAJIT GUPTA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Indian Jute Develop-
ment Council, at a recent meeting, re-
commended that the floor price for raw
jute should be fixed and publicised well
in advance of the sowing scason 10 provide
an incentive to the growers ;

(b) whether the Indian Jute Manufac-
turers’ Association too has suggested that
raw jute cultivation should be aided by
subsidies ; and

(c) if so, the aciion taken by Go-
vernment on the above recommendations 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.
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(b) The representative of the Indian
Jute Mills Association who attended the
meeting of the Indian Jute D :velopment
Council held on ths 1st March, 1969 did
not suggest any subsidy for the cultiva-
tion of raw jute. He urged that the Go-
vernment should create favourable condi-
tions for the survival of industry, if neces-
sary, by subsidy, He appears to have
meant subsidy for the industry.

(c) The question of floor price of raw
jute is under consideration. Under the
Centrally Sponsored Scheme om Jute, in
selected areas, urea for foliar spray is sup-
plied free and the Low Volume Power
Sprayers for foliar spray are supsidised by
the Goverom:nt of India, Seeds produced
by the National Seeds Corporation are
subsidised by the Government by 50 per
cent.

Agricultural Graduates

5312. SHRI P. R. THAKUR : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 5102 on
the 220d August, 1968 regarding Agricul-
tural Graduates and state :

(a) whether the remaining information
has since bezen collected ;

(b) if so, the datails thereof ; and
(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Information was
collected but certain discrepancies have bsen
observed and they are being reconciled.

Payments for Talks Broadcast from
A.LR. Stations

5313. SHRI M. MEGHACHANDRA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to stale :

(a) the rate of payment in the different
AIR Stations to the various kinds of talks
given in English and other Indian langu-
ages including the rates for the Members of
Parliament ;
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(b) the prevailing rates of AIR Station
Imphal, for the talks broadcast during
the year 1968-69 ;

(c) if the rate is not uniform for all
the AIR stations for the same category of
talks, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATION

SHRI LK. GUJRAL : (a) The scale of
fee for talkers for broadcasts from
the Stations of AIR in English
and Indian languages varies  from
Rs, 10'- to Rs. 50/-. For National Pro-
grammes of talks, debates, discussions,
‘Samayiki’, ‘Spotlight’ and such other
programmes which are available for relay
o1 an All India basis the fee can go upto
Rs. 100.00 per talk, irrespective of the
language (Hindi or English). Members of
Parliament are paid a uniform fee of
Rs. 50.00 when booked for regional broad-
casts,

(b) Fees for participations AIR, Imphal,
to its talkers during the year 1968-69 varied
from Rs. 25/- to Rs. 50/-.

(c) Fees for participation in AIR pro-
grammes are dstermioed by various factors
such as the nature of the programme, lts
wratian, the merit and standing of the
person concerned in the respective field,
Therefore, there is no uniformity in the
matter of payment offees to talkers.

Committee for Trade Union Leaders
and Represen‘atives
5314, SHRI M, MEGHACHADRA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the said Committee for
Trade Union Leaders and Representatives
formed for Manipur ;

(b) whether the said Committee has
recently held its meeting at Imphal ; and

(c) if so, main decisions taken at the
said meeting of the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
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BHAGWAT JHA AZAD): (a) and (b).
Yes.

(c) The main decisions were as follows :

(i) Disputes arising betwe:n employers
and labourers and also disputes
arising from communal feeling may
avoided.

The Committee will assist in avoid-
ing such disputes between labourers
and employers and will try to solve
the problems amicably and will also
create proper atmosphere and edu-
cational zeal among employers and
workers,

(ii)

Central Seed Farm Hirakud

5315. SHRI SARDHAKAR SUPAKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how many acres of the Central Seed
Farm, Hirakud will be utilised this year for
production of improved seeds ; and

(b) how many acres will be let out to
local farmers on rent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Farm was setup only in
1967 and the land in its possession is being
gradually developed and brought under
cultivation. It is expeted that an area of
about 3,000 acres will be used for produc-
tion of improved seeds during the year
1969-70.

(b) Cultivation operations at the Farm
are dome with the help of agricultural
machinery operated by the employees of the
Farm. It is not proposed to lease out amy
land to local farmers.

Permission to Employees of A.LR. for
Writing Books

5316. SHRI ARJUN SINGH BHADORIA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS te pleased 1o refer to the reply given
to Unstarred Question No. 2325 on the 4th
December, 1968 and state ;
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(a) whether the required information
regarding permission to employees of A.LR.
for writing books have since been collec-
ted ;

(b) if so, whether there are any other
such emlpoyees and if so, their names and
whether they have been allowed to write
books for Commercial purposes ; and

(c) if Government have not allowed
any one *tg write books for Commercial
pupose, how could som: employe:s go on
doing the same regularly and in a systematic
manner ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHBI LK. GUJRAL) : (a) to (c). It has
not been possiblc to collect complete infor-
mation as yet. It is being collected and will
be laid on the table of the House.

Non-Payment of Bonus by Bihar Cotton
Mill Ltd.

5317. SHRI K.N. PANDEY :
SHRI RAMAVATAR SHASTRI :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No. 3419
on the 5th December, 1968 and state :

(a) whether the information in respect
of non-payment of Bonus by Bihar Cotton
Mills Ltd., has been collected ; )

(b} if so, the detail thereof ; and
(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The matter falls witin the State sphere.
According to the information received from
the Government of Bihar, the Bihar Cotten
Mills Ltd. have not paid bonus since 1964,
Prosecution against the management has
been launched by the State Government,

(c) Does not arise.

Sorting Machines in Postal
ment
5318. SHRI K. N. PANDEY : Wil
the Minister of INFORMATION AND
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BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No. 3391 on
the 5th Decembrr, 1968 and state :

(a) whether Government have since
examined the introduction of sorting
machines in Postal Department ; and

(b) if so, the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.

(b) Does not arise. But it may be
stated that the P & T Department dozs not
propose to go in for general automation of
sorting in all offices but to concentrate
mainly on gadgets to expedite the hand-
ling of mails.

Expansion of Telephone Factory at
Bangalore

5319. SHRI LOBO PRABHU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS b: pleased to refer to the reply
given to the Unstarred Question No. 457 on
the 20th February, 1969 and state :

(a) the amount of expenditure which
can be saved by expanding the existing
Telephone Factory at Bangalore rather than
opening a new one ;

(b) the advantages for selecting another
iocation for the new factorv ; and

(c) the reasons for not expanding the
existing factory at Bangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ; (2) to' (c). The
factory of the Indian Telephone Industries
Limited at Bangalore has been continudusly
expanded and has now become very large.
It is, therefore, proposed to set up a new
factory for the manufacture of long distance
transmission equjpment at another location
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keeping in view factors such as dispersal of
industries for cconomic and strategic reasons,
limiting a production unit to an optimum
size and saving in distribution and raw
material transport costs, There would not
be muck difference in the capital cost of

the project whether it is located at
Bangalore or at another place.
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Record Processing Plant

5321. DR. SURYAPRAKASH PURI:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state ;
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(a) whether it is a fact that the Record
Processing Plant in the Transcription and
Programme Exchange Service is being dis-
mantled ; and

(b) if so, the actual cost of the plant
and the reasons for dismantling?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I K. GUJRAL):
(a) No, Sir. The plant has not yet been
dismantled but it has been closed down
since January, 1968,

(b) The original cost of the plant was
Rs. 25 lakhs. The reasons for the
closure of the plant are (i) uneconomic
operation, (ii) decreasing demands for
discs owning to increased use of tape
recording and (iii) anticipated large
capital expenditure on a building to house
the plant necessitated by the fact that the
existing temporary barracks is to be
demolished.

Report of study team on Reorganisation
of Staff in A.LR.

5322, DR. SURYA PRAKASH
PURI :
SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :

Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS  be pleased to
state :

(a) how much of total expenditure was
incurred upon writing a report pertaining
to the job evaluation, classification and
wage fixation of artistes in the All India
Radio by the Study Team for Reorganisa-
tion of Staff headed by Miss Masani ;

(b) ‘whether any job Evaluation,
classification, wage fixation experts were
fncluded in the committee or their help was
sought at any stage and, If not, the rcasons
therefor ;

(c) whether this report has been
examined and decision taken ; and
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(d) if so, how the A.LR. has been
benefited by this report ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL) : (a) Information is
being collected and will be laid on the
Table of the House,

(b) No. Sir. Members of the Com-
mittee possessed the necessary compe-
tence.

(c) and (d). The report is under exa-
mination,

‘Thefts in Transcription and Programme
Exchange Service

5323. DR. SURYA PRAKASH
PURI : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) how many times thefts have so
far been committed in the Transcription
and Programme Exchange Service ;

(b) whether the matter was reported
every time to the Police ; and

(c) if not, the action taken against
the officers responsible for not reporting the
matter to the Police 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS

(SHRI LK. GUJRAL): (a) Five times
since 1966.
(b) Yes, Sir,

(c) Does not arise.

Yisit of Food Ministry’s team to
Bihar-Sharif

5324, SHRI YOGENDRA SHARMA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) whether Shri J. C. Mathur, Joint
S:cretary in his Ministry headed a fifteens
min team which visited Bihar-sharif in
Patna District on the 2ad March, 1969 ;

(d) if so, what was the composition
and purpose of this team ;

(c) what is the outcome of this teams
visit to Bihar-sharif ; and

(d) what is the total expenditure in-
curred on this visit 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). Shri J. C.
Mathur, Additional Secretary, Ministry of
Agriculture did not visit Bihar-sharif on
2nd March, 1969 nor did he head any such
Team,

A Scminar on Farmers’ Training
Programme was held in Patna on March 1,
for the officers concerned from the Govern-
ments of Bihar, West Bengal, Nagaland and
Orissa. Participants in that Ssminar were
taken to see national demonstrations round
Bihar-sharif in Patna district on 2nd
March. The visit was part of the
programme of the Seminar,

The visit did not involve any extra
expenditure other than the provision of
Government transport to the participants
in the Seminar,

Rehabilitation work in Manipur

5325, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to referto
the reply given to Unstarred Question No.
2563 on the 28th November, 1968 and
state :

(a) whether the Government of Mani-
pur have since granted agricultural and
homestead land at Jiriban sub-division,
Manipur to the 214 odd refugee families ;
and

(b) if pot, the reason thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD) : (a)
and (b). The Manipur Government have
reported that it has been decided by them
to allot agricultural and homestead land to
these families and that the S:ttlement
Officer has bzen asked to find out land for
them and send his propoysals early. The
allotment will bz made after the proposals
received from the Settlement Officer have
been finalised.
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Slanghtering of Animals

5328, SHRI K. N. PANDEY : Wil
the Minister of FOOD & AGRICULTURE
be pleased to refer to the reply given to
Unstarred Question MNo. 1652 on the 2ist
November, 1968 and state :

(a) whether replies from temaining
States regarding slaughtering of animals
have since been received by Government ;

(b) if

so0, the details thereof ; and ;

(e) If the reasons for the

not,
delay ; B

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Replies from most of the
States have been received and the same are
tabulated in the form of a statement,
Replies from the State of U. P. and U.Ts.
of Dadar and MNagar Haveli and Chandi-
garh are still awaited,

(b) Information is indicated in the
statement laid down on the Table of the
House. [Placed in library. See No.
LT-620/69].



201 Written Answers

(c) Clarifications sought regarding the
detailed information are still awaited.

Strikes and Lock-outs in Government
Undertakings

SHRI K.N. PANDEY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 1625 on
the 21st November, 1968 and state :

(a) whether the information regarding
strikes and Lock-outs in Government
undertakings has since been collected ;

(b) if so, the details thereof, and

(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR,’EMPIDYMENT
& REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) to (c). Information has
not been received from all the undertak-
ings. Available information is given fn
the statement laid on the Table of the
House. [Placed in library.  See No.
LT-621/69].

Import of Tractors and Spare Parts

5330. SHRI K. N. PANDEY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 1650 on
the 21st November, 1968 regarding import of
tractor spare parts and state ;

(a) whether the information from
some States/Union Territories has since
been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Yes, Sir.

(b) A statement giving the informa-
tion promised in reply to Unstarred
Question No. 1650 answered in the Lok
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Sabha on the 21st November, 1968, is laid

on the Table of the House. [Placed in
. library. See No. LT-622/69].
Installation of Compaters

5331. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 1651 on the 2lst November, 1968 and
state :

(a) whether the replies from some of
the  Ministeries/Departments  regarding
Installation of computers have been
collected ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes.

(b) The information is given in the
attached statement.

Statement

Names of Central Government Offices

where computers have been installed are
as follows :—
1. Diesel Locomotive Works,
Varanasi.
2. Directorate General, Ordinance

Factories, Calcutta.

3. Ministry of Railways, WNorthern,
Central, Eastern, Western,
Southern and  South-Eastern
Railways.

4. Central Water and Power Re-
search Station, Poona.

5. Integral Coach Factory, Peram-
bur.

6. Chittaranjan Locomotive Works,

Chittaranjan.

7. Programme Evaluation Organisa-
tion, Planning Commission,
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8, Computer Centre, Department of
Statistics, New Delhi.

9. Atomic  Energy Commission,
Bombay.

10. Indian  Meteorological Depari-
ment,
Except the computer at Central
Water and Power Research
Station, Poona, the others nre

FOwer coraputers.

Note : None of these offices opposed the
introduction of these machines and
their installation has not led to any

retrenchment.

Government and Authorised Private
Slaughter Houses

5332, SHRI ARJUN SINGH
BHADORIA : Will the Minister of FOOD
AND AGRICULTURE be pleased to refer
to the reply given to Unstarred Qustion
No. 1649 on the 21st November, 1968 and
state :

(a) Whether the required information
regarding Government and Authorised Pri-
vate slaughter houses from the State Govern-
ments and the concerned Ministries and De-
partments of the Central Government has
since been collected ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Replies from States of
Assam, Bihar, Kerala, J. & K. and U. O.
and Union Territories of Dadar & Nagar
Haveli and Chandigarh are still awaited.

(b) A statement showing the particulars
to the extent available and furnished by the
State Government is laid on the Table of the
House, [Placed in Library. See No. LT-
623/69].

Panchayat Act of Himachal Pradesh

5333, SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE

be pleased to the state :

APRIL 3, 1969

Written Answers 204

(a) whether the Panchayat Act passed
by the Himachal Vidhan Sabha in 1968 has
been received by the Central Government for
assent of the President;

(b) whether ahy representation has been
received by Government against it ; and

(e) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GUR-
UPADASWAMY) : (a) to (¢). The Hi-
machal Pradesh Panchayati Raj Bill, 1968
(Bill No. 30 of 1968), as passed by the
Himachal Pradesh Legislative Assembly, has
been received for obtaining the assent of the
President. A copy of the representation
made against the Bill by the Kangra Laghu-
Zamindar Sabha has also been received.
Both are under examination, :

Sugarcane Price

5334, SHRI S. A. AGADI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Sugar-
cane Growing Ryots Association of Hospet,
Bellary District Mysore State represented in
a deputation at Panjim (Goa) and Bangalore
during November, 1968 and subsequently
for the fixation of sugarcane price for the
current season;

(b) whether it is a fact that they were
assured that the cane price would be fixed
at Rs, 100 per tonne for a recovery of 9.4
per cent;

() if so, whether necessary orders have
been fssued by Government and the rates
fixed or proposed to be fixed by Govern-
ment ; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :.(a) The Mysore State Sugar-
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cane Groweres Federation had represented
for payment of remunerative sugarcane price
to the growers by the sugar factories.

(b) to (d) . No, Sir. No such assurance
was given. The Government have already
fixed a minimum price of sugarcane at
Rs. 7.37 per quintal linked to a recovery of
9.4 per cent or less. The sugar industry has
however, been advised to pay a cane price
of Rs. 10/- per quintal and the factories in
Mysore are by and large paying Rs. 10/- or
more per quintal.
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P. & T. Office building at Chandabali
District Balasore

(i)

5336, SHRI D. D. JENA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-

CATIONS be pleased to state ;

(a) whether any grant has been sanction-
ed for construction of Posts and Telegraphs
Office building at Chandabali, District
Balasore, Orissa ; and

(b) if so, the amount sanctioned and -
when the construction work is expected to
commence and is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) No. Preliminary
estimates are under preparation.

(b) Does not arise,
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Construction of Houses in Kalkaji Colony,
Delhi

5338. SHRI P.R, THAKUR : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether it is a fact that the lay
out plan of the housing colony
for the displaced persons from East
Pakistan near Kalkaji in Dclhi has not
yet been approved by the Delhi Municipal
Corporation and the Delhi Development
Authority ;

(b) if so, the reasons therefor ;

(c) the exact position of the sewage
and water-supply connections of the
proposed colony ; and

(d) when the allottees who are
taking possession of the plot would actually
be able to start construction of their
houses ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) The lay
out plan of the colony has already been
approved by both the Delhi Municipal
Corporation as well as the Dethi Develop-

(b) Question does not arise.

(c) Sewage.

The internal sewage system has been
completed since quite sometime, but the
Corporation have not vet coanected the
system with the Municipal main sewer
line. They" have intimated that tenders
for the works have been invited and they
hope that the work will be taken in
hand immediately after the tenders are
approved ; it is expected to be completed
within nine months thereafier.

Water Supply

The internal water supply system is
complete since long. The Delhi Municipal
Corporation have, however, been able to
give only 1}" connection which will serve
the initial needs of the colony. In order
to enable the Delhi Municipal Corporation
to release sufficient quantity of water
from its means passing in front of the
colony to meet the future needs of the
colony, the Government will provide to
the Corporation another source of supply
by boring tube wells at a place near the
coleny as an interim measure, Boring of
a tube well has reached an advanced
stage.

(d) ‘The Delhi Municipal Corporation
have been requested to allow construction
of houses in the colony pending the
provision of trunk sewer line and
augmentation of water supply so that, by
the time the houses are completed and are
fit for occupation, these services are also
provided. The construction of houses also
depends upon the state of finances of the
allottces, the time and the attention they
can pay to the matter, the speed with
which they can obtain the approval of
the Municipal Corporation to the building
plan and other relevent factors. However,
a condition has been imposed by Govern-
ment that an allotee must build a house
on his plot within two years from the
date on which possession is given to him.

et av weaTiaa w1
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P & T Offices in Districts Balasore and
Mayurbhanj (Orissa)

5340, SHRI 8. KUNDU : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to statc ;

(a) how many Public Call Offices,
Telegraph Offices Post Offices, Sub-Post
Offices and Branch Post Offices have been
installed in the Districts of Balaore and
Mayurbhanj in Orissa during the last three
years, that is 1965.66, 1966-67, 1967-€8 and
names the of places where installed ; and

(b) whether there is any proposal to
open new Public Call Offices, Post
Offices, Sub-Post Offices, Branch Post
Offices, and Telegraph Offices in the
Districts of Balasore and Mayurbhanj
during the next three years including the
current financial years with pames of
places where they are to be located ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

CHAITRA 13, 1891 (SAKA)

Written Answers 210

BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). A
statement is laid on the Table of the Lok
Sabha. [Placed in Library, See No.
LT—624/169]

P & T Offices etc. in Inaccessible Areas

5341. SHRI S. KUNDU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNIOCATIONS
be pleased to state :

(a) whether Government have any sche-
mes to instal Publlc Call Offices, Telegraph
Offices and Post Offices on a priority
measure in the inacessible areas, such as
(i) in the frontiers (ii) Areas, bordering Sea
Coast inundated by floods and having
negligible road communications ;

(b) il so, details thereof ; and

(c) if not the reason thereof and
whether Government propotse to draw any
programme of this nature for future ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION BROAD-
CASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (c) A statement is
laid on the Table of the Lok Sabha. [Plac-
ed in Library See No. LT625,693].

Sugarcane and Sugar Production

5342, SHRI S. A. AGADI : Will the
Minister of FooD, AND AGRICULTURE
be pleased to staie :

(a) what is the comparative average
sugar-cane produced, Statewise, per acre
and the recovery of sugar since 1963-64
to date ;

(b) whether it is a fact that the North
Indian sugar-cane growing areas yield per
acre is much less than that of the South
of Vindhyadri ;

(c) if so, whether there is any
proposal to rehabilitate the existing North
Indian sugar factories in South and convert
the North Indian sugar-cane growing area
to grow foodgrain crops ;

(d) whether any study has been
made for making the said changes in the
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country which will result in producing
more foodgrains and at the sams time
the demand for tne establishment of sugar
factorles in the South would be fulfilled ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) statement giving the requ=-
ired information is laid on the Table
of the House. [Placed in Library See
No LT—626/69]

(b). Yes, Sir.

{c). and (d). No, Sir.

(e). Does not arise.

Motor Mail Service between Barauni
and Meghaul (Monghyr)

5343, SHRI YOGENDRA SHARMA :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 1

(a) whether a scheme to run motor
mail service between Barauni and Meghaul
in the District of Monghyr has been
sanctioned and a tender has been invited
for the same ; and

(b) if so, by what
come into force 7

the scheme will

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Tenders were
called for introducing a mail motor
service but as the cost of such a service
was found to be very high it was dropped.

(b) In view of (a) ahove the question
does not arise. However, the Postmaster
General has been been directed to consider
utilising an existing private bus service
flying between Begusarai and Rusera,
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Supply of Rice to Tamil Nada

5345. SHRI MAYAVAN: Will the
Minister of FOOD AND AGRICULTU-
RE be pleased to state :

(a) whether any communication reques-
ting for the supply of one lakh tonnes of
rice has been received from the Tamil Nadu
Government ; and

(®)

thereto 7

if so, the reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Help to the Tamil Nadu Govern-
ment to the extent possible within the re-
sources available with the Central Govern-
ment subject to the necessity to meet the
minimal demands of other deficit States has
been agreed to. An immediate allotment
of 10,000 tonnes rice has been made to
Tamil Nadu Government from Central
stocks. Tamil Nadu Government have also
been assured of sufficient supplies of
wheat.

Self-supporting P. & T. Branches

5346. SHRI NITIRAJ SINGH CHA-
UDHRY : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether at any time the Telegraph
and the postal branches would become self-
supporting ; and

®
THE MINISTER OF STATE IN THE

if so, when ?

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-

TIONS (SHRI SHER SINGH): (a) and
(b) So far as the Telegraph Branch is con-
cerned, a committee called “‘Telegraph

CHAITRA 13, 1891 (S4KA)
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Operation Economics Committee™ has been
constituted recently to examine the feasibility
of making this service viable by enforcing
rigorous economies consistent with efficiency
and reduction in costs by improved methods
of works and application of technological
developments. The Committee has been
asked to submit its report within three
months.

So far as the Postal Branch is concerned,
it was self-supporting during the years 1955-
56, 1956-57, 1958-59, 1959-60, 1961-62, 1962-
63, and 1963-64, It has been incurring
losses since 1964-65. The postal tariffs in
respect of certain services were enhanced in
May 1968, It is hoped that with the
economy of the country picking up, the
position of the Postal Branch will improve
considerably,

Assistance to states for grant of loans
to the Repatriates from Burma and
Ceyloa

5347, SHRI KIRUTTINAN will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it isa fact that Govemn-
ment have sanctioned a sum of Rs. 25.85
lakhs to State Government for grant of loans
to repatriates from Burma and Ceylon ;

(b) ifso, the names of the States to
which this loan has been sanctioned and the
share of each State ;

(c) whether the Tamil Nadu Govern-
ment have requested the Central Government
to allot more funds for the rehabilitation
of the repatriates from Burma and Ceylon ;
and

(d) if so, the amount requested and
the amount sanctioned as loan or grant for
the year 1969-70 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
A sum of Rs, 96.86 lakhs has been released
to the State Governments during 1968-69,



215 Written Answers

for the grant of loans to the repariates from
Burma and C:ylon, as indicated below :—

APRIL 3, 1969

Name of State Amount released for
grant of loans to re-
patriates from Burma
and Ceylon.

(Rs. in lakhs)

Andhra Pradesh 11.05

Gujarat 1.40

Jammu & Kashmir 0.10

Kerala 5.00

Madhya Pradesh 0.31

Orissa 7.85

Punjab 8.30

Rajasthan 1.00

Tamil Nadu 48.85

Uttar Pradesh 2.00

West Bengal 11.00

Total 96.86

(c) The State Government had asked
for a loan of Rs. 63.21 lakhs for sanctioning
loans to the repatriates from Burma and
Ceylon, and for expenditure on other sanc-
tioned schemes for their rehabilitation in the
State, during the year 1968-69. This amount
has been released to them. Mo request of
the State Government for funds against sanc-
joned scheme for expenditure during
1968-69 is pending.

(d) The State Government had estimat-
ed an expenditure of Rs. 4.73 crores for
relief and rehabilitation of repatriates from
Burma and Ceplon in their budget propo-
sals forwarded to the Department of
Rehabilitation for the year 1969-70.

No amount has yet been sanctioned for
the year 1969-70. Funds will be released
to the State Government during 1969-70 on
the basis of - the progress of expenditure on
the sanctioned schemes and requirements of
funds for any new schemes that may be
sanctioned.

Release of Foregin Exchange to Indian
Film Producers

5348, SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of INFOR-
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MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether there are any fixed rules
or criteria for releasing foreign exchange to
Indian film producers ;

(b) if so, the details thereof ;

(c) how many films have been thus
made since #st"January, 1967 with the release
of foreign exchange to Indian films pro-
ducers : and

(d) the details of amount of foreign
exchange released to each such film and the
return in point of earning made by such
{gm in foreign exchange since 1st January,

67.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and
(b) Yes, Sir. A statement  con-
taining the information is laid on the Table
of the House. [Placed in Library. See
No. LT-627,69]

(c) and (d) : Information is being coll-
ected and will be laid on the House in due
course.

Improvement of Quality and Design
of Indian Postage Stamps
5349, SHRI BRI1J RAJ SINGH-KOTAH :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether there is any proposal to
improve the quality, design and colour of
the Indian Postage Stamps ; and

(b) if so, the broad details there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) With a view to improving the
quality, design and colours of the stamps,
the following act ion has been taken :—

(i) Multi-colour printing equipments
are being imported to improve the quality of



217  Written Answers

our stamp The hinery are exp:cted
to be installed in about a years time.

(ii) A sub-committee hasbeen set up
to suggest suitable subjects and montifs on
Indian Masks, Flora and Fauna, Indian
Dances, Indian Dolls, Indian Costumes etc,,
to be adopted on our stamps to make them
more attractive and colourful.

Protection of Forests

5350. SHRI BRIJ RAJ SINGH-
KOTAH : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any study is being made
to project the fast dwindling forests and
woods in the country ;

(b) if so, the main recommendations
as a result of this study ; and

(c) the reaction of Government there-
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information
is being collected and will be laid on the
Table of the Sabha, in due course.

Permanent LDC/UDC in Delhi
Milk me

5351. SHRI RAM CHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state how many Lower
Division/Upper Division Clerks have been
declared permanent in Delhi Milk Scheme

since its inception ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) :
Upper Division Clerks. 21,
Lower Division Clerks. None

‘Telephone Counections to Ministers
in West Bengal
B.K. DASCHOW-
DHURY :
SHRI A. SREEDHARAN :

5352, SHRI
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SHRI 5. KUNDU :

SHRI BHOGENDRA JHA ;
SHRI S.M. BANERJEE ¢
SHRI K. HALDER :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state ;

(a) whether it is a fact that the
Ministers of United Front Government
in West Bengal have bz2en denied the
usual telephone conmections and have been
sked to have the telephone under “‘Own
Your Telephone' seheme ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.
No  telephone connections have been
denied to Ministers of United Fron
Government. In view of the shortage
in the capacity for giving telephone con-
nections, certain procedures have been
laid down ‘nm the P&T Department for
distributing the avoidable capacily between
the different catagories of applicants.
The system of Own Your Telephone scheme
was introduced to facilitate certain cate-
gories who can afford to pay a lump sum
towards advance rental and which would
enable, incidently, the P&T Department
to develop resources for providing more
capacity. Under this schems, Government
conneclions & certain other categories
could be considered in certain stations
declared as OYT stations only wunder
the OYT scheme, and among those who
apply under this Scheme, Government
connections are  given  priority. This
applies to both the State Govrnment &
Central Government equally.

(b) Does not arise.

Correction of Answers to (i) Unstarred
Question Nos. 6272 dated 3-4- 1968 and 523
dated 13-11-1968, and (iii) Unstarred Ques-

iion 318 éated 19-2-1969

THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNI-

CATIONS (SHRII. K. GUJRAL) : (i)
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In the statcments laid on the Table of
the House in answer Io the unstarred
questions, No. 6272 and 523 dated 3.4.68 and
13.11.68  respectively there were some
inadvertent  mistakes. An up-to-date
statement showing names of producers,
names of films, varified ffgures of the
amount advanced/outstanding as on 30.11.68
is laid on the Table for the information
of the House. (Placed in Library See
No. LT. 628/69]. The inconvenience
caused to the House is regretted,

(li) In answer to part (a) of the
Unstarred Question No. 318 answered
in the Lok Sabha on 19.2.69, it was stated
that loans amounting to Rs. 39, 21,087
were disbursed by the Film Finance
Corporation. The figure of Rs. 39,21,087
may please be read as Rs. 1,39,21,087.
The inconvenience caused to the House is
regretted.

12 hrs.
RE-MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

(Queries)

MR. SPEAKER : Now, tomorrow and
the day after—two to three days—we have
holidays. A number of Adjournment
Motions and Calling Attention Notices have
been received, about the strike of doctors in
the hospital. Shri Gopalan also saw me
and I said I myself would mention it here,
because we are getting holidays for three
days. The doctors and nurses are reported
to be on sirike because somebody is report-
ed to have attacked some of them. We
read them in the papers. If the Minister
can give some information—I am not asking
for it immediately—say, at 4 or 4.30, that
would be all right.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : I am collect-
ing the information, and as oon as I get it,
1 will give it.

Mr. SPEAKER : 4.0 or 4.30 will be al-
right 7

SHRI K K. SHAH ; Yes, I will be here
at 4.30.

APRIL 3,.1969

D. G. (Min. Ind. Dev. Int.
Trade and Co. Affairs)

N (70) g A g
Cil-cOll

Mr, SPEAKER : Then, I will have to
admit it. It will then come only on Monday.
I thought it was of some urgency and im-
portance. Otherwise, 1 can admit it easily
and on Monday it will come, I thought it
was an urgc!lt matter,
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SHKI S.K. TAPURIAH (Pali): 4 or
4.30 will be the Private Members® time.

Mr. SPEAKER : It is only a statement.

SHRI S. K. TAPURIAH : Questions
also.

MR. SPEAKER :
can you put questions ?

No questions, How

Another thing is about some assurances
given by the Home Minister, probably by
Mr. Shukla, about the employees. 1 am
total that about 6,000 of them are still on
the street and there is some trouble : it
scems that some assurance has to be imple-
mented.

SHRI UMANATH
Temporary employees,

(Pudukkottai)

MR. SPEAKER : That may also be
looked into, A statement perhaps may be
made.

12.02h rs-
*DEMANDS FOR GRANTS —conrd.

MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS—(contd.)

MR. SPEAKER : We have one hour
now for the Demands. The Minister will
begin replying at 2,0 p.m. All the parties
have almost finished their time. One or
two Independents and one or two more from
the Congress may yet speak. At 2 O'clock
the Minister will begin replying to this
debate.

SHRI J. B. KRIPALANI (Guna) :
May I ask some ladies in the Congress to be
permitted to speak on this 7 (Inferruption)

*Moved with the recommendation of the President.
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MR, SPEAKER : What is it ? I
could not understand.

SHRI J. B. KRIPALANI : Shall I be
allowed to speak for a few minutes?
(Interruption).

SHRI P. VENKATASUBBAIAH
(Nandyal) : He wants to speak on the
Demands relating to the Ministry of
Industrial Dsvelopment, Internal Trade and
Company  Affairs. He wanted some
ladies to speak.

MR. SPEAKER : Well, If Acharya
Kripalani wants to speak, who is an clder
leader both in the House and outside, |
cannot say ‘No’. But the point is that for
Independents also we have allowed some-
time and the Speaker will go out of his
way to accommeodate him though they have
exceeded the time. I will call him when
we take up the Demands, not now.

12.5 Hrs.

RE QUESTION OF PRIVILEGE
ON A STATEMENT BY
ANDHRA C.M.

=Y 7y fovd : (§R) wemawERa
TR FUAT ATCET WG HIE IIAT |
&Y oo FAL ATURT W F Teg Al
A A FEE Lans

MR. SPEAKER ! That is under my
consideration.

=Y %y feond : oF fame g Sifwg
qg SIS § | 99 9 f6 gt a7 d5
& g fAq e &1 Ao aw w6
fngiwrg ! gaw IW Jom Haw)
gafa @t w1 gm w7 7

MR. SPEAKER : Then 1 will go.

st vy foal : ws A e, § W
1 ¥ N AW F faRrefawr w1
Hifeq foar a1 | wig & gegwed ¥ g
Fgr a1 fF wfeqnie & o Twdw
wfufa #f frgfe gt srafor At #§

FEET § 1 "fawi # Twr 371 S
N Iy FEAR I O fE
TF AT AT F@F  Wiey 537 F Ik §
wrefas afafa &1 fawfn #3 sk wfas
afafs &1 s g9 &7 ¥ 7% 7% fou
T F IR 78 AE< Fadw anfaes 2w
iR ¥ v o ST aqea & s
I8 A # gerweAt £Y wgty wig wka
N FLHIT FT gorg TEF T ar 19T
qATE Ot TEE £ 1 TW A ¥ oA
qfenfdz dR ¥z N T@E A gor
¥ @rawr =ifge | o1 gAR A # s
g 3O A # &9 Afew faar | wfew g3
7g i fae) & i amed 99 Aifem 9
fraia 3 & Y THOT gATH g &)
Fot S feol W & fag s &
Haga aqa & 619 g1 ARAE fF
you A &) gW SN 99 a9
afet g 937 #t F9geT F @AW AR
¥ g § fF gl 9w 5 A e
FLETL &7 F1§ graa TEF A § | gfeg
¥ ag w5 wgar g fe o g awmr
qu Afew qg¥ dfag | 8% a1 Ao
ot fria <A1 g S¥ gw W & feu
far &1 A1 JUTSATA WEYRT Y ;@i
gl X Jaigh | gw oY & fog aer
e gt d ) w9 w1 foge v
F@ gw S wig & X ¥ faege @
@ § T g 99 FI o4 A QI AN FC
qTwRE

MR. SPEAKER : There is no em-
barrassment at all. I wanted to verify the
facts. On this issue, you could not have
given notice yesterday. It came in the
press only today. He only came last

night and he is supposed to have made
that statement last night.

This notice came only this morning at
10 o’clock and before I take a decieion on
it, I will have to gather some papers and
information. I have no separate agency
for verifying the facts and I can only send
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[MR. SPEAKER]

ft to the Prime Minister. What other
agency has the Speaker got to get informa-
tion 7 She is mot only the Prime Minister
but the Leader of the House also. When

1 am mot completely convinced, it is my
primary duty to get ioformation, assistance
and cooperation from the leader of the
House. In that capacity, I have sent it to
her. I have not taken any decision on it,
I have kept it peadin g.

st ofw T : (7)) smm SwEr
F 79 9T Tz9 FU dfew & { dF
for #r gedr 1

MR. SPEAKER : I cannot guarantee
that it will be taken up on Monday,
Tuesday or Wednesday. You cannot

dictate like that. I will take a decision
after I get all the information.

it s fagrdt I (F@OER)
oeqe AgIey, § A o wEna S g
f 1 IFaaiafag amErfE
qg geq vy A9a ¥ fou o dwdyw
gfafc &1 faniowr &3 1 99 sy &
st & gu ¥ @@ oifsardz ¥ oF
TEE 99 F4F 9gl afafa A9w F7T
fagta far a1, @ a9 =g @ T®
™ a@ ¥ afafs ¥ ssa g W
g fam g fr agr 1 feafa mofix
g | @=aw wEgEy, & A g9 ¥ Ad
TSAT ATGAT §, AfwA ATA F g WA
TH W gafafar & g adi ?
TFS | ATLHAGT AE N AT FT TG Y
o # o afafa W =1 frg &%
TFar g |

mfamg Faww Nowam
aT g4t T &1 W T |

SHRI NATH PAI (Rajapur) :  8ir,
my point is a totally different one. Ttis
not to embarrass you but it is to help you
out of the very embarrassing situation some
people are creating for yon. Mr. Spraker,
Sir, yesterday you rightly pleaded bafore us
the difficult situation in which you are
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being put. The Government is trying to
use this opportunity, we suspect, o ems
barrass you. That will not be our
endeavour at least. Once again I feel, in
fairness t0 you and your august office, that
this matter should not be decided by yom.
Since it concerns Andhra you told us
yesterday in every straight and frank words
how you feel cmbarrassed about it. Even
the Privilege Motion regarding Andhra
should pot be decided by you. Sir, I am
not casling any aspersion on your objec-
tively. We do not want you to be put in
a position where you are likely to be
accused, first by this Government and then
by the Andbra Government, of having
taken a partial view preciscly when you
are likely to act objectively because objec-
tivity in this case is bound to go aginst the
present Government and the Andhra
Government and they wlll insinuate that
you do not act impartially. I, therefore,
suggest that the issue of this privilege
motion should be allowed to be discussed
in the House, Let us discuss and decide
it on the floor of the House.

¥t qzw fagrdt amidt : & @ e
¥ ggug Ad g & "wweE o9 1|
AT A & | AT AFE &7 AL AT
Ig EIF I IGA AT 9K FH A
FEARX TA 9T FEA @OM | A
T & @ors SigT gnr, #X I
STgA 1 W &0 A8 FI |

SHRI S. M. BANERJEE (Kanpur) : I
would only say, as far as the formation of
the Committee is concerned it is entirely
your discretion and we leave it to you.
After all, the Government wanted to shirk

its responsibility and throw the responsibility
on you.

SHRI NATH PAI : They want to pass
it on to you.
Mr. SPEAKER : There is nothing like

that, The Government will heartily
cooperate the moment I decide to havea
Committee.

SHRI S. M. BANERIJEE : My second
point is about this privilege motion. 1
have gone through the contents. I only
requsst you, since foriunately or unfortuna-
tely you com: form the same State, to leave
itunto us to decide it whether there is a
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breach of privilegs or not and w2 will also
punish him in the same way as we punish
many others,

SHRI SHIVAFRAO §. DESHMURH
(Parbhani) : Sir, the aspersions ‘cast on the
Chair by Shri Nath Pai are totally uncalled
for and unfair. This Government has fully
and fairly placed before you what they are
feeling and they have also bestowed the
fullest faith in your wisest judgment. For
any hon. Member to say that it is to embar-
rass your position is, to say the least, most
unfair, because this Government has placed
before you for your personal consideration
their view point and have added that they
have the fullest faith in your judgment.

SHRI UMANATH (Pudukkottai) : Has
the Government lost its capacity to decide 7

SHRI SHIVAJIRAO 5. DESHMUKH :
Since you signify the will of the whole House
this Government cannot go against your will.
In fact, it is a tribute to your will and your
judgment that the Government has faith in
you and not in others.

SHRI NATH PAI : Sir, what are all
these aspersions that he has cast against me ?
It is an insinuation that I have cast asper-
sions on you.

ot yeTmaAT weR (ggE) ;- wemw
agrEE, Fw fyw TwK ¥ qE-wet
off quaeaE =3 7 gadm wffa &
fratn & q@ & T I A A
A FT, IR AR FAL 2T, F AES
FEAT ARAT IAR gesyfw A fF IAa
i wdaw F geg 7w Gl gwT Ay
o g g gfE ! ¥fw I &
FNEAR-TAT #1 dER ¥ @4z wre< fag
gar g f& mweN ¥ srawwAT F
Teg At 71 faftaa w7 & aw g
2 st @ fou g@R Fam IW
aifae ¥F F a7 A19F I A [foA
T ) X Fad ¥ ffma e d
FEAT AT § Ag A% & fF IS A
feafs za awr faedes i gf @ &
& 9T Y 99 grfrer o1a v & @9 A
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of Privilege
s Sedt ey afgfr @1 faafn ad
g A @iy W F oI gEC &)
foeees feafs aft @A, X saw
afcom agr wawT g wwar ¢ wwieg
sy s garw s
st arfgiT aoe g war § ey SEET
IrarT w1 AT gy afafa w1 fakor
<& I fredres feafa &) waae g9
yaog
SOME HON. MEMBERS rose—

MR. SPEAKER : | am very clear in my
mind about this issue, So, the time of the
House need not be wasted.

SHRI THIRUMALA RAO (Kakinada) :
I am not wasting your time. [ am bringing
certain facts to the notice of the House.
Shri Brahmananda Reddy came to Delhi
only last night. The moment he came the
first people who saw him were from the
press, He did not meet any others, as far
as 1 am aware......... (interruptions) 1 am
giving the facts. T am not against any par-
ticular course of action......(interruptions)
I am trying to help the Houwe to get at the

facts......... (interruptions) I am as much a
member of this House as others............coeuue
(interruptions).

MR. SPEAKER : Now will you all

kindly sit down ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : Sir, 1 have received your
uotjust a minute back and I have not been
able 1o look at it.

SHRI UMANATH : You have looked
at it all right.

SHRIMATI INDIRA GANDHI: I
have beea able to look at only the first page.
As soon as I am able to gather some informa-
tion T shall certainly let you have it. I
would like to assure my hon. friend, Shri
Noth Pai, that there was no desire on our
part to embarrass you, Sir, in any way. I
think th: Home Minister has made it very
clear that while we hold a particular view,
we will give you full co-operation.
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SHRI ATAL BIHARI VAJPAYEE :
Let the House decide it.

MR. SPEAKER : Will you all kindly
sit down 7 About this privilege motion.
naturaily I will have to consult the Leader of
the House. Where 1 am very clear in my
mind, I will automatically accept it and place
it before the House. But where it is a
matter where I will have to verify something
I will naturally consult the Leader of the
House and get information, because I have
no other agency to gather information. I
can function only through the Leader of the
House in this matter.

About the setting up of the committee,
the Home Minister has been categorical;
though government is not willing for that,
the House is the master of the situation.
Therefore, now the Speaker need not take a
decision at all on this issue. Fortunately
for me, on Monday and Tuesday 1 am going
out of India to attend the meeting of the
Executive Committee of the Inter-Parliamen-
tary Union at Vienna. On the 7th is the
Executive Committes meeting of the Inter-
Parliamentary Union, So, I am going out
for two days and the Deputy-Speaker will
be here. I am sure on important issues,
without any embarrassment to the Spcaker,
he will take the decision.

SHRI P. VENKATASUBBAIAH (Nan-
dyal Sir, 1 want a clarification.

MR. SPEAKER : No more discussion
dyal) : on this issue.

Coming (0 the Demands for Grants, I
made a mistake by saying that all opposition
parties have spoken on this Ministry,  After
wverifying the records I find that the Com-
munist Party spokesman has not spoken at
all. 1 would, therefore, appeal to Shri
Kripalani to speak after the Communist
Party spokesman has spoken for about twen-
ty minutes.

12,19 hrs.
PAPERS LAID ON THE TABLE

Dock WORKERS (ADVISORY COMMITTEE)
Finst AMENDMENT RULES AND MINI-
MUM WAGES (CENTRAL) AMEND-
MENT RULES.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): I beg to may on
the Table—

(1) A copy of the Dock Workers
(Advisory Committee) First Amend-
ment Rules, 1969 published in
Notification No. S. 0. 222 in
Gazette of India dated the 18th

. January, 1969 (English version) and
#S8. 0, 1020 in Gazette of India
dated the 15th March, 1969 (Hindi
version), under sub-section (3) of
section 8 of the Dock Workers
(Regulation of Employment Act,
1948. ([Placed in Library. See
No. LT-594/69.]

(2) (i) A copy of the Minimum Wages
(Central) Amendment Rules, 1968,
published in Notification No.
G. 5. R. 2201 in Gazette of India
dated the 2Ist December, 1998,
under section 30-A of the Minimum
Wages Act, 1948,

(if) A statement showing reasons
for delay in laying the above Noti-
fication. [Placed in Library.
See No, LT-594/69.]

LETTERS EXCHANGED BETWEEN SHRI
MADHU LIMAYE AND THE PRIME
MINISTER/DEPUTY PRIME
MINISTR REGARDING GOLD
sEizep FroM BOAC Alr-
CRAFT AT NEw DELHI

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : I beg to lay on the Table in pur-
suance of an assurance given by the Deputy
Prime Minister in the House on the 21st
March, 1969, a copy each of 12 letters ex~
changed betwzen Shri Madhu Limaye and
the Piims Minister/Deputy Prime Minister
regarding gold seized from a BOAC aircraft
at Palam Airport, New Delhi. [Placed in
Library See No. LT-595/69.] .

SHRI S. M. BANERIJEE (Kanpur) : Sir,
Shri P. C. S:thi has laid on the Table cer-
tain correspondence exchanged between Shri
Madhu Limaye and the Prime Minister/De-
puty Prime Minister., Iam told thata
letter was also written by Shri Madhu
Limaye regarding soms regarding somz reports
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of the Director of Revenue Intelligence ia
which certain facts were brought out about
the BOAC gold. I would like to know
whether that is also being laid on the
Table.

MR. SPEAKER :
whether it is there or not,
tion we shall see about it.

We will first see
After veriffca-

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT

SHRI P, C. SETHI : Sir, on behalf of
Shri Shinde, I beg to lay on the Table :—

(1) A copy each of the following Noti-
fications under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955 ;—

(i) The Madhya Pradesh Rice
Procurement (levy) Second
Amendment Order, 1969 pub-
lished in Notification No.
G. S. R. 797 (English version)
and G. S. R. 801 (Hindi ver-
sion) in Gazette of India dated
the 15th March, 1969,

The Bihar Roller Mill Wheat
Products (Price Control) Order
1969 published in Notification
No. G. 8. R. 798 in Gazette
of India dated the 15th March,
1969 (Hindi version).

@ii)

The Roller Mill Wheat Pro-
ducts (Price Control) Amend-
ment Order, 1969 published
in Notification No. G. S. R,
799 in Gazette of India dated
the 15th March, 1969 (Hindi
Version). [Placed in Library
See No. LT-596,69.]

(i)

(2) A copy each of the following Noti-
fications under section 12A of the
Essential Commodities Act, 1955 :—

(i) G.S. R. 796 (English version)
and G. S. R. 800 (Hindi ver-
sion) published in Gazette of
India dated the 15th March,
1969 making certain amend-
ments to NMotification No,
G. S. R. 1842 dated the 24th

Pecgmber, 1964,
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(ii) G.S.R. 847 (English version)
and G. S. R. 848 (Hindi ver-
sion) published in Gazette of
India dated the 22ad March,
1969 making certain amend-
ments to Notification No.
G. S. R. 1842 dated the 24th

December, 1964.  [Placed
in Library. See No. LT-
597/69.)

ARMS (AMENDMENT) RULES.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA) : I beg to
lay on the Tab'e a copy of the Arms
(Amendment) Rules, 1969 published in Noti-
fication No. G. 8. R. 767 in Gazette of
India dated the 15th March, 1969, (Hindi
version) under sub-section (3) of section 44
of the Arms Act, 1959. [Placed in Library
See No.LT-598/69.]

INDIAN TELEGRAPH (AMENDMENT)
RULEs

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : I beg to lay on the Table
a copy of the Indian Telegraph (Sixth
Amendment) Rules, 1969, published in
Notification No. G. S. R. 536 (English ver-
sion) and G. S. R. 537 (Hindi version) in
Gazette of India dated the 8th March, 1969,
under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885. [Placed in
Library. See LT-599/69.]

PRESIDENT'S ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
following nine Bills passed by the House of
Parliament during the current session and
assented to by the Presid:nt since a report
was last made to the Houses on the 28th
March, 1969 :—

(1) The Armed Forces (Special Powers)
Continuance Bill, 1969,

(2) The Appropriation Bill, 1969,
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(3) The Appropriation (No. 2) Bill,
1969,

(4) The Appropriation (Railways) Bill
1969.

(5) The Appropriation (Railways) No.
2 Bill, 1969.

(6) The Payment of Bonus (Amend-
ment) Bill, 1969,

(7) The Public Wakfs (Extension of
Limitation) Amendment Bill, 1969.

(8) The Limitation (Amendment) Bill,
1969.

(9) The Delhi Motor Vehicles Taxation
(An endment) Bill, 1969,

ESTIMATES COMMITTEE
SEVENTY-SIXTH REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) : I-beg to present the Seventy-
sixth Report of the Estimates Committes on
the Ministry of Food, Agriculture, Com-
munity Dzvelopment and Cooperation (De-
partment of Agriculture)—Forestry.

PUBLIC ACCOUNTS COMMITTEE
FIFTY-EIGHTH REPORT

SHRI M. R. MASANI (Rajkot) : T beg
to present the Filty-cighth Report of the
Public Accounts Committes on Audit Report
(Civil), 1968 relating to the Department of
Agriculture (Central State Farm, Suratgarh).

12.23-1/2 hrs.

STATEMENT RE. PRIME MINISTER'S
RECENT VISIT TO BURMA

MR. SPEAKER : The Prime Minister.

SHRI SHIV
(Madhubani) :

MR. SPEAKER : You have written to
me saying that you are going to object io
the statement, but I have disallowed it.

CHANDRA JHA
On a point of order, Sir.
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@ag o () ;g
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st fm o w8 aow
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ME &9 Y qET T WG | TEEW
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fegmam 3= a@f & i Y qaed
& ST gE e der 0% @ @
¥ R ogwowm S § @R
g § NN R F fou THwT FHe
T ot ymaT, @ A = a@ AE &)
g N5 ¢ fod ar Hgw sgmmeew
Atfew 3 & ol I oo A N TR
&\ & I A1 FT A TGAT AT ¥
fawd g5 v@R R @ § g dfr-
ToT & TR § HIH F SAATHEQ Aifew
faar ar......

MR. SPEAKER : Order, order. I do
not allow all this speech. You must sit
down now. [ am on my legs.

st fig W W T W W
FTHTFAATT 1 FEAT f2a1 & ¥few s
vt afer & soar facgsr wr §)
g% grifeos gaa oF Aifew fear qr

MR. SPEAKER : Order, order. No-
thing will be noted down.

SHRI SHIVA CHANDRA JHA : *

MR. SPEAKER : Will you kindly sit
down now 7 The leaders must help me.,

stagfemd: ¥fas sz REFR
dfgsr & a # ' @ Tw@Tw "
ifgq |

* Not reporded.
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MR. SPEAKER : It is not proper that
after I sit in the Chair some onc simply
sends me a slip of paper saying that so-and-
s0 cannot make a statement. Do I have
to stop the proceedings of the House? If
this is your desire, I will do it from
tomorrow. I do not want this. Ido not
know if this is the way of functioning in this
House. -He says that the Prime Minister
cannot make a statemsnt ; if the leaders
cannot help me, 1 cannot function......
(Interruption)

THE PRIME MINISTFR, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANING (SHRIMATI INDIRA
GANDHI) : Mr, Sp=aker, Sir, the House is
aware that at the invitation of His Excel-
lency General Ne Win Cnairman of the Revo-
lutionary Council and the Government of
Burma, 1 paid an official visit to Burma
from March 27 to March 30, 1969,

The relationship between India and
Burma is closer than merely that of neigh-
bours. Through the ages it has been sus-
tained by the abiding values which have been
cherished and shared by our two peoples.
This long tradition of friendship was rein-
forced during our common struggle for
freedom.

My visit was brief but I was glad to have
the opportunity of exchanging views with
the Chairman and his collcagues on a wide
range of subjects of mutual interest to our
countries. I venture to think that these
exchanges and the visit strengthened the
relations between our two countries and
belped in promoting understanding and
cooperation between our two Governments
and peoples.

Chairman Ne Win and I had occasion
to review the world scene in the light of
political and economic issues of importance
to the world today and more especially to us
in the developing countries. As the House is
aware, Burma and India stand for the pro-
motion of international peace and under-
standing, based on respect for the tovereignty
and independence of all countries. Our two
countries attach the highest importance to
the principle of non-interference in one
another’s internal affairs. In our discussions
we agreed that the principal task of econo-
wmic reconstruction which confronts our
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respective countries could be expedited by
economic cooperation among the developing
countrizs and more sp:cially between neigh-
bouring countries.

During my talks with Chairman Ne Win
as also in the discussions which our officials
had with Burmese officials, we naturally
discussed matters of bilateral interest. These
included problems concerning Indian citizens
in Burma and those of Indian origin awaite
ing registration as Burmese cilizens. Chair-
man Ne Win and his Government have
agreed to look into their problems sympa-
thetically and expeditiously. We also dis-
cussed measurcs to promote greater economic
cooperation betwcen our two countries. I
hope that in the light of these discussions,
closer bonds of cconomic cooperation will
be established beiween Burma and India.

I took the opportunity to thank Chair-
man Ne Win and his Government for their
vigilance along the Indo-Burmase border
which, as the House is aware, has helped us
to take more effective measures agaiost soms
of the misguided elements on our eastern
border. I hope that the House has noted
the observations made by Chairman Ne Win
at the banquet he was good enough to hold
in my honour, that the Government would
not countenance the use of Burmese territory
by nationals or organisations of another State
as a base for hostile activity against their
home State or against a third State. Chair-
man Ne Win went on to say that it was in
conformity with this basic stand that Burma
had tcken nccessary measures against those
nationals of India who =ought to use
Burmese territory for hostile activities against
India.

I also thanked the Chairman for the
cooperation and understanding which has
been shown by Burma in the demarcation
of our border, the first phase of which has
been completed ahead of schedule.

Chairman and Madame Ne Win are
always welcome in our ccuntry. [ extenced
an invitation to them to visit India any time
at their convenience, which they have accep-
ted,

As is customary, a joint communique
was issued by the two Governments at the
end of my visit. With your permission, Sir
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[Shrimati Indira Gandhi]

I place a copy of it on the Table of the
House. (Placed in Library. See No.
LT-600/69).

MR. SPEAKER : Shri Umanath.

SHRI NATH PAI (Rajapur) : Sir,
why did you disallow the calling-attention
notice on this very matter 7 We are very
happy to hear the Prime Minister. You
plcase guide us. On the same matter, you
disallowed a calling-attention notice.

MR. SPEAKER : I cannot answer now
like that. I hivz called Sari Unnath.

12.30 hrs.
STATEMENT UNDER DIRECTION 115

CHANGE IN TIMINGS OF A.LLR.
NEeEwS BULLETINS

SHRI UMANATH (Pudukkottari,: Mr.
Speaker Sir, on 19.2.1968, a starred ques-
tion No. 47 was asked of the Minister of
Information and Broadcasting which was as
follows :

(a) “Whether it is a fact that the
Tamil Nadu Government have pro-
tested against the change in timings
of the All India Radio news bulle-
ton in the morning ;

whether’it is also a fact that the
Chief Minister of that State also
met him in this regard 7"

(Lok Sabha procesdings)

(b)

Shri Satyanarayan Sinha, Minister of
Information and Broadcasting while replying
in the affirmative to part (b) and (c) of the
question, made the following statement in
reply to para (a) of the question :

“No formal protest from the Tamil-
nadu Government has been received”
(Lok Sabha proceedings).

This statement of the Union Minister
has been refuted on point of fact, by the
Chief Minister of Tamilnadu government,
Thiru M. Karunanidhi on 10.3.1969. Re-

APRIL 3, 1969

St. under Direction 115 236

porling Thiru, M. Karunanidhi, the PTI
despatch dated 10th March, 1969 stales :

“Replying to a calling attention notice,
Mr. Karunanidhi said the State
Government had protested against the
shifting of the morning English bulle-
tio from 8.00 a.m. to 8.15 a.m.,
giving priority to the Hindi news
bulletin.

“The Chief Minister said it was not
correct to say that there had been no
official protest from the Siate Govern-
ment against the change in timings after
the correspondence between the late,
Chief Minister of Tamilnadu Mr. C.N.
Annadurai and the Prime Minister in
this regard in December.

He expressed regret at the reported
statemznt of the Union Minister for Infor-
mation in Parliamsnt recently that there has
been no official protest from the State
Government””.

The Hindu report adds :

“Mr. Karunanidhi pointed out that
immediately after the change was
introduced on December 8th, the State
Government had sent a communica-
tion to the centre objecting to it and
had also received a reply™

In face of these facts, in which the Chief
Minister of Tamilnadu cited written com-
munications, I submit that the categoric
statement of the Union Minister for Informa-
tion and Broadcasting denying any formal
protest having been made by the State
Government to the Centre, is misleading.
I also submit that it was not fair and just
that the Union Minister should keep the
House unaware of the communications having
direct bearings on the pointed question. I
further submit that in fairness to the House,
the communications referred to by the Chief
Minister of Tamiloadu Government relevant
to part (a) of the question, bo placed on the
Table of the House, at least now, after all
that has happened,

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA
NARAYAN SINHA 1 The information

glven was correct in 50
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far ag the Ministry of Information &
Broadcasting and Communications was
aware of the facts, The answer did
suggest that the Tamil Nadu Government
had certain objections to the decision and
the matler was under discussion by the
then Minister of Information & Broad-
casting and the late Chiel Minister of
Tamil Nadu.

2. On enquiries made subsequently
it came to be known that the Late Chicf
Minister had addressed a letter dated
10th December, 1968, to the Prime Minis-
ter and the Prime Minister had replied
to him on the 24th December, 1968.

&t vy o (F717) : e gy,
O carEd WTE A § | g ey
Tas Izrar =ifgd, .,

MR. SPEAKER : Let him finish his
statement. Then you can raise it.

SHRI SATYA NARAYAN SINHA ;
A copy each of these two letters is laid on
the Table of the House,

3. Itis regretted that this correspon=
dence could not be mentioned in the answer
given as the same had not been passed
on to this Ministry. It is an unstated
assumption that the answers given in
reply to questions are based on whatever
information is available in the Ministry
concerned at that time. However, not
mentjoning this correspondence did not
make any material difference in the
position. There was no question of
suppression of any facts or misleading
the House,

[Copies of Letters)
My dear Prime Minister,

Sumiect : All India Radio —Morn-
ing News Bulletin in
English—Change of time
from 800 am. to 8-15
a.nt.

With effect from 8-12-1968, the daily
morning English News Bulletin of All India
Radio is being broadcast at 8-15 a.m.
instead of at B.00 a.m. In the place of
the English News Bulletin, the Hindi Bulletin
is being broadcast at 8.00 a.m. This
change has been viewed with grave misgivings
by the people of this Staie for reasons

Prime Minister of India, New Delhi.

which may apply equally well to people in
other States also.

In the first place, the morning
English News Bulletin was being broad-
cast at 8 a.m. ever since news Bulletins
are being broadcast in India onthe Radio,
i.e., for the last few decades. Any such
long established practice should be changed
only if there are strong, convincing and
acceptable reasons to justify the change. So
far as one can sce, there have been no such
reasons to warrant any change in the hour
of broadcast of the English News Bulletin
in the morning. Secondly, people especially
those going to offices early in the morning
have got accustomed to listening to the English
News Bulletin at 8 a.m. and they are
bound to be inconvenicnced by the hour
of broadcast being changed to 8-15 a.m.
Further, the time signal is given at8 a.m.
and .the people lisiening to the English
News Bulletin have got accustomed to
check up their watches with the time
signal. When the N:ws Bulletin is
broadcast at 8-15 a.m. there is no such
scope for checking up their watches with the
time signal. Above all, the deliberate sub-
stitution of the Hindi News Bulletin for
the English News Bulletin at 8§ a.m.
necessarily implies that a higher place
is given to Hindi in the general scheme
of things than to English. The political
implications of this development must be
obvious to you, Already there have been
sharp reactions among sections of the
people in this State protesting against
the change.

I would request you to deeply ponder over
the matter and consider whether the resent-
ment and complications engendered by this
unfortunate change of time of the morning
English News Bulletin would make it
advisable to adhere to the decision. I
would earmestly request you to reconsider
the whole matter and take steps to ensure
that the status quo ante is restored.

Yours sincerely,

Sd/- Dr. C.N. Annaduri

Smt, Indira Gandhi,
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[Shri Satya Narain Sinha]

‘No. 1413-PMO/68
December 24, 1968,
Dear Shri Annadurai

I am sorry I cou'd not write to you
earlier in reply to your letter of 10th
December about the recent change in the
timings of the news bulletin of All India
Radio.

that any change of this
some inconveni-

I appreciate
kind may initially create
ence, and involves necessary adjustments.
As you are perhaps aware, the matter
was raised in Parliament and the Minister
of Information and Broadcasting explained
the circumstances in which the change
was found necessary, The arrangement
which has been adopted represents a com-
promise ; whereas 1ke morning news
bulletin in English has been re-scheduled
from 8 am. to 8.15 am., the evening
bulletin in English, which has an even
wider listening, i to be broadcast
at 9 p.m. as before,

Yours sincerelv,
Sd/- Indira Gandbi
Shri C.N. Annadurai,
Chief Minister of Madras,
Fort St. George,
Madras.
st wy fosd : s wew, @
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MR. SPEAKER ;: Now we go to the
pext item. Mr. Venkalasubbaiah,
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SHRI UMANATH : I was earlier
provided with a statement of the Minister.
A certain sentence, which is found in that
statement, has now been lcft out by the
Minister. There it was clearly stated ;

““Nevertheless, the Minister regrels
that an inaccuracy should have crept
into the answer.”

It was a categorical sentence which had
been included in the Minister’s statement
that was sent to me......

MR. SPEAKER : Even now the word
‘regret’ is there.

SHRI UMANATH : There were two
sentences...(Interruptions)

SHRI
rose,

SATYANARAYAN SINHA—

MR. SPEAKER ; I am to reply. I am
satisfied that the word ‘regret’ is there.
That was read out.

SHR1 UMANATH : There were iwo
sentences, ‘The Minister greatly regrets..,
(Interruptions)

MR. SPEAKER : Mr. Venkatasub-
baiah,

SHRI UMANATH : My second point
is this.
SPEAKER : Mr.

MR, Venkata-

subbaiah.

SHRI UMANATH : When questions
are asked of a particular Minister, the
reply is on behalf of Government. When
the Prime Minister had received a letter
from the State Government, it was the
responsibility of the Prime Minister to send
a copy to the Minisiry ; otherwise, people
take it as a reprieve...(/nterruptions)

MR. SPEAKER : Order, order. Mr.

Venkatasubbaiah.
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12.34 hrs.

ELECTIONS TO COMMITTEES
(i) EsTIMATES COMMITTEE

SHRI VENKATASUBBAIAH  (Nan-

dyal) : I beg to move :

“That the members of this House
do procced 1o elect in the manner
required by sub-rule (1) of Rule 311
of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them-
selves to serve as mzmbers of the
Committee on Estimates for the term
beginning on the 1st May, 1969, and
eading on the 30th April, 1970,

The uestion is :

MR. SPEAKER :

*That the members of this House do
proceed to elect jn the manner
required by sub-ruie (1) of Rule 311
of the Rules of Procedure and Con-
duct of Business in Lok Sabha,
thirty members from among them-
selves to serve as members of the
Committee on Estimates for the erm
beginning on the 1st May, 1969 and
ending on the 30th April, 1970.”

The motion was adopted.
(ii) PubLic AccoUNTs COMMITTEE
SHRI M. R. MASANI (Rajkot) :

I beg to move ;

“That the members of this House do
proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Busipess in Lok Sabha,
fifleen members from among them-
selves to serve as members of the
Commitice on Public Accounts for
the term beginning on the 1st May,
1969 and ending on the 30th April,
1970."

MR. SPEAKER : The question is :

“That the members of this House do
proceed to elect in the manner
required by sub-ruie (I) of Rule 309
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of the Rules of Procedure and Con-
duct of Business in Lok Sabha,
fifieen members from among them-
selves to serve as members of the
Committee on Public Accounts for
the term beginning on the 1st May,
1969 and ending on the 30th April,
1970."

The motion was adopted.

SHRI M. R. MASANI :1 beg to
move I

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
agree to nominate seven members
from Rajya Sabha to associate with
the Committe: on Public Accounts
of the House for the term beginning
on the 1st May, 1969 and ending on
the 30th April, 1970, and do com-
municate to this House the names of
the members so nominated by Rajya
Sabha,”

MR. SPEAKER : The question is:

“That this House do recommend to
Rajya Sabha that Rajya Sabha
do agree to nominate  seven
members  from  Rajya Sabha

" to associate with the Committee on

Public Accounts of the House for
tha term beginning on the 1st May,
1969 and ending on the 30th April,
1970, and do communicate to this
House the names of the members so
nominated by Rajya Sabha.™

The motion was adopted.

(iii) CommITTEE ON PuBLIC
UNDERTAKINGS

SHRI G. 5. DHILLON (Taran
Taran) : 1 beg to move ;

“That the members of this House do
proceed 10 elect in the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
ten members from among them-
selves to serve as members of the
Committee on Public Undertakings
for the term begioning on the st
May, 1969 and ending on the 30th
April, 1970."
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MR. SPEAKER : The question is :

“That the members of this House do
proce:d to elect in the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Coaduct of Business in Lok Sabha,
ten members from among themselves
to serve as membars of the Com-
mittee on Public Uadertakings for
the term beginning on the 1st May,
1969 and ending on the 30th April,
1970.”

The motion was adopted.

SHRI G.S. DHILLON : I beg to
move : ‘

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
agree t0 nominate five mambers
from Rajya Sabha to associate with
the Committee on Public Undertak-
ings of the House for the term
bzginning on the 1st May, 1969 and
ending on the 30th April, 1970, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

MR. SPEAKER : The question is P

“That this House do recommsnd to
Rajya Sabha that Rajya Sabha do
agree to nominate five members
from Rajya Sabha to associate with
the Committee on Public Undertak-
ings of the House for the term
beginning on the 1st May, 1969, and
ending on the 30th April, 1970, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

The motion was adopted.

12.36 brs,
DEMANDS FOR GRANTS—Contd.

MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
CoMPANY AFFAIRS—Contd.

MR. SPEAKER : As I said earlier,
only the Communist Party has not parti-
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cipated in this debate till now. After that
1 shall give a few minutes to Kripalaniji
and oae or two Coagress Members also.
Anyway, the time is short and we have only
20 or 25 minutes.

SHRI INDRAJIT GUPTA (Ali-
pore) : The total time allotted is six
hours.

MR. SPEAKER : We have about an
hour and a half but the Minister takes a
little more time than the others ; he has
to reply to all of you.

SHRI INDRAJIT GUPTA : I hope he
is not indisposed again ; he is not to be
seen.

MR. SPEAKER : I think the Minister
is replying...(Interruption.) The Minister
may come. Shri Indrajit Gupta,
Kripalaniji and then on this side Mr. Bhola
Nath.

SHRI S, M, BANERJEE (Kanopur) :
I rise on a point of order. Shri Abhmed
may be present or may not be present :
there is the other Minister. But a serious
allegation had been made in the House
that the Minister had married a second
time. I want to know...(Interruption).

st Ty (70) : Fww-fefam-wi
T 7T AIAT & 7 WA A Ay §y
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st gen T wgEm (I9E)
afagi & fou ged@t §, T@ dav H
sTaRT &1 70 @re & IW A grdt
g1 ... (cowE)...

MR. SPEAKER : Are we going to
stop the work. of the House and find out
who has married whom 7 Is that what we
want 1o do now ?
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MR. SPEAKER : Order, ord:r. Will
you kindly sit down or goout? There
is som: limit for this. What is all this 7
There must bz some decency...(Interrup-
tions.) Ocder, order. I shall have to
take serious notice. Ifat all T s=nd out
somebody, I do not send for one hour or
two hours ; it will be for the whole session.
Something drastic must be done. I can
understand if somsthing pertaining to the
House is talked about. Allegations are
made and we do not know whether they are
true or not but they are just flung on the
floor of the House.

I can understand som: bazaar rumours
somewhere, but not on the floor of this
House like this.

SHRI J. B. KRIPALANI (Guna):
May I suggest that this matter be enquired
into because the resolution of the Govern-
ment is that nobody in the administration
can marry twice,

MR. SPEAKER : It does not matter,
Kriplalaniji.

SHRI NATH PAI
ministration  is different
Ministry ?

(Rajapur) : Ad-
from  the

MR. SPEAKER : Again some¢ members
are sending chits saying that they want to
ask question. Now, the Minister will
begin replying to the debate at 2.15 p.M.
and there are three spzakers more. If in
the name of questions you take another one
hour, you are losing the demands and they
will be guillotined. W have already lost
2 more demands and in the name of
questions another one hour is spent. That
means Foreign Affairs will not be taken
up to-day., You will be losing. We
should bs able to take up the External
Affairs at 3 p.M. so that one or two
members can speak. Mr. Mody wanis to
speak, Mr. Dwivedy wants to speak. Like
that it can b= done. Only in this way
can we regulate the work.

12.42 hrs.

[MR. DEPUTY—SPEAKER in the
Chair)

MR. DEPUTY—SPEAKER
Indrajit Gupta.

: Shri

CHAITRA 13, 1891 (SAKA)

Ind.Dev. Int. Trade and 246
Co. Affairs

SHRI INDRAJIT'GUPTA : Whatever
the reasons miy be, I am extremely’ sorry
that the hon. senior Minister is not
present. He is expected to reply at 2.15.
There are certainly...... Mr. D:puty Speaker,
Sir, it seems the House is not in a mood to
listen,

MR. DEPUTY—SPEAKER :[ do not
think we can adjourn at this hour. I will
requsst the hon Member to conclude his
speech right now before we adjourn. Very
little time is left.

SHRI INDRAJIT GUPTA : Nobody
wants to listen, That is the trouble.

MR. DEPUTY—SPEAKER : Shall I
call Acharya Kripalaniji ? Shri Acharya
Kripalani.

SHRI J. B. KRIPALANI (Guna) :
Mr. Deputy-Speaker, Sir, I had no intention
of speaking upon this Demand, but I have
been asked to participate in this Debate.
The reason for this is that our industrial
policy has not been definitely laid down.
If it is laid down, it is not followed. It has
been said that we have a mixed ecoromy in
which there is a public sector and a private
sector, (Interruption)

MR. DEPUTY-SPEAKER : May I re-
quest hon. Members to keep silent 7 It is
not fair to the Chair nor to this House, to
carry on this whispering conversation so

SHRI NATH PAI : We want to hear
Acharya Kripalani, whatever be the disturb-
ing news.

MR. DEPUTY-SPEAKER : The House
should listen to him with rapt attention.

SHRI J. B. KRIPALANI : Sir, even if
we have some policy, we do not seem to be
following it. We say that ours is a ‘mixed
economy’ which means that there is a public
sector, so-called, there is a private sector,
and, there is also in the private sector and
in the public sector, de-centralised industries,
that is, what we used to call before indepen-
dence, as ‘cottage and village industries’.

Now, the Government has never separa-
ted these different forms of industrics and
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[Shri J. B. Kripalani]’

they never allowed them to develop in tl.eir
own way.

If we have a mixed economy, as I had
said long before, the first thing for us to do
is to separate the spheres of these three eco-
pomies and let each sphere to proceed and
progress in its own way, because, there are
conditions of progress in what is called the
public sector, which is really a State sector ;
and there are conditions on which the pri-
vate sector of big industries can prosper and
there are rules by which the de-centralised
sector can prosper. Having now laid cown
these Tules, the Government have left us in
a great confusion.

1 do not krow whether the House knows
that I am the Director of an institution that
produces khadi and its transactions go up
to Rs. 5 crores per year. Before indepen-
dence we said that this industry should be
encouraged. And, there was a pledge that
every congressman should wear khadi. 1do
not know if any Congressman will inform
me whether that *plcdge’ is there even now...

AN HON. MEMBER : Yes.

SHRI J. B. KRIPALANI: I am told
that there is a pledge. Bat I find that even
Ministers do not act up to that pledge. And,
in the case of prohibition also, we are
pledged not to drink.

AN HON. MEMBER : Even Congress
Ministers are drinking.

SHRI J. B. KRIPALANI: It is rum-
oured that even those in the high places in

the Congress indulge in drink. But I have
nothing to do...
MR. DEPUTY-SPEAKER : [ would

again request the House to listen to him.

SHRI J. B. KRIPALANI : Please listen
to me for a few minutes,

1 have no objsction to people in high
places drinking because they do not drink
through my mouth. It is through their own
mouths and they are entitled 10 do it. But
1 am suffering on account of Congressmen
not wearing khadi. This khadi industry was
fntroduced in order to give employment,
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whole-time and part-time, to our village
people and if the Congress does not patro-
nise this industry, then I think it is but fair
that Congressmen take out from the pledge
that they have to wear khadi. That will ke
a very fair thing to do. 1find I have now
lost my custom. This year we have made
a budget by which there will be a loss of
Rs. 5 lakhs, Upto this time we have been
carrying on without any loss. If there are
losses one year, they are made up in the
next year, But now I am at the end of the
tether, Moreover, prices are increasing and
1 have to increase the emoluments of my
workers. My workers began work—some
of them—in 1921. MNow it is 1969, That
means they have been working for the last
48 years and the emoluments that T can give
them Rs. 300/- per month. You can under-
stand what that means. It is said that khadi
industry receives a subsidy from the Govern-
ment. Sir, I do not want any subsidy from
the Gowvernment. But will they provide
market for me ? Formerly, the Railway
Department used to purchase ils require-
ments of cloth from uws. I do not know
whether the Railway Miuister is listening to
me or speaking 1o his colleaguss. 1 am
talking of the Railways. Previously, their
requirements of cloth used to be purchased
in khadi. Now the Railways have stopped
its custom. So also other Government
offices do not patronise khadi. As T have
said, T am at the end of my tether. Govern-
ment takes up all the industries that are on
sick bed and that cannot be properly mana-
ged. May I request this Industries Minister
unfortunately, he is not here. He has gone
03 his honey moon. I can only congratulate
him and wish him well. But whoever is his
substitute will he please take up this indus-
try of 5 crores worth of transactions for years
which employs 5,000 organisers and 25,000
artisans who get whole-time work and some
three lakhs of spinners T Will the Govern-
ment take up this industry which I cannot
manage 7 I am willing to give all the capi-
tal that I have, all the buildings that T have
and everything else, provided the Govern-
ment takes it up. Or, il they do not take it
up, they must insist upon all Congressmen to
wear khadi and Government must also ins-
truct that all its departments must purchase
their cloth requirements from us. If this is
not done, I think we must be considered a
very hypocritical nation who say one thing
and do the contrary. I am not speaking here
because I am managing this big industry. That
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is not so. Iam willing to hand it over.
But will the Government requirements in
cloth be purchased from us? All that
we want is custom, and we do not want
any other facility from them. We must
understand that no industry, least of all
the cottage and village industries, can
prosper without support and without being
patronised. After all, when we were
working for Independence, even the mill
industry received great subsidy from us.
What was that subsidy ? It was that
the people were asked to pationise swadeshi
even at a sacrifice. The resolution
of the Congress was that people must
patronise swadeshi ; it was not only
Congressmen who were to patronise it, but
people must patronise swadeshi even at a
sacrifice, which meant that if they got
their goods cheaper in the foreign market,
they were not to purchase the foreign
goods but were to patronise swadeshi. |
venture to say that our textile industry
would have died a premature death had we
not taken to swadeshi.

So I would humbly suggest that our
cottage industry can only prospsr if
Government get the requirements of their
cloth from us. They may say that khadi
is not standardised. That also is not
true today. We have introduced 4dmbar
Charkha in the khadi industry and its
yarn is as geod as that produced
in the mills. There is perfect standari-
sation of our goods. So, there is no
reason why khadi should not be purchased,
Of course, the only reason can be that
higher price will have to be paid for
khadi than for mill cloth. If only the
Railways were even to check ticketless
travelling, they would save at least ten times
the money that they would spend on khadi
So also, if the other Departments of
Government economise in other thiogs
and patronise this useful industry, it can
prosper. Qur ru'ers might have thought
that as soon as we acquired Independence,
uremploymeat and semi-employment had
disappeared from the country. But it
did not disappzar with the disappearance
of the English, multi-coloured people had
occupied the places that were occupied
by them. Our poverty did not disappzar.

Gandhiji used to say that ‘In khadi
lics swaraj.” Now that we have achieved
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Swaraj, we probably thiok that khadi is
not necessary. This is a wvery strange
way of thinking.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : On the
railways, we are going to encourage it.
We are not g ing to reduce our demands,

SHRI J. B. KRIPALANI: He has
already reduced and yet he says that he
is not going to reduce. What is he talking
about? The wearer knows where the
shoe pinches.

SHRI K. SURYANARAYANA
(Eluru) ¢ All  the Government De:part-
ments should purchase khadi.

SHRI J. B. KRIPALANI : The other
departments also  have stopped  their
purchases in khadi. Why Congress Ministers
are appointed if they do not wear
khadi when they have given in witing
and they have sworn that they would use
khadi? Are we living in a land where
truth has no value and where people can
sign pledges and they can violate them at
will and nothing can be done to them ?
I think that such people must be taken
to task, or let the Congress say that it
does pot believe in khadi. Letit say
that it doss not believe in prohibition and
let it devise other programme,

13 hrs.

SHRI NATH PAI:
telieve in anything.

They do neot

SHRI J. B. KRIPALANI : If they do
not believe in anything, let them say that
they believe in nothing but in themselves.

SHRI NATH PAI :
have the courage to say that.

They do not

SHRI J. B. KRIPALANI : Let them
have the courage to say that. I am trying
to keep a mirror before their faces., Let
them sce their faces. Are they honest
people or are they dishonest people ?

AN HON. MEMBER : Dishonest

people.

SHRI J. B. KRIPALANI : It is better
to say frankly ‘we cannot do these things.’
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Then scrap prohibition, scrap decentra-
liscd industry. But do not swear by one
thing and do the contrary and put a poor
man like me in trouble. If they cannot
patronise khadi, I say let them take over
this industry which carriess on transactions
to the extent of Rs. 5 crores per year.
I am the greatest producer of khadi in
this country and I want somes relief from
Government.

Thank you.
13.02 hours.

The Lok Sabha adjourned for lunch
till fourteen of the clock.

The Lok Sabha reassembled after
lunch at three minutes past fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
DEMANDS FOR GRANTS—contd

MINISTRY OF INDUSTRAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS—contd

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMAD) : May I just say a few words ?
I was under the impression that demands for
grants of my Ministry would be taken up
after the lunch recess and so I was not
present in the morning inthe House. I am
informed that some Members made a reference
to certain rumoars published in a newspaper

 about my marriage with a young girl of
i 21 vyears...(Interruption.) 1 am amazed
‘fhat this discovery had been made by
| that newspaper after nearly 24 or 25 years,
hen 1 did marry a girl of 21 years ; that
about twenty five year ago. I shall
happy if the newspaper would also...

SHRI PILOO MODY (Gadhra) ...
provide a girl of 21 years,

SHRI F. A. AHMED :...provide a
girl of 21 years. Al I cansay that in my
late age and particularly when my married
life is the happiest, 1 would not be lured
by even such tempting offer,
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Secondly, it is very strange that some
responsible colleagues in this Parliament
should have made this reference without
even ascertaining from me before rushing to
make that statement. I am also surprised
that this has been published in one of
the newspapers which is run and patronised
by one of the important partiesin this
Parliament, and I think —

AN HON. MEMBER : Shame, shame.

st e wm ¥owr (W)
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SHRI RANDHIR SINGH (Rohtak) :
It is unfortunate. This must be condemned.

SHRI F. A. AHMED : The only other
thing that I would like to add is that such
character assassination has reached a
ludicrous limit which, to describe the
least, has exceeded the limits of decency.
I think this is a matter which has not
only to be disapproved, but I will say
that it has to be deplored by this House.
Such things should mot be allowed in
this House.

SHRI S. M. BANERJEE : Sir, on a
point of order. I raised a point of order
and rose to mentioa it immediately when
you occupied the chair. I say rhat this
is a serious aspersion on the Minister.

SEVERAL HON. MEMBERS : rose—

MR. DEPUTY-SPEAKER :
order. Please resume your seats.
to say something.

Order,
I have

SHRI SEZHIYAN : rose—

MR. DEPUTY-SPEAKER : No please.
1 ask you to resume your seat. Now,
some Members get up and say certain
things without ascertaining facts, without
obeying the Chair. This moming, when
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this canard was given in this House, some
“people naturally were taken in. It is most
unfortunate.

AN HON. MEMBER : It is most
irresponsible, (Jnterruptions)
MR. DEPUTY SPEAKER : Order,

order. Some people shout in the House,
some here and some there. MNow, parti-
cularly, if some Members indulge in such a
canard, it will become a school for scandal
and we will lose our dignity. Therefore,
as the Hon. Minister now explained and
categorically stated his position, I think
henceforward — (Interruption).

SHRI RANDHIR SINGH : Action
must be taken against the people con-
cerned.

SEVERAL HON. MEMBERS : rose—

MR. DEPUTY—SPEAKER : Let me
finish. 1 will give time for the Hon.
Memberes.

SHRI RANDIR SINGH : It is most
slandours.

MR. DEPUTY SPEAKER : 1 am very
happy that all Members of this House share
this sentiment, that we in this House in
keeping with the dignity and decorum, must
not indulge in any rumour agninst any
responsible person and bring down the
dignity of the House,

SHRI RAGHU RAMAIAH : rose-

SEVERAL HON. MEMBERS : rose-

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TANSPORT (SHRI RAGHU RAMAIAH):
Sir, it is a very serious matter,--

SHRI PILOO MODY : B:fore the
Minister  has his say, please allow me
to say a few words if the Minister will kindly
yield.

MR. DEPUTY-SPEAKER : Please sit
down; we are pressed for time.
SHRI PILOO MODY ;: You will
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appreciate the fact that I am only trying to
help you.

MR. DEPUTY-SPEAKER : You will
lose your time.
SHRI PILOO MODY : If you will

forgive me. 'What bas happened today, I
think, is one of the most unfortunate things
that have Thappened in this Parliament
of this country. Not only that., But]
am fimrly of the belief that whatever the
private lives of our people and our Member
are is no subject of discussion any time of
this House or any other House.  Therefore
not only the incident which occurred earlier
this morning has to be very severly
condemned but also I think that we should
share a certain comon purpose that we can
not allow the Parliament of this country to
function in this fashjon. Therefore, I
suggest that we speak no more about it,
we forget that this thing has happened.

SHRI RANDHIR SINGH : We can
not forget that,

SHRI PILOO MODY : All right, let
him get up and say that, but let him please
not interrupt me, I would like to urge my
hot-headed friend over there that if he really
unhappy about what happened, he will be
compounding the felony and doing things
much worse than what he wants to do regar-
ding this unfortunate incident and which will
be much worse than the cure that he is
suggesting, if we allow this matter to go
any further than right now.

SHRI ONKAR LAL BOHRA :
all condemn it.
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SHRI S. M. BANERIJEE: This
morning, when some members—- 1 could
not possibly recognise them--

MR. DEPUTY-SPEAKER : That is
the difficulty.

SHRI 8. M. BANERJEE: When some

Members shouted and said that he had marri-
ed, 1 immediately rose on a point of order
and I said that this was a serious matter
and it was an aspersion on the personal
character of a particular Member of this
House. I realised the implications of it.
I am so happy that the Hon. Minister has
come ; he need not have made a public
statement in this House because it needs no
contradiction. But 1 would request you
for one thing. We are all working among
the people and we represent the people. I
would suggest that serious action should be
taken against such newspapers which indulge
in slanderous writing and which believe
in yellow journalism, In this case, itis a
Minister, but it may be a Member of this
House also in general. I would request
that serious action should be taken against
such newspapers, We are all expressing to
you the united fecling of this House that
this sort of newspaper should be banned, and
if it connot be banned, action should be
taken aginst that newspaper for slandering a
leading Member of this House, of his age
and calibre, This is a great humiliation
of the Membership of Parliament. I would
request you to coavey our fecling either to
Prime Minister or to the Home Minister io
see that such slandcrous ncwspapers which
believe in yellow journalism are condemned
and banned.

SHRI CHANDRA JEET YADAY : rose.—
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MR. DEPUTY-SPEAKER : We peed
not carry on this discussion for long, because
we are now running short of time.

SHRI V. KRISHNAMOORTI (Cuddel-
lore): It is not an ordinary matter,
Suppose I say that you are married to some=
body else, can you keep quiet.
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MR. DEPUTY-SPEAKER : The point
is that we do not know exactly who had
raised the issuz. Nobody knows it. There-
fore...

SHRI SEZHIYAN
‘What about the record ?

(Kunbakonam) :

MR. DEPUTY-SPEAKER : We have
expressed in the strongest possible terms not
only our disapproval but condemnation of
this act. Beyond that, [ cannot pinpoint...

SHRI V. KRISHNAMOORTI :
record is there and you can see it.

The

SHRI SEZHIYAN : My point is this,
Certain slanderous reports have come in the
papers ; about that we cannot take action
because something has happened outside.
The individual affected can take action
against that newspaper outside, and whether
it is a slander or not has to be proved in a
court and the action which is deemed neces-
sary and fit can be taken. The person
affected can take action.

This House is now concerned about the
proceedings and the fact that something
has gone into the report by making some
references to the paper and some references
to this matter,

As you have rightly pointed out, before
making that statement, they should have
taken the care to consult the particular
Member concerned because it deals with
the private life of an hon. Member of this
House. I am not concerned whether he is
a Minister or a Member of this House.
My point is that any allegationrs or any
landerous attack against a Member should
be verified before they made. But now the
position is that the allegation has been made
I do not know who has made it. If you
refer to the record, you may be able to find
that out.

Once it has ben made, we are now
concerned with what has gone into the report

CHAITRA 13, 1891 (SAKA)
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of the proceedings of this House., Therefore
Iscek your protection. I would like to
know what you are going to do about that
portion that has gone into the record about
the hon. Member. Till Mr. Fakhrudin Ali
Ahmed came and refuted the allegation we
were under the impression that it might have
been true. To that extent, his dignity has
been damaged in this House....
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SHRI PILOO MODY : MNothing can
be done with the record.

SHRI SEZHIYAN : Therefore, I want
to suggest one thing. It is possible that
the Member who made that observation
might have made it in good faith ; now that
the refutation has come from the Member
concerned, the hon. Member who made that
remark first should make the record strnmhl
That fs the least that he can do.

MR DEPUTY-SPEAKER : What was
said at that hour, as I said, I could not
know exactly. [ do not know whether what
was said on the floor of the House had gone
on record | I think it must have gone, be-
cause Shri J.B. Kripalani later on referred
to it in the course of his specech. But now
the refutation has come on record as also
the general expression of rescntment and
condemnation absolutely unrescrvedly ex-
pressed by various Members ; 1 think that
is more than enough ; beyoad that, we
need not carry on this.

sit frgfr forwy (At

wereE, & oW Al FEsET qeT HEAT
Y oF dzet AreA @R E, S SR
af g0 S &1 AgT R Afe R

Fhii #T @ AEY, AW AT w@r AR
wfw &1 forg st 3 3 fore areaTe
¥ oAt fasrma 1§ 99 A g4 &=
fradft wrfed | fog e ¥ @@t W
TRy fem@ MY 3§ & AwE A
fafadrst #44Y $1 A9 &F 9@ I A
¥ a7 FT o qTEY AHr | 99 AEAC F
faste 0 Frarg @ g fow ¥ 9w N
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(st frtfir fivem]

zwe faer arfe o wee A Froame ard
T 7 & AR U safww & faenw T
fora # 3w wgr o wfm & g demr
2

SHRI RAGHU RAMAIAH : This is
a very serious matter and it is a good thing
that all sections of the House have unreser-
vedly accepted the seriousness of the posi-
tion. I entirely agree that the least that
can be done, the ‘least” [ say, is to accept
the suggestion of Shri Bibhuti Mishra namely
that an unconditional apology must be ten-
dered. More than this is also involved, I
would like you to call a meeting of all the
leaders of groups in the House in order to
see what further amends are to be made in
this matter and to see that no such events
occur hereafter and also what action should
be taken against such scurrilous writings.

sit s AT et (g1gE) T
*1@ 9F §3 @ I # g AT gEl
AFAT qIEdi A A gAr, @ H AT
gl o o1 fafr waaER R
g HC qgS AT T v 1 g F7 faew
T AT Ft a8 H 91y #1% a|@ FgAv v
s% w491 Ifaq A wwEr ) oaw R
FEEEI AT AGAT WIET AT HY
T FT F NOFE IT @A ¥ A
war gt Ay Wt wfgs e sn g f5
Wag F agfrmr g @R @
faria oz # g fedae S &
oK & ggf g AT & | AT =W wrae
HourgwE g | T aaeaT & < 99 §
WA wa g R awm
gyl g% fFar X oF 9§ W OF
¢ form & ag @ w=fa g€

gl % FHTARGT F1 §¥q §, I9
fow sma Frdvrfase afafa & o0 5=
AT E, gh T § ok amafa adi @
HifF TR T &7 W gF AR
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W aifge aifs & wrw & gEafTE
ot # @ gee feet safew & 99c
F9E 4 IFF TF |

R aF wIEdl #1 Y g, 9E
Wt o §) o A e EfE
g wa fas FT @ @ F7 wAwAT T
fr fom =afm & Wt @ TR w1 sigA
ST 8, IEE) W aw Frr FRAE
@AW A H qwag EfFag @

¥
¥ faelt qer &1 @IET N F AN AT
F WAl ¥ wgwa § 5 oag aw
g & el WX awe Fe gy
1T g & SAF WHAT HAT AR |
1% F FHETHAT FX, TG FHA AR |

SHRI S. KRISHNA (Mandya) : This
is an ugly incident. We were given to
understand that the hon. Minister, Mr.
Fakhrudin Ali Ahmed was not keeping well
for some tims. The Speaker was pleased to
announce in the House that the minister was
having temperature and we were all hoping
that he would be back to normal health.
So soon after he came back to his normal
health, there is this bomb-shell. I wish this
was st April and we could have dismissed
it as an All Fools Day jok. There isa
parliamentary convention that whenever a
personal allegation against a member of this
House is to be made,. previous notice has to
be given to the Speaker. If a senior leader
like Mr. Vajpayce, who is held in high
esteem in the House, were to make a very
serious allegation like the one he has been
plcased to make against the minister...

MR. DEPUTY-SPEAKER : This is not
gortrect,
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SHRI S.M. KRISHNA : Whoevr
raised the matter he should have first cleared
it with the Speaker and he should have been
personally convinced that such a thing has
ever happened. So far as the periodical
which published this calumoy and canard is
concerned, there are two things. Every
periodical can write anything it likes. So
far as any defarmatory article or allegation
published in any newspapsr is concerned
there is a separate law for it, and if it is a
defarmatory article the minister can pursue
itin a court of law. How does the Parlia-
ment come into the picture? An bon.
member basing his belief on an article
appearing in any mnewspaper, has made
Parliament seized of this matter, This is a
serious matter and, as suggested by the
Minister of Parliamzntary Affairs, it is a Fit
matter wherein you could convene a me:ting
of the leaders of the various groups, so that
we can see how best we can salvage what
best is left of decency and sanity.

ot wrrw wave (2for feed) o
ITTeATA AERA, gF W% & e ag 99 AL
g% ¥ OF qrdr T FE A7 | IR T AA-
FTX FT HIT 74T 97, TF Th 77 3T &1
afFT agt st e & g g
¢ fe Bt qurc ox & an aml-
AT | ag T gt 41 | fow et o
FN, @ awq dt | qg AT gE W
fawa & 1| @ wwre # AT w1 G @I
T & T gl 9 FISW A TR HEAT
Tg ot e & AN T F gId W A
wrge 7Y & agi 7 A F gEer A
EWT ITEAT FET § |

& ag W wgmr WA g fraw ow
wifw & fF aaTEaC gATT AT
ar &1 93 0w sfedde 9T §1 98
AT wifewe an g &1 g o
¥ N FriATEEC A BYAT & IAW I
qy ¥ grq rear gfeaa 7€ o
FTAT 97 §9 & 9 A1 FT TG &0 |

Ind. Dev Int. Trade
ani Co. Affairs)

Wt g9t Sud frar 9wF @wia gw A
afeAT BF 7E |

(SAKA) 262

¥ At 7% g@ I 9« # 79 9w
A1 AT ¥fFT gR ywwar @ Fag aw
weq feg g &1 # feT amd grdt
HIT ¥ &7AT JTAT FAT ATEAT § |

st ofa 1@ (30) : 5@ g™ Ay
99 Y GG A IIAT AT | IAF A1E
g @t o & § s smEd oot
sz ¥ fow 3w ¥ ¥t =y @, wer
g1 oot eeftsTm oW oA amm g,
IgHY @y gq & anft off fomw A A
¥ AT Aot A ¥ Y AT areAr A

gl

MR. DEPUTY-SPEAKER : After what has
been said on the floor of the House I think
we can now close this discussion and proce-
ed with the next item. Certain suggestions
have been made during the discussson. One
suggestion was made by my old friend Shri
Bibhuti Mishra. All these suggestions, in-
culding the suggestion to call the leaders of
the parties with a view to seeing that in
future such incidents are not repeated, I will
pass on to the Speaker.

N geTEmAR W wam 6
SqTET 7 o150 |

MR. DEPUTY-SPEAKER : Unreserved-
1y the House has expressed its condemnation
of his behaviour in spreading this canard
without verification. Beyond that we need
not go. Some suggestions came to be bro-
ught to the notice of the Speaker. I have
to do it. Besyoad that I do not want to say
anything.

SHRI DAMANI : He has only fivg
minutes.
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SHRI BHOLA NATH MASTER
(Alwar) : Sir, my name was announced by
the Speaker in the morning. It is there in
the proceedings.

MR. DEPUTY-SPEAKER : I was told
that one hon, M:mber from this sid: was to
bz called. Shri Damni got up and I called
him. There was no question of by passing
anyone. He will also get five minutes.

SHRI S. R. DAMANI (Sholapur) : Mr,
Deputy-Speaker, Sir, I am thankful to you
for giving me five minutes to express my
views on this vast subject. I do mnot think
it will be proper for me to deal with such a
vast subject in five minutes. I have been
studying this subject for a long time and I,
therefore, request you and also the hon.
Minister to give me at least ten minutes.

MR. DEPUTY-SPEAKER : We are
pressed for time. I wanted to call the hon,
Minister at 2.15 or at least at 2.30. Already
we have lost half-an-hour. I am going to
call one hon. M:mbzr from the Opposition
and then request the Minister to reply. If
you have got anything to say you may do so.
You have only four minutes now.

SHRI S. R. DAMANI : Sir, yesterday
I heard the speeches of many hon. Mzmbers.
I want to refer to the remark of my hon.
friend, Shri Patodia. He said that this
Ministry is a “Ministry of Obstacles’. I fail
to understand on what grounds, on what
basis, he feels that this Ministry is a ‘Minis-
try of Obstacles’. During the last twen,y
years, from the time of the Second Plan,
how much industries have been established
in the country is an open book. In the case
of consumer goods we have beco me self-
sufficient, in the case of capital goods, we
are manufacturing the entire p'ants for the
textile mills, jute industry, sugar industry,
paper industry and many other industries.
In view of this, I do not know how this
Ministry can be called a Ministry of Obsta-
cles. I am sure he .-would not have said
this if he had an open mind. Our govern-
ment and the industrialists have done a com-
mendable job by establishing different kinds
of industries in the cquntry,

Ind. Dev. Int. Trade
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Because the time at my disposal is very
short, 1 will straightway come to my sugges-
tion. Coming to imports and import sub-
stitution, at present we are importing a sub-
stantial quantity of capital goods; even
though the figure has come down to Rs. 500
crores as compared to Rs. 800 crores two
years back, it is still very high. Herel
would like to suggest that instead of import-
ing capital goods we can import the raw
material required for the manufacture of
plant and machinery. 1f we import only
raw material there will be a lot of saving of
foreign exchange and our capital goods in=
dustry, which has idle capacity, will get
ample opportunity to utilize that idle
capacity .,
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Then, the Planning and Development
Division of the Fertilizer Corporation of
India and our various designs organisations
are progressing in drawings designs for the
manufacture of plant and machinery for fer-
tilizer factories. All encouragement should
be given for the prepartion of designs for
fertilizer plants so that we can stop the im-
port of fertilizers, become self-sufficient in
the production of fertilizers and give suffi-
cient work to the engineering industry which
is at present running to idle capacity.

At present we are importing a huge
quantity of non-ferrous metal. Our produc-
tion is only 20 per cent of our requirement.
‘The rest 80 per cent we are importing. In
the Fourth Plan period our requirement of
noo-ferrous metal will further increase. 8o,
I would request the hon. Minister to give
more importance to exploring more mines
and establishing refineries so that we can
save foreign exchange on that score,

Our import of fertilizers is very high. A
quick decision should be taken to increase
the production of fertilizer by establishing
more units.

Then, we are thinking of putting up a
newsprint plant for the last ten years but it
has not materialised. Since our demand for
newsprint is increasing, I would request the
hon. Minister to look into the matter and
establish a newsprint plant as early as possi-
ble so that we can saye foreign exchange.
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One word about small-scale industries
and I am done. The idea of establishing
small-scale industries is that in small towns
people can get employment and produce con-
sumer goods at their doors. But you will
see that industrial estates have been establsh-
ed only in 20 per cent of the small towns.
In 80 per cent of the towns there are no in-
dustrial estates, That is why the small-scale
industries have not been successful, In this
comnection, I want to give two or three
suggestions. The cost of production in
small-scale industries is high as compared to
large-scale industries. That is one reason
that they are not coming up. In order to
help them achieve that production, T want
to make two suggestions. One is that the
excise duty which is charged should be less
the case of small-scale industry than that of
large-scale industry. The second suggestion
I would like to make is that on the plant
and machinery which is being manufactured
by small-scale industry some more deprecia-
tion and development rebate should be given
so that their demand can be raised.

MR. DEPUTY-SPEAKER : You have
taken six minutes now. You should con-
clude,

SHRI S, R, DAMANI : Sir, you had
given 20 minutes to others,

MR. DEPUTY-SPEAKER : That ques-
tion is not there now. I had given you
only five minutes,

SHRI S. R. DAMANI : I am sorry that
I am not allowed enongh time to speak on
my subject. But I thank you very much
and [ support the Demands.

st Wrer A AT (IFWAT)
IJYTEAE AGIRA, CF AT A1 ;H § 6
g A& N o N Ak
A A At ag wEFAT g A
T LY At F1 TATw F@T g I
TR wwag 78 § 5 O ¥ faafeq #
fo amafeat w1 O faeem afgy
91, Ia3 wrafrEl #1 e g fearddiz
¥ 7 fror §—m ofeow FrT @
e Y @Y, wifs ot fod g
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A & 99 ¥ 78 wfge ar g—og A
a1 faT 9T 97 FT NA—F o g
W Wt ¥ Far o afeew dee am ww
2, wfFT 7 sromfal fr g ¥
ofests 9T QAT FT % o @
§—um= ¥ fggenT arow ¥ feeT d—

“Insecurity prevails at Durgapur......
a sense of insecurity was still prevail-
ing there. At least 50 members of
the security staff were still in hiding
about 40 per cent of the employees in
different colonies had deserted their
houses."

o< et fegfg dar v & o 9@
qfen® G9C aMrgd, 91} gTEde dRT
FATEY, 9 9F I S F % A9 fFaw
AT AT FE YT FA A qmv
AT, a aF gAr e & A w7
o R TAT Y W WH g A

gh |

HTHIX §T 767 CF Io9qC W 7
2, GTHTC FT 9T FHIHICH Wrafow o
g, ofew suimfes smfew far @
¥, R farfeY agl it At 7 ofes
d92¢ 9% T AT A EIE G TN
TR | 39 a3 ¥ fggem T ad
FLATAT &1

NRqudl @< g, 39 § 9%
qifgz & fr ofees G Haaar @1 @
¢, gx dwex # wafa ¥ 91§ meaw A2,
faama 3t wifrafar &, fome aX ¥
et aga form agi 9T gam & 1wy W—
1966 & Fwiwae e 33564
of T 9T 1966 § 34937 a7 wWr§|
TeY awg ¥ F7< 1966 ¥ 33039 Felt 4
st wa 1968 ¥ 37308 a@ T &
Tt axg ¥ gt daeer 1966 #§ 7613
TR Y, w1968 F 13838 M RE
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[« WA At

T Y A% g gar g fFoaw qwad
FC®E Mol 9T A &) AfEw W
qF 9% @I, A A oA W
g g ¢ 1 A uERw A %%
AR AT et e &, § 37 & fraew
FLAT AR g fF aned o@ @@ sfawe
gt wifed | afses daex sl WrEAE
T H g ot W w1 FEn W@
I 1 e #F Frenfedrsa AT Al |
R 6 TP greedt F Ak ¥ & sgr
|TeaT § | 8% gy € fF v #§ -
FIT UEEY S | g At ¥ Ay @A
A T 4T HIT IAFT qET A vy &
¥ wgRE AT ¥ A § el @
&1 agi a3 § Y waTe verAT T ]
fr saer & sar &NEE sWY SN
Tifge e s @A & for faw
TRERFEE A AL A aET gt 8,
gt 7€ T § | Fafs @l AR qg TG
grar g fegard o Y T Ww@
IFTT (gt §, I 93 Sy gfemrew
7EY &Y qrdY & 1w fF s T, Hfaew
T 1 o AAfedt § ot gh AR
gfewrzs A@ @ @@ wfeudw
Fg1 & % @ o QU e fear g
arfge &R Maferam  wofea FaT
arfen 1 a1 @ f&T wig @i feade
1§ anry FT AT R fear-
= 1 9fgy fF ag s & qar
s f e <N 91 Fgi-agf X ama-
WEAT § #I I9 A1A Farew fo¥ s
aif W &1 gars 420 9 g M AAS-
T HY gt oY 9T T g )

TF A9 A W SmET 9w g1
gredt Y § 57 A, 99 fea Y aw
*E) ST st A 9w @ g 26
e FRaa i d W fear) @@
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e T gHA TAAT, TAY HOGT AT
FE A qArT W f eafq & o AT
ufq o¢ weaT § SfET @F aEgE 99
ST 3T 7 AT T & | IAF AT
ae M adl s @I A F
fa® us  erax F1 oA fear Smar @
afe s o g € gl Ao AT
AT Y F W FIAT) A TAA F
qzfaz of 7Y faar srar & 1 & 3w AW
¥fAe f5w efed senferms
HT HT AT & | A7 a1 afems v ¥
ar gr3dE AT W EFE W 9AF T
T I &) HIEGT Wek & Feq $T AT
ST ) ¥ CitFeday MigwW qgMl
argd § BfFA giliweat seww e &
& &g 1 e STeET ag & & 56
29 & O QF w1 Y FaTe 2, 98 89
Hufl

14°42 hrs.

[sreaet wgtam dveTE BU)

S i gE 1 T 9F &t g1
ar fF & gt & St Y AR oh-
Fea< ¥ fawre T szl 7 @< sEr
a1 @ ¢ S fegem & ged S
99 W] | e H @f gu A
T BT B E AR A AT @
& | @Y gt 9 4y oY et A ag W R
TR ATE AT R FT A AT
=fgn | WO wré 7 wiwea gEf
9 d5 AT #1 AF w2 § ofew & qw-
war g =EN # & fow aw @ aoey
Fo arfgn, Ut # g AE s
@} 1 5w W o F9ed a9 AT
TIET &N, JWRIF A, ARAF A
e arifat & At oy @ S F g
g fie 7t R G v @ §
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QT & grag  agf 9% FISE IR0
TEIrE frgg @Y #0F WCSTA
25 wTe wrafaE 1 Qe AT @
gu @it St &1 & g sanar § saEr
JaR qOE F, FTE FL A IAH A
T w1 AW W | (EfETe weF ¥
ey § aum o1 g § 6 gE gfe-
A mafer fraf ) wRA@TR &
TE Jgl X At LR wm R § +w
g% FAFT R fFar qrar =fge ( #3
& #a1® f7ar @ ff s=Ec agt ¥ 102
e g, 3zt . e sifase smar
AT &Y AT s e fF fEe s @
& : s wg foem §

As the utility of industrial estates has now
been . fairly demonstration......

AT A T § A ATTHT IHAT AH
Tgw gorT Aifgr | o faee @A}
LT &I, To dTo Hio, AT FTRIT =Y
FCA FT A9 T NIAH § AN TS
TAm AR g | wlerhu i fs
ATy I 9 fa=mx F 1 $97 ® | [@H
womEr §4 d99 & grrw F o1 w6l g,
¥ argar § fF At o a9 e ¥ 99
FY TET qASET | TAT TP F A A
# f5T oK 39T wgam drgaT g fF e
S JAH! TET AFOMG g | GTHIL F1 TTH
¥ gL worw § dwex fa¥ o § afew aae
TFoA ¥ ITE ¥ R W @A | W
W foadie @ o @@ @ gl
B § oY SE¥ agd IFAE N, A @ g
Fa g g I #K 7 & 97 e |
gait aw &1 W e Fue
s & fec A aur giws Y
FHRAT | OF G99 Fgrad g a1 Ry
AT &Fi & TUaE< g7 1y AgEET
FH IO W afadt a@ S Al 9
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#ifag fr smw g &F & o At
§ved reE, @it g 7 @ @AW
AR F A, 97 FEH w7 A A g
afam grm

SHRI INDRAJIT GUPTA (Ali-
pore) : Mr. Speaker, Sir, I would be the
first to defend the hon. Minister against the
sort of smear campaign which was tried to
be launched against him, but, must also say
that I would be the last man to defend the
way his Ministry is workiog. His
Ministry comes under a grandilogusnt name
of Ministry of Industrial Development and
Company Affairs. It is quite a sweeping
title or name for a Ministry to hawve.
My complaint, which I would like to
substantiate in the few minutes that are at
my disposal, is that industrial development
and company affairs in this country cannot
be the province of one Ministry alone in
the present set up of things. It is not,
as a matter of fact. We find that the
Planning Commission, the Ministry of
Industrial Dazvelopment, the  Finance
Ministry, the Ministry of Foreign Trade
Supply, the warious governmsnt and semi-
gO t  fi ial  institutions, the
Reserve Bank of India, all these are the
various agencies which are responsible, by
and large, for a cumulative effort which can
lead to industrial development and proper
handling of company affairs in conformity
with the declared social and economic
objectives which this country and the
Hou:e have accepted. But my main charge
is that there is complete chaos and utter
lack of co-ordination going on between all
these various agencies, Instead of their
functioning as one collective, co-ordinated
agency, they have, in fact, become so
many different independent empires, il I
may say so, and there is an emperor at the
head of each of these empires, and the
planning which is supposed to be done as a
national plan is really being done like this.
Suspicion has been aroused by the events
that have come to light, more particularly
in the last few weeks, that seems to show
that these emperors have their own private
plans, that they are functioning according
to some private plans and private predilec-
tions, which taken together mean that
the national plan as a whole is being
sabotaged.
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[Shri Indrajit Gupta]
A few days ago, in reply to questions

here, the hon. Minister had laid on the
Table a statemznt concerning the allegations
which have been made elsewhere by
Mr. Chandrasekhar regarding certain Birla
concerns. We were given a tabulation here
of those charges and how they have been
split up and referred to various Ministeries
and various departments for investigation
and action and so on. 1 found that
out of 86 allegations made in the various
memorand: submitted by Mr. Chandra-
sekhar, according to the Minister’s state-
ment laid on the Table, only eight fell
correctly within his Ministery's scope and
that the rest had bcen divided up among the
different Ministeries. I would say that
this is not the way the Government can
possibly function. These are not water-
tight compartments. For poor mortals
like us who are outside the mysterious
labyrinth of the working of the Govern-
ment of India, it becomes very difficult to
understand where the border line between
one Ministry and the other exits or is
supposed to exist or should exist and
where the overlapping takes place. Every-
body is trying to pass on the buck to some-
body else, Therefore, consistent with the
principle of joint and collective responsi-
bility, I would charge this Government with
following a path which, despite all their
public professions, is leading 1o nothing
but a distortion of the Industrial Policy
Resolution and the plan objectives that this
House has accepted.

1 have not got much time. I want to
pinpoint one or two things. I am parti-
cularly annoyed because, as far as the
Department of Industrial Development now
goes, it is very much emasculated. Many
of the projects and industries have been
taken away from that and given to other
Ministeries. But there is a Department
which looks after company affairs and
Company Law administration also. 1 want
to ask one or iwo questions, just as an
example, because I do not what is happen-
ing. For examrle, if it comes to the
notice of the Department of Company
Affairs, the Company Law Administration,
that there is a company whose total
capital is somewhere in the region of
Rs. 50,000, a small private company or a
partnership firm whose capital is only
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Rs. 50,000, and yet it is showing a turn-

over of Rs. 3 croses or Rs, 4 crores a year,
is there not something suspicious and fishy ?
Who has to look into it 7 Here I have been
studying the papers given to us in this
House as well as the memoranda and
replies thereto which have been laid on the
Table of the other House and I find that
there are such cases.

There is a case of Bombay Industrial
and Chemical Company who were appointed
by two Birla concerns as their sole sclling
agents in Maharashtra. One company is
the Saurashtra Chemicals which was selling
caustic soda and toda ash and the other is
Kesoram Rayon selling kesophane paper.
Both these companies appointed this
Bombay Industrial and Chemical company
as their sole selling agents, This company
has a real capital of only Rs. 50,000. Itis
showing a turp-over of Rs. 3-4 crores in
commission. 1s there mnot somecthing
suspicious and fishy 7 Should it not be
looked into ? 'We find that 75% of the
shares of this Bombay Industrial and
Chemical company are held by various
relatives of the Deputy Prime Minister, his
son, his daughter-in-law and their children
in their names. Who is to look fnto this ?
Is it the Finance Ministry or the Company

Law administration ? I do not know. No
reply has come. Iam told that Mr.
Chandrashekhar has alleged—I do  not

know if the Minister can enlighten me—
that Mr. Morarji Desai himself has given
a loan of Rs. 80,000 or Rs. 85,000 to these
people. Mr. Morarji Desai’s Secretary,
Mr. Tonpe—it was mentioned the other
day—is alleged to have given a private
personal loan of Rs. 20,000 from some-
where. They are earning commission of
Rs. 3-5 crores every year. Then when
these Birla concerns sell directly to their
customers, not through this selling agency,
this selling agency is entitled to get what is
over-riding commission and they continue to
make crores out of it. I do not know
whose province it is.

SHRI UMANATH : Birla's

SHRI INDRAJIT GUPTA : They are
all Birlas.

There is a concern in Calcutta called
Indian Linoleums, They hold the mono-
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poly position in this country. We find
here is this firm which has put up its price
by 250%,. Since 1962 its sclling price has
bzen put up by 250%. I would like the
Minister here to say why no enquiry was
held all these years because, as far as
I understand the positon, if the Ministry of
Industrial D:velopment refers such a case
to the Ministry of Commerce and asks them
to move the Tariff Commission to hold an
inquiry, such an inquiry can be held. Even
if that is not possible, I am prepared to
show to the Minister from the pages and
articles of the Industries Development and
Regulation Act that if such a case comes 1o
your notice where a company is using its
monopoly position and puts up the price by
250%, you have got a power under the Act
to institute an inquiry into it. Why was
it not done ?

Everybody has heard about duplicate

shares. There is the case of the
Hindustan Motors. Duplicate shares are
not issued by anybody just for a few

thousands or 2 or 3 Jakhs of rupees,
When a big firm goes in for issuing dupli-
cate shares, it means several crores are in-
volved. [t is said that the first complaint
regarding the duplicate shares reached this
Ministry as long ago as 1956, Why was
no action taken ? Is it because—I do not
know, I would like the Minister to tell us—
certain banks, important big banks, were
involved here who will have these bogns
shares as security against the loans that
they have made to the Hindustan Motors.
Since banks come in the province of
Finance, thercfore, Mr. Fakhruddin Ali
Ahmed did not want to trespass there,
What happened, we do not know, but we
must be told. This way the couatry is
going to dogs. No industrial development
can take place except in the interests of
these people—big monopolists and those
who are printing bogus shares and circulat-
ing duplicates.

Sir, there is another case, which is
also printed in the Memorandum. I only
picked up two or three such instances
which looked remarkable on the face of it.
Now, there is a case of Jiyaji Rao Cotlon
Mills, a Birla concern. They are having
the subsidiary firm called I[nvestments
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Limited, Gwalior, That is a subsidiary
firm with equity capital of only Rs. §
lakhs.  This Jiyaji Rao Cotion Mills pur-
chased preference shares in this Investments
Limited, Gwalior, to the exient of Rs. 2
crores. They purchased Rs, 2 crores
worth of preference shares at the interest—
rate of only one quarter per cent. Why
was it done ? Obviously this Jiyaji Rao
Cotton Mills wanted to transfer a portion
of their profits to this holding-company,
this subsidiary company, which has got
only Rs. 5 lakhs of equity capital.

(8AKA)

I tried to find out as to what was the
explanation given by the Government,
They said, the Capital Issues (Control) Act
—under which action could have been
taken—was not in force in Gwalior where
these mills are situated ; and that is why
no action could be taken. But I found
out that the Capital Issues (Central) Act
was in fact extended to Gwalior, in the year,
1950 ; thatis, 19 years ago from today.
So, why could not action be taken earlier 7
I am not able to see the reason for it.
Until these charges were brought up and
ventilated publicly, nobody ever bothered
to anything about it.

There is anothor remarkable case, the
last one of the Birla cases. 1 would like to
refer to the working of the Indian Alumi-
nium Company. The Indian Aluminium
Company wanted foreign private Invesiment
from America to be given to their partners
to the extent of Rs, 3 crores. The Chair-
man of the Company happens to be a retired
Goverpor of the Reserve Bank, Mr. H.V.R.
Iyengar. He wrote a letter saying that
they wanted Rs. 3 crores as foreign invest-
ment by an American Company in their
firm. Now, I have been told, such a thing
was approved without much investigation,
without much enquiry, by Shri Morarji
Desai. It was approved by the Investmeet
Commitiee and the Finance Ministry. But
when it came to the Company Law Board
who looked into the matter—there were
hardly any papers for them to go by—the
Company Law Board sent it back saying,
it should be looked into again. Later omn,
the Investment Committee withdrew its
earlier recommendation and said “We find,
this particular investment is not essential

now"
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SHRI F. A. Ahmed: That is not SHRIF. A, AHMED : It is not only
Birla-concern. acase of Rs. 130 crores disbursed from
government financial intitutions by a way
of loans, but there was also provision of
SHRI INDRAJIT GUPTA : Let us

know how such a thing can happen. That

may not bz a Birla concern.

I may say you have got several pro-
tege's ; not only Birlas. But you may
please let us know how it is possible for
such a thing to happen. It was recom-
mended and approved and after some days,
two days later, somebody else said, now it
not necessary. 1 want to know how such a
things is possible in this set-up of things.

SHRI UMANATH : Because,
found out that it was not Birla’s,

they

SHRI INDRAJIT GUPTA : 1 would
like to say something about the financial
institutions. These financial institutions are
set up to give aid to industry. 1 have gone
through a reply which was given by the hon’-
able Minister of State Shri  Raghunatha
Reddyin the Rajya Sabha only two days ago,
that is, on the 31st Murch, the last day of
their session. There he has given interest-
ing figures. I am just showing what kind of
adherence to plans is carried out by these
iostitutions which have become empires in

themselves.

According to the Third five-year plan,
the allocation provided for these financial
institutions by the Planning Commission
was Rs, 130 crores. For the whole of the
plan Rs, 130 crores would be allotted to
them for giving aid. According to the
Minister, the actual amount which they
disbursed as assistance 1o the private sector,
in place of Rs. 180 crores sanctioned,
amounted to Rs. 363.9 crores. So, what
happens to the plans? What happens to
the targets 7 These financial institutions
are free to go ahead as they like. Somebody
must tell us as to who s going to control
all these things.

company called
belong to the
1 wish

There is  another
Telefunken. It does net
Birla concerns. (Interruption).
the hon. Minister listens to me.

Rs. 200 crores for under-writing of shares
and debentures.

15 hrs.

There is another company not belong-
ing to the Birlas, but belonging to a
gentleman called Shri Ravi Gupta, This
is Telefunken. They were given licence
by the Government in 1966 to make
40,000 radio receivers with West German
collaboration. The West German colla-
boration was not to be allowed more than
49 per cent of the equity capital. 1 want to
know how it has come about that the foreign
collaborators who hold a minority share
in the equity holdings are allowed to have
majority in the control and management ?
A majority of the directors of that company
are West Germans although they hold
a minority in the equity holdings. Even
before the company went into production,
they applied again for extending  their
capacity and they were allowed that.
Instead of making 40,000 radio receivers,
they were given licence to manufacture
120,000 radio receivers, — three times as
much, Please let us know how these
thiogs happen.

As regards one public sector wunder-

taking which I must mention and
which is still under this Ministry,
namely, Hindustan Cables, Shri Patodia

was very annoyed the other day that the
Government were secretly planning either
to expand further the capacity of the
Hindustan Cables or to set up a new public
sectorplant while, on the contrary, capacity
was lying idle in the private sector for cables,
I would like to ask a different question.
Is it a fact or not that between 1960 and
1962, a project report was prepared to
enable this Hindustan Cables Ltd., to be de-
voted to manufacture not only telephone
cables, but also power cables: which are in
short supply and for which there is a
great demand. When a project report
was prepared and when all the arrangements
for the collaboration agreement  were
entered into with a firm in Japan called
Sumitsomu, why was the whole project
dropped ? It is only because Shri Patodia
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and his friends have put so much pressure
that the Goverrment have succumbed to
that and dropped the whole scheme of
manufacturing power cables in the interests
of private sector.

Another point I would like to ask the
Minister is that he is piloting or sponsoring
three Bills which are pending at present.
One is the Monoply and Restrictive Trade
Practices Bill, the second is the Company
Donations Bill and the third is the Patents

Bill. 1 should have thought that these
Bills, despite all their deficiencies and
all the Icopholes which exist in them,

should be considered by the Government
as a sort of integrated complex of legisla-
tion. They are dealing with different
facets with a common aim. The declared
aim is common and the Statement of
Objects aud Reasons says that the aim
is common, namely, to gradually see that
monopolies, whether foreign or domestic,
are not permitted to dominate the ecoromic
and political life of this country. I want
to know what is happening 1o these Bills ?
What is the fate of these Bills? As far
as the Monopoly and Restrictive Trade
Practices Bill is concerned. of course it is
being watered down bz:cause banks have been
excluded from this. Is it going to be
brought forward in this session? Is it
going 10 be passed or not? In the mean-
time what is happening is this: Every
day of delay means that the position of
the monopolies is getling stronger and
stronger. From a survey which has been
conducted by the Hon. Minister’s De-
partment itself—the figures are available
and published—we find that the assets
of the Birlas have gone up from Rs. 293.2
crores in 1963-64 to Rs. 508.9 in 1967-68.
What is the use of these Bills which are
pending or going to be brought forward 7
Will they be able to stop this distorted
growth of economy ? The assets of Tatas
hove gone up from Rs. 418.1 crores to
Rs. 550.6 crores. This has all happened
within years. In the case of Mafatlal,
which is comparatively a smaller concern, the
assets have gone up from Rs. 45.9 crores
to Rs. 126.7 crores in three years— almost
three times. What is going to be the fate
of this Bill ? Is it going to come up at all
and if so, does the Minister consider that
it will be at all effective in checking this
kind of growth 7 He should tell ws. As
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far as the company donations Bill goes,
I think it has been politely calmly shelved.
There is so much opposition, we read in
the newspapers, within the Congress
Party itself to this Bill that we have got
apprehensions that it will never see the light
of day now, although we must remember
that a large number of these private sector
concerns—in them at least 25 per cent
of the shareholding is of Govemn-
ment directly or indirectly either thro-
ugh the LIC or through other finan-
cial institutions, and the other private
sharcholders are holding the balance of
shares—are giving big donations to certain
political parties, particularly to the Cong-
ress Party and something to the Swata-
ntra Parly too ; this means that these
financial institutions and shareholders are
being made to suffer a loss for no fault
of their own. The dividend of the IISCO
has gone down from 15 per cent to 8 per
cent because of the huge donations that
they had made to certain political parties.

SHRI D.N. PATODIA; (Jalore)
Now, the cat is out. His complaint is
that his party is not getting anything.

SHRI INDRAJIT GUPTA : Again,
what has happened to the Patents Bill ?
Last time when the previous Bill was before
us, we knew that big powerful foreign
monopolists, particularly in the drugs and
pharmaceutical industry were very actively
campaigning and lobbying against the
Bill ; they even pressurised or gheraoed,
if I may use that expression, our then
Prime Minister when he was on a trip to
the United Kingdom. Apart from their
sending delegations here and spending a
a lot of money on publicity material, what
is happening now is this. A mews item
has appeared in the papers only the other
day that five big drugs and pharmaceutical
giant firms in the U.S.A who have been
hauled up in their own country under
some arrangemert of their own for over-
charging on drugs and are now being
made to pay compensation to the public
for the overcharging that they had done.
But there is a news item which has appeared
about these five firms that they have
supplied between 1957 and 1967,800 million
capsules of tetracycline to India ; the cost
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of manufacture per capsule was only 8
paise, but they have been sold here at
Rs. 2.55 per capsule, This means that
800 million capsulus have been bought
here at such a high cost. Some
body has made a calculation and this is
the news Item from the Statesman, that
on this account, if the Americans are to
be compensated, when wz in this country
are also mentitled to claim something like
Rs. 9 crores as compensation from these
firms for this overcharging and excessive
profiteering which has been done. I know
who is moving behind the scene. So
long as that Bill is not brought and so
long as it is not made an effeclive instru-
ment, this kind of thing will go on. But
only the other day extension of time was
sought for that Bill to bz brought before
us, but I fear that also will not see the
light of day. These three Bills are all
going in the same direction that we have
seen the other things going.

There is a lot of talk in the annual
report which the hon. Minister has pre-
sented about the conditions of recession
being much easier now and there being a
recovery and soon, Butl would like to
point out that these sectors of industry
which are mainly or largely or almost
entirely dependent on Government of
India’s spending and Government of
India’s order are the very sectors which
ase still languishing. Itis Government
which is really the villain of the piece
behind the whole thing. They ascribe the
recession to so many other faclors including
the United Front Government and the
gheraos and Noxalbari and everything else
under the sun, but the fact of the matter
is that despite the somewhat limited re-
covery Which is taking place and which
we all welcome, if you look at these sectors
which are still languishing you will find
that it is precisely those sectors which
depend on the Government of India’s
orders and Governmnet of India’s
spending which are languishing. There
ijs some dialogue going on between the
Railway Minister and the wagon-builders
and they do not agree on anything. Shri
Parimal Ghosh goes on saying here that
they have got plenty of capacity but they
are not giving us enmough wanons. But
the very mext day the wagon-builders come
out with the statement refuting what the
Railway Ministry has said. Shri F.A.
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Ahmed may say that the railway wagons
and their orders are not his concern. But
I would like to know what Government
are doing. How are they going to develop
industries, if there is no coordination
between them ?

In the case of heavy structurals, the
whole industry is still languishing. Orders
were given on the basis of getting the chea-
pest tenderer possible for supplying the
heavy structurals required for the Bokaro
project. I had protested against it at that
time, and I had written to Dr. Chenna
Reddy that he should not do that kind of
thing, and I had warned him that if he
gave the orders to the cheapest tenderers,
he would come to gricf, and that is exactly
what has happened now. There are news-
paper reports every day that the so-called
cheapest tenderers are not able to fabricate
the stuff and that they have not got the
plants or the equipment or the machinery
and they are now secretly going to the orga-
nised sector of industry and asking them to
sub-contract and to make the thing for them
5o that they could supply it to Government.
In this the kind of thing that is going to go
or?

The other day, we were reading about
the slow progress of works at Bokaro.
These are the factors responsible for this.
Not only the HEC is failing, but it is these
so-called cheape : tenderers who are unable
to do anything on their own who are failing
us. Therefore, I would request the hon.
Minister to look into this matter.

The hon, Minister must know that the
West Bengal Government have just brought
to his notice the case of the wery old and
well-established gineering firm, ly
‘Westinghouse Saxby Farmer. Their pro-
prietor have said that from the 15th of this
month they would close down the factory
because they were not getting orders for
railways equipment from the Government of
India. I think the Government of India and
the State Government may be holding some
talks about the matter. How has this
come about ? Why does Government not
coordinate and plan its orcers and see that
such crises are not created there ?

Thera are cight plants in this country
manufaciuring cast iron spun pipes. Out of
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these cight, six are lying idle at the moment,
What is the main reason forit? These
cast iron spun pipes are required for water
supply. But the water supply schemes of
this Government under the Plan have been
cut down so drastically that there is no
demand now and six of these plants are
idle. One is at Kulti and the other places.
The workers are threatened with unemploy-
ment because the factories are closing down.
The hon. Minister may very well say that
he has nothing to do with water supply and
it is the concern of somebody else. Is this
the way that Government intends to go on
functioning ? So many independent empires
are doing what they like and going their
own way each with its own private plans and
yet this Ministry calls itself the Ministry of
Industrial Development and Company
AfTairs.

There is a firm in Calcutta, and the hon.
Minister knows it very well, which is known
as the India Electric Works. It was being
run by them virtually for the last several
years and it was allowed to close down and
go into liquidation. It was a big plant
employing 1800 men. We are told still in
this report that as far as light engineering
and consumer goods industries are concerned,
the recessionary conditions are over. But
on the other side we see this factory being
closed down and liquidated in such a way
that the 1800 men working in the factory
have not received even their provident fund
dues which belongs to them statutorily.
They be:n deprived of these provident fund
dues. What is the objective and what is the
direction of industrial development ? Is it
going to be at the cost of the workers or at
the cost of the public who will be fleeced
by the private enterprises and monopolists ?
Or is it going to bz at the cost of the public
sector or at the cost of the natjon's interest ?

There is a worldwide amalgamation or
merger going on between two very big
firms which have got their plants and
branches in this cowniry ; one is the GEC
and the other is the AEI. These two big
international monopolies functioning in so
many countries and having their headquar-
ters in Britain or America, they are having
their plants in this country also. Because of
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this merger which they are carrying out
there, a kind of merger that Shri D.N.
Patodia may regard with greate envy and
jealousy so that one day his people also may
be able to do similar things here, what is
going 1o happen in our country is this.
Here, their factory is going to be closed
down, and several thousands of people are
going to be thrown out of employment,
We do not know how it will benefit our
country, because thzse are foreign firms but
basically they will be allowed to take thelr
profits out, I know that the hon. Minister
may pot reply to all these specific points,
But the hon. Mibisier should please tell us
whether as a result of all this hullaballoo
which has been raised in the country recently
not by us so much as by Members of his
own party regarding the way that this para-
phernalia of Ministries and institutions is
helping certain monopoly houses, particularly
the Birlas, to do what they please and to go
from strength to strength, they propose to
do anything about this or they are simply
going to make a technical and formal
approach and say that something is sub-
Judice, something is in the pot, something
is being looked into, this is not such and
such a Minister’s province, the Finance
Minister saying that it is not within his
province but it is within Shri F.A. Ahmed’s
province and the latter saying that it is not
within his province and so on. Is this the
way that they intend to go on in these
matters 7 If this is the way then it will be
a big bluff bring perpetrated on our country
and the public and there would bs not in-
dustrial development but development only
of these big monopolies at the cost and
suffering of the common people.
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : Mr. Speaker, Sir, Iam
very sorry it was not possible for me
to listen to the debate on this demand for
first hour yesterday, and also today before
the lunch recess because [ thought that
the Demands would not come up for
resumed discussion till after the lunch
récess. Nevertheless, 1 have gone through
the speeches made by hon. members when
1 was not present, and I have noted down
the important poinis they have made.
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During this discussion, a large number
of points has been covered by hon.
members, ranging from questions which
deal with the basic policies regarding the
industrial growth and expansion of the
country to the specific question of one
partibular industrial sector and to the
specific question of regional expansion of
these industries.

It is true that primarily and essentially
economic growth is vitally linked with
growth and expansion of the industrial
sector ; therefore, it is not only appropriate
but also essential that we should have a
discussion, a free exchange of views
regarding government policies and also
regarding the measures which can help in
rapid industrial growth.

I am glad that a Jarge number of
members have participated in this discussion
and have made very useful suggestions, of
which Government will certainly take due
note. But I would like to point out that
on the one hand, there are friends who
have spoken against menopely ; on the
other, there are others who have said that
unless and until the big business houses
are given protection and facilities, there
can be no industrial development and
Progress.

SHRI PILOO MODY : That is not
an argument in favour of monopoly.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Where does fie stand ?

SHRI F. A. AHMED : Friends who
have spoken against monopoly say that
because of the advantages they are given
through government financial institutions
and other commercial banks, this is
standing in the way of industrial develop-

ment. I am only pointing out what has
been said.
SHRI S. M. BANERJEE: Monopo-

lies have developed. Even their represen-
tative here has developed.

SHRI F. A. AHMED : That is between
the two opposite views to settle.

SHRI PILOO MODY : He is merely
drawing attention to his own-under
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development,
SHRI S, M. BANERIJEE : I agree.

SHREE F. A, AHMED: I was
amazed by the names which some hon.
members have given to this Ministry. It
is easy to indulge in name-giving, but the
fact that these representatives of two
extreme views have given diametrically
opposite names to this Ministry is a fair
indication that the policies and actions of
this Ministry are correct and reasonable
and that the Ministry has neither
obstructed the setting up of industries
which are necessary, nor has it become a
critadel of monopolists. It has always been
my endeavour to see that the attitude of
this Ministry is scrupulously fair, and
determined by national interest. While it
is the task and responsibility of this
Ministry to ensure industrial growth, this
has to be done consistently in keeping
with our basic objectives that we are also
trying to implement.

Before I deal with the specific issues
raised, it will be necessary for me to place
before this House the general trend of
the economic and industrial growth in our
country because it is only in that context
that we can appreciate what has been
done both by industry and by Government
in so far as industrial growth and expansion
is concerned.

It is true that the two years before
the last year were very bad years for the
industry. Our industrial growth came to
be stagnant and if we take the base year
1960 (100) in 1966 and 1967 it was 151
and it was only during the last year that
it had gone up to 161. It means that
there has bsen expansion and growth of
about 6.4 per cent during the last year as
against the practical stagnation of the
two previous years. These are foctors
which no one can deny. I think even
those who say that not enough had been
done so far as growth was concemned with
admit that during the last year boll
because of the effort wmade by the
industries and also bocause of various
steps taken by the Government, these
have paid good dividends and we have
made progress. If we continue to - implement
the policies and also the programmes 1
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have no doubt that the coming year will
show further increases in expansion and
growth by another 1.5 or 2 per cent which
will take the rate of growth to about 8
per cent in the coming years.

It is true that the increase in farm
income has greatly stimulaled the demand
but wz should not ignore the effort put in

by the industries and also the results
which had bzen achizved by the steps
taken by the Governmsnt. There has

bzen substantial iocrease in production in
the chemical field over a number of items
including nitrogemous and  phosphatic
fertilisers, sulphuric acid caustic soda,
calcium carbide and soda ash. With
increased d:mand productioa in a wide
range of consumer-oriented industries rose
steadily such as sugar, vanaspati, baby
foods, bicycles, household  electrical
equipment and accessories, radio receivers
tyres and footwear and leather goods,
besides a number of intermediates. Last
year also proved to be a period of
recovery for the automobile industry and
the produetion of jeeps and commercial
vehicles. My friend ask about the industry.

SHRI D. N, PATODIA : I was referr-
ing to the financial conditions.

SHRI F. A. AHMED : I shall deal with
that aspect also. Particularly the former
went up considerably together with substan-
tial increase in automobile tyres. In the
engineering industries, which had b:en serio-
usly affected by the recessionary trends, there
are welcoms signs of substantial revival,

Shri Patodia raised the question of idle
capacity in the power cable industry. He
had also suggested that this idle capacity
could bz utilised for the manufacture of tele-
communication cables. It is a fact that there
is idle capacity in the power cable industry.
It may be mentioned in this cononection that
there had been substantial exports of power
cables in the recent past and this has, to
some extent, relieved the strain in this
industry.

As the hon. Members are aware the
manufacture of communication cables is
earmarked for the public sector according to
the industrial policy resolution. A technical
committee In my ministry has been constitued
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to visit the cable manufacturing umits in the
country and to submit a report regarding the
possibilities of taking up manufacture of tele-
communication cables in the private sector
and also in the State Government cable fac-
tory at Cochin, As soon as the report of
this technical committee is received, Govern=
ment would take appropriate decisions in the
matter .
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SHRI D. N, PATODIA : On¢ month
or two months 7

SHRI F. A. AHMED : I have set up
a committee and I hope it will do its work
within a few moaths and as soon as that re-
port is available we shall take a decision in
this regard. Industrial uaits manufacturing
steel pipes and tubss, railway wagons,
machine tools and small tools, steel castings,
wire ropes, structural fabrication including
ransmission line towers and various machine
building units have not only greatly improv-
ed their order position at home particularly
in the last few months, but are also building
up substantial markets abroad. The hon,
Members perhaps know that the figures of
export of engineering goods, which would be
about Rs. 85 crores last year is almost dou-
ble that of the previous year and shows very
healthy and encouraging trends.

The metallurgical sector, particmlarly
non-ferrous items such as aluminium and
zinc which produce the sinews of industry,
are looking up to an extent that during the
last year nearly Rs. 8 crors of ingot alumi-
nium was exported. Along with quantita-
tive expansion of industrial production, new
products were put on the market including
specialpurpose  machine tools, cadmium,
pickel-silver trips, monel electrode wires,
high density polyethelene and a number of
new drugs and intermediates. The basic
object of import substitution- has yielded
very satisfactory results and, as has been
pointed out, a substantial substitution in
the field of non-ferrous metals together with
considerable decline in the import of several
engineering goods in the field of machine
tools has be:n effected. And a wvery encou-
raging development has been, the export of
machine tools has gone up. Apart form the
substantial increase in industrial production
and the rate of industrial growth, the capital
market has also shown considerable improve-
meot,
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Here, I would like to point out that not
only there has been an increase in export,
but if we look to the figures of savings dur-
ing the last two years, we will find that the
deposits during this period has also gone up
considerably. In 1966, while the deposits
were about Rs, 2,600 crores, by the end of
1968, they had gone up to over Rs. 4,200
crores. That shows that not only the indus-
trial production but also the economy is
picking up and there is sufficient scope for
private enterprise to make investments and
to increase further production.

My friend Shri Patodia also accused the
Government that they were standing in the
way of development because they were not
providing a large number of facilities for the
growth of industry. May I point out to
him, as has been mentioned earlier by me
that the third Five Year Plan provided that
out of the financial institutions run by the
Government, about Rs, 130 crores would be
given to the private sector for the purpose
of developing the private seetor by way of
loans.

SHRI INDRAJIT GUPTA : In which
period ?

SHRI F, A, AHMED : During the third
Plan period. But what do we find 7 We
find that, altogether, assistance through the
Government institutions by way of sanction
was over Rs. 600 crores, and the actual dis-
‘bursernent was over Rs. 400 crores.

SHRI D. N. PATODIA : As against
Rs. 2,500 crores to the public sector.

SHRI F. A, AHMED : Whatever it is,
we had provided in the third Plan Rs 130
crores but actually out of the Government
financial institutions, private enterprise got
the sanction of our Rs. 600 crores, and the
actual disbursem:nt was about Rs 400
CTores.

SHRI INDRAJIT GUPTA : You must
try to satisfy either Mr. Patodia or me. You
cannot satisfly both. 'What is the relevance
of this Rs. 130 crores if you go on telling
mz that you have given much more ? That
is my whole accusation.

SHRI F. A. AHMED : I will also satis-
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fy you : while Mr, Patodia is not justified
in accusing the Government, I think you
are also not justified in accusing the Govern-
ment for not taking proper action for de-
veloping the public sector,

SHRI SEZHIYAN (Komba Kovam) :
His point is that though Rs. 130 crores has
been allotted, the target has not been kept
up. It is again low. That is his point.

SHRI F. A. AHMED : As[ was saye
ing, we have not stood in the way of the
private sector, Not only through our assis-
tance through the financial institutions but
also through the licensing of a numbes of
items, through decontrol of a number of
items, we have left a free hand, so far as
the private enterprise is concerned, to de-
velop itself and help in the industrial growth
of the country. I would particularly point

out two consumer industries; cement and
paper. We have decontrolled and delicensed
them. But in spite of this freedom, is there

any effort on the part of the private sector 7

SHRI S. K. TAPURIAH (Pali) : Where
Is the freedom ? You require an import
licence for capital goods, permission or col-
laboration and so on. It is misleading.

SHRIF. A. AHMED : In these two
industries, you can get a majority of the
components within the country itself. There
is nothing in the way of your developing
these industries. But though an assurance was
given by the paper industry that they would
not increase the price, soon after decontrol
they increased it. Now they are threatening
to raice it again., If that is the attitude of
the private sector, will Government not be
justified in putting control again, so that the
consumer may get a fair deal ?

SHRI D. N. PATODIA : You said de-
control was done on the specific assurance
that prices will not be increased. But what
is the idea of dezontrol ? The wvery idea of
decontrol is that after decontrol prices will
be fixed in accordance with the market
forces and not by your dictation. So far as
cement is concerned, the existing plants are
enough to mect the demand and there will
be no justification for new plants,

SHRI F. A. AHMED : If the trend of
demand and supply is given a fair chance by
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the private enterprise, parhaps this situa-
tion would not have arisea. Uafortunately,
the consumer has to suffer bzcauss the sup-
pliers withhold the supply and thereafter
increase the prices.

SHRI UMANATH : That is what he
m=ans by market forces !

SHRI F.A. AHMED : Government
is not anxious that there should be licensing
and control. If the private enterprises sup-
plies goods to the consumers at a reasonable
price, Government will not come in the way.
But if the private enterprises does not be-
have, Government will have to step in
various ways, so that the consumer may be
able to get the commodities at a reasonable

price,

Coming to the investment in public
sector, I would like Mr. Gupta to remember
that while in the first plan, the it investment
was about 46 per cent of the entire invest-
ment, ia the secoad plan it shot up to 54 per
cent and in the third plan it shot up to 60.2
per cent.  In the draft of the fourth plan,
which has not be:n implem:nted, a figure of
about 63 per cent, was invisaged. I hope
when the new plan comes, the Planoing
Commission will not reduce the investment
below this parcentage. Is this not a palicy
in the direction that where it is felt that the
private sector cannot or is hesetant rewards
and spsciman the investment in the public
sector is made to fill up this gap.

So far we have been making the invest-
ment in public sector in industries of a basic
nature, manufacturing capital goods, where
there would have been no private investment
and no growth if Government had not come
in in such a big way. Even if some private
enterp-ise had taken rhe risk of making big
investm=nt for setting up industrizs manufac-
turing capital goods, they would have largely
depended an finacial institutions run by the
Government.

We had left other filds, particularly
those manufacturing the consumer goods, to
be developzd by private enterprises. Where
we found that it was necessary for the
Government to  prevent abuse of such we
freedom have started jndustries public sectors.
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We have started cement manufacture in the
public sector, W are thinking of manu-
facture of newsprint the publiz sector be-
causc we lind that private enterprises have
not yet taken sufficient in first to cope with
the growing demand in our country. We
are making investment in the public sector
and also allowing the private sector to make
investmeat to increase production which will
meet the requirement of the country and we
may not have to defound imports of all these
things from outside,

st fra w7 w1 (7)) - K e aw
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MR. SPEAKER :
the Minis'er reply now.

Order, order. Let

SHRI F.A. AHMED : 8ir, accordiog
to Shri Patodia iavestments in all public
undertaking ar: shee waste, thzy have neither
beea yielding any revenue nor have they
been serving th: purpose of industrial
growth. I do not agree with all this for
the simple reason that investment in public
undertakiug has been made in a sphere where
the private enterprise would not have gone
in becausc of heavy investment. Ewen ifa
big industrial housc had gone in for any
investment of that type it would have entirely
depend:d on loan an assistance from financial
institutions run under the control of the



21 D.G. (Min. APRIL 3, 1969

[Sic F. A, Ahmed)

Government. Therefore, if thé fund has to
be found from these public-Tinancial institu-
tions, why not these industries b: set up
under the public sector ? Shri Patodia logic
I have not been able to understand,

Secondly, he has accused that they are
not showing any profit. I would first like
to poiat out that so far as these undertakings
are concerned they are entirely of a different
category. It is easier to manage to get
culcker return from industries which are
consumer industries, but it takes a long time
to get revenue or income from industries
which manufacture capital goods in which
heavy investment is issesential and which re-
quire high quality experience in management
and which require congestation before they
can work to their full capacity. Itis for
these reasons that some of these industries
have not yet given profit.

SHRI D.N. PATODIA : May I know
how long is the gestation period 7

SHRI F.A. AHNED: We have a
plant at Tiruchirapalli, a boiler plant.

SHRI D.N. PATODIA : Let us take
the case of steel.
SHRI F.A. AHMED : That is under

my Ministry. It was expected that this
unit would give revenue after three years.
But, within the second year of its.
functioning, it has started giving revenue.
If we arein a position to complete the
setting up a plant and if we are in a
position to give work to that plant, it will
be able to produce results. Now, many of
the plants which we have set up in our
country have not adequate load to work to
fall capacity today. For instance, we are
in a position today to provide electrical
equipment for setting up power generation
plants of 4.5 million kw every year but we
have not got the order for manuafcturing
equipments which will generate power of
4.5 million kw per year.

SHRI D. N. PATODIA : Then why
did you set up this ?

SHRIF. A. AHMED : It is all very
easy to ask : why did you set up this 7
When we set up these plants we were under
the impression that jt will be pgssible for
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us to develop our country at a faster speed
than it has been possible to do so during the
last year, W2z did not anticipate that we
would be called upoa to face aggression for
two of our neighbours ; we did not antici-
pate that there will b: two severe droughts
in our country. B:cause of these, w2 had
to divert our resources for security purposes
and for the purpose of feeding our people
and so our plan target was completely upset.
So far as the task of removing the idle
capacity of these plants is concerned, apart
for diversification we are now trying for
markets not only within the country but
also outside and this effort has produced
results. I am sure that after five or tem
years our investments in these plants will
yield profits and today we do not have to
depend on the import of these items.

The House must realise that while we
have no doubt made heavy investment on
these plants we have also brought about
import substitution. Hon., Members should
not lose sight of that important fact. If we
had not established these plants in our own
country, we would not have bccome self-
sufficient and we would be depeading on
foreign countries for onr rebuirements of
capital goods. Today so far as our
requirement of capital goods is concerned,
we can produce or manufacture them for
the purpose of generating power, for the
purpose of setling up steel plants, coal-
mining machinery and many other items
in our own country. That itself is a great
achievemnent.

SHRI S. M. BANERIJEE : Say some-
thing about Cooper Allens.

SHRI UMANATH : Now we are
prepared to vote for the grants,

SHRI D. N. PATODIA : Most of the
points are uncovered.

SHRI RANDHIR SINGH (Rohtak) :
Let us hear something about tractors.

SHRI F. A. AHMED : My hon,
friznd, Shri Patodia, has referred to the
question of passenger car prices. The
subjebt of car prices and quality has so
often come up before the House that it is
hardly necessary for me to go into the
details of the Government's policy in this
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regard. Thee have bz:n r:firzn-ei to the
Tanff Commission®s recomms:ndations in
their 1956 Report that the manufacturers
should be left free to revise their prices
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cuch as higher wages, higher costs of raw
materials. However, 0 an overall view of
the matter, Government decided in Mav
1966 that the qu:stion of fuir selling prices
of p cars and commercial vehicles

from tims to tims according to change in
costs, to government’s decision thereon and
to the subsequent dev:lopmsnts in regard to
the increases in prices from time to time,
The position is that in the resolution passed
by Government in Januiry 1957 on the
Tariff Cmmission’s 1956 Rzport on the
automobile industry, the automobile
manufacturers were left fres to revise their
prices from time to time subj:ct to the
conditions that a month’s notice on any
revision would be given to goveroment and
that the net dealer price did not exceed the
ex-works cost by ten per cent and that the
dealer’s commission in respect of cars be
fixed at ten per ceat of the ex-factory price.
The intention was that government could
intervene in the matter within the notice
period of one month if they found that the
change in price proposed was prima facie
unrzasonable. Though it was then expect-
ed that government d:cision would be
communicated within a month, in equal
practice it had not been found possible to
do so within such a short time, because
government had to examine proposals for

price increase wvery closely, Adequate
details  were not  always  furnish-
ed by the manufacturers in support
of their requssts for price increases,

necessitating further correspondence with
them. In view of all this, the manufac
tures had on their part always waited for
Governmsant’s decision before effecting any
price revision. In order to remove any
uncesrtainty in this regard, Government
issu:d clear instructions on the 27th May,
1963 that Government expected the manuo-
factures to revise their price only after
obtaining the formal approval of Govern-
ment, Thereafter Governmsent have, on a
numb:r of occasions, approved  price
increasss of cars 02 accouat of increases in
cif cost and oczan freight of imported
components, increases in Governmant
levizs, such as customs and excise duties on
components anl raw matsrials. Govern-
me:at hav: also allowed som: increases
whenever there wzre import substitutions
resulting in saving of foreign exchang:.
There have, however, been represetations
from the manufacturers from time to time
for ingreases in price on acgout of factors

should also be referred to the Tariff Com-
mission for investigon as part of their general
enquiry on ths subj:ct of continuance of
!Jmtcction to the automabile industry, The
intention was that in undertaking a cost
investigation and recommending falr selling
prices, the Tariff Commission would take
into account, apart from any representations
received from the manufactures, such factors
as  the interests of the consumer, the
relatively larger volumne of production since
prices were fixed in 1957.

The Report of the Tariff Commission
was received in August 1968. On a careful
examination of the Report it was felt that
further clarifications should be sought from
the Commission before a decision on their
recommendations could be taken. These
clarifications were accordingly sought and
some information in this regard was received,
It is now proposed to discuss some aspects
of the recommendations with the Commission
in the light of the clarifications.

In the meanwhile, I have during the last
one month or so received representations for
immediate increases in car prices on the
ground that the manufacturing companies
were losing heavily on the present prices.
One of the manufacturers asked for some
ad hoc increase in the price of their car as
an interim measure, 10 be adjusted later. I
did not agres to these requests and advised
the manufacturers that no increase in the
price could be allowed before a decision has
bren reached on the Tariff Commission’s
recomnm :ndations.

Again, my Ministry has received letters
yasterday from all the three car manufac-
turers pressing for immediate price increases
ranging from Rs. 1,200 to Rs. 1,750 per car.

SHRI S. M. BANERIJEE : No, do not
agree.

SHRI RANDHIR SINGH : No cars.
We want traclors.

SHRI F. A. AHMED : One of the
manufacturers has indicated that his letter is
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to bz treated as giving notice of his intention
to raise the price of his car in accordance
with the procedure laid down. In other
words, the intention appears to be to put up
the prices from the Ist May, 1969 without
waiting for Government’s final decision on
the Tariff Commission’s Report. 1 am again
advising this manufacturer and generally all
car manufacturers that under the present

arrangements which have bzen in vogue for .

some years and accepted by the manufac-
turers no price increases should be given
effect to without Goveroment’s prior
approval,

SHRI S. KUNDU (Balasore) : Who is
that 7

SHRI F. A. AHMED : I hope, it will
be possible for Government after recesary
discussions with the Tariff Commission to
reach decisions on the Commission’s recom-
mendations on the fair selling prices of cars
within 2 morth or two. But pending such
a decision, I do not propose 10 acquiesce in
any unilaweral actyon on the part of the
manufacturers in the matter of price increa-
ses.

SHRI 8. KUNDU ; Give the name,

SHRI F. A. AHMED 1 If the existing
dminl 2 in this regard
are inadequate, I shall certainly examine
what appropriate measures are needed to
easure that the current gentleman’s agree-
ment on the procedure for increasing prices
between the manufacturers and Government
is not disturbed.

alive arr

This brings me to the need for long-
term solution. References have been made
by some hon. Members to the delay in
reaching a decision on what is often
referred to as the small car project. Iam
personally convinced that the only long-
term solution to this constant problem of
rising prices and indifferent quality of
passenger cars manufactured in the country
is to expose the existing manufaciurers
to competition by an efficiently operated
public sector unit of ecomomic capacity.
I consider such a projsct to be extremely
desirable from the point of view of
off take of indigenous machine tools,
growth of a large range of ancillary
industrfes, and its employment potential,
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In most industrially advanced countriess
a well developed automobile findustry i8
not only an essential feature but has often
paved the way for industrial growth. On
the consumers’ angle, the availability of a
car which fis substantially cheaper than the
existing car would be a welcome boon.
Qur discussions with one or to reputable
foreign manufacturers of cars go to show
that it should be possible even in our
difficult conditions to manufacture and
sell a car of nearly the size of the two
smaller cars now being manufactured in
the country at a price as much as Rs. 5,000
to Rs. 6,000 cheaper than the present prices.
It has, however, not been possible to go
ahead with this project because of
considerations of resources. We have taken
up this matter at the highest level and, I
think, some action will be taken in this
behalf, particularly, in view of the recent
attitude taken by the car manufacturers in
trying ro raise the price of the car I hope,
I will have the support of the House,

SHRI D.N. PATODIA : The hon.
Minister stated that after 1956, the Tariff
Commission was set up in 1966 and that
there was a gap of 10 years., I want to
know whether in the course of 10 years
any representation was received from various
manufacturers indicating the rise in their
cost of produclion on account of wages
and raw materials and, if 0, why the
price rise was prevented in the course of
these 10 years.,

MR. SPEAKER : After all, a number
of hon. Members have spoken and made
various points, I think, he can take time and
to reply the hon. Members reply to
individually and write to them about the
petitionin regard to various points made, 1
take it that now we go to the next item.

SHRI RANDHIR SINGH: He has
said nothing about tractors,

SHRI S. M. BANERIJEE : The hon.
Minister has not replied to many points...

MR. SPEAKER : He will
the Members on the points made,

st 3@t tm @ FN A ah @
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SHRI S.M. BANERIJEE : I only waat
one clarification. At the very outset, when
the Demands of this Ministry were going
to be taken up, I raised the qusstion on
one very important matter, The Cooper
Allen Co. of the B.I.C. in Kanpur has
been taken over by the Government. The
Chairman has been appointed. It is only
the Managing Director who s to be
ppointed  wh appoi t 1s belog
screened—I do not know why—-for which
4000 workers are on the streets. I want to
koow what is the delay in the appointment
of the Managing Director.

&t mgrw fag Wt : (AE) we
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MR. SPEAKER : This also will
be communicated by the Minister.

SHRI RANDHIR SINGH 1 Tractors
and tyres also.
SHRI F.A. AHMED: May I just

point out [ shall reply to all the questions
raised by the hon, Membzrs? So far as
the Cooper Allen Co. is concerned, we
have taken the action and sooa the decision
will be announced.

SHRI UMANATH : How soon 7

SHRIMATI SUCHETA KRIPALANI
(Gonda) 1+ This has gone on for more
than a year. The workers are out of
jobs. We do not understand the reason for
the delay.

SHRI F.A. AHMED : Already a new
Company has been registered. We hope,
" during this month it will start.
st i feg: o feae ®
i yw o § 7 gE¥ gy fee
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SHRI S. M. BANERJEE : Everything
has becn arranged. The Government has,
officially, taken over the Cooper Allen Co.
Oaly the Managing Director is to be appoin-
ted and the file is somewhere—I do not
know —and that is exactly I wanted to know.
(Interruption.)

MR. SPEAKER : It is not a question
Hour.

SHRI RANDHIR SINGH : What about
tractors 7

SHRIF. A. AHMED : About tractors,
it is a fact that there has been great demand
so far as tractors are concerned. Unfortu-
nately, this demand was not anticipated
when the third Plan was formulated.

Actually, next year, our requirement will
be in the vicinity of about 45,000 tractors ..

=t wgrew fag st 90,000
a7 wilwea fafret & gy @ifag
g g # 3

SHRI F. A. AHMED : Next year, I
said. The target fixed for the end of the
Fourth Five-Year Plan is about 90,000. So
far as tractors are concerned, we have deli-
censed that industry. Unfortunately, a
large number of people who also took the
licence for manufacturing a smaller variety
have not gone into production of that variety
Government is also thinking of setting up a
tractor factory in the public sector...

SHRI RANDHIR SINGH : Don’t think
S:t up immediately.

SHRI F. A. AHMED : Here also objec-
tion has heen raised why the publlc sector
should manufacture this. I hope, a decision
will soon be taken to set up a tractor factory
in the public sector, The private people
are also free to set up tractory factories any-
where they like.

MR. SPEAKER : I now put ail the Cut
Motions together to the vote of the House,
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All the the Cur Motions were put
and negatived.

MR. SPEAKER : The question is :

“That the respective sums not exceed-
ing the amounts shown in the fourih
column of the order paper, be granted
to the President, to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day
of March 1970, in respect of the heads
of demands entered in the second
column the-eof against Demands Nos.
58 to 61 and 121, rclating to the
Ministry of Industrial Devclopment,
Internal Trade and Company Affairs™.

The motion was adopted.

[The motion of Demands for grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.)

DEMAND No. 58— MINISTRY OF IND-
USTRIAL DEVELOPMENT, INTERNRL TRADE
AND COMPANY AFFAIRS.

“That a sum not exceeding Rs. 72,
43,000 be granted to the President
to complete the sum necessary io
defray tre charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of ‘Ministry of Industrial
Development, Trade and Company
Affairs'™,

DEMAND NO. 59— INDUSTRIES

“That a sum not exceeding Rs. 4,05,
92,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of ‘Industries,””

DEMAND No. 60—SALT

“That a sum not exceeding Rs. 53,
58,000 be granted to the President
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970 in
respect of ‘Salt.””
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DEeMAND No. 61— OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF IND-
USTIAL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS.

“That a sum not exceeding Re. 12,41,
29,000 be granted to the President
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1970
in respect of *‘Other Revenue Expendi-
ture of the Ministry of Industrial
Development, Internal Trade and
Company Affairs.”’

DeMAND No. 121 —CapiTAL OUTLAY
OF THE MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND COM-

PANY AFFAIRS.

“That a sum not exceeding Rs. 3,86,
98,000 be granted to the President
to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 3lst day of March 1970
in respect of ‘Capital Outlay of the
Ministry of Industrial Development,
Internal Trade and Company
Affairs™.

15.58 hrs,
MINISTRY OF EXTERNAL AFFAIRS

MR. SPEAKER : The House will now
take up discussion and wvoting on Demand
Nos. 12 and 13 relating to the Ministry of
External Affairs.

Hon. members present in the House who
are desirous of moving their Cut Motions
may send slips to the Table within 15 mi-
nutes indicating the serial numbers of the
Cut Motions that they would like to move.
They will be treated as moved if they are
otherwise admissible.

DEMAND NO. 12—EXTERNAL AFFAIRS

“That a sum not exceeding Rs. 19,54,
73,000/- be granted to the President
to complete the sum necessary to
defray the charges which will come
in cours of payment during the year
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ending the 31st day of March, 1970

in respect of External Affairs,”

DEMAND No. 13—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF EX-
TERNAL AFFAIRS.

MR. SPEAKER : Motion moved 1

““That a sum not exceeding Rs. 20,86,
07,000/- be granted to the President
to complete the sum necessary 1o
defray the charges which will coma
in course of payment during the year
ending the 31st day of March, 1970,
in respect of ‘Other Revenue Expendi-
ture of the Ministry External
Affairs™

MR. SPEAKER : Hon. Membzrs may
now move their Cut motions.

SHRI P. VISHWAMBHARAN (Trivan-
drum) : I beg to move :—

““That the demand under the head Exter-
nal Affairs be reduced to Re. 1/-."

[Failure to established diplomatic
relationship with Israel and East
Germany.(7)].

“That the demand under the head
External Aaffairs be reduced to Re. 1/-."

[Failure to safeguard the interests of
Indian nationals and people of Indian
origin living in forecign countries.
(8)).

MR. BAL RAJ MADHOK (South
Delhi) ; I beg to move ;: —

*That the demand under the head Extar-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to estab-
lish diplomatic relations with Israel
and Formosa. (20)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to take
initiative in raising the question of
Tibet at U, N. (21)].
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““That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-"

[Failure of the Goveroment to
Indianise the outlook and behaviour
of the functionaries of the Foreign
Office (22)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-"

[Failure of the Government to adopt
a rational and pational approach in
regard to ‘West Asian problem.
@)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to give
proper place to the national language,
Hindi, in its publications.(24)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to check
wasteful expendilure in its Embassies
and High Commissions abroad.(25)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-.""

[Fuilure of the Government to in-
clucate in the staff of its Embassies the
spirit of dedicated service to the coun-
try and cavalier behaviour towards
the people who visit Indian Embassies.
(26)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Indian Mission at
U. N. to project the correct image of
the country.(27)].

“That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Faliure to follow an independent line
regarding Arab-Israel problem.(28)].

“That the demand under the head Exter-
pal Affairs be reduced by Re. 100/-.""

[Failure of Indian Miasion in Prague
and Pindi to show necessary alertness
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in asscssing the developing crisis in
these countries and their impact on
on India.(29)].

““That the demand under the head Exter«
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to get
out of Common-wealth in view of the
presently unhelpful and even un-
friendly attitude of U.K. (30}].

“That the dem11d uider the head Exter-
nal Affairs bz reduced by Rs. 100fs,"”

[Failurc to safeguird the interests of
p:opl: of Iadian origin and Indian
citlzens in couatries of Africa. (31}].

“That the d:mand under the h:ad Exier-
nal Affairs bz reduced by Rs. 100/-""

[Failure of the Government to prev-
ent U. S. S. R. from ioterfering in
internal affairs of India through Radio
Peace and Progress.(32)].

*“That the demand under the head Exter-
nal Affairs bz reduced by Rs. 100/-."

[Failure of the Government to liberate
the territory occupied by China,
(33)].

“That the demand under ths head Extra-
nal Affairs be reduced by Rs. 100/-,"

[Failure of the Government to give
proper diplomatic, moral and material
support to Afghanistan on the ques-
tion of Pakhtoonistan.(34)].

““That the demand under the head Exter-
nal Affairs be reduced by Rs. 100/-."

[Failure of the Government to im-
prove its relations with West Germany
and France.(35)]

“That the demand under the head Other
Reserve Exp:nditure of the Ministry of Ex
iernal Affairs be reduced by Rs. 100/-."

[Failure to properly rehabiliiate repa-
triates from Burma, Ceylon and East
Affrica.(36)].
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“That the demand under the head Other
Revenue Expenditure of the Ministry of Exe
ternal Affairs be reduced by Rs. 100/-."

[Failure to develop closer relation on
regional basis with countries of South
East Asia and Australia.(37)].

SHRI MAHANT DIGVIJAI
(Gorakhpur) : I beg to move :—

NATH

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1/-,"

[Excessive number of Secriaries. (55).]

**That the demand under the head Exter-
nal Affairs be reduced to Re. 1/-,"

Failure to recognise the National
Government of China (Formsa).
(56)]-

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1/-.""

Failure in not severing the deplomotic
relations with Red China.(57)].

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1/-"

[Failure in making reciprocal propa-
ganda against Chinese propaganda.
8]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure to safeguard the country’s
interests in foreign affairs (59))

That the demand under the head Exter-
nal Affairs be reduced to Re, 1,

[Failure in protesting to Russia agai-
nst arms and tanks supplies to Pakis-
tan (60)]

That the demand under the head Exter-
nal Affairs be reduced 1o Re. 1.

[Failure in not following a tooth for a
tooth and nail for a nail policy with
the enemies of the country (61)]
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That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in not having diplomatic re-
lations with Israel (62))

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in having a soft corner policy
towards only the Muslim countries
(ﬁi)]

That the demand undsr the head Exter-
nal Affairs be reduced to Re. 1.

[Pailure in not providing full assis-
tance to Nepal (64)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure on the part of the Indian Em-
bassy in N:pal in counteracting the
Chinese propaganda against India
(65)]

That ths demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in safeguarding the Hindus in
Pakistan (66)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in settling and rehabilitating
the Indians coming from Africa, Cey-
lon and Burma (67)]

That the demand under the head Exter-
nal Affairs be reduced to Re, 1.

[Failure in not taking strong action

against U, 8. Government for having

U. S. bases in Indian Ocean (68)]
That the demand under th: head Exter-
nal Affairs bz reduced to Re, 1.

[Failure in not taking strong action
against Russian Government having
naval exercises in Indian Ocean with
the consent of the Government of
India (69)]
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That the demand under the head Exter-
nal Affairs b= reduced to Re. 1.

[Failure in having a full world opin-
ion in the U. N, O. for the liberation
of Tibet (70)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Falure for being pressed under the
U. 5. and Russian influence (71)]

That the demand the under head Exter-
nal Affairs be reduced to Re. 1.

[Failure on the part of the Govem-
ment for having a week foreign policy
(72)]

That the demand under the head Exter-
pal Affairs be reduced to Re. 1.

[Failure in not giving full cooperation
and all sort of assistance to Mauritius
(East Africa) (73)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in safeguarding interests of
the Indians residing in foreign coun-
tries (74)]

That the demand under the head Bxter-
nal Affairs be reduced to Re. 1

[Poor external publicity in favour of
India (75)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure to curtail the discretionary
expenditure (76}]

That the demand uader the head Exter-
nal Affairs be reduced to Re. 1.

[Failure in not quitting Common-
wealth (77)]

That the demand under the head Exter=
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pal Affairs be reduced to Re. 1.

[Poor functioning of High Commission
and Embassies of India in foreign
coutries (78)]

That the demand under the head Exter-
nal Affairs be reduced to Re, 1.

[Failure in curtailing the high expendi-
ture of Embassies in foreign countries
(™))
That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure on the part of the Govern-
ment for giving key posts in the Mini-
stry to the Muslims (80)]

That the demand under the head Extet-
nal Affairs be reduced to Re. 1

[Pnor and pathetic conditions of the
low paid employees in High Com-
missions and Embassies in foreign
countries (81)]

That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[High contribution to Commonwealth
Secretariat (82}]

*That the demand under the head Ex.
ternal Affairs be reduced to Re. 1™

|Failure on the part of the Govern-
ment for depending on foreign coun-
tries in U. N. O. over Kashmire issue
(83)]

*That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure on the part of the Govern-
ment for not withdrawing the Kash-
mir question from U. N. O. (84).]

SHRI RAMAVTAR SHASTRI (Patna) :

I beg to move :—

“That the demand under the head Exter-
nal Affairs be reduced to Re, 1.

[Failure to reduce the expenses in the
Embassies in foreign countries. (85)]

“That the demand under the head Exter-
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nal Affairs be reduced to Re. 1.”

[Failure to implement the declared
foreign policy of India. (86))

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1."

[Hesitation in the strict implementa-
tion of anti-imperialist policy. (87)]

*““That the demand under the head Exter-
nal Affairs be reduced to Re. 1."

[Bowing down before the American
imperialism from time to time. (88)]

“That the demand under the head Exter=
nai Affairs be reduced to Re. 1.

[Failure to support the four-peint
demand of the North Viet Nam Go-
vernment. (89)]

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1.”

[Failure to condemn American attack
on North Viet Nam. (90)]

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure to recognise East Germany.
on]

*That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure to condemn Chinese attack
on the Rnssian territory. (92)]

*That the demand under the head Exter-
nal Affairs be reduced by Rs. 100."

[Need to take initiative for arriving
at a settlement with China. (95)]

“That the demand under the head Exter-
nal Affairs be redueed by Rs. 100.”

[Continuing of the tension between
India and China due to allowing Dalai
Lama to put up in India and continue
his activities here. (96)]

*That the demand under the head Ex-

“ternal Affairs be reduced by Rs. 100/.”

[Unsatisfactory working of Indian
Embasies (97)].
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“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100/-."

[Failure to safeguard the interests of
Indians putting up abrood (98)].

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/-"",

[Failure to give political and material
ald to the national democratic front of
South Vietnam (113).]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/.”

[Failure to give effective material aid
to South Africa, Mozambique and
Angola for their independent struggle,
(114).]

“That the demand under the head Ex-
termal Affairs be reduced to Re. 1/-."

[Neglect of Hindi in the working of
Indian Embassies abroad. (115)].

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1f-."

[Neglect of Hindi and other regional
languages in Governmant publications.
(116)]
“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/-”

[Fajlure in establishing democratic
relations with German Democratic
Republic. (117)].

“That the demand under the head Ex-
ternal Affairs be reduced 10 Re. 1/-."

-[Failure in starting direct talks with
Chinese Democratic Republic for
settlement of border dispute. (118)].

“That the d2mand under the head Ex-
ternal Affairs b: reduced bs Re. 1/-".

[Failure to preseat a true picture of

India's freindship before Pakistani
peop's through  Pushto, Sindhi,
Baluchi, B:ngal, Punjibi and Urdu

languages. (119)].

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/-.
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[Failure to present a true picture of
India’s freindship before Chinese
people through the Chinese languages.
(120)).

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/~

[Failure to keep Dalai Lama and
Tibetan refugees away from politics.
(12n].

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1/-."

[Failure to oppose China's claim over
Soviet occupied island in Ussuri river.
(122)].

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure to sever relations with the
British Commonwealth, (123)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure 1o keep imperialist warships
out of the Indian Ocean. (124)]

““That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”

[Failure to ask Indian nationals
abroad to acquaint the respective
country’s with Indian traditions while
becoming integral part of the national
life there. (125)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”

[Failare to effectively propagate
abroad the merits of ancient Indian
culture. (126)]

SHRI MAHANT DIGV]IAI NATH :
I beg to move :

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1%,

[Failure on the part of the Govern-
ment for not sending missionarie.
abroad for preaching Hinduism. (133)4
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“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1."

[Failure on the part of the Govern-
ment for not safeguarding the Indians
(Hindus and Sikhs) residing in Britain
gai the discriminatory (colour)
Policy of the British Government.
(134)].

“That the demand under the head Ex-
tcrnal Affairs be reduced to Re. 1.**

(Failure in making the attitude, apti-
tude and behaviour of the employces
of the External Affairs Ministry,
purely Indian. (135)]

““That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”

[Failure to adopt a fair attitude
towrrds the Middle East problems.
(136)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1™,

[Failure in making the attitude of the
employees in Embassies abroad. satls-
factory towards Indian Nationals
residing there. (137)]

“That the demand under the head Ex-
ternal Affalrs be reduced to Re. 1."

[Failure to protect the Hindu temples
in foreign countries particularly in
Central Asia and Latin America.
(138)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Failure in not putting up the Indian
rights and titles over the Rann of
Kutch before U.N.O. (139)]

*“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”

[Failure in parting away Kachchativu
Island, a part of Indian soil, to
Ceylon. (140)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”
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[Failure in not adoptiog a free and
fair policy in Arab-Isreal war,

(141)]

“That the demand under the
External Affairs te reduced to Re. 1.

head

[Failure to reply to propaganda
agafost India by the Radio Peaces
and Progress of Russia, (142)]

“That the demand under the head
External Affairs be reduced to Re. 1.”

[Failure of the Government
back the Indian territory
occupied by China. (143)]

“That the demand under the
External Affairs be reduced to Re. 1."

to get
forcibly .

head

[Failure to get back the Indian area

forcibly occupied by Pakistan
(144)]
“That the demand under the head

External Affairs be reduced to Re. 1.

[Failure in not giving full support to
the demand of Pakhtoonistan to the
Government of Afganistan, (145)]

“That the demand wunder the head
External Affairs be reduced to Re. 1”

[Failure in propagating Indian cul-
ture in foreign countries. (146)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1."

[Failure in not
spreading and
culture in Indonesia and other
Indies 1slands. (14‘!)]

assisting Hindus
preaching Hindu
East

“That the demand under the head Ex-
ternal Affairs be reduced to Re, 1.

[Failure in not establishing diplo-
matic relations with Isreal. (148)]

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.”

[Failure in not encouraging Indians
living in South Africa to deposit their
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savings in Indian banks instead of
British banks. (149)]

“That the demand under the bhead Ex-
ternal Affairs be reduced to Re, 1"

[Failure for not giving full help to
Fiji Island and for Indianisation of
West Indies. (150)]

“That the demand under the head
Other Revenue Expenditure of the Ministry
of External Affairs be reduced to Re. 1.”

[Poor and unsatisfactory service at
the External Affairs Ministry Hostel,
New Delhi. (176)]

SHRI SHINKRE (Panjim) : I beg to
move :

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

make proper use of
Parliament Members knowing
Portuguese, Spanish and other
languages of Latin origin to en-
courage friendly relations between
India and Latin America. (180)]

[Failure to

“That the demand under the head Ex-
ternal Affairs be reduced to Re. 1.

[Need to send as soon as possible
one delegation of Parliament Members
knowing Portuguese language to
Brazil, as a natural sequsl to the
Prime Minister’s last year’s tour of
that country. (181)]

*“That the demand under the head Ex.
ternal Affairs be reduced o Re. 1.

[Failure to make proper use of last
year's successful goodwill tour of
South American countries by the

Prime¢ Minister for enhancing the
prestige of India in that part of the
world. (182)]

“That the demand under the head Ex-
ternal Afrairs be reduced to Re. 1.

[Need to send goodwill missions and
delegation of Parliament Members to
South American countries. (183)]

“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.”"
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[Failure to serve the release of Dr,
Telo Mascarenhas, languishing in
Portugal. (184)]

“That the demand under the head Ex-
termal  Affairs be reduced by
Rs. 100.”

[Need to restart the negotiations for
friendly relations with Portugal taking
into account the emergence into
power of Dr. Marcelo Caetano in
place of Dr. Antonio Salazar,

(185)]

“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.”

[Failure to safeguard the interests
of the Indian citizens and specially
Goans in the Portugnse colonies of
East and West Africa and particular-
ly in Mozambique. (186)]

“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100,

[Failure to defend the case of the
libzration mo’ ts of Port
colonies in the U N.O. without burt-
ing the susceptibilities of Brazilian
people which are mostly of Portu-
guese origin. (187)]

“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100."

[Need to send cultural units to the
South American countries and parti-
cularly to Brazil and prepare ground
for exchange of cultural goodwill
missions.  (188)]

“That the demand under the head Ex-
ternal Affairs be reduced by Rs. 100.”

[Need to make sustained and
systematic  efforts in the South
American  countries to build up a

third force in the world politics
which can bring nearer the com-
munist anti-Communist blocks. (189)]

“That the demand under the head Other
Revenue Expenditwe of the Ministry of
External Affairs be reduced to Re. 1.

[Failure to post officials knowing
Portuguese andfor Spanish in the
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Indian diplomatic missions in the
South American countries. (190)]

“That the demand uuder the head Other
Revenue Expenditwe of the Ministry of
External Affairs be reduced to Re. 1.

[Pailure of Indian Embassy in Brazil
to do the much needed propaganda
to convince the people and Govern-
ment of Brazil that Goa, Daman and
Diu, are part and parcel of Goa and
their interests are fully safeguarded in
Indian Union. (191)]

““That the demand under the head Other
Revenue Expeaditure of the Ministry of
Bxterndl Affairs be reduced by Rs, 100,”

[Failure of our Embassy and con-
sulates in United States to give
assistance and advice to the Indian
students in that country and also to
Indian Tourists. (192)]

“That the demand under the head Other

Revenue Expenditure of the Ministry of Exter-

nal Affairs be reduced by Rs. 100/-"

[Need to contact through Indian
Missions  abroad Indian scientists
and technicians there to impress upon
them that India needs thsir talent
and so they should return to the
motherland. (193)].

“That the demand under the head Other
Revenu: Expendityre of the Ministry of Ex-
ternal Affairs bs bxducsd by Rs. 100/-*

[Need to impress upon the Holy Pope
that proper advice should bs given to
Foreign Missionari=s in India so that
they should not antagonise the Indian
people. (194)].

“That the de niad under the head Other

Revznu: Expenditurz of the Ministry of Ex-
teraal Affairs bz reduzed by Rs. 100 -7

[N:zed to create confidznce in the
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“‘That the demand under the head Other

Revenue Expenditure of the Ministry of Ex-

ternal Affairs be reduced by Rs, 100/-.""

[Need to impress upon the Catholic
heirarchy in Rome for the recall of
Father Ferrer whose activities and
stay in India is creating uneasiness in
Maharashtra and Andhra States,
(196)].

“That the demand under the head Other
Revenue Expenditure of the Ministry of Ex-

ternal Affairs be reduced by Rs. 100/-.**

[Need to impress upon the Holy Pope
to make some changes in the encycli-
cal regarding birth control taking into
consideration the difficult situation in
India owing to gigantic population
explosion here.(197)].

SHRIS. KUNDU (Balasore) : I beg
to move : :

*“That the demand under the head Exter-
nal Affairs be reduced to Re. 1.”

[Failure to appoint ambassdors and
counsels after approval by a committee
of Members of Parliament. (198)].

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1.

[Failure to pursue a correct and dyna-
mic non-aligned foreign  policy.
(199)].

“That the demand under the head Exter-
pal Affairs be reduced 10 R=. 1.

[Failure to convene yearly conference
of diplomats in Burope to discuss
and pursuz matters connected with
foreign affairs. (200)].

“That the demand under the head Exter-
nal Affairs be reduced to Re. 1."

[Failure to lend a Commercial and
cultural outlook to our officers in
foreign embassy.(201)].

“That the demand under the head Exter-

Goan individuals at the b:at of ‘Opz-
ration Vijaya® in G a, Daman and Diu nal Affairs bs reduced to Re. 1.”
accepted the Portuguese Nationality,
so that they should repent their act-
ions and be Indjan citizens. (195)].

[Failure to send booklets, posters and
relevant information and materials in
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connection with the the observation
of Gandhi Centenary to our embassies
abroad, (202)].

““That the demand under the head Exter-
nal Affairs be reduced to Re. 1.”

[Failure to send Parliamentary good-
will and cultural delegation to Africa
and Latin America.(203)].

MR. SPEAKER : The cut motions are
also before the House.

~ SHRI PILOO MODI (Godhra) : Mr.
Speaker, Sir, in initimating the debate on
foreign affairs, I do not know whether I
should not bz talking about the problems
facing us betwesn Telengana and Andhra,
between Mysore and Maharashtra,
betwean Orissa and Andhra, between Maha-
rashtra and Vidarbha, between Goa and the
Konkan or between the East India and the
rest of the country or, what is still worse,
whether we should not be really discussing
the relationship between the Minister of
External Affairs and the Minister of Finance
or the relationship between the Defence
Minister and the Home Minister or even the
relationship between the Prime Minister and
the Deputy Prime Minister. This is the
condition of our country ! In these circum-
stances, it becomes rather difficult for wus
to think about external affairs, to think in
terms of a global strategy, when we have
proved ourselves quite incapable of thinking
in terms of a national strategy. The Exter-
nal Affairs Ministry and the legations we
have abroad have been created for a very
specific purpose, the purpose of building
our prestige, of fostering new relationships,
of cementing new friendships and of creating
new image for this country in every comer
of the globe. Towards that end, we have
created a mechanism for which we are pay-
ing a very heavy price from our already
rather depleted resources and revenues.

16 hrs.

Today, we are discussing foreign policy.
1 do not know whether such a thing actually
exists, There is a world situation
do not understand, created by nations with
whom we cannot even create a rapport.
Has anybody bothered to think or find out
how the world looks at this country ? Can
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we expect any respect for the way in which
we have been behaving ? There was a time
not too long agn when the world believed
us, believed in the genuine concern that we
shared for the under-dog, for the under-
privileged, for the small country, for the
emerging country, and for the poor country,
There was also a time when 47 nations of
the world voted with us solidly at the United
Nations ; there used to be a scramble to
find out what India was thinking ona
particular point and how India was going
to vote on a particular issue, There was
a time when Indians travelling abroad were
invited, respected and honoured. Today,
they hate to see the sight of us, Only last
week, there was a news-item which said that
even our doctors who have been doing a
wonderful job for the British people in
England are no longer required and they
want to retire them as fast as possible. This
is not the mistake of our doctors. Thisis
the mistake of our Government.

India's foreign policy can be condensed
on two very simple planks. OQur first plank
is to do everything possible not to offend
the Sovist Unioa or even suggest anything
that would go against their intentions, and
the second major plank of our foreign policy
is to exert every conceivable type of pressure on
the poor little country of Costa Rica so that
we can get the extradition of Dharma Teja.
This sums up the net balance of foreign
policy of this country.

We pronounce without hesitation on
every concievable issue in the world but un-
fortunately we do not have a deep belief in
any of them. I shall tell you what we could
have done. Anybody could have told that
to Government, 'We could have condemned
the invasion of South Korea, "We could
have condemned the invasion of South
Viet Nam by North Viet Nam ; just as we
have condemned the American interference
in South Viet Nam, we could have condem-
ned the interference by the Soviet Union in
Hungary as well as the American interference
in the Dominican Republic and Lebanon.
We could have castigated the Soviet Union
for the invasion of Czechoslovakia and could
have ridiculed the British for what they are
doing in Anguilla. This would have the
path of moral righteousness. We could
have done all these things without having
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any fear in our minds either about foreign
aid or about freindship or about whom we
were going to offend, because that would
have been the right thing to do. Instead,
we have twisted and we have turned and we
have doodled and dithered and we have
bundled and blungered,

What does the world think of us?
Take Indo-China or what used to be Indo-
China. We have shirked our responsibility
as the leader of the International Commission
for supervising whatever little hope there
was of bringing peace to Viet Nam, Loas
and Camboddia. Take South-East Asia.
We have refused to participate and we have
refused to accept our responsibilities as the
major country in that region ; we have
rcfused even to encourage the creation of
ASPAC which is regional co-operation for
economic, cultural and social matters ; we
have refused to participate in ASEAN which
is just an instrument of collective security
for this region. We have refused to show
any typz of leadership. Here was an area
where we shou'd have excelled, not so much
in Viet Nam or in what is happening in the
Middle East, but here was our special sphere
of interest. What have you done? We
hardly ever turned in that direction. Re-
cently the Prime Minister and Chairnman,
Gen Ne Win have had “fruitful' meetings,
What emargad after this *fruitful’ meetings 7
Both*came to the conclusion that it was not
nscessary to fill the vacuum that has been
created by the disappzarance of the British
from this region. Mature abhors a vacuum.
No vaccum can ever exist and yet our
Prim® Minister cams= to the conclusion that
it was not necessary to fill this vacuum.

Europe treats us like a joke, with
our si]n:arnish perambulations on the
Soviet invasion of ~Czechoslovakia—the
most blatant  exercise of imperialist
aggressloa since Hitlar. Whea the Soviet
troops - invadad Czechoslovakiy, we could
not sce that too clearly |  We have certain
sp:cial imterest to prolect! [ do not
think pro'eciing interests at that low level
is conduzive to the formulation of a great
foreigh policy. We say nothing when
Soviet Union is coasisteatly interferiog io
the internal affairs of Hungary, Czecho-
slovakia, in Rumania and Yugoslavia. Ask
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your friend President Tito. What support
did we give him in his greatest hour of
need. Cowardly indifference is what we
have shown. We refused to convenc the
Non-aligned Nations Conference of which
we are supposed (0 be a great leader.
We refuse to convene this MNon-aligned
nations conference and condemn the Soviet
interference in Yugoslavia,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : That
Is not true. The hon, Member is deliberately
trying to give a wrong impression about
our policy and our country. We have
told Yugoslavia that we welcome the non-

aligned Nations Conference. We are
actively preparing for it.
SHRI PILOO MODY : I am glad to

have the Minister’s assurance. Unfortu-
nately it comes months and months too
late. We are totally indifferent when
Czechoslovian students self-immolated them-
selves, It left us cold. When the secret
agents of Soviet impzrialism attempt to
subvert the sell-governing institutions of
Czechoslovakia, its universities, its news-

papers, its radio and even its labour
unions, it makes no impact on this
Government.

our pretence of being
Tito cries at the
Nehru once promised
him. MNasser shrugs his shoulders and
says, ‘Well, to hell with it, [ have got
new friends now'. China scoffs at us
daily on its radio and in its press, As for
the Americans, they do not even bother
to consult us any more, They have had
enough of us and show sheer indifference
towards us. We bear all this for only
one simple reason, that our big brother,
the Russian, Bear, send us a few old
submarines with which we can play and
aeroplane parts and pats us on the back
patronisingly and says *You have no fear

Japan laughs at
a power in Asia,
mmories of what

in the world. We are behind you. Just
do what we say and smile.” We have
be:n indulging in this moral cowardice

while the Soviet Union contlinues to
thwart th: y:arning of pecace and freedom
and the sell-expression of the pcoples of
Eastern Europe. We entertained their
Prim: Minister. Wz  entertained their
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Foreign Mimister. We then entertaiaed
their Defence Minister, Probably we are
the only country in the world except our
dear and near friends, the Pakistanis, who
have entertained this Defence Minister,
Mr. Grechko, the same Dszfenee  Minister
who crushed the small hope, the small
coumtry in FEurop:. There was a timé
when we had a gentiman by the pame of
Mr. Sachkev, who cam: to India and
looked over all our public enterprises,
particularly the ones with Russian
cellaboration. He advised this soclalist
Government to give up trading in commo-
ditizs and manning industrlss be:zause he
thought that this Gv:rom:at is inefficient
and incompetent and advised it to turn to
the private sector for managerial talents,
Even that they havc stomached gladly.

And then there was a coincidental
meeting between the President of Yugo-

slavia and the Prims Minister of this
country and the Prime Minister of the
Soviet Union. And, if you read the

Hindustan Times, you would find an
article by its corrspondent, Mr. Chkravarti.
He said that the entire Press corps of

zlhi, some three-hundred stromg, was
working overtims, trying to unravel the
hidden m:aning behind the meeting of our
Prime Minister with the two top leaders
of the Communist world ! If they cannot
even wunderstand what is happ:ning here
in Delhi, can we expect any understanding
on thyir part as te what is happening in
the world owside ? Much less, can we
expe:t the natlons of the world to under-
stand our cowardice? Can we expect
them to undsrstand this policy of non-
alignment or neutrality or whatever the
policy may be ?

For those who are interested in  deeper
studies of our foreign policy, I recommend
that they may read the penetrating articles
in The Statesman written by one of
India’s hard-working and diligent public
servants now retired Mr., Badruddin

Tyabji. Whichever way one looks at it,
we are in a soup. There has bzen a
major shift tn the Soviet policy, And,

today the Sowiet Union needs Pakistan as
much as it needs wus. Therefore, the
Soviets have decided that henceforth,
Rawalpindi or Islamabad or New Delhi
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shall bz equidistant from them. They
have already served notice that we can no
longer rely on the Soviet veto in the
security Council. That will not be avai-
lable to us any more.

Therefore, what are we going to do
about it? Any self-reliant Government
would have immediately rushed to Taiwan,
beggod forgiveness for our past neglect
and recalled the thrills that we experienced
when Chiang-Kei-Sheik, who was the
only world leader then, championed the
cause of Indian Independence ; we should
have laid the foomdations of a lasting
peace with the people of Taiwan and
oltimately we should have tried to persuade
them to use their veto in our favour,
This would have been diplomacy. It is
not important whether we succeed or not ;
but it was imperative that we shoul have
tried.

Similar is their pig-headed refusal that
they have demonstrated in recognising the
republic of Israel, But who is willing to
admit over here that he has ever bezen
wrong ? 1 cannot see anybody who has
the courage and the guts to say: ‘I
was wrong ;I am going to rectify my
mistakes."

There was a time when our foreign
policy was based on principle. Today it is
catirely based on *fair and fecling’. There
are the words which have been used by
Mr. Tyobji. He mentions it as ‘flair and
feeling" without the necessary hard work,
study and respect for facts, pecessary for
any sucessful policy. Not only Ministers,
but even officials of the Ministry of Ext-
ernal Affairs have started indulging in this
sort of thing. Re:ently it was brought
to my no'ice that M~. T. N. Kau! has been
indulging in this ‘flair and feeling’ by build-
ing bridges on unsubstantial evidence and
playing up to the Russians instead of pre-
senting a studied and balanced picture to
his own Minister.

The world situation has changed. The
great confroatation has ended between the
East and the West. There is a thaw in the
cold war, occasiopally resulting in joint
aclion. Such joiot action bring in joint
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preessures, change the balance of powsr and
the politics of this country. There
was time  when the two  great
pow:rs were warring with each other leaving
the small countries alone to follow their
own way so that if ons was attacked by any
of the big powers, th: other would imm:di-
ately run to its rescue. Mow joint actions
and joint pressures on smaller nations as a
result of this thaw, have bscom: Irreitible
and therefore these should have bzen some
other direction in which the small countries
would have run, and the only way wis to
co-operate with  smaller nations oa a
regional basis. Unfortunately, bzing wadded
to co-operatives within the country, we seem
to have developaed an aversion for co-opera-
tion abroad.

I will mnever tire of telling this
Government that we do not have to
succumb to Soviet pressures because they
need us more despsarately than w: need
them. This is what you need to realise
and I say this with full responsibility. I
know the background of Shri Chavan's
defeace mission in 1964, [ also have a
complete apprezialion of the significance
of whatever Soviet military, economic and
spiritual aid we are recciving. We do not
have to sit and listen to Mr. Skchkov’s
advice and w2 do not have to take Mr Grechko
into cofidence and show him our defence
insta'lations. Wz certainly do not have
to listen to the pornographical propaganda
that goes on day in and day out through
Moscoe Radio Peice and Progress and now
from Moscow Radio itself, and we do not
have to display our helplessness which our
Hon.Minister displayed during Qu=stion Hour
when this subject was bzing discussed.

I know for a fact that this Government
is in possession of the most incriminating
evidence that one nation can collect against
another natioa in terms of money that is
being spznt in this country by th: Sovist
Union to further its own propaganda., 1
koow for a fact that this Governmsnt is
aware of the amount of money that was
spant in thi: country, particularly during
the last G:neral Elsction, in flagrant viola-
tion of the principle of nop-interference in
the itaernal affairs of the country. IF there
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has been no exposure of this, if these facts
have not seen the light of day, it is only
because—I am beginning to suspect—there
are many hands in this matter that are not
too clean.

Take the question of Soviet Atlas. The
Soviet Atlas, which gives the vision of the
Soviet Union and the world, and which was
produced in commemoration of its Fiftieth
Anniversory, has shown all of NEFFA and
Ladakh as part of Chinese territory. It has
shown the whole of Kashmir as part of
India. So, we can thank them for Kashmir,
but we cannot say anything in regard to
NFFA and Ladakh because we are too
afraid. .

Today there is a shift in Soviet policy.
In their next map they will show half of
Kashmir with us and half of it with Pakistan-
is. At that time [ do not know what they
will do with Ladakh and NEFFA. The
point that [ am trying to make is that even
the boundaries of this country are depending
on the shifts in Soviet policy ? Today we
have one boundary in their map and
tomorrow we have another. It has nothing
to do with physical conditions.

All T want is that this country should
take its rightful place in the comity of
nations. We are the largest country with
the largest population, barring China, and
we are the most industrialised natlon in
Asia, barring Japan. Unfortunately, the
entire country is in the hands of too ‘small,
too timid and too inconsequential people.

You should have read what Mr. Frank
Moares has said. He asks : Everybody
knows where Mr. Kosygin stands, but does
anybody know where Mrs. Gandhi stands ?
In this question is summed up a whole host
of things : After all when this Government
could not even find a Foreign Minister for
months, for months and for months, could
not even decide on a Foreign Minister for
months, months and months how is it possible
for them to bz able to formulate a foreign
policy ?

MR. SPEAKER : Shri Sant Bux Singh
will be called as the first speaker on
Monday. Shri Dwivedy.
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I think yon must have. read
in the papers this moming, almost on the
front page of all the Delhi newspapers, .the
big news that the External Affairs Minister
of India, Shri Dinesh Singh, has been invited
by the foreign Minister of Soviet Russia to
visit that country sometime later. 1 hope
that the Ministry must have taken note of it
b:cause when they prepare the next report
they have to record it there. If they have
anything to offer to this House, it is nothing
but visits of different Ministers and others
to different countries. I make a special
mention of it cecause in this very report
has been shown as a great news,
as a great achievement. What is it ?
It is that Shri Dinesh Singh, as the Com-
merce Minister, visited Russia and than the
report says :

“He was also received by Premier
Kosygin®".

When that was the important achievement
of this Ministry, D:mands for grants of
which totalling more than Rs. 48 crores we
are going to pass, than necessarily they will
take into account this aspect also.

I find this report is nothing but a cat-
alogue, a diary...

AN HON ., MEMBER : Rigmarole,

SHRI SURENDRANATH DWIVEDY :
«..of visits abruad by Ministers and offici-
als. This report has a difference from the
previous one. It says that the present For-
cign Minister took charge in February, 1969,
But the previous Foreign Minisrer was
already in charge from September, 1967 on-
wards, the difference being she is Prime
Minister and he is the Assistant Prime
Minister, Therefore, the difference is that
whereas the previous report had 137 pages—
I do not know whether it has amy relation
with the pzrson occupying the office—the
present one has 127 pages. In the other
report, there was an inlroductory chapter in
which there was a review of the policies
they were going to follow, but in this you
do not find any introductary chapter, any
chapter, any report whatever, as to what has
bappened to the policies they have followed
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all these months and what they are going
to do in future. Probably he doss not
need any introduction because he had
already served in that Ministry for many
year before.

In this report of 127 pages, you will
find 50 pages are devoted to our relation-
ship with countries abroad. Which are
they 7 It is a very interesting account given,
They must have taken great pains to record
all this. I will just refere to one country,
Poland, how our relationship with that
country has developzd during the course of
these few months. It has been recorded
here, on p. 41 :

“Prof. V. K. R. V. Rao, Minister of
Transport and Shipping, visited
Poland in October 1968, on an invita-
tion from the Polish Minister of

Shipping’”.
Then second para—

“Shri M. 8. Gurupadaswamy, Minister
of State for Food and Agriculture,
paid a visit to Poland in the last
week of October 1968, on an invita-
tion from the Minister of Foreign
Trade™.

What else do you require 7 Is this not an
achievement in our relations with Poland 7

So also Iraqg and other countries. But I
find onc significant mention, of course. 1
do not know whether the Congress President,
Shri Nijalingappa, has taken a job in the
External Affairs Ministry or he is given
money from the secret funds at the disposal
of that Ministry. 1 do pot find in this
report any mentio1 of any non-officials
visiting any country, but I certainly find in
this report m:ntion of the visit of Shri Niga-
lingappa to two countrizs. It is stated on

p. 20.
«“The Congress President, Shri
S. Nijalingappa, visited Singapore in
August™.

Thzn on page 28 :

«Among the noi-officials, mention
may b: made of the visit of Shri
S. Nijalingappa, the Congress President
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who was accompanied by the General
Secretary of the All India Congress
Committee",

SHRI NATH PAI (Rajapur) : Very objec-
tionable.

That shows the
department to the
ryptions.)

subserviences of
ruling

the
party...(Inter-

SHRI SURENDRANATH DWIVEDY :
Or, as I said, the Congress President has tak-
en the public relation job or something like
that., What can we expect of a ministry
which produces reports which have no re-
lelevance at all. There is no mention of
even what we have dome in the Uhited
Mations last year ; it does not even say
that we supported the human rights reso-
lution so far as Tibet was concerned. 1
want to know how the Government is
functioning. What is Tibet after all?
‘When we accepted the suzerainty of China
over Tibet, we had fond hopes that China
would be our good friend and and comrade
wounld be a source of help in having peace in
the world. But China has committed wanton
aggression and belied our hopas and
stabbed us in the back. It was also be-
lieved at that tims that China would
respect the autonomy of Tibet, But what
has it done? Tibet today has become
nothing but a colony of China and it is
just like the colony of any other impzrialist
country. There is no difference at all and
. I say that it is th= worst form of coloni-
alism which prevails in Tibet. Itis tim=
that we reviewed our entire Tibstan policy.
Are we afraid of Russia? WNow we find
even Russia has shifted its grounl and
after its conflict with China they do not
mention in their recent reports that Tibet
is under the suzerainty of China. Why
cannot we do so? If we have any guts
we should take this opportunity not only
to support the human rights resolution but
also sponsor a resolution for frering Tibat
from the stranglahold of China and ask
for self-determination for Tibet . We should
give greater frcedom to the Dalai Lama
to function in this country. B:fore [ go
to the other matters. Ishould like to
mention som:thing about our embassies
abroad. From this document I find that
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there is & substantial increase in expen-
diture on our embassies, legations and
missions. Ido not want to go into their
working as everybody koows that it is
most unsatisfactory. Neither have they a
policy, nor have they direction, with the
result that rarely do they put forward
the image of the country in foreign coun-
tries. How can you expect the politicians
who had been rejected by people and who
have lost their own image in this country
but who are appointed as ambassadors of
our country to project the image of our
country 7 We do not know what is the
criteria for the selection of ambassadors,
There is friction between politicians and
career officials. Even in regard to the
officials who are selected, they select persons
who are super-annuated who would have
In ordinary course of time retired. All
these persons are there and take the job
as a joy ride. They spend their time
without concerning themselves with what
is happening in that country or in our
country. As a result of all this our
image has completely been tamnished all
over the world.

In this budget I find that our expen-
diture spzcially in England has increased
by several lakhs of rupees. Way is it
that we are still maintaing a huge bureau=
cratic  machinery in London? What
purpose does it serve? If it is not a
hang over of the British imperialist days,
then what is it?7 If you go and wisit that
embassy, you will get this impression :
here is an embassy where there is no
co-ordination ; nobody  knows what s
happening and probably the High Commi-
ssioner does not know how many officials
are there and what they are doing or
even how many rooms are there in the
building. I also find that we have
increased our expenditure by having a
consular office in Birmingham, and our
expsnditure has bcen increasing on that
account. In small countries like England,
where we have such a big High Commi-
sssioner’s office, is it necessary also that
we should have a consulate at Birmingham
and again spend more money 7 Have this
Ministry considered the necessity of redu-
cing our cxpenditure in these places which
have already got very huge establishments ?
The only explanation they have offered is
that we hav: op:ned 3 new ofTice in Bulgaria,
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North Korea, South Korea and some other
places and therefore the expenditure has b:en
increasing. I maintain that if we had reduced
the expenditure i1 London and in other places,
at big embassies,—and [ have no doubt,—
with the sam: money and allocation we
could have met ths expenditure here also.

If T go to the policy, I do not know
what to speak. As has been stated by
the previous speaker, this Government
has no policy. I can understand if you
speak anything about policy, they will
jump at us and tell us that you are against
non-alignm:nt, and therefore you criticise
our policy. I can understand if you are
really following the policy non-alignment.
1 can understand  that, but all
these years what have you done?
There Is a policy of drift. There isno
policy whatsozver, If there was a policy,
then we could really take cognizance of
the situation that has developed in those
areas all over the world., There is a
significant change all over the world,
and there is a qualitative - and quantitative
change in the international situation as
a whole and if this country is thinking of
fts own interest, if this country's foreign
policy is not guided by the policiss of
any foreign country, but is really rooted
to the interests of this couatry, then we
should have taken account of the situation
that has developed during the past few
months which is pregonant with possi-
bilities.

What do we find now? Where is the
non allgnment in the world today ? There
is no non-alignment whatsoever. The whole
context of the situation has changed and we
find even China has shifted so much that it
is going to complete to become a member
not only of the unclear club but a number
of the super-powers as well. It is going to
happen, and therefore, what I say is this.
Even the United States is having a dialogue
with China. They had 165 meetings at
Warsaw. What are they discussing there ?
We find today that we are also non-aligaed.
Tito is also non-aligned. He is our good
friend ; we all depend 01 him so far as
pon-alignment is concerned. But what fs
Marshal Tito doing? Even in the last
annual session of the party, Mr. Tito has
made it very clear ; he himself viewing the
situation as it is, has become friendly to
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Albenia which, as is koown, is the onme
counlry in the whole of Europe which is
more aligned to China than to any other
country., And Tito is not only negotiating
trade with China but has also pledged his
complete support to Albania. All these
developments are taking place. Itis seen
that the prospzct of the active alliance
between the two super powers to mark out
areas of influence and ensure their dominance
on weak or small countries is no longer
acceptable to Europe. It isa fact, as is
being admitted. France and China have
bezn militating against it for long, It ss
known to everybody how De Gaulle has
defied the whole world in that matter. And
West Germany has notified clearly that the
two super powers cannot bottle her up.
China’s capacity of mischiel in the east has
provided courage to those whom the Russians
held in terror in the west. The Russian
palicy is also shifting, That w2 all know ;
even in regard to the supply of arms to
Pakistan, it has been mentioned. Where do
we stand 7 We did not even raise our voice
to protest agiinst arms supply to Pakistan.
We kept mun. It is said that at times it is
not too much on international happenings.
But whers our interest is involved, certainly
we are expected to say what we feel and
what our reaction is about world ewents,
The Czechoslovakia aggression was there,
We know the ignominous role our Govern-
mznt played in the UNO and this country's
prestige and hononr were retrieved by the
resolution that this House adopted.

The Russian-China conflict is going on.
What is our atlitude? I am told owr
Ambassador is being called and we are
trying to find out something, because there
has been some unofficial criticism at some
place that although China committed aggres-
sion oa Russian, India did not react, India
being the ally or fricnd of Russia, I want
to know whether Russia at any moment
asked this Government during this conflict
to call a conference in India to resolve their
differences, just a Russia called the
Tashkent conference during the Indo-Pakistan
conflict. and find out whether it is really a
brotherly coaflict, because Russian regards
China as a brother, whereas it regards India
as a friend, as they stated in 1962. They
said, it is a small border dispute. We
maintain that border disputes, should be
settled, as far as possible through peaceful
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means. But is there any such suggestion ?
Why should we go out of our way and
commit ourselves, if we are not really a
protege of Russia? Why should bz not
take the fullest advantage of this conflict
and work towards the interests of our
country 7 I want to know from the Govern-
ment whether we were consulted at any time,
whether there has been any correspondence
or dialogue beiwcen our Foreign Ministry
and the Russian Foreign Ministry and
whether they sought our advice.

Ifind that in the name of non-alignment,
we do not function at all. It is all inepti-
tude and vacillation evrywhere, not merely
drift. Take West Asia. This provided
another opportunity for us to take a bold
stand, but we are wailing to know what
Russia, America or the four big powers
would say. Then we will ditto the same
thing. In this report, we find ropeatedly
how when our Prime Minister addressed the
UNO, she maintained that so far as West
Asia is concerned, we stand by the big
powers and their policy that Israel must with
draw from the occupied zone, etc. We are
not bold enough to say that the real conflict
that has arison there can be solved {f once
for all the basic question is decided that
Isreal has to exist as a nation in the middle-
cast, as provided by the United Nations,
when that State was constituted. If this
basic information is accepted, the conflict
can be resolved,

Although Russia does not consider it a
sin and their diplomacy does not suffer of
this account, because we have no independent
thinking, we always go on saying that we do
not recognise Israel, we do not have diplo-
matic relations or trade relations with it.
Yesterday there was a question in this House

and this Government has said that they will-

not have any trade relations with Israel.

Therefore, let us not close our eyes.
This country has really lost all wvoice in
the world. Nobody looks at us. Even
though w: are a big country we have
really bzen reduced to a very small,
minor, insignificant factor in the comity
of natioas today.

Look at out borders. I could under-
stand this policy if really as a result of
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following this policy of friendliness to
everybody we had many friends. There
is no friend whatsoever. We are friendless
everywhere. Have we been able to have
at least a secure border? All our three
borders —eastern western and northern — are
vulnerable, We take no steps to make them
secure, lest we offend any of the big
powers. Our immediate neighbours are
already hostile to wus. It has been
admitted here. Last time when a mention
was made that the Tashkent Declaration is
dead the Prime Minister ia her reply
protested and said, it is very much in
action, we had conferences and we are
having further conferenees. 1 am really
happy that at least in this report it has
been admitted that so far as the Tashkent
Declarntion is eoncerned Pakistan is
completely violating it and the hostile
attitude as regards Kashmir and other
matters continue as before.

At the same time we must understand
that all over it has been stated repeatedly
that we have offered a ‘no-war declaration’
and we are offering it again. But how
sincere are we in this offer? Ido not
say, I do not claim, I do not want to make a
posture that our hostility towards Pakistan
should continue for all time to come. We
have to resolve these differences. We
have to find ways and means to resolve
these differences. In the context of the
world situation it has become highly
necessary and essential for us to havea
second look at the developments and at
what we are going to do in future,

‘Therefore, considering all these aspects,
let us take the situation as it is. It is
all good to say that our relationship
with other countries has developod much
more intimately then it was before. [ am
glad to nofice that there has been some
change, some thinking in the Ministry of
External Affairs to develop our relations
wilh South-East Asian countries. But I
do not like the posture taken by the
Prime Minister during her visit to Burma.
When the question was put to her about
the defence possibility she outright rejected
saying that we are not in the picture at
all. What do we aim at? It is not
only creation of a vaccuum after the
withdrawal of the British from those
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areas, it is a question of the existence,
safety and security of those areas, the
whole of Asia, India being a part of it,
and the whole of South-East Asia.

Let us not continue as we have been
doing so Jang, looking to Washington,
London and Moscow for getting inspira-
tion. Let us at least turn our attention to
these countries which are not only neighbour
countries but whose interests are inter-linked
with our interests just like the interests
between State and State in one country. That
being the position India has to change
its policy. If the Government is worth
anything it must declare here and now
that our policy is not only chanting of
mantrams of non-alignment but our policy
is mainly guided by the enlightened
national interests of this country We
will judge every matter, every international
situation from that point of view. A
strong  npation a brave nation, a
courcgeous nation alone can play some
part in world policizs ; no  other nation
can, If you go on surrendering even
your principles—you have surrendered
them several times—no nation will care
for you.

Therefore, India must take these and
similar developments into account. She
must accept that not only is the bi-polar
world dead as dodo but also the growing
deteate betwzen the super powers is no
guarantee for stability of the starus guo
and peace. The old equation of double
alignment with super powers cannot be the
policy of today. Let us realise this. We
must cultative Western Europe and Japan
on the one hand and lesson our depzndence
on the Super Powers on the other.

Secondly, we must take into account
the change in South East Asian scene.
The possibility of (a) China's admission
formally into the nuclear club or her
getling & semi-super power status or (b) a
US-China detente must not be overlooked.
Qur response will have to be to strengthen
ourselves and to forge closer defence links
with our South Eastern neighbours. The
Foreign Minister of Indonesia, Mr. Malik
has made a categorical suggestion about
it, I want to know the reaction of the
Government of India to that suggestion.
Mr. Malik nas already pleaded for such
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relationship with India, Burma, Ceylon
and other neighbours, The attitude of
the Burmese Government, I am sure, is
helpful to India. Nepal alsot whatever
may be its anti-Indian attitude, I have no
doubt in my mind that if it takes into
account the realities of the situation, it
will fall in line.

In conclusion I will make this appeal,
Let us not think that because Pandit Nehru
some years back had coiped something, if we
just change a little, or if we change the
entire policy, because of the exigencies of
the situation, we will be called devia-
tionsts. Why should we do not deviate is
the problem. It is also essential to realise
that with the new flux in the world evenuts,
our hangovers of the past and our inhibi-
tions must not be allowed to blinker our
vision.

In the end, it is necessary to emphasise
that in the multi-polar world, dependence
of our country on ane or a set of powers
can only endanger our security, particularly
when equations and permutations on the
international plane are changing fast. We
have to look all around us, create a
flexible approach to safeguard our
interest and build our own strength.  With
the neighbours in particular we must evolve
viable relatianships and forge friendships on
the basis of an evolving community of
national interests,

16.48 hrs,

STATEMENT RE STRIKE BY HOUSE
SURGEONS AND OTHER DOCTORS
OF THE IRWIN HOSPITAL,
NEW DELHI

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): At 745
P.M. on the 2nd April 1969, a group of
junior medical officers of the Irwin and
G. B. Pant Hospitals called at the resi-
dence of the Medical Superintendent and
presented a memorandum which incorpo-
rated a resolution said to have been passed
by the Doctor's Union at 5 P.M. on the
same day. It was alledged in the resolu-
tion that Dr. B, N. Mishra and Dr. D. P-
Bhatnagar had been forced to tender their
resignations. It also referred to what it
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described as the constent harassment of the
doctors of the Hospital. The resolution
stated that the Doctors’ Union would
resort to a camplete strike in all the depart-
ments from midnight till the doctors were

reinstated. The other demands are

repr duced below :
*“(1) Provision of an unqualified
apology from the authorities

concerned  for their consistent
high hendedness and grossly un-
just and shameful conduct in
pressurizing these house surgeons
to resign ;

(2) Guarantee of suff icient, tangible
and realistic measures to be
taken in the future, for com-
plete security and protection of
all the Medical Officers on
duty, from any political or
beurocratic  dignitaries during
the discharge of their duties ;

Removal of the clause in the
appointment of Medical officers
of all categories stating that
their services can be terminated
without explanation or notice.”

€]

The aforesaid resolution was accome
panied by another document which referred
to the assault on the nursing staff by the
relations of a patient who had been brought
to the hospital with severe burms and ex-
pired on the morhing of 1st April 1969, In
this document a demand was made for
fmmedrate action against the offenders and
provision of security arrangements in the
Hospital,

Since midnight, the House Surgeans,
Registrars, Interns and Post Graduates have
nat reported for duty. Nurses have also
abstained from work. Efforts are being
made to maintain the services in the Irwin
and G. B, Pant Hospitals.

It is learnt from the Delhi Administra-
tion that Drs. B. N. Mishra and D. P
Bhatpagar submitted their  resignations
voluntarily on the Ist April 1969 and 3lst
March 1969, respectively. Of these Dr.
Mishra and figured in an incident oa the
night of 3ist December 1968, when an
Executive Ceuncillor had taken a relation
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of his for treatment at the Irwin Hospital
after giving information in advance to
Dr. Mishra. As regards Dr. Bhatnagar,
his conduct had been adversely commented
on by the Commission of Inquiry which
inquired into cases of suicides of nursing
students in the Irwin Hospital last year.

The Police authorities have so far
arrested feur persons alleged to be involved
in the assaukt on nurses on the morning of
Ist April, 1969, Security arrangements have
been made at the Hospital.

SHRI NATH PAI (Rajapur) : What
about the incident which resulted in the
resignation or the forced resignation
of Dr. Mishra ?

MR. SPEAKER : We will take up the
non-official business now.

SHRI NATH PAI : Let him reply to
that, What is the use of our being
subjected to a one-sided version ?

MR. SPEAKER : You can have a dis-
cussion on some other day. If you begin
it. the whole of non-official business will
£0.

SHRI NATH PAI : 400 doctors are on
strike,

MR. SPEAKER : I cannot limit it to
one or two members,

SHRI NATH PAI : He was about to
answer it.

MR. SPEAKER : The moment gques-
tions begin, the non-official business will go.
I cannot confine it only to Shri Nath Pai
and Shri Baoesjee.

SHRI NATH PAI ¢ The question was
finished already: Let him answer whether
it was the refusal of Dr. Mishra to attend to
the wife of a dignitary......([aterruption)

MR. SPEAKER : Rou are seeing that
so many of them are standing. It is im=
posisble for me to allow so many qu:stions.
Please do not put me in an embarrrassing
position.
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MODERN COTTAGE INDUSTRIES
DEVELOPMENT CORPORATION
BILL*

=t wgrewn fag wreat (¥33) @ asAm
wgim, & sglEs gk st ¥ fww
¥ fou o5 frrw enfim s & fog
STEY T A CargitE FE saw
fowre frm fadgs” s 4@ &0 &t
argafa <mear g
MR. SPEAKER : The question is :
*“That leave be granted to introduce
a Bill to provide for setiing up of a

Corporation for development of
ancillary cottage industries.”

The motion was adopted.

s wgroe fag Wt ¢ # g fad-
TF R T F@E |

INDIAN TELEGRAPH (AMENDMENT)
BILL*

(Substitution of section 5)
ot vy fowd (Hi) : wemw wg=w, &
W qreaeT afafraw, 1885 F amr
TOET $W T fauas w9 S
o argafa wgar g
MR. SPEAKER : The question is :

““That leave be granted to introduce
a Bill further to amend the Indian
Telegraph Act, 1885."

The motion was adopted.
ay ford: & faoas a) @
g

CHAILTRA 13, 1891 (SAKA)

Bills introduced 338

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

St e w0 (AgEAl) e
ey, § W s ¥ A v
f& g dfaem &t qedl aggd
e F0 A1 fAEmw W W osa
T g & 9 )

MR. SPEAKER : The queaidn is:

*That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

=t frawr W & fadlaw w ¥
F@E

PREVENTION OF COW SLAUGHTER
BILL*

N geaw wqw (9§ foee)
HeqW AEEW, TH W@ § M-Aw )
A7 s T fadaw B dwEd @
safa & s

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to prevent cow slaughter in
India:"™"

The metion was adopted.

N grare g & fadaw W

T F@ g

*Ppublished in Gazette of India Extraordinary, Part II, section 2, dated 3.4.69,
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 19 ond
substitution of article 326)

st wy fomd () : weae 7,
@ ¥ dfeE § 9@ dew 7@
a fadas w1 4w w0 & gR agula
& o)

MR. SPEAKER : The question is :

“That leave be granted to introd_nne
a Bill further to amend the Constitu-
tion of India."

The motion was adopted.
St Wy fomd: & fadgs W1 4w
F@I |

16.55 hrs.

CENTRAL UNIVERSITIES
(STUDENTS' PARTICIPATION)
BILL—Contd.

MR. SPEAKER : Shri Sheo Narain to
continue his speech ; he is not here.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : 1 beg to move :

“That in the motion moved on the
21st March, 1969 by Shri Madbu
Limaye, for circulation of the Central
Universities (Students” Participation)
Bill, 1969 for the purpose of eliciting
opinion thereon by the Ist October,
1969.

for *1st October, 1969" substitute
“nd March, 1970"

MR. SPEAKER : Shri Chintamani
Panigrahi.
SHRI S.M. BANERIJEE : _ rose—

MR. SPEAKER : Shri Sheo Narain
has given place to him. Mr, nanerjee,. you
will get a chance. Why are you in a
“hurry ?

APRIL 3, 1060

Ceritral Universities etc. Bill 40

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker, Sir, I am glad
that the hon. Minister has come forward
with an amendment to the circulation motion
and, 1 hope, this will also be accepted.

This Bill 1s really most timely. 1 would
just like to bring certain points for the
consideration of the hon. Minister because he
has expressed his cagerness after he has taken
charge of Education and Youth Services to
improve the conditions of youth and students
in the country. I am really glad for his
cagerness and awareness of the problem.

Sir, during the last few years and more
50 during the last few months in India, we
find students unrest in most of the universi-
ties and colleges. It has been analysed by
Dr. Rao himself many times and also by
most of the eminent educationists in this
country, The basic fact remains that there is
lack of contact between the teachers and the
students in almost all the educational insti-
tutions and universities today. I can cite
one instance that occurred recenily in Orissa.
There is one high school ina place called
Bolgarh.  Bzcause there was some mis-
understanding between school teachers and
the students, the school hostel was burnt.
More than 40 to 50 students have been
arrested and many of them have been turned
out also so that they cannot come over to the
school again. [If there had been an under-
standing reached between school teachers
and the students, I think, such a situation
could not have arisen where the police would
go to such an extent as to intern the students.
And it is very bad, of course. Therefore,
the basic fact to be taken is how to develop
contact between teachers and students, After
apalysing many of the grievances of the
students—1I was looking through the defferent
reports of the unmiversities and even the
latest report about the Allahabad University
in which an American Professor has made a
study of the subject—you will find that
many of the grievances of the students are
almost genuine and they have not been
looked into properly or they are not re-
dressed. Therefore, the first task should be
to see that students are associated and they
participate in the policy-making bodies of
the universities and the institutions and,
naturally, that would develop a sense belong-
ing amongst them. I have found that there

*Published in Gazette of India Extraordinary, Part II, section 2, dated 3.4.69,
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are even certain demands of the students
like that of providing for a letterbox and
even there the university authorities or the
college authorities would say, “No. This
cannot be done’'. Therefore, the students have
to go on sirike to get a letter-box. This is
how the university authorities or the college
authorities add to the students unrest in the
country, A sense of understanding, a sense
of appreciation of the difficulties of students
like a father is most absent in the educa-
tional institutions in the country today.

17 hrs.

[SHRI GADILINGANA GOWD in the
Chair]

If you make an analysis of what the
students talk, you will find this. Some
studies have been made in American uni-
versities and in western countries and also
in Britain and Germany, with regard to the
causes why therc is frustration among the
students today. It has been found that, in
a day if the students talk for 100 times, at
least for 55 times they talk about sex and
love, about 20 to 30 times about unemploy-
ment and about 13 to 14 times about cinema
stars and others. Therefore, a purpose
should be pgiven. Recently 1 had been to
one of the colleges; it was a women’s
college. Ata particular point of time, at
about 5.30 P.M. or so, when the women’s
college closed, I found a lot of young men
standing there outside waiting for hours
together to have a look at the girls. I told
a young man, ‘if you want to see a girl,
why don’t you go straight and see her and
go away? You have been standing for
hours together to see a girl ; why don't you
go straight, see her, even speak to her and
go away 7. In universities and in all
ducational  instituti in the country,
there is practically no pnrpose today. Whea
I asked many students, *Why don't you
read 7*, they said that there was nothing to
read. Really if you see the syllabus, if you
see the books, there is nothing to read
because it is completely different from what
is happening in the country, outside the
university campus, Therefore, the Educa-
tion Ministry has a great responsibility.
Today the students find that their future is
bleak. If you ask any student, during
convocation, as to what they demand, they
say that they do not want to hear the con-
yoeation address or speech and what they
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want is employment. This is the grievance
of the students and youths of this country.
The Education Ministry has a great and
stupendous task. I know, immediately
after he took over charge of the Education
Ministry, the hon. Minister has been going
round meeting the students ; he has been
addressing students’ seminars and trying to
understand the problems. Ewen when he
was in the Planning Commission, he thought
of seiting up a commission or a council, a
kind of a welfare body—a Central Youth
Walfare Body—which can look into the
problems of the new generation of our
eountry......

MR. CHAIRMAN : The hon. Member
may conclude, The time allotted was 1
hour 30 minutes, but we have already taken
more than two hours...

SHRI S. M. BANERJEE (Kanpur) :
The time should be extended by an hour or
50...

MR. CHAIRMAN : The Business Advi-
sory Committee has decided about the
time.

ot wq fowd (q77) : W oF @
fasom aFaT | Yoor AT ¥ @
N o awr fewr iy | AT @
gl F at ¥ agw 99|

MR. CHAIRMAN : The hon. Member
may conclude.

SHKI CHINTAMANI PANIGRAHI :
I am just concluding.

Therefore, there should be more and
more participation of the students in the
universities and the policy-making bodies
of the educational institutions. The students
must have a promise with regard to their
employment after they leave colleges and
universities. When this demand for parti-
cipation is manifesting itself at all levels,
it is so good that Mr. Limaye has brought
forward this motion and it is so kind of the
hon. Minister that he has accepted the
spirit of the Bill and he has also moved an
amendment.

In the developing countries today, youth
and national development are connected.
We canpot have a national -development
programme Wwithout having a programme
for the wlefare of the youth.
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I, therefore, venture to suggest to the Opinion, we will be runni ng the risk
hon. Minister that we should allow parti- Of converting it into a political chess-

cipation of the studzsnts in the policy making
bodies of the elucational institutions. We
have also to find out some works programm:
for students any youths, The two months sum-
mer vacation will be coming. In other coun-
tries you will find hundreds and thousands of
students go and participat: in construstive pro-
grammes so that it provides them an outing.
It provides them a channel for channelising
their energy in constructive affairs. There-
fore, the hon Minister would take into con-
sideration all the;: things and whea he is
trying to evole a new policy for this country,
I hope some of these mzasures will be taken
into consideration.

SHRI D. N PATODIA (Jalore) : At
the outset, I wish to completment Shri
Madhu Limaye who his rendered a
service by drawing the attention of the
House to the larger nceds for constructive
participation betwesn students and the
educational auterities. So far as the spirit
of the Bill is conczrned, [ am in agreement
and [ hop: that by this proc:ss some cons-
tructive  co-ordination will be possible
betwesn the stud:ats and the educational
authorities so that the students can be
canalised more towards education, towards
constructive approach and not towards
various politizal matters as they are indulg-
ing at the momsnt. While appreciating the
spirit, I cannot help saying that in resp:ct
of some of the matters, the mover of Bill
has gone wrong.

There are certain clauses in the Bill over
which [ would like to comment briefly.
First is clause 3 of the Bill which provides
for (1) compulsory formation of studeats’
in  each University. (2) It provides
for automatic enrolmeat of every student
as a member of the Uaion unless he notifies
to the contrary. Now this provision for
statutory formation of a  students’
union has not mst with great success clse-
where. It gives a handle to wvarious politi-
cal parties to convert these unions into a
chess board of politics. Attempt will be
made by parties to impose their authority,
to grab the power for political purposes.
This is a great daonger. When Mussolini
made the Unions as statutory, it did not
ment with  success. Therefore, I believe
formation of a Students’ union should be
voluntary and should not be made statutory,

board.

The other clause over which I propose
to comment briefly is clause (6). Herea
provision has been made that in various
courts, academic couacils and others bodies
of the Uudversity the students will have com-
pusory .participation. Students will have
compusory representation. In effect it will
mean thatin the matter of selection of cur-
ricula, in the matter of selection of syllabus
and even in the matier of appointmant of
teachers. etc., the students will sit along
with University authorities and wiil have
their voice,  This again is a type of
demand over which most of the Earopean
countries at the moms=nt are agitated. Even
there the public opinion is not clear about
it.  Itis not well-understood as to how
far the student who himself has got to be
educated and who passibly lacks that amount
of maturity which is needed for ths selection
of teachers or selection of curricula will b:
propzr person to participate. I think this
particular clause also needs greater consider-
atlon and a little deeper cosideration before
it is accepted,

The third clause to which I propose to
refer is clause (7). Hzre by clauss (7) sub-
scription payable by the student has be:n
made compulsory to bz deducted at the time
of payment of tui.ion fees,

This can be read with Clause 3 which
makes it compulsory for every student to
bscome a Membzr, unless he informs to the
contrary,  This is an apparatus which will
mzan that these student organisations will
ultimately be controlling huge wzalth, Here
I would say that simply by virtue of the
fact that they would b: conmtrolling this
wzalth, there will bs an attempt by certain
other individuals and non-educational organi-
sations or political ~ parties to have
their control over this orginisation, That
would be the danger by which th: purpose
for which we are thinking of seeking the
condition of the students will b: defeated.

In India there is large and large involve-
mznt of students in undesirable polltical.
activties, 1 was recently told, in respect
of one particular university, one of the can-
didates spent as much as Rs. 20,000 for an
election to the Union.
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I was also told that there is a proposal
in some of the unions that soms of the
office bzarers shouid b: provided with a
permanent comveyance to work for the
Union. We have to take care of thase
things. It is anybody's guess from where
these finances are being arranged. But of
course, it is quite clear that they are not
being arranged by that section which wants
to promote edu:ation. The spirit of the
Bill and the spirit of any such coordination
should be to promote the cause of educa-
lion to bring about better coordination
between the students and  educational
authorities and not to promote the causes
of rift or a chessboard of politics.

This Bill is intended for circulation and
I feel that by the tlme public opinion is
obtained and this comes back after circula-
tion, there would be so many changes for
the better. I am hopeful that the hon’ble
Mover himself will furthsr examine it and
make necessary changes that may bs desir-
able in the context of the situation.

Therefore, I feel, the idea of sending
this Bill for circulation is a good one. 1
am happy that the amendment by Dr. Rao
to extend the period has been accepted by
the Mover. 1 hope, by rhe time it comes
back, this will bz a Bill in a better form,
which will be presented to Parliament,
which  will serve a good cause. Thank
you.

SHRI BEDABRATA BARUA (Kalia-
bor) : This Bill seeks to embody the pro-
vision for compulsory membership of
student’s union. While I am aware of the
dangers to which Shri Patodia referred to
that the Union may run amuck and
students may do wrong things, at the same
tims, I may say, democracy itself may be
wrongly understood by the students them-
selves and they may indulge in what is
called democratic corruption. With all
that T would feel that compulsory member-
ship of the union is by and large a b:tter
thing and students do“deve!op som: respon-
sibility if they are held under some sort of
check. In Assam we have compulsory
membzrship in all college unions. We have
this without any serious ill-effects, When=
ever they are elected they have to give
“Tea’. They have to get some money
somehow. They have to raise the money
back by various m=ans. For example they
may get commissions and all that on what
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fs being purchased by Union. In that way
it has bscome a nationalised wvirtue now,
I think in that way we have certainly to
look into the matter very deeply. But the
basic content of this Bill is association of
the students in the management of univer-
sities and on this I think we should take
the risk of associating them in the manage-
mznt of universities, not because students
are batter managers ; they are possibly not
and because of that they may be creating a
lot of difficulties even for the manage-
ment, They will themselves become
highly political elements. If we have a
good system of education, a responsive
system of education which seeks to guide
students and instils in them nation-building
character, then it isa different matter,
But in all these matters, reality is much
different from what there is actually or
from what we except it to be. When some-
thing goes seriously wrong as in our edun-
cational control, certainly there should be
checks and balances. Here, if we asso-
ciate students in the management, first of
all they will learn certain sense of respon-
sibility because they are placcd in respone
sible positions. They also come to know
of the various difficulties of plans, budgets
etc. They koow how much money
they are going to get and therefore they do
develop a certain sense of responsibility and
a certain awareness of the difficulties that
face the Goveroment, In that pesition
most of the students feel compelled to act
and tell others : You have to do with a
commeon room, b:cause grants are so much
and these are the things to be done. Thus they
will learn how to b:res poasible. Let us give
them the due. They may possibly be better
than others and it may serve as catharsis and

remove the great evils of educational
systern. One of the evils is the seniority
complex among some students. This has

eaten into the vitals of the educational
system, whether it is an academy, institution
ora college. The senior people stifle the
initiative of others.  In other words, the
general temperament of Indian society does
opzrate  in  academic instilutions also.
What I feel is that the unnecessary control
of academic life can bz done away with
when we put some wital elements in it.
Possibly thzy will not bz that respectful,
Even than they will certainly say that there
are certain urgent matters that have to be
dealt with and seitled, In this way the
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bureaucratic responsibility may be replaced
by a sort of better understanding of the
problems of students and then they may be
able to put out a fire before it starts spread-

ing and b:comes a conflagration. In
academic  institutions that does happen.
Sometimes a  small incident or a small

neglect continued for years and years leads
to an outburst at soms point of time. It
will be much better if this ouatburst can bz
prevented and that can b: doae only il the
representative of the students is taken into
the management of the institution or the

university. He may bz abte to point out :
There is some problem and it could be
dealt with in this manner., That may

be of some help to the management.
Therefore, I think it is good that the
Bill goes to a Select Committee for
circulation because the matter needs that
greatest pational  attention, We  have
certainly not been wvery successful in
solving this problem of students unrest
and indiscipline. This is not confined to
India only. It has been there in Pakistan.
It is a world-wide phenomenon. In
Pakistan that reached such a stage where
they could have overwhelmed the political
systemn of the the country and many people
say that it is goed for the country, Whatever
it is, it is a question of finding out whether
we can try this experiment of associating
them in the management. Today there
is educational expansion and youngsters
belonging to all classes of societies have
come today in the national institutions.

Now, unless we come {0 terms with
them, unless we try to wunderstand their
demands, we will be owvertaken by events.
We will bz doing things without our
knowing it, without this Parliament
knowing it, without the heads, the Vice-
Chancellors, knowing it. We will be
stiflying initiative at every level ; authori-
tarianism may reign and stagnancy may
occur at all levels, and does occur in
educational institutions. That  may
precipitate a situation, an unuecessary
unrest, throughout the country that may
not be for good of all of us.

So it is necessary that we give the
utmost attention to these things and seek
some ways by which we can associate
our student community in the formataion
of policies, have better understanding of
their problems and forestall something
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that other countries have suffered in terms
of waste, loss and devastation,
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wIT AT & e § AT ae| A aEed
F g ¥ TGE W AR ATLES
FOW F gg gAT @Y W1 F@ELT g
& A, s aeifere mEtw § qmmE
2, oY v 837 ¥, odva@r § qaEww
oY FHHT § 6 F47 IEHT FWT I
O 9T A0 gRm P weT g Al
IY Y g AT FET 9IA | WEAT
=gl g ¥ arg ot AT www fa=me ¥
FOEIA W GAC 0F 9fETe Y awg
ST gH aEId ¢, o8 UF qfae
2w 43, fams ot 43 faendl Y &3,
wara® A 43 AT 39 a9  uF FeAAA
T AR, 15 fer §, @ WA #,
uF gL A1 feawal #1 q9E, 0F gEY &Y
frefeafs 1 ok, O & wmar g fF ag
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WET weEr g, @A @y fE
TP g1

@Q dw, aanfa wEkw, & a3
FgAT e g fF amerd # gaet "aam
F9 g7 79T &) 9FaT | T € F
¥ g¥ 9rr a2, S ¥ fur 9§, wer
AT G | T AR A gAR T A
@ vy #, fen & art §, 5 w9
d3 &R 948 fagml § et agw
s fadfe foet § 1 ol g% g@ g,
wwrafa off, ag fedfe, ag w1 fd
foet 7€ ol uF FuL @ & 7| IS
A% IEH GO F1 A AG T@A By
faest

urer gardt foar & ggf adr @
faast sdw grg T 9t | SH@ agfy w
o R R afam g @ & 5
20 9% F aAIE I AT q9 HAC AT
gfrafeedt & faenfoai & gfgw fF ey
AT T IA4T qRA §, WOF AGA W
@ wm g, @ faww ¥ A wg
gwar g v 100 % & 90 faardf 71 aav
g fF o ST @ ATE, T
T T AE E | O qRAE A R,
W AT @ g | T o7 ag i
2 fr sgae gar &, sgATEREEarT gk
2 9g o @1 ofw ) @O W
a1 8, =9 fyar & ga 7@ fasrenT Tga
§ faenfagi #1 @y a9 9EY §, oW
9% ag W T TG ST W I
gyeiie s ¥ fou gfmafed &
FIUATEr AEY ENTY, A7 9% a8 A qa
9T qET AT g, g § qrET 3T Agf
BT | SUET G3) T AGY g 1 IAHT
#Ew 922 § awet § Afew @@ ww
CEARARGE G-l

sit ity fag (VzEw) : TA
@ ?
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o wAT WS A gAWCn, T
Tgag & fF a@R o e st
i @ & ARd & @ ag
faferer 1 =fge e g wdsw w
@7 e § ghetadt § at § s
wrar & f6 ®= w71 3w T T84, 3g FEAw
& ot afrafEdt § oree el 1| gfafedt
A AEEE PN AZ FF AWATS
¥Jq FT IFETEE GRO | A FH FH A
R AT ARy § § sgm 5
T & s fagr 9w | @ 6 A
2 v gark ot faerr ot § o R &
I T AT g (T eraR) ¥
aft g FA | Ig § uF FEw
%W IBIC T G v 1§ Iy srdAw
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w o & fie faardf @ grx ¥ o
gry Adl &, 9g wF W 9w 9T A W@
% wafs ag ¥a@ gy Adf ® wW@T | R
2w &t af A s gar T e Ak
fafgs wwr &1 & wwg fx @y
forr ¥ wommm & Tk ¥, F @
farws Fa % a2 FETARAE

weqE wEEy, 93 96 & fr A ¥
1 mias o Frfas gaear 9 @
¥ g @ W g R e ww
faareal ¥ qfar o8 50 freed § a1
TR X g & AWl w1 adifeRe
¥ | A6l qF, WEAT A% IE ®H AGD
fomar & &R gmo gmfas @

wem fir ¥ sraEes wEw Jo1 | ¥y W ST &7 & @ ST A gard

frew St oF dw W 20 g ¥ WS
#t qgfr = == ar W@ g, few fe
|4 Mgl ¥ SAFT AT ST §, 2@ A
fog Na N seg &, 99 W F
frardf g% st afrafedt # a &@F
AT T W A AT FF IAST TEY
X gt ofew fec Y wwafash,
#4ifs ag fas aagew & fav § ol aga
o fagrEl & qéifadas v e
¥ w AT o, A oaww AwA §,
adad @ g A K g ST f T
. A 0 o A T oau 1 gER fawTs
M AT @ gw ¥ e 3w aoan g,
W IR w1 gF fer wrfgn 1 wfeg
¥ v fadws o1 auda F@T |

st dferew aga  (faaten)
Foe AgRa, fawg agr anik § @R
wiegay & qd af N & @ aEew
g\ Ym: gm AW AT W ¥ Fwaw #Y
agf #w@ § o faenfagi st grt &
o wEag § g 99 F@ g 9 @

afas s=ear § 741 § | Aq[AT FAX AR
ag agarm gfwar & w7 ¥ fomafaamat
T Frowt & frmrd e €1

ag ot wd R fF N oA § @@
78 gwifor § I’ @ ey 20
gt # o Tefe 13w ¥ ofceg
fem & wowr fopdww gt fam-
fraredt ¥ oe war &1 fow wwRY
gait W A & wwre W afent s
W § @t g0 ¥ famafaaral § o
& w1 e Foft Faxem qw
¥ 99 faux & ggwa w€ § ot
wFT 7g fovme v @ & 9k @
T ¥ I T £ | SEES aE
F1ag @ fm @@ # wer A9 A
HEAG AT WE| WA T AT FT I
ge@d fF gw wa A W T AR
gar @I #1 eiw gl w1 fawaw #
F IR wF wr@ ¥ wlaw & sfa wan-
aifear sitx faesr &1 waw & @ @
T EH ITHT WrEEA w1 wre g fa-
@ g 5 g dar fE v @ A
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1 wieswr gwEe § A g 9
qEAN AFI OF AT W@ FT Fiw
T AT |

¥ wgwa g f ot gt faaferredi
R e i
BT & T a9, ag 3w & foear A
F fadfr s el a0 ¥ TOR A
T @ 7w 3w F wfa s e
o drmar F @i AR e g
T Al X swaw § ) SEd %
Freor g1 gay famafaredt ¥ oat
aws  gAR fws & Srmw §
ararm wiged § & g § 9
ft iy s fafd ®1 agenn 9F
% AT WY FT TOAFT aGSAT T
a9 1 A% qEEd, T% AHETe §
I e ¥ TEn gu favafaasdi &
gfefedl 1 797 g @9t F T 4F
¥ gadet @ g@ 1 FE A
wigad s qEA sreaadt w1 gfewm
agT R Ad & darfE o & @
¥ agE Q0 Wigw | ag I A
afs wgE &0 & &, @ fama-
farreray # gwene yafdaa g1 &
e weaew ¥ @ gfee & off famme w0
f& ¥aw gz Tiiefedes &1 @@ A8
¢ afes @ amfaw aid § A€ A9
 gufew R & o7 WTE W
S o foas o @1 9= F1 3W, gO
g gak fag Iean T @ & 1
el ¥ & gwwar g g F =
SETA FT qAGT HON AMEC | R W
am w1 famare § f5 @@ # 3w W
Fot ==t o oA faen anferdd,
wemasi a1 faar ¥ &7 ¥ W oF@
ST AT AT ERY, ATTG A TEH FHLC
Iy faareAgT @M AR OF S99-
anlt o e e e W
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gaR W fasm @ =4 S99
gmafa @ & A1 faer F #=T o=
@ ¥ W & 1 W e fame-
foaen #1 TR ERETE | TE 5F
g fF g ot famfaeredt & g @
o uaAfadl & R0 @ a A Q@
& @A oW uwfy § aga afes
femmr 3% et m@ gfraw anfz &
TR # FH G oES s g Sf
™ ag g g g e @
agt qifegnie & §5 &t @ a@ ¥
&M @ § A fag aw@ & wwax
997 @ & 39 Aen q@] gA IrAl
WREE?

s ezfagar sitffaq &, @@ we-
far ag ¥ 2w & Ager fFar @ @
ITH ANATET 9L T & gL A ¥ famr-
fagi ¥ sv% @@ § wReT #
saEE i foar 91 3I|; F wEEEar
oo ¥ S= T qu arfefadm
fearar | ¥fem o & g5 # wgw
s ag ag afefrree awx e frs-
S a1 I¢ 79T, 99T PATIIA | WA
gL AW A goRT Y dEme F S
AT FTAF AW § AT g g gy
far g FEi e Y W F AR A A=
FEwel AT seav g fr gril
# wregmwi &Y fagfm ® g @
aged #) frgfaa § 7 19 g
g afFr 33 3 Usfafmdam &, famr
afafzd ¥ Usfamgaa ¥ ogmmw &
gy # ok fagafraredt & ofcfy
¥ St G 9 aren vt § § g
flromxordegngfm & g &
sfafafest 1 nfefads Fud, s
aqq oA ¥ @ & U o5 fa
t & famafeaeal & st mfs -
frr & awt @ a wasy A
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&9 &1 g%ar § | fazafaaren $1 faer wt
st ofqx #fw g wfgr @@ =@
feg & axar g =g gl 1 fauy
tfy gut am How fofms Tagasi
HoF I FT A@ETT AT § AR
gl § oF s wT oA g e
= & folr g7 gl &7 ara F, gl
# g fr=r &1 AR FEe g
1 I # ferdt & faw e a7-
wq ar az Ifa A€ grm o zad ferr
TR FTATTF, IIgOA A AR 73
Yar ot e €1 afk gn sw oA #
o 919 a1 & ATH ATAW § qg Hgn
igar § fF s gw e st i
O H 45 FLAAMGA ARG IAF
FEA T AR H uF aew gafeqw #3%
ar =g fafea =v & g7 ¥ wnfaw &
R ag wo fordeErd gwE #T og-
AT T OSA F gU AW §F fad 9v-
arft aerfes @ &1 F9 740 | f97 a@
¥ W@ ¥ @EAg w=ieT d§ OgaR
grat 3 afsr s o i o wge-
o qw s e & feamw N A
g faom w6 F#17 #T 3@ oF IuEE
amifxs a9 T g femowmv T W
Tafaaior & S § avAr AgE anr-
TA A AT S TR A Ew g
N gy dn ¥ faaros §, f gfe
aga wafadter ad¥ &, o I AL &,
Fg @< A IT SEl F R X AR
T § 1

# = wgar g f5 amr faafaat
¥ gaeaie za fer W1 g 5 s fawr-
far & faarfagl #) qefaaw fae sman
§, famafqaedl #§ wiiwdemEr @k
LR 9% @1 &1 HW S N
& 1= & s N g T § g
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g Forrgfs awmoed fraw
gl M w4, FAr ¥ 9y gara v
TWRE, FA N @A w1 fawaw
& fe ot s fear e gew &
I &t fram § foqr o1 @, &
oo e W § 78 famafaaen o=y
gn & faufar & aF

dar & ¥ w51, & faduw & 9w oww
¥ wewa § Fw & faonfagi &) ifw
awi # fagare # 37 & aw w7 0
¥ Fmafom ww @Y fe fg
frai & o7t T &Y 9@, e S
Y e Frafirat 2 ¢, e o1 aw
g AnEEgT FradE, H IR
frame # fouwr s @ & aww g
faamdt amh 99 ST A=y v F amiw
feg &t ava &, 98 5 2 s <
2w fasafaareyl & 30 & fawior
¥ wriRR FamEd sl faeifadl §
LEOIGE IR RO L
F 9 = fazamw § foar &

st @0 WYe @AWl (F17YT) : FwIIf
ey, 9y gy ¥ aq go fax R
wy fom¥ #1 wga M g g fw
IR 0y gar ¥ @ fadws &7 3
F gran 9 AT 9@ 39 F 9 1g
garTe et g 7T & v s faenfaa &
FgUEAgEaT A€ § @ IEF  @rr
Far g |

e gH gAY 5w A Y § e gmy
faer w=t T10 A § fawr ofww d=e
wBAG e FWF oF AN §, afew o
% EEfAEz AW a8 qgdafe &
feam & Y amr 3w 9 Swar
T T R g g fr e P A
agt Nz €, g e, ey af
afedt Wik gEX famafaaredi & e
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9 § T Fgf 9T WiT FT w@AT
afe g gutm § fe agr o faan
Wt v fer A wd 1 @ s
s farer %41 gu aw gw W g gl
oY fir ag ux 0¥ sfes § O e fer
¥ an # gg M | ¥fFT g g7 T |
A% aZ 2o faqur &F A aw W
T T g #Y wEe Ay E fE AW
w4 #1E qgrafrez A §, afeT ag
WrayqT ) qT So TE AAE | T
T I A @ gf, AfET gH &
gfesdl & fom 7 @ s A
o or¢ | w9 for & grdar FE 1 A6
@0t A froww ¥ w9 T wa fanw
T 3@ 3

s o Afwed @y dwa & fag
Fory FY 9@ Y @ 98F AR H A
gu X frr ot wrdifear 7w fe 9
waw ¢ fo adl w@F wor qafeqraR-
aw aifafess 7 @t a1 fesrmfafedt
W mafssaifafedt ag A foofea
zH &1 A ®re § @ae el qfeA-
wWe ¥ afFA gER dEl YA
¥ AYT 37 %Y EA B F 2, §Y A FW
vy g ?

o wAfts qIEw ;. qaafy wERT
Wt exaeT qadf & & 1

st HoWYo wAwt : § garaly wiaw
Far Hgg adi 3 W g1 99 IE
Fwafa & qraw 9T @y § a7 fmay
qref & vy A WA |

| UF W e s T
HEET T HTAT F @ E |

ot oo TR : FE WA § F
@I fred g #1 oA ¥ ded
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g1 = fou & i o0 AT g e
T =t qiaifear & #7r 5 I F1 "\
¢ fr =2t faenfual # smfemmaae oife-
fm aaram gw 3w & T==i §1
oA # 90 @Wr gy 48 oF A4
aro oA WHE pwr g, W R &
Frw § 5 o wgder A g @
o foar omd s gt o> S 4
FNE ? T ag gk W & wiasw A
g 87 T4 A FIE qW F Ul
AT AT g &7 T|W AT A9 A
T FIWTAG § ! WA fqg @K -
ET ATE G HIT T ATH7 47 &7
T FAH AN F WA Agp g,
T IAF A § = @ S,
@ & g g fr 98 v=g faws & awa
g vy FMiAeE a9 a9 ¢, e fow
df MR awa §, 3@ & Fulo
# fou fom sitwr Y o< @0l art
g aee #fF I ogWEEE #Ee
ST A7 4 AR F AR qE, T -
fifes W I Al wmaw @t T
s Eau dfrag W@ St s aw
= arrar foad edfes smofe =@
Q| A ARV ST T ad &=y
gfew Fg® ¥ argre frar ar @ 2w Ay
waar &1 5 ag oW Ao R gEm o
GFEET FL | 79 WG G a7
FATT & FT aTEr A€ fsgrar 7 18-19
ae & A9a FI9F Gl FL T A=
fFr & g o A oAt gN §F fou
darc A@l @ QA T FAr A S
& ) arfae g 53 F for dar
LA NS LS AL I Ll
Twa @ g e sAs weAifa & s
@ AT |

T awﬁﬂmﬁﬂﬂﬂ SATH¥
&1 & @ § fe TEw g€ T A
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fs g wfesy sowrom &) T
goffrafar s1oa § ot g9 g ag o9
FamA &, FATw  gonfaafor s #
S §g §AT A A A § | WA
w4y <t e fawafaaea § oW 3@
Ffov a4 | qa AEET ¥ wRT AT
6 g7 3w WO g e & e
festtmr 7T wifgn, & A0 wifgw
gart A A flo To I FF frEwd
& tHo To T FF fAwont §, UHo We
dro 9 L& fAdad §, INfTaT a7 FT
froa § sas A0 4@ fawdr
gl a1 a0 9 T 1 dlo To W
w<E A AR § for gremir o-
ST & T § ATAT & A WA F A€
§ fF oo Amd T gwal
ams  Awd faw gEdr 9 1 e
dto wHo o AT & A IAA @
T & &L AT Fo FHo g A AT
A fre gwadt of | e A Aafawe
a1 g@afewe  SNfAaT omaT g Y SEsr
wgr wrar & fF smT araw geefaE W
Tolfafor 1 & amwr Awd faa
AT ot | a8 FeT gAR 3T M G T
& T A gred w6 @ A AN @
A gfraedta # sy e aeg & sgamee
FAX T GHY | 99 sgH 3@ar g fF
#oTo AT THo Yo TIH FIH & a1g AT
IEFT wiTey ATHTAT § A7 IqS I AT
FFATEA FN AIAAT G27 A T A E
oa &% N & FAW IS aHA BT
T gEFt I AT AT AAL FTAr {
Y ag ATeeX F g famree A 9w T
N Ry s T@INa A g, &
@ "raar g1 AfF ag dar A s
g og g a ) A frdt gf gea
%1 TwaT &, 7 A g B jwAr g,
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faar A arget #1 2war §, W@ W™
Fagr Tmar § foed gaew 7
1 9 awg ¥ M A gy &, A wEE
fem v 7 gt g, T agEe
AT SERY § | A A qF @A ¥
fe el aR YA s d o W S
fret ot game w0
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FAETE ' e @ W F -
gIHi A ¥ e € ) 3Ad fawmr F ¥y
ara € At § fe & o are ar dfee
#F | g AW HT aar g fF e &
S o7 A @ o gw ey A
faoeiY a0 9% ¥ =TaT t{lroq""oﬂos‘f
arira A fafre 7 8

U W WO IEH A9 o § )

ﬁﬂ-ﬁAﬂﬂ:ﬁn@ﬂmra|
At 7% aF 98 @ Qe ) aw
& W A 7g S AT AW A g
FT N1 AW GO WA S A3 A gy
g1

TR At gfee @, @R egEEw
vaifaner ad aY 9 sgmas # A=A
dar @, aqEEElam W fre@ F ¥
T HRE SN | A FAT wre g St
Yagr g e owd maw MY wAU QY
gear & 1 & quer e g R A gfd
w1 fael ¥ =8 § 7 eg¥ew gfraw A
wizw wafauss @i ox @ felt &
afadma s A md e SEd T
Wt T a7 awdt &1 faoms § s gar
g? mgi et | Aled A
I Y ¢ a1 IR graa & wreaw
& A fae awdt @1 T8 = WopT
ag §f 9991 AwQ fAw gwdr § 1 9@l
qt w9z q gfagw €, &< gfads § | %
wreqw ¥ g 9gi Sy &1 Nwfar frs
andt § | 7 Ty § g § O et
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N T gAY afer @ w1 gw fear
T

#uF faae v g ag wErwEr
¢ &5 g & &t mix e @9, e
A @S gr ) s A grew e ar i
agar § fs gua) fgar o @t ga Swi
TRAAY) awh g e § g
M agd gead v g ak
TsRfa & I g dar g e af @
WRTH gur e oA A IR
e i gr o & oo i Fae §
I oF sfqar < § o & st g
[|AgAT g | ¥ w5 §, 9i § T
ATZATL WYL 31 &7 A, g, A1 F 1 AR,
T WA § Wi, a1 g4 41, a6
gera” 1 waAg Ay ¥ gH BN W
FET & | T4 T F1 A0 @ & fammt
Fafoeft § 7 g F1 Wiy a0 g
F9Y q=HT F ATF-WT  GHL q=A1 w1 AT
& e & 51 fewd 1 39% fod gfaw
wTeeRT &Y, §ufsa g1, qnfed g} & wrf
TEqT FA1E AT GHel & | TH 3T F1 I
gufey w1 8, 50 § ¥ Srdrgan, G-
grfa®ar § ATE AT L AT A 4R
FW gfaT § g aFAT g |

arafa o, # s gfvaw =1 W
agigr, gga@ AAE 20-25 W@
qgs F1 T QT §, a9 9 S AT AT
a1 f& o gETwT F 9% F o 9% ar
gl O | #fFT om & gfaw & oo ¥
#T, 99 ¥ a8 79 A9 4 A, fiwg,
gaenr, faw, @€, 79 o a9 dawx
FIH @ § R SR &, AT 3@
g1 s ag & Hawwar g fs faardt
W # wEifriee & @ §3 7 fafgaa
& ¥ w9 Fae wY goE, T Ay
¥ 41 ¥ Wi a1 g, mET )
faan faat & YA G271 89l 1 w10 T WY
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¥ st 2, 99 ¥ foay wfasfts e
&, ag ¥ 38 7 ¥ I FA, Afew
W EIEI Y BN A @@ @ om g,
Fgd § A FF1 A I §, T AT 77 §)
ST | 9g @Ot W€ 941 g1 4T
e Famm s g fFag @ Fww
A T ™ AfET IT O
T AEF M gw 5@ mAe ® SAwr
g1 gwge w40, & s Fxan § e aw-
AT ¥ AT TW A T CEN FA, @
T &g T F F1E AT § A T LA
ot &Y qref #t FE @A g, q@ WA
faw & 7y s =gl o

st Aol A WRT  (F9AN)
gumafa agiey, ag faw o1 =t "y fomd
N aE ¥ 7T &, awaa # 9T gfvew
wq g ), SN W H Faw e
faarog &1 9w faor @1 Neaw=d
faax oifeailie & Yrac agi 43 &, W
v #1 e 7 foelt gfaa &1 9gqumen
F@ & A fasr @ 9 ¥ W@
gt ae u fafes g § reoifere
wifew m fet wfow &, w@r gfoe

wE ...

st wg fawg : =t fawafamsy
Fadr &

s Wi AW AT : agi 9%
afemae ot §, a@=e it g, AT
aF-R-aNAgT i § wrw fafrex
W g e Nt oo e d
gfra it gf &, a5 wid g aw g
¢ frafraedl § @i @St gfmew
gl § fF ool g A sawar ¥
Figg-aEeT w1 A gw, ey aw
facot & ¥ow gar a1 | @@ ok W AW
1 wET ATAEHAT WYA T34 § f6 9
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[t wrmr wma W
FY BTG FITA T F FAAT G AR
qfsaire ¥ 45 &7 fom 0% & oo
s fam fagg *< € ag o=t @ @0
T &7 | Tl 9 W FOT wAW §, A W0
i@y F e A & ar st T ¥
gt W geeT AWM § )

ghfedta g1 5 3@ & w@Ew
&< 8, dfsq fom aig & Aae § gar—
Tgi gftaT 1 9 gar, 99 & dfedw
it wigw fafrex v @ Al @@dF
a1 A 1 S wfadz D, g fegaam
Fags oA, T awg 1 feafa 7 qar
IMT 7@ ag F AfAmw @@ TOF ¥
femd & w19 #T @ ¥ gfwar
wertfa o T sy 2w Y aafa )
Y qWT T g §—3F AT THIL
g fFar o1 awar 1 @ § AO-EF @
F1 957 781 § | gritgal, fafew i
a% ag N9 9§ 7% 3, 9 1 Lfaw
& 9@ g1 § AT w-E @t
ggd 1 & it § fm wwid @ e QY
R FAGE F q1F T gar g, 79 ol
s zfrrga fas @ & sl @A
Tgf ¥ M GATI@ FLAZ AT &, IT &

3 &1 sarer af fae §, afer ow o)
¥ wars Y ST ST § ) WU &

Tl faamem @, @@t 9T A Aw-
qifvariee gt § 1| 9 # wfede W
T §, Targ W W W w7 §, wfea i
Wt §, s XEn § 5 agr wifearie
% fooar A9 <gar § 1 S W
2 AT AT §, T9E WiAT §, & foq
g a1 7 A A ¢ AafFAfas &
gT0 AT 56 #1 FIFAT qFF AT =T8S
g ifm ¥ g A ATt T @
¢, ofv7 ¥ 59 #1 grer fasderd @ &9,
are al ¥ for fawadl «) agt o sar
TR UFET WA F ax A @
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ATEA T #Y gead @Y F A ¥, foew
Wt faRE W E, ST g ¥ a9
feear @ wifed | o gwg @ N T
Al wmfst maR s ot
S, T H oguE #1 e A A @
e ferd N X ot 71 & 5 zEd
TR ¥ fou om oy, @A € gL T
gl aw @ AR AarfFgmim @
% fegmm & =&, wiffeam & W s
ST gAT qE N wgseew A @ e
ar | fag § @ wife g oY 78 W @wwl
FE FErw rgd av | fegew ¥ R
AN weEr arf 9y fog ga_ 42 § F46
gfear qawe & st femfaal & fgea
T fom a1 At AW A gW T@T W
3% 7 1% | Tafer 9o AiH F1 faser
amfeE @ s & & afs ga g
¥ 5 W FY AavER w=h) a@ § e
a% | 78 a7 qF 7wl 9¢ 9g weEE
a1 f& aex a9 F fou ot o= o 21
1% B IW W@l aE § JuRl g2FT 18
A% FT faar Sy 1 A9 A aeE &
fg 18 gro FrIw @A g @t 18 @
Faagige & N @ s gm
@ wwi § W @ | safeu Fgi W
afaw  # arEwear  gEr 0
Wi W A qy fowd off 1 a<H ¥
o fr gt o A fafes gt §
affa & | THgH 18 g H ff Uz
1% dre BT WTEY £ @Y fER s @
fF agt o 97 T Q1 % 1 v T
FER ¥ gfaew & g A I @R
=1 Y fer ¥ ¥fad=F ak aifemd=
FAAE O TOF Y T aF §1
g fenafes fedmgersdmw  frar
@t Y guamE &Y, 99F "W aw |
I guraa afafagi § 3 s sy
wiEl § AT ¥ A AT | A o
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¥ am FT, wAE @A, AT O
®1, ¥ g9 ag vt =Tfgg ) @
Fgnag dfe =@ @7 # fam amd,
e fF grr ofee = § gam 3t &,
garaa afafaat & &3, faer afoesi ¥
43, ww=er d 43 &l ofedwe § o
FB—F uF =Y AE a7 89 | ¥ A
&< fraoy ol wgw ® o 9@ & A%
feaar § f maid 19 ¥ FF 99 82—
T gHidE g, fex wifqame g,
IF AT amEr  § A%
fafiez s Togae aiw A3 gu d
g WA ¥ gwEl &1 ¥ @ A
foars ot 81 7g w1 foit gf @@
g §, 8% faadl suwr =7 amay 1 A
g ¥ @d ww dE7 g 9wl &
wivy & g9 smar § fF ¥ &
faenfaat &1 qg1$ @at § 1 zafeuw AW
FgqT ¢ % oo =@ 9 &7 @A A
gaea o foaa g oo & afas
= wd w0 A gfew w1 e @ e
al asgr W | 4% sy = fas &1
st afsss srfifras & fou o 1 T
FE E, AR FE g A g IS
for o z=mw 3w 1@ fawfad &
TR HAA A CF VAT FTEA AT AT
mEMtfE @Ry E:

We never may know
What future will do
of the boys that we meet
for many a statesmen in the school
and President play in the street

7 oam G g 5 oaw agm &
i gak I e & § A gaEe
Wt 1 R FF G a9 qeT g ar
#H feelie o wemds a3 a=
I I F e w1 A e At
@ | Wi g @A A ¥aw fam-
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framai & ¢ afs i ¥t g gt
93 ot gATT A ST 9Ed 1 gwien
#ngm fF w0 @ 9FR FT e
W AT TES TH UFE F A AT
gy § owd FE qui A & 4 A
= ot oy feudde ¥ g ew ¥
TR g WU FH ar § A g
qigwd ¥ A MWL I vwE
g ot ar ot @) A ewdn
AT I g wifs femiw & &Y sonar
g offem & wrge @7 & awg &
s FT M q= & war FfwT 7
fertmd gelt &t gara &I, @=ai @t
gframg T AR 7% w=Ew A g
R I yEgAT & A o adf & F
g5 T YR & gH @@ ad% ¥
ATAT T THT LA §T GRAT 1 AT &Y
aOF AW EF wfasy & at #§ Gaer
Y #Y foarsa 3 1 W I 3fA0 Y,
s g A dw s o & W af=
g s & foir o wsgr i
g Y 7= & T TS T |
§ 3 g fegem A ¥ st aF
FtRE ¥ we T 0 qumw N g,
agate @ a7 94Y R TSy Y & T
A T EEvwmar gfar ¥ a Adi )
oq 99 & @it Awfewt w1 2fr & § At
g fadas = W W F fer

s graT =ifgd |
17.52 hrs.
[MR. DEPUTY-SPEAKER in the chair]

MR. DEPUTY-SPEAKER : Now,
originally, the time allotted was 1 hour
and 30 minutes. On the last occasion,
we had actually exhausted 2 hours and
10 minutes. Today, we have already
taken more than an hour. We will have
to fix some time limit,

SHRI MADHU LIMAYE : One hour
mone.
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[sft wg fema]

20 faz Y Wt g &% Ay €
%20 fae aF 7 A= & av ww

& Swar g
MR. DEPUTY-SPEAKER : This is
for circulation. How much time will

you take ?

st vy fomd : a9 sy § § 10
fome & & s

MR. DEPUTY-SPEAKER : The
Minister also will take time. I will allow
5 minutes each. Ewven then, we will go
upto 6-45 P.M. or so. You will have to
curtail your time.

st oy fowd : @1 @Y @ W &%
femam 1

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Mr. Deputy-Speaker, Sir,
I would like to support the motion which
Mr. Madhu Limaye has moved for
circulation of the Bill although, quite
frankly, I do not support the Bill consisted
only of clause 6, perhaps, 1 would support
the Bill also.

The students’ cry in this country and
elsewhere in the world is a cry for
participation, a cry which is not being
listened to. I do not support the Bill
because, if there is going to be a change,
it has to be a voluntary change. ItThas
to come from those who are directly
responsible for imparting of education,
and not be imposed by legislation. Today,
in our country, it is known that there is
lack of direction, and also lack of
clear objective, in our l:arning. At the
same time, there is a void of communi-
cation between teacher and student. This
usually intensive QGovernment, has not
even tried to find the points of proximity,
leave alone trying to bridge them. When
Dr. Triguna Sen was appointed the
Education Minister, we were hoping that
an educationist as Minister would bring
to bear more awareness to the problems
of education, and more attention to the
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task of man-making in our educational
institutions. After the reshufile, with
Dr. V.K. R. V. Rao as the Minister, we
continue to have this hope. But I am
afraid our optimism has been shattered in
the past, and it will continue to be
shattered in the future,

SHRI R. D. BHANDARE (Bombay

Central) : Don’t be pessimistic.
18 hrs.
SHRI ERASMO DE SEQUEIRA :

There is a reason why I say so. In the
politically-supercharged atmosphere in this
Council of Ministers, expertise is crushed
by political weight, largely unqualified, in
many of the areas in which it tries to

bring this weight to bear. 1 think, this
is the only China-shop in the world
where the china tramples wupon the
few bulls,

In these circumstances, public pressure
alone can generate any change. Thus,
although 1 do not support the statutory
determination of the form of siudents”
unions because the cry from the
students is for participation, but also, to
a large extent, self-determination. 1 do not
support the responsibility for discipline
vesting with the Union, I do not support
that rules should be made for investment
of funds ; I think, the students can well
look after themselves. Still, I support
the motion for circulation of this Bill,
that will today cause the debate that we
require, and generate the pressure, that
again is very much needed today, for
those who sit in the chair that impart,
learning, to get on with the task of bridge-
building between generations and especially
between students and teachers,

it gesttaTa s (FTOwE) : FET
frgafaareg (gral &) fadas
F ¥ qar § 1 IF & el A% -
ZH 1T Ui ot faf & S99 ag T T
srar g fF @ faw ol T w17 0
T wEarwwaRgE Faaw
AT Y R gui ol A IWaw
o grem # A arw ¥ gEA A aga
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ST A TGT | W TET A T 997 A
1T 3 ToF A gAY WA & | AW A
args wfeay & famfedd & smar @
R I ¥ 9 arw A § @Y o wwar @
fe 9= & o Oarr ¥ ifeidg § A
AR WY AT § I A AE A RwAT
TR IITH A, A FgE@AIAR
Y g5 A4l froar ) Tt a@ A S
A & T Y 9gx § AT 7w F A9
¥ aga &% g1 A F wgrs & Hy §
A F A g ¥ ey faad § 99
¥ qu AE g3 @ ST A WAL A
W § | 7z Awg ga WEAT gwa *
AT FTHY AfFE @S F qET & A
& ¥ wIFT I¢ At 50-60 famrd’ @i
X arag e o fawy o §
NY faamdf wm 73 §, TR § ar adl
WHRFGI AN Iwqar 1 wWR
@ g frarfaat #1 g 7 § af 98
Y 781 & 98 god Ao e a4l gf ¢ |
famafaaredl & gt ¥ a7 foasd & 97
T AEHT ITH 9 95 T G4 AR Fe
R ¥ S S | qg WA g
g1 wmyaH ¥+ M ek
i Fa@ &1 ST @ Feg e &
AT CFRTEA GAT & TR T waf
w1 39 ? faarfunt & WY faed dar gk
g1 A A og ¢ qed St ow
famaet faarenmw £t st @A s
foasid aff @ @0 a7 wH
Wi § g @ wexaw
R wraT ag Y w@rAg @ A¢ @A ar
e

BT A FIT F 9gT §NT IR AT
g fn sfiagei & fog seedr & o
framdf el a9 FAE? sww At
BT BT ATH G 9T WE FQ@ AG) §
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g § e wae skkiw I
5 9 9 N wfrw w7 § o
fadwa go & o @1q Few @ Ffow
FAXE AR TS FRAE L a A
wfafaFer ar fr mar @ sw =4,
THHT T IR AT T E A
I TG THO F qfKigE 9 g 9
& faenfaai # oF sguEagar ar a8
¢ Rk &= 79 oY dEr 4 war wsdT
ZquE & e X g9 faenfaai At @
AFAHAGAAT F FT07 a8 T AR FAA
F1 9o TE1 #¢ @ § a fafaEi @k
farersi § oY UF AGW FT TRU gEEH
& iz o= gat ¥ fou frewedt &Y
afgrag b g 2 afes 9T F
AT FaCd o fwErg | I= @
o aE #Y ¢ fF 97 0 uw s AR
facmrdt & oo fod fF g aga #L1
WFer & fr dvas Afcar A g
AT AT 99 FT FISAGHO FAT A0MZW |
T 3 F 20 g1e & 9% gL EEA F HIT
1] 7@ T QY A T 0 W W
o7 e § S oS A F gre F |ema
ST &0 F ®9 F oAy §F F w7 F @
g9 H o8 feemr A arg ) wowe
i oefem q@ g R g aoww
afmdrg e @ aw fw-
fagi % g Emifgm dr @ 1€ &, W
wET ¥ AT 339 ¥ Fu feemifafafad
& Y sramawar @ fF S gfaew @
o A qg A F 77 g Feewifa-
fafer & &1 97 & goe gg foeRard
far &< fe 97 & o) fawne § 99 ST g
ae §  #% @, 39 &) q@r AG T
f AT FgaT @A & a1 @A | girarad
@AY g 41 o 9 T faw § wgv
% 3% & four, gfraq TAFT IAH qFAA
R H g Al 4 o 5 s A
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ST &1 am A & for yanfm w0
MRE WHIMHag g, e &
WEwNe & M A g s E oy
€M fF 98 & 9 3F aeg ¥ 19 AR
ﬁqﬁwﬁmilﬁ%maﬁ'{
FE vEET A€ § 39 B gEwn N FIT
H @y 7 | o Wl gay § fF ae
R &, N g & fr amew S¥ew ¥ A
Qe gl | W FT F IHA H FCHT
I qT SAEE FLW @A g Y TG
g AGl & | 99 UAT & T @ I
FT IT F1 F2S & TE@AT A
ot T wowRw (T afaw)

g w7 &0 & gré egat, Fo A
gfrafeds & swer gu | agt faem w4
&3 gu & 9g Toerah fw gl W & -
ar & g AT Ao 43 §, o fa
faaredl ok Wt faasdi § @i W@
/e TetE st ASEET I ufaey
T ¥ WEA ¥ og¥ g ¥ @ F Avd
STAT | I A F FTH SFT 9 A AL
FTEY S @ Sl &1 1 AT T F TN
qang ¥ afew ¥ ¥9x famafaradt aw
# q3 foy 25-30 or@ v fgrgeam
# Fewt ox AFE 7 S T 7W A
glmﬁq@ﬂﬂm# EFIT AL FX
e §1 a@ g fred e @ e
T G AT 9W F AqQ ATA AqTH AT
# oft 7 grew @

# ¢o fada® & @wda ¥ @w9 gU
af & o SrRA § fF oA g
woAr AT g3 1@ aga T Qe 7
arer aga FTaT @Y § ! T O &
g7 et F forr @ wem frweAr €
mIER W@ F IR A gAY ? R
F¢ Trear @1 I [ T F g T
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I AT AeEr F A H gy @ @
T T AR Y AT R, AR E
et s W ¥ Arw @ P wEe KA
gt Frate wvew 8, SfAn FHEA,
Iq F geifres St fedtaa 7, Fw &
ferr w=ft, w10 T wvE A< ATTEE §,
Fgre frogigaang JwH A QA
FIUT IH1C &, 3™ §F 9l g4 d&ar
TF FT 4 AT 9% g7 A= 0

AT TFAA qIET FY AT F AT FiGE
aret & FE Aarelt Y T ¥ wgr 9 §
fr fenfagt &1 e @ womr @
aifa7, S8 AT FE Y | @ 13w
T H 43 qu 522 @ weHifa F s
g agi o &, afeT om0 =g ua-
#ify & art # o1 91ar § 99 FE FEN
g fr = e &, w1 8@ & AonEw
S g, #1E FgAT § q@T & @U@ A
& 1 @ uarfa g fad & dw & A
faenfeat & fou moa § 1 ggi 43 gU
@t & ggf 37w AW ¥ o weeifa
Hiw g, wfew om Aleael ot 2w &
wiasg a9 &7 Iaarfae & afs ¥ U9-
Hify & X ¥ 91T A1 39 % 9g /v
& 7z T A gww A A wrdr s o=
gt T I AT A #Y aw w7
& aEfaa FT I FWE AT AE
Fge ¥ TS 7@ H FU ag & fF oA
FAHN AT FTATET T e R
Y 9T F1w 43 AR R TR B -
wr w31 v ag AE & T
#ifa saff, gaer o) 3o 1 whasy o
FC a7 OF 9fAF SN E, WA W
ggt de9 G W SR wwEAr

=fgd
% AT e gEEa €
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s W SATRR © EET g ar
faenfaat 7 ToFfa & T & g@eT aEy
TG agi 9 FET ATl |

o ot g9 2@y § @@ & fasgana™
g o g | faw TwogEa & & 7,
faeafaaraa & gogoafs &, a9 fr feg-
WH ¥ =T ey F @I ge
wqraveEr, =t 6. @, ToFRTEET O TI_E
faeafaares & sogeafy, I foge S @
arel ¥, 9T ¥ ag yugenfy @A, ¥
G & AR T fFeq F TAR BT & |
ag famifaat s 57 37 § | faanrfaay
T AR FLAT. 3| F TATH Y AT AT
AT g7 Franfadt @ awalfad w0 &
fofr vgmm R T e W AR F
NTaw F3GT fF A frw oaw @
fgrgemia & 431 @) ww &, TEEY F@TET
faw gwar &, afges TR A fFg atg
& fagrer s, fow T@ & S 9L ST
1T, T AT FT Y derr T, ™
g &1 w@r Ader fwer g1 we F
el A AR F e § IwRw &t
oy @ W & SfeT avd e W
fag® are a1 fage <F amei § o) wead
w2 § ¥ e fegew & el o g
WA # A "2 § | 9 geAnsil & gHa q
i woxt frafaaed & sugeafa ST A
& ¥ o ®) 3 wow aRw few
TAT AT | & IT2WT 9 UK T &TET
wqar &< fFar qar, S & F6i feard
wf e 7 ST FEF W g oA WA WY
a4t far = & gzarg 93 | FEY A% qA-
Aif 1 gveg § 9T @I ITH @AY
=fed W) w2t % S+ wiesy 77 =
Famg W@ IF gFAF A F oAl
it wifgy | faanfadi & feg iR
stagas & S AR Temife & afa
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FE gW A = & famfuat w1 ag-
AT ST AEY F qHA F

foma it 7 ot fadas 4 fear 3ol
3T TW &I AT for oy o wwd Ay §
I ¥ T59 Mt WK amae @ for Ax-
FX OF q1O T 997 AT @ E W
faa 57 F fod, 3w % o T
W fag 1 & wgm f5 = faawr gug
6% fag aiar s1v ST g 1 @
%9 fommn 9% at § awer wifgd o o
g femfadY & g § o9F e &
g W agAr £9 femmr adr s
fop & 43 gu & | = fanfoi & afw
Iad A § mfomar g, sw @, A%
wfaer 31 =t o= &, o9 & wEan
g1 FfeT A dwrerag & 1 310 WTRW
B T4 F gre FI @ AT @ W
aFT 43 €, E fou & w9 ardw
Far g e & agarm oawar § fF
frg® o foedl T F wwex @ fod
wfiffa o ¥, @1 £ ok ow. on. £
qefaat fasia & @ § sq § S s=E
gamg frar ar  w@ifs g At
&l fae Wt | a9 dFE Y AR H
FAF 0T T I@ A9 fg@r ™ A &%
feTs = H ITEI AT T 97 1 gH W
o P & & amas@ ag ¥ &R
IEM g aTmar ar  fF qg # e
frere  @ifs goitfrad & ot awrd
s @, a8 g &Y | ¥ favqur ¥ 7 Y
afew sawT 7 741 Uear fweT 0 WA
7 T fawrer fe efifrafor sl
# foaeft ovrg & 9wy w0 whraa w9
FT faar oo T UET F § I94 A
IO anfgear-anfee & & STt

7g Sergw H wafen @ faar fe

Mo Frpy &7 Q@ #1 3 #T afew
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[« A wR-Dw]
wafou fam § fF S ifa S=ar aow
& 52T ¢ ATl Y gEeETsl & A #
Aot FY guere F oY § 199k anr
# wtay # ag fadt waad ¢

fawdr ot &7 fadqs s 9 € o
2 o< faenfaal & dead 7= omir § A
& aifmr f5 ¥ gearg fanfaat # few
w1 § 9o wfaey gamm @ TwH A &
o9, md A fa A, WA
fou Tog1 ) o | AW ¥ wlasy F A #
g ufrm Fa ¥ gz ¥ H9 S WK
qa<i &1 AT QT FR A ¥ sy -
T ® @ A TER T HT

7g ag@ #t Wt & ae gfaw
T AT ad wF a ¥ v
AT | AR FAT IE [T A FG AT
wras dw fear g i warg &
e EN § @ WRdie @) d, W
R AR g @A g
&Y & AT A T TR g § 7 W
grar & drwT ) fegeam § awma gl
srtax F faar o ? g oE E #
MY, WH W QE AN
TN T AL W q T § v v
e ¥ ¥ woaeT &1 &en s faan wg,
Ta ®) W agfa § suF gara w7 fear
9T | FT M R g @ ¥ S
F WY 377 TWEHL I FOT | TG H9
Iz FE) gar § faanfasi 3 §iw g,
g At A F A Jar g, ToEfa F
gran &, aranfors gax ot 18 § I
&, A SEF! W TR F FTHOH FA |
fe el it &1 q & oY arsa AT
TR AT FHAY §, ITHT A FET SF AT
21 g famm ¥ @ o F &1 oS
fawifaeT O =T @M §, TR AW I
FU1

APRIL 3, 1969

ete. Bill 376

waRt & g & Tgm fF @
AT T JYAT (A FAGA WA FL AT
faenferat & s s Wiy aq +@
s 1 msm A fagag v
9§ TGAR |
MR. DEPUTY-SPEAKER : 1 will
call three more Hon. Members and after
that I will call the Minister exactly at

6.30. Shri Madhu Limaye will have to
finish within fwo or three minutes.

&t wy fowd: a7 % & Fwar § |
A 20 fae 3 & gE g @, W ol
AT AT OF a1 AT g =gy |

st faiwt (dfom) @ SueTw AREw,
W fadgs ox aga ¥ gy aw
w% geedi 7 To faugs #1 aoe fear
g ot =% mrwl ¥ @ fadw e
¥ 9N IW gy Tgd WEEd g, oW
g @zt A, forgiv =9 #1 qoR
FAr 41, 3fF7 SFR @O 7 ¥we
fadw fFar) a9 S §—A
Faze fro fewdra it st i -
& Ftag (o) # & s & 99 ag
¥ §— fedt srerww #1 I A
s w1 ersH gt g—% I8 sreamw
frafcd 2 w fadgs srae =<
W EN W sl v w fadrw
Sl G AWA FY AT G, IW AwwsAe F)
gure faar, 3T faw 1 fade frar
afer ww Ay fomd Nt wd Wy &
fe agom & ey aw Y wa & war
€, 9T & @ gg wgar A fF S
7g falas a= ¥ Woq W G ...,

@ g fawd: ag A% 3, Afew
T A AT @R

st fost : g SRy §, Suremw
wReE, ¥ ARa § ofifeafrai ¥
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frafr @ wf Efs faafeai Y st
gHEqTd §, 99 #1 Aok § Aex gEwAr
TG | 48 AW WA TN TAT g—Iq
FgT ITT aT—IqeRA  wa:, et W,
AR WA | Ag TRA T A I
=y soaw ¥ faer @A A, X qIH
w@ar a1 | 99 Ig afcfeqdt o€ § o=
ye-fer § Y ggAw AT, ag @ @
T g AT FRAC AT T &1 A F=AN
9 P F FAT G € Tgar T= AqT
Q@R A qg g R gA e
ot asar TE g

w fadws & aga & afasw §,
ol & & wElEs &1 gEIR 9Rl-
for Sty faw fFr 81 @8+
gfs @ ¥ el Iwahw wt
W ¥ R, A A AEi g ¥ W
aiferer Fak ¥ sgm f& @ o
wegr afews g1 W qg W fF
wa g gW Wi T, ag afewdar w1
WA AT A T I W qAE
qft & sHE FTor & g & fr arfecq
wr ¥ fefefee dr2fedr dar Wt &1
Faff agar & sfew g1 B
sum & fs ag femd ot w1 fadgs
qfss  atftfags & g @@t amdnm
T arw grm Fdifs # Y @ g
fe mas s gfara & wgIwm w
mreEey fae @wdt & AT e fawa
FaR aoum fefemzlana d ™
gua N gfag=w ar oaifedees € I
A FlFRT § a7 anfefaasr Fld ad
T AE A g wfa
# agar 2 fF wy foma St w1 fadiaw
ofws afafrar & o @ s sy
¥ I 7t o AR T gwr farw At
St JEE wiwa FF |
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SHI
Central) :

of the Bill
circulation,

R.D. BHANDARE (Bombay
I rise to support the principle
and also the motion for

Unrest among students is a phenome-
non found all over the world. Itis not
unique to underdeveloped countries. It is
true there has been educated unemployment
on a vast scale that has brought about
restlessness in society in the country;
it is also true that as education expands
and advances, there is bound to be an

accentuation of the problem ; it will
not possible for Government to make
provision for all the educated. Therefore,

ftis bound to be a difficult problem for
the country.

Apart from the question of educated
unemployment in under-developed countries,
there is also restlessness in affluent societies.
What are the reasons for this malady ?
Students and youngsters all over the
world are up against the Establishment,
They do not like to hear the advice given
by the elders ; they are not prepare to be
profited by the experience of the elders,
Hence this revolt against the Establishment.

There is only one country in the
wide world, and that is <China, where
there is no Establishhment. There Mao
is not prepared to have any kind of
Establishment. Under the cultural revo-
lution, he would like to see, and sees
to it, that there is no Establishment at
all. Therefore, in that country, there is
no revolt of the youngsters; on the
contrary, youngsters are the pioneers. the
spearhead, of the cultural revolution.
I am not praising it ; I am only stating
the fact as it is found. I am only trying
to picture the malady that is found all
over the world. Our country is no
exception to this.

1930-34 7 Even
revolt of the

What happened in
though there was a
youngsters against the elders, yet there
was a relationship between parent and
child, Today you will be surprised to
hear that filial bond is totally broken.

SHRI S. M. BANERJEE : No, no.
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SHRI R. D, BHANDARE : Students
are not prepared to listen to the experience
or even advice of the old persons.

I had gone, while in the States, to
Columbia University to speak on the
Constitution of India. I found some of
the students on the steps of the university
shouting slogans against the professors.
There was so much restlessness among
the students.

SHRI GEORGE FERNANDES : For
inviting him ?

SHRI R. D. BHANDARE: The
reason is far from that.

What T am saying is that even in

affluent societies, revolt of, and restlessness
among, students is found.

What is the remedy for the malady ?
Let the students develop a sense of
participation in  every nation-bujlding
activity including  running universities,
Then—I am speaking from experience —
I am sure that restlessness among students
will be removed to the extent. In that
sense and in that spirit, I support the
principle and also the motion for circu-
lation to elicit public opinion.

MR. DEPUTY-SPEAKER : Shri
0. P. Tyagi.

SHRI S. KUNDU (Balasore) : My
party has not got a chance.

MR. DEPUTY-SPEAKER : Some
have entered in the last minute.
They get a kind of inspiration and
want to speak, I must close the debate
at 6.30.

SHRI S. KUNDU: Why so unkind

tous?

MR. DEPUTY-SPEAKER : No ins-
pirational spzeches now, How can aska
question at the end.

SHRI S. KUNDU: How can you
prejudge what type of speech a member is
‘going to make ?
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MR. DEPUTY-SPEAKER : Shri Tyagi.

ft swsww @M (JIEER)
IS WEE, T fauaw Ay A-
dtg 7y fowd A wrEAr &1 W w@r
g W SEE

w fadgs § Y @) waw g gfagw
T #Y & e mre s@r g1 afew
fanfagi &1 390 #1 go FR@w S
tag femr &Y ogfa &1 fwgw &
) frmfasi & 39+ wmfar adi g
fF 3 ¥ gfma F awma #§ sy foww
ar fufees ¥ oe sYamga =& 8
wEdar a1 ooy o faen ggfa @
fom ¥ gawr Iwfa w1 A€ A wEEA
&% wen e g e # -
o= I afeadT 1 yaEsar g | WY
ag & fr faamdf *t avew gfvw amr-
FOT ¥ FIET, I AT gWwed gfeEdl
FT FHTHTN OF ST 9 ST qF TGS
m sufa sg # wwed afem 9w aw
oF ¥ X FFER@ AE gEit oW a%
arafes afss &1 fasm wdf g
ot s ¥ wreray st fos ogfe
qege % faan ogfr ft el fe 3w
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FIAEE AL IS HF AT FIT
! A 9 @ W@ WX R AR
faurdt &7 graew frargA FT | T
gfra & 1y ©F @99 AT §, 99
@ g g A § S -
F<t & weE & foq e faamdf
i g & wew ¥ far sk gx &
gy @1 W a1 R W oww &
afqwt ¥ @99 &1 g Iofera @
AT 9TY TAAA TS AR FTE
N 92fa & @ @R ¥ afasr 71 7™
A FT TG AT |

wa ¥ & wgmr wmgan § i faart
F TAT T F AW FEAT ArhEr |
SteT AWAE &Nl @Ra ¥ =T fs T
fifr ¥ agr Sy e A A wifgy ?
#wgna gw qwa A faar @t fee
W@ W N ATA ¥ /T 196G
TR TR R agy TwAfa &
foe wr #1 faardf awaryr ok frw
w1 F@ 1 uwefa & Alfes fagrai
qg AT AR AT FL, QA MO G
g | &g famw ot fafmm e #
wwdtfas fagra § 37 & sanf
=) FLF 38 [ e a9 s @
g am, R WA w1 A P
&7 g WfRTs9 e § 96y 9§ waw
W gy aif ag aAF ey A
WAT | 9 Ia1 Sfeess eEfa
¥ wrr fear @t I@wr @mear § s
g a1 Wt aTe #d wogh
A IH AW i T g, Ay S
am o il sy gfw ¥ gE
g emar W & gy gfEaw
w1 afasc 9 feowr wifgy st
arw gwfa ¥ fad | qm W dfeeww
difefera & wr 37 F fod 3% gfmm
&1 wfaFTT Ag faear wifgd | @7 w=al
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Fam & W faw &1 gom wwdw
FE@IE I

MR. DEPUTY-SPEAKER : The hon.
Minister.

SHRI S. M. BANERIJEE : After
5 O'clock we can must in your room instead
of in this House because there is no attend-
ance.

MR. DEPUTY-SPEAKER : I suppose
you are not raising the question of
quorum,

SHRI S. M. BANERIJEE 1 No, no.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO): I must begin by congratu
lating my friend Shri Madhu Limaye
for having introduced  this Bill in
this House and I should also like to
express my great sense of appreciation of the
enormous intersst which this Bill has aroused
in this House.

SHRI RABI RAY (Puri) ; Country.

DR. V. K. R. V. RAO : I have not yet
reached that stage of political leadership
which my hon. friend has reached so that
I can speak in the name of the country.

18. 31 hrs.
[SHR1 GADLINGANA GowD in the Chair]

But there is no doubt that this problem
of student unrest, student desires, student
frustration, the future of the students, is
causing everyone of us a great deal of worry.
It has nothing to do with political parties ;
nothing 10 do with religion or with regions.
And all of us are trying to find out in what
way we can creat: a siluation which will
give us the elders the feeling that we are
helping the younger generation to have a
better and more hopeful world. It is a
very large question, and I do not propose
to take the time of the House dilating oa
the whole subject of student unrest. But
there is no doubt,—and I must refer to it
before I come to the Bill proper—that the
major thing to which almost all speakers
have referred in this House is the problem
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of unemploymznt. What do we give employ-
ment every year —as my friend Shri George
Fernandes pointed out and so many other
also did, when so many persons are coming
on to the employment market, appart from
those students who go to the schools and
colleges whose number is substantial, and
very often the feeling is that there is no
employment available for them. Many of
the young people who come out of the
schools and colleges feel that they have
go and register themselves in the employ-
ment exchanges and some of them have a
feeling that there is no fairness in the avail-
ability of jobs, a feeling that some odd kind
of methods is employed in getting jobs, and
therefore, this problem of employment, I
thiok, is someting which is very much con-
nected with the furture of the student popu-
lation in this country.

1 do not think it was possible for me as
Education Minister to solve this problem
of unemployment. Obviously it is not
possible to do so.  But it is possible for the
Education Minister to do someting about it,
not solve the problem itself, but to prevent
the growth of this problem, and at any rate
try 10 minimise its dimensions after some
period of time, provided the Education
Minister or the Education Ministry and
those who deal with this, get the needed
co-operation of all the political parties and
all Members of this House,

My friend Shri Madhu Limaye when
he made his speech, which was a very good
spesch , pointedly said that there must be no
ban on admission and he said everybody
who applies for admission must be admitted.
Now, the moment the says that, he also
assumes the responsibility for seeing that
everybody who is admitted and passes also
gets a job, I am quite certain —because he
is not merely a distinguished member of a
political party but from what I have heard
during the last two year in this House, he
also knows a great deal of economics, about
industry and argiculture —and I am pretty
certain that if he happens to sit on this
gide of the House he would not be able to
produce a workable scheme by which every-
body who comes out of the schools and
colleges will bz able to g=t employment.

Therefore; sooner or later, the country
has to face this problem. 1am not ralsing
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it just now because I do not want to start
a controversy till I am in a position to do
somsthing concrete in the field of education,
but sooner or later,—and I appeal to iy
hon. friends opposite because education is
above party politics—this problem as to
how we regulate the admissions to the in-
stitutions of higher education will have to
be faced by the country. And let us not
forget that everybody who is admitted to an
institution of higher education eosts the
State, the public exchequer, something like
Rs, 400 or Rs. 500 or Rs. 600 per annum ;
it comes from the taxpayer ; it comes from
the taxes which are levied not only on the
rich people ; it comes from taxes levied
on kerosene, on sugar and so on and so
forth.

AN HON. MEMBER : Post-cards.

DR. VE.R.V. RAO : Sooner or later,
it has to be faced. I know that the students,
young peop'e, seeking admission from a
powarful, immediately effective, organizable
pulitical force All of us from all sides of the
House are coacerned with it. As I said, it
is public money which comes from the tax-
payers which being spent on it. It is not a
productive industry and it doss not come
from profits. The consumers are not pre-
pared to pay the price for education. It is
a heavily subsidised industry. Sooner or
latter, people from all sides of the House
will have to answer the question within
themselves whether they are justified in
taking up the position, becausec it has got
some political advantages in big cities, that
irrespective of quality, availability of facili-
ties like class room accommodation, play-
grounds, library and laboratory facilities,
teaching staff, etc., everybody who applies
for admission must be admitted, when it is
going to cost the tax-payer so much money.
I do not think we can solve it in a day or
two. It requires a great deal of dircussion.
It cannot bz solved unless all of us get to-
gether on a non-political, non-party basis.

SHRI PILOO MODY (Godhra) : May
I suggest a via media bztwezn what Mr.
Limaye suggested and practical difficulties
the hon. minister has pointed out 7 If it is
possible to admit all those who ask for
admission at least for one year and then
climinate all those who do mot make the
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grade, it witl have this advantage that it witl
give everybody an opportunity to prove not
only in the high school but at the universiiy
level also, whether he is worthy of further
education or not.

DR. VK.R.V. RAO: 1Iam grateful
to him for the suggestion. I wish he had
regularly participated in the debate for five
minutes and put forward his ideas. I am
grateful to him for the suggestion. That is
one possible way. I am not dogmatic and
1 know there no cut and dry solutions to
this problem. But from the point of view
of employment, we have to find ome method
of achieving the projected demand for people
who are, educated, whether they are B.A.
B.A.s. B.Scs or B. Coms. and so on. Even
in the case of engineers, we know how we

have failed in our projection.

SHRI KANWAR LAL GUPTA: It
should be uniform in all cases,

DR. VK.R.V. RAO: Iknow. Iam
not talking of the Delhi problem alone, Mr,
Madhu Limaye has raised a national prob-
lem. This is something which we have to
take up sooner or later. [ am prepared at
any time to have discussions with members,
We can even make it a seminar and discuss
the pros and cons of the question. This
right of unlimited admission for higher
education, which costs public exechequer a
considerable amount of money for every
student, irrespective of the effect it has got
on the quality of the education being given,
is a problem which should not be exploited
for any political considerations. It needs to
be discussed by all of us,

As I hinted the other day, employment,
we must have more investment. The labour
force coming into the market every year is
about 4 or 5§ million. Educated labour
force, in terms of matriculates and upwards,
runs into hundreds of thousands. Gowvern-
ment cannot find employmeat for all of them
1f you leave out the increase of employment
in agriculture whieh is a nebulous thing and
also increase in self-employment which also
cannot be verified but enly estimated, if you
look at the verifiable figures of increase in
employment during the last ten years, you
will find that Government has been a very
big employer, But Government casmot
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merely be an agency for the purpose of d:al-
ing with the problem of unemployment. It
can only be solved if we have rapid econo-
mic development at more than a rate of 5 to
6 per cent and a rate of saving and invest-
ment of more than 8 to 12 per cent. I know
a little of developmental economics and I
know something about the economic develop-
meni in communist, socialist and capitalist
countries,

We require a much higher rate of in-
vestment. We cannot rely upon foreign
aid, We cannot go about begging. Even
foreign aid has now become rather difficult
to ger, apart from the fact that we canpot
keep on relying on foreign aid for ever, 1
am not just now raising the question of
public sector versus private sector, I am
not saying who should do the investment
and who should do the employment. 1 have
got my own ideas about it but I do not
want to bring them into this picture just
now. But the general problem of rate of
domestic saving, the rate of investment, the
need for austerity in expenditure, the need
abolition, prevention and elimination of
conspicuoux consumption, the need for say-
ing that all expznditure other than essential
should bz curtailed and all resources of the
country have got to be diverted for the pur-
pose of investment etc., in my opinion, is a
question above partics and above politics.
If we do not deal with this question......

st vy fawd . adr Ay TeEfa A
g g1 ag wAf ¢ @ uwfa
Fr AT

DR.V.K.R.Y RAO: It is not a
question mearly of politics because | can
understand advocating different methods of
raising recources for mobilisatin and so
on. But what I cannot understand is indi-
viduals or poltical partices which want to
deal with the problem of unemployment,
which want to say what we shall do to the
employmsnt position in this country, which
want a higher rate of economic growth and,
at the samg time, which are prepared to
support mecasure for increasing resoources
mobilisation. I can understand if they say
that they do not like a particular measurg
and they want soms other measure. Byt
immediate political advantages ‘@hounld ngt
influence us in dealing with this problem,
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If we are really serious I think we are
because we talk about bhavishya, ws talk
about the future af the younger generation-
then we have to think also in terms of
raising the rate of investment in the country
and take a serious view of what measures
we shall adopt for increasing resources mobi-
lisation,

The third thing is, which comes under
the purview of the Education Ministry, that
education should not increafe unemploy-
ability of those who take education. I
think this is an important question which
many hon. Members have referred to. They
said that after we have taken over the British
system we have not done anything much
after that,  They wanted a reorientation of
the whole thing. This is one of the things
that I had in mind.
inherited was intended for producing clerks,
not intended to promote initiatlve or enter-
prise, not intended to i tect I and
professional skill. Therefore, we want an
educational system that will emphasise much
more on the capacity for enterprise, self-
employment and technical and professional
skill rather then merely to go and geta
clerk's job. I completely accept that. We
have had a number of committees and com-
missions. All the principles are know and
all the polices are known. But the difficuly
s one of implementation. :

Let us take the case of Delhi. The
heat has already started. Fortunately the
the problem is now being handled by the
Delhi Administration,

SHRI KANWAR LAL GUPTA : No,
no. It is your baby. Do not try to pass

on the boby to the Delhi Administ-
ration.
DR. V.K. R. V. RAO: If the hon.

Member will kindly consult the leader of
his own Party he will know that we have
been requested, we have been told that edu-
catlon -is a transferred subject where the
Centre should not interfere. We have also
been told for all partical purposes we
should deal with the Delhi Metropolitan
Council in the same way as we deal with
State Goyernments and we should as far as
possible Mot interfere with them at all. You
cannot have it both ways, You eannot say
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that you must have all autonomy on the
earth and then say that you are not responsi-
ble. Il you are dissatisfied with the
working of your own administration the
forum is not this, you will have to find out
some other forum,

SHRI KANWAR LAL GUPTA: If
you do not provide admission to all students
in the coliges and the university, you will
have to face a difficult problem, because it
is your baby. If you follow a uniform
policy for all the States, we can understand
It.  Otherwise, you should bs prepared to
face an agitation.

DR. V. K. R. V. RAO : T would like
to assure my hon. friend, Shri Kawar lal
Gupta that T am not afriad of his threats,
I have been a resident of Delhi for a long
time and I am not afraid of threats, there is
no point in my sitting in this House. If it
comes to that, I would like to know from
Shri Kanwar Lal Gupta, if we have to
provide education for all, will he be pre-
pared to pay more tax on sugar and kerosene
in order to provide third class or even forth
class boys of his neighbour some sub-stand-
ard education. Itisa wery big question
and I would advise Shri Kawar Lal Gupta
not to throw challenges or to indulge in
threats. Why does he do so 7

I think I was getting into a digression.
Regarding the question of employment I
want to say this. We have been told, many
committces have said that we must have
for the school-leavers some kind of an
institution which will give them more employ-
ment-oriented education rather than mere
literary education. Now we are trying to
think, whether it would be possible for wus
to set up some kind of a pilot project,
because we have been talking about it all
these years, where we can try, may be a
school which will have a special bias for
employment—oriented education course ;
all these are ideas in gestation. But I do
not know whether it will be possible to bring
them into bring in two or thrce months
because the time is too short. If I can have
an experiment in Delhi by setting up ap
institution which will, of course, give a
degree — otherwise, nobody would go three—
but which will give education of a type which
will increase employability rather than
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diminish it and if that experiment is
effective and successful, then it may be
repeated in other places. It might, to some
extent, help in the problem of what is called
educated unemployment,

Finally, in the matter of reducing unem-
ployment, it is very necessary that we should
reduce the qualifications for government
recruitment. Today we find that even for
jobs that any matriculate can perform, or
a higher secondary student can perform,
students holding BA or even MA degrees
are recruited with the result that almost
every student thinks that he cannot get a
job urless he gets the qualification of either
BA or MA. Therefore, the qualification
for recruitment should be reduced to the job
requirement and pot that one should go in
for a BA or MA for a post even though
such a high qualification is not needed for
the kind of job which he is expected to do.

These are the three things which are
relevant to the problem of unemployment.
I took so much time to talk about them
because practically every member has
referred to this problem and I am greatful
to the members for the interest that they
take in students and student unrest,

Coming to the Bill I must say that I am
quite pleased with the amount of care that
Shri Nadhu Limaye has taken in drafting
this Bill. But I am not yet in a position
to say that I accept the principle of the Bill
because 1 have to be advised by the Uai-
versity Grants Commission, by the Vice-
Chancellors and so and so forth. But if I
may put a personal word, excepting for
clause (6), where I think a little re-wording
would have been desirable, I would have
becn personally prepared to say that almost
everything that is said here is unexception-
able.

Now there has been a lot of talk on
students and politics and that this will bring
about politicalisation. Quite frankly, I do not
understand how we can take politics out of
students or the students out of politics. It
depends upon the students and the colleges.
But I would certainly say that we have got
to see that politics does not affect the lives
of the students in such a way that it destroys
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discipline, or prevents the students from
sludying. Also, they should not be made
an instrument for agitational purposes.
If there is a revolutionary situation in the
country or its safety or security is in danger
then this might have to be given the go-by ;
but to say, as many people have been saying,
we must keep politicians and politics autside
universities, honestly, I do not see how we
can keep politics out of the students or out
of the university,

1 do not also see how this Bill encour-
ages them to do so. If there is a students’
union, I do not think that means that poli-
tics comes into it except in so far as
elections are fought on the basis of political
parties. My hon. friend, Shri Kanwar Lal
Gupta and, I think, Professor Bal Raj
Madhok, referred to the danger. The dan-
ger is there if the party system on the lines
of Jana Sangh, Congress Parly, SSP etc, is
taken into the universities for the purpose of
fighting elections to the students’ union.
But that has got to be safeguarded and all
this will be discussed when the Bill goes
before the public for eliciting opinion.

But I was reading clause 5 and if you
read clause 5, with almost everything that he
has said there I do not see anything really
to seriously disagree. But in the case of
clause 6 if he hal simply said :—

“Such authorities of a Central Uni-
versity as may be specified by the
Court™,

instead of specifying one or two bodies
universities in the beginning, personally apart
from my bzing a member of Government
and so on, I think there was nothing
particularly wrong in the Bill.

As to whether such a thing should be
done by law or whether it should not be
done by the universities, because each
university has got its statutes and ordi-
nances, whether Parliament in its wisdom
could legislate for one particular aspect
of  university activity when these
universities are all governed by their
own statutes and so on—I know, Shri
Madhu Limaye has confined himsell to
the Central universities but the Central
universites are not the only universities
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in the counrry and there are only four
or five Central univeisities...

SHRI MADHU LIMAYE: There is
another Bill pending in 1he House which
deals with state universities |

DR. V. K, R. V. Rao :...and there arc
70 universities—the constitutional question
will arise about whether we can really
go and interfere with these universities
or not.

So, so far as T am concerned on the
threz points which have been raised in
Shri Madhu Limaye's Bill—one is
compulsory membership of unions to
which has also put in a saving clause
saying that any body who  does
not want to be a member of the
union can without assigning any reason
get out of it ; the other is the powers and
duties specified in clause 5 and the third
one is representation of students’ unions
on the Court, the Academic Council and
other bodies of the university—I want a
public debate. The reason why I sugges-
ted and Shri Madhu Limaye agreed that
let this Bill bé circulated is because we
want the great process of education. I do
feel that student participation has to be
defined. Today it means all things to all
men like socialism or national integration or
secularism means all things to all men. So,
it is very important to get some precision in
the connotation of the words *‘student
participation™, as to what exactly it means,
how it is going to operate and how
the student's unions themselves should
function. May be, I do not understand
Hindi very well and my hon, friend,
Shri George Fernandes insists on speaking

in Hindi so that he can force me to
understand it, but I do not think he
said that if, after all, Rs. 10,000 are

union elections why it
should not be spent. I do not think he
said that ; probably I miunderstood it. I do
not think we are going to say that we want
to encourage expenditure on elections.

spent in students’

SHRI MADHU LIMAYE: No; he

himself is a victim of that,

DR. V.K.R. V. RAO: So, “we are
anxious to sce—this will give me an
opportunity—that students" unions are so

APRIL 3, 1969

ete. Bill 8

organised that they are not dominated by
the professional students. We can lay
down the qualifications, the eligibility of
membership, so that nobody can be a

student for 30 jyears—iwo MAs, four
MAs, five diplomas. I think, all that
can go.

However, I want this Bill to go round
the umiversities and 1 suggested March 2,
1970 not because I want to delay it but
because the vacation is coming now and this
has got 1o go 10 the various faculties,
academic councils, colleges etc. But I
want to assure them that whenever 1 shall
go round the universities and colleges,
I shall speak to them. I want a national
debate on students’ participation. Some
of us belong to this party ; some of us
belong to the other side and 1 would
appeal to very person......(Inferruption)

SHRI PILOO MODY ; Some of us
belong to each other’s side.

DR. V.K.R.V. RAO: Some of
us are hoping to belong to this side if a
coalition government comes some day.
I rather doubt it. I doubt if the kind
of coalition that my dear friend, Shri Piloo
Mody, is thinking of is going to come.

ot <hy v wToE aXE H aga ¥
TET ¥ BT FET TA AGA |

DR. VK. R.¥. RAO: I do not
defect. 1 do mot propose to leave the party
which I have deliberately joned. 1 am
an adult and not a child.

ot <fr T : & wrod AR ¥ A aw
W@ E—TERX I AY A |

DR. V. K. R. V. RAO: Anyway, 1
want to make an appeal, particularly to
friends in the Opposition’ lot us have a
national debate on students’ participation
and let us also see that we observe
the rules of conduct in this debate,
Let us not use the students’ participation,
in any way, as a kind of political or semi-
political instrument. Then, you do much
more harm than even the harm that is
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taking place. The students’ participation
_is not just a negative concept. Itis not
merely intending to deal with the problems
of students unrest. As I understand it, the
students’ participation, the correct con-
notation of that, is intended to give the
students a sense of belonging, a sense of
commitment, and make him feel much mure
responsible than what he is today. It has
got a positive funciion, not merely a
negalive function, It will add to the
richness of the students’ life, it will bring
about maturity to the Students community
and enable them to play a much more
constructive role in the nation's life than
they have been Coing so far. Therefore,
speaking for myself, 1 welcome his attempt
to bring the subj:ct of studeats’ participation
before the country in a vast national debate
and receive all the opinions. Even in this
House, there have been differences of
opinion. As you know, some people
opposed it outright ; some people had some
reservations. But, on the whole, the bulk
of the House has supported it. [ hawve,
therefore, great pleasure in supporting the
motion for circulation moved by my hon.
friend, Shri Madhu Limaye, with an
amendment that I have moved that the date
for eliciting opinion should bz by the 2nd
March, 1970 instead of the 1st October,
1969,

it 7g feowrd (793) : wwnafa wg=m,
20 fire g Sroed ¥ gat F F A
feadr & 1 fiee it & sgrer w9 AE g,
Fagm g fr weity amA= AW
gear 7 faw dr g3 feam @mw )

Iq owg wr A8 g f& ww
oY fadas & ag afeqat & o) &0y e
¥ S F A ¥ fa=re F@T R
¥ fan oF @ gg W faam fear @
7@ fridgs § | 39 faags ) gfac
fs gm ges § it gy afe @1 S
g waw fas ag @ fF #ar Faw
Wy & #19 & fou @ ufe #1 W@
R, ar @ afes F1 TWAE HE A
T § w1 & fog &1 1o T o &
o WIE @ E | ATEA & AT $
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F R @A ) F SR A qeefa
Wt g W I N gfea FA A
wEaT AT FErgar fowtd & @@
forge @%@ § & o aF o qrw
W A 4 Fedr gt §@ 3 weEdr
LY ATARAY § ToHTH FE7 AT T
TE | A9 =G 7 et § q9 AT
& T garQ srdtvar &1 geafoors e
9T @1 § gt & AT gawi @1 gEien
¥ oagar g 5 W g9F @ am
usifa & simn # ad R famafaemey
FRGAIMLIT H gONT qA A
Wt wifim FT ifs gurd swar ¥
FOO IIT FY gREAT T TEET
qUET q9 TE § | 9T A I FT AN
fase § faege faer wrfaw go @
Memags 5 og ot =4 § |
faard, ga% & fo o v gl e
T T AT TE @R, I A g A
LSRR ALER L

et weea, & @ aw o fadry
ST ¥ AEEr ) f owg R oan
¥ AHaI B GHA T F AU I TEA
femm o wgr & & famafammomt & o
3w faear @ 9 & SR @ s
o & tw w1 o fadet g s
#fesw Friovwy § FT I g ? gR ow
Fifow & a § amery § fF oS
ffese wifaw § 15-20 g w@T W
qr gt &1 vaw frear 0 & uw e
gae WA AR ¥ s AR g R
T fare 1 A oFf &1, 9% &1, qg H=v
fear vaw &GT Wga § P oo onfa
SqEEAT T A qIEAT § I I gH WH
FEr W@ & | gmfaF S
w1 18 Y I e s & 9= Y

APRIL 3, 1960

étc. Bill 3%

g &, anfeamdt &, fog® =t & &w
g 97 F1 v wmar § fr freafaamredi
¥ wifosii # 397 &1 g3 fadw & e
¥ 9 &Y g=fa gH ek 9w F1 e
AT ZAIT |

DR. V. K. R. V. RAO : All that will
be taken care of,

it wy fowd : farafaamaai & g
FNATRAR A oA ¥ 719 A
woaT gafeu & faen & gemea, g
FIE, F1O9  FTAUET F1IT 7R fige
et ¥ 2z N o g @ 9w
¥ sngw w@r | T oadwt v
T FIF g9 &7 faer ¥ sy o9
afes faeqa @ 3T TR o

WA T ¥ A0 A gd wmafaw
faem & @t # 1 gw wfaww § o
gor ? 5 amfas fmr gee ek
afrard grlt ¥fem oo Fova 48 TER
¥ 45 wfowa: gt ), gt Saw
¥ 14 m® F F=€i &t ggrf &
L a9y A8 § 1 ¥ Fq7 A wEET
o F ag e 5 da A @ wfag
wrafas frem & § W OF wEn ?
Foam & sgm F 79 "t orER
wisl, sa1dl w7 X Qfay | FEAT
AwTng § 99 &7 aeAg w9 w7 oy
afpa wmafas fer & at & @@ &t
TE®  FWT W9 AL AT | qg F A9
FI q% F§ AT AT § |

whits & and ghan  fr
el WEIR F @ETor @ 9T 99T
samra foan 8 | 39% S s AW 9
TEd 9w | @ AR F N gwa ko
I o e I frmEg e #
e Far g waifE g ag st
agig) ftwgarg frage i
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fagafaaredl § arat § a9 w1 fasi
¥ g Ig w91 @ Afew §F S A
gl ¢ o feAR s fFor f5 a3
fagafaaredi 1 &Yq fear o 9§ §
facg® wewa €Y § wife faer & &
W-vd  gewfadl  @ar  Sugavfal
Wy g@iw & aw 7 wwr g f
w1 fF femmm @er g @, fawe aefa
afqrgdt § &T 9% afcg aga g
g AT A g1 T AW H OF
avgr ¥ afadT 78 #4, g J1K
S0 &0 ¥ 99 A ofcadw A@ w4
wF gug ag A1 A9 F1@AT 7I K T
it gugeufadr #1, wfai 1 a0 w2-
afoarfiz & foraa smeT< & § 99 A
ST AT FT 78 7 frwra &0

DR. V. K. R. V. RAO : I hope, Parlia-
ment will remaio.

sit g fowd ;& 7Y Tgar § 5 9
2t o ofeari WY ®aw &, wEfed &
T @<y &7 fadas ared e @ @ g |
& srgan g & s @n & S mfagy
g ¥ ghradt afeadq amg o afs aw
Y o w3 A R

et wgey 7 #gr 5 @@ 6 F AN
¥ 37 1 §8 feagma g | @i sar f
FE qrgw wi A Gw & 7 ¥ 54 wg)-
T #1 WA T q@r A8 ¢+ fama-
faarea & gvaew ¥ foad w197 & 0
gl ar ged, grus § fafwer aal £
&4 yfafafae faear afg, zawr ==t
g | 57 gat Tt =1 wfafqfaea fawar g,
% arrf frafaaes § 2= afredi &
A, wfafafa oy &, st zad any @
FIPA ¥ syaeq &, & 747 a9g & f grei
& geag ¥ Tmr 7 fFar ama ?

DR. V.K. R, V, RAO ; | havg not
sajd no,
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st ay fomd : & feeardt & avrw
¥ uF a1 A Fgw IEATE | wEe H
< 3F-aF faamr € fomd any & fafwer
gt # grat &1 Fgear 3 wfgd | g
sEATT A E frgeli & seamr 3
foaaw ay §, 9% T @, @R f
#1 groary g, frarw @, 9 ¥ &, T
wq §, GIEHiaE A1 IRHT S §,
a7 & X § qu feemy faewm anfgd 1 @
Fa F @t Y vd A gy ?

T AT AR, TG IR, WA
F1 adF aR oden ggfa ¥ A #
T ggf 1 ¥% A gk 9 faege
vz g @ § wifs aler gefc & grdi
#1 Fraar & o €1 95 AT 0 & IO H
HY ATT W F | qAH AT F G 9Ey
g 9 W &, 9 SAwT avgar 8, S99 &Y
atgy 1 F1§ aNF aq Farg G T
o ard J & are # @Y grat & qowd
ATT FY FTAT AT | AT AL Fg TFS

fe ams a7 & faege adf @@ &
Eecidiceendis i 8

drer @7 g st ) Frgfemt
#R It q@Td | WEF AR | F A
£, 9T IR TF A Ay, e sfow
frcfa g 9T gre fear 9, 7@ & @
& AT g

Y |ty wA gAR AW H E, W
FET AT FANFT A 7Y §, T § WSAw
T {arE, QL 1 gavs 6 afas
fawra FT @ars | qTeAW F A F) AFT
o g ¥ St Y gw e w3
&\ & ux agay faslt SIETw A0 SR
g

DR. V. K. R. V. RAO : I hope the hop,
Member is aware of my views,
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stag fd : W Fr T ¥ 4R
o A g1 A @1 W g oW
qeafonfic & a1 omw € ! ¥R
® oa@ W F Al @ W oaww
N g i oRfewmir §1 Sw
Fr Aifg 7ar & ? & ox s S=Egeer &
WA § 1 & IO TN W qUS areqw
& e ¥ oar a1 dfew ag drd 9w
t@e 0 WM o oF fam g amex
AIMY wgr fF gk a@i w W
HAS ATEAH FT gF W E | W HfEE
w=F § I F IO = A svar wfgd o
afes Agzart ag & &5 ¥ asar wmy
¥ & =to Afgm F swra ¥ w@r g1 SwA
FTFFUagE gE s D ol wm e &
S ATEAW qT FOTE B gl TS |
SfFs IuFt uF @ Ot S SEd R
giferare dt st ghar S AT 9gen
FTAT T | T F[ ATH AT FAT ATGATE |
AT AEHL ATH FT wEFT 47 | IW F AT
a9 ¥ AR AAA dorg ¥ e faar
weqy AERA, WA § e Far gor ?
OF WIS & AR IH AT AT AT yorfeaar
qt, gFfgart 41, ag A S g g
s gfws ¥ S@ w1 TEwET-EEaEr
TaT A s A fer sUd W
¥ IEE AT T IVI ) WA A AR
g Fgord a=ai & st ¥ /19 A
sRaEddfor Iw @Y wWisr &
FEaT g fF o & g woiew e
T ATH STTATAT TFEH FT AT
arrar 3t % oF g2 aF mnw? ardy fr—
NI WIE FEE 99 @R
HEET & AR 97, FUC AT ARG § (%
9 % T g1, o1 9 9% AT SRl
#9aAT R-AAMS F1 GIT F ATAT &Y
@I 7Y FIT 9T aF TG AN AT AGH
2 | w17 #41 79g ¢ fF ad-wrew, wEe-
arren, sfagrr arfe &= § feet o fog-
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wAr dfss w1 AW aw< g ¥
TE fear W & 7 emt  dfedl
s wfexdi &1 9 foar s &
Y fagal # faq & wr 1 N qAFC
gl war, SR afog & dx § T 9@
s §, dwmfrs S| wEr wer
s R grrd T ww g yar
wars faraen ot atesl ¥ S0 5@ &)
ot At § fegeantaat 1 g9 A @
2, of&7 e oF wd-greh €1 AW T=--
a7 fagst gew @ alt swaw
freafaaren ¥ ot oY § 1 oF o -
mEAT FT A7 A9 ALY T A% | AW TG
AT E 1 T W wifa s §
fergeama # faaw aataw w1 w1d § @
g fenmsr#d & wd Se N ww
SYHETET T SUTEr ST &, ATAT 9, K2
q faege st Agf 21

TF AT &1 SIGAY 3 FT IAET
TF T ww o FTar g BN wm R
qSAER, BT geaw, g ggfy genfa
FaFAfwr N fEdt W H =
A T A1 qmw qE@ed W),
Srgovfaal 9 o dumw gfET aw
wgEw &t I T T ¢ g F e
N T ART g ¥ Faw A
T aFt ar F I FeAm AEAr g o
TR @ R, TN agETnT
&1 3T A g wfgardt 3 R Afew
ggiitafEda @ wr ) gwra W A
tar & & gfadt ofmd@=t & fr gwm
amh ag @ T aw ¥ | & g g
AT W AN AEE ) e w0 &
IIETER AN H A H RN E

We would regard it as essential that

students’ views should be properly taken
into account.

g §8% ¥ gugedfy wEY §
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efc.
frgfeal sk gt ot qeaTiEdey
d s ¥ 1 § 98 SRR s g

Regarding ppoi ts/pr
the students should however havc opponu-
nity to discuss the general principles involved
in such decisions to have their views pro-
perly considered.

frafaares & Fas7 &R @iv & I
¥ qg o fomy € ¢

But there should be opportunities for
students to join discussions about the
content and structure of courses, teaching
methods in general and the effectiveness
of the particular teaching which they are
receiving.

W e W W @ w1 feAm ww
1 @7 | fow 2w ¥ wgrom i, e
arg & T Ao gaTe W d dar
gu 3w A # gA fewm A= i wfea-
ST T A10EH | T AT §W AWE F
gfmardt ofada s &t sfear S
FOT a1 g9 A9 419 ¥ q9 § |

ST W1 G §, IERT H AE W
ghagarg fooumduwa & @ a4
weaTE T &1 | AfeT arw-gw gfees
wizw SfaEd aI N F & q@ W T -
A& @ FF F 919 AT F @
frmfaget & o/ qg=maT s arfe
Fae e fmafaaem) & o & w8
afer woat ¥ W1 o fawfawew §
IR TF A gA G A= aNg gEW
= |

MR. CHAIRMAN : I will put the

amendment of Dr. Rao to the wvote of the
House.

The question is :
That in the motion moved on the 21st

March, 1969 by Shri Madhu Limaye,
for circulation of the Central

Tribunal etc. etc. Bill
Universities (Students’ Participation)
Bill, 1969 for the purpose of eliciting
opinion thereon by the 1st October,
1969, —

for *Ist October, 1969 substitute
“2nd March, 1970 (1)

The motion was adopted

MR. CHAIRMAN : I will now put
Shri Madhu Limaye’s motion to the vote
of the House, as now amended.

The question is :

““That the Bill to constitute Students
Unions and to provide for their
representation in Central Universities
bodies, be circulated for the purpose
of eliciting opinion thereon by the 2nd
March, 1970"*

The motion was adopted.

19.14 brs.
ENLARGEMENT OF THE APPEL-
LATE (CRIMINAL) JURISDICTION
OF THE SUPREME COURT BILL.

SHRI A.N. MULLA (Lucknow) :
1 move :

“That the Bill to enlarge the appellate
jurisdiction of the Supreme Court in
regard to criminal matters, be taken
into consideration,”

1 rise to place this Bill for the consider-
ation of hon. Members of this House.

MR. CHAIRMAN : The hon. Member
may contioue on the next non-official day.

SHRI A.N. MULLA : Sir, I hope this
Bill will receive support from all sides of the
House. For, it seeks to safeguard the basic
human rights ofa person when he is
prosecuted. It wants to ensure a fair trial
for persons who have the misfortune of
being accused of some offence,

At the moment...

MR. CHAIRMAN : Consideration motion
is now moved. The Hon, Member may
resume his speech on the next non-official
day.

The House stands adjourned to meet
again at 11 A.M. on Monday.

The Lok Sabha then adjourned till
Eleven of the Clock on Mo 2
April 7, 1969, Chaitra 17, 1891 (Saka).

Sir,



